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LOK SABHA DEBATES 

.LOKSABHA 

Monday, September 5, 1988/8hadra 14, 
1910 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chairj 

[English} 

tributes to Dr. SarvepaUi Radhakrlsh-
nan on his Birth Centenary 

MR. SPEAKER: Today is the birth cen-
tenary of Bharat Ratna Dr. Sarvepalli 
Radhakrishnan, an e"1inent son of India. A 
truly muhifaceted personality, he was a rare 
individual who epitomised the qualities of an 
eminent educationist, a profound philoso-
pher and a great statesmen - a rare combi-
nation indeed. 

As a teacher of philosophy, Dr. 
Radhakrishnan earned world·wide acclaim. 
Indeed he was seen as a teacher par excel-
Isnce and it is only befitting that a grateful 
nation observes his birthday as Teachers' 
Day. Through his numerous works on Indi~n 
Philosophy and religion, Dr. Radhakrishnan 
presented, in an authoritative fO.rm, the main 
tenets of our ancient cuhure in all its pristine 
glory, to the West. In fad, he transformed the 
abstractions and metaphysics of both East-
ern and Western philosophy into a crystal 
clear exposition of the meaning and purpose 
of life and the role of man in the vast and 
infinite cosmos . • 

Immersed th0l!9h he was with philo-

sophical questions and matters of intellect, 
Dr. Radhakrishnan was very much involved 
in the affairs of State. As Vice-President for 
a full.decade and later as Rashtrapati from 
1962 to 1967, he played a crucial role in 
guiding our republic in its formative years. 
He was a true embodiment of Plato's con-
cept of philosopher king. 

A man of simple living, very high think-
ing and superb achievements. Dr. 
Radhakrishnan has left an indelible mark on 
our national 'i1e. His memory wm, for long, be 
a source of inspiration to our people. 

. On behalf of all the members of this 
House and on my own behalf. I pay my 
respectful homage to this noble son of India 

[Engl;sh] 

SHRI P. KOLANDAIVElU: Today al-
most all the members of the press are mak-
ing a boycott of the press gallery. 'Why 
should they make a boycott? The Prime 
Minister has announced that the 'Govern-
ment is not rushing the Oef amation Bin 
through the Rajya Sabha. Moreover, a 
Committee has already been appointed by 
the Prime Minister. 

MR. SPEAKER: It is their way of think-
ing. 

[ Translation] 

SHRl NAWAL KtSHORE SHARMA: 
You may also appeal to them. 

MR. SPEAKER: I have always been 
appe~ling to the hon. Members of the ruling 
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party and the Opposition that the parliamen-
tary and democratic system is their way of 
life and that they should work to strengthen 
this system. This responsibility is to be borne 
solely by the hon. M~mbers~ Everything 
depends on this. The day before yesterday 
aiso I had told them that freedom is our birth 
right and to safeguard it is our primary duty. 
And to achieve this end, democracy is the 
most appropriate instrument. " there is no 
democracy no debates will take place and if 
there is no difference of opinion, it will not be 
good. Therefore, the need of the hour is that 
we must work collectively and solve our 
:>roblems through a dialogue because that is 
the only way in democracy to solve all the 
problems. There is no other way out. If we 
take recourse to some other method, that will 
be wrong. 

,SHRI NAWAl KISHORE SHARMA: 
Many many thank to you. 

SHRt P.M. SAYEED: Mr. Speaker, Sir, 
Call them. 

MR. SPEAKER: I invite all. To me, all 
are honourabJe brothers. 

SHRI BALKAVI BAIRAGI: Ur. Speaker, 
Sir, you had gone out. In your absence our 
000. ooIleagues from the Telugu Desam 
~esented a big cuhural programme. 

ORAL ANSWERS TO QUESTIONS 

: Translation] 

Development of Old Delhi 

• 469. SHRI JAI PRAKASH AGARWAL: 
Nill the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the latest progress made in respect 
of the scheme for development of Old Delhi 
including provision of all modem facilities; 

(b) the allocatIon made for 198B-ib ,or 
this purpose and the amount spent so far; 

and 

(c) the schemes to be implemented 
during the current year? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). A state-
ment showing the progress in the implemen-
tation of Adion Plan for the Urban Renewal 
of the Waned City and the allocation made 
forthe current year and expenditure incurred 
is given below. 

(c) No firm targets have been fi)ted in 
this regard. 

STATEMENT 

The various components of the Action 
Plan for Urban Renewal of the Walled City 
and the progress in regard to them are 
indicated below:-

(i) Shifting of transport, wholesale 
foodgrainlpaper godown from 
the Walled City 

The Municipal Corporation of Delhi has 
developed Sanjay Transport Centre on G.T. 
Road for holding heavy vehicles away from 
congested areas. Allotments have been 
made to 1385 transporters at the new site. 
The progress of allotment is held up owing to 
Court's Stay. Efforts are being made by the 
Delhi Administration to get the Stay vacated. 
The current years allocation for shifting of 
Transport godowns is Rs. 118.29 lakhs. A 
cumulative expenditure of As. 1001.491akhs 
.has been Incurred on thiS item upto 31 st 
July. 1988. 

The wholesale foodgrain godowns are 
to be shIfted from Naya Bazar to the Inte-
grated FreIght Complex at G.T. Road near 
Narela. 240 hect. of land are to be acquired 
by the Delhi Administration for the develop-
ment of this complex. 

The Paper godowns located at Chawr; 
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Bazar area. which were earlier proposed to 
be shifted to Madanpur Khadar, are now 
proposed to be shifted to G.T. Road where 
the land is likely to be acquired shortly. 

(ii) Provision of underground park-
ing lots to streamline the traffic 
flow 

According to the plan the following_ sites 
have been indicated for development of 
underground parking project: 

1. Near Delhi Gate on Asaf Ali 
Road. ' 

2. Near Ajmere Gate (presently 
the site is under use of the Rail-
ways). 

3. Near Turkman Gate 

4. Near Mori Gate. 

5. Near Red Fort (near old Army 
Recruitment Office) 

6. Pardha Bagh 

7. Flight St. Jerry M~rg. 

In the first instance the M.e.D. has 
taken up the programme of development of 
the projects at Aight St. Jerry Marg and Asaf 
Ali Road. These projects are at the design 
stage. There is an allocation of Rs. 95 lakhs 
for underground parking. An expenditure of 
about As. 1.00 lakh has been incurred on 
this item. 

(iii) Shifting of wholesale Fruit and 
Vegetable Market (Phoo/ Mandi) 

This is to bE' shifted to the newly con-
structed fruit and vegetable market at Okhla 
The eligibility of the traders to be shifted from 
Oarya Ganj has been examined. The pos-
session of the plot/shop at the new site will 
be handed over only after the traders have 
handed overthe premises at the existing site 
to the WAKF Board. 132 Mashakhores have 
been offered allotment of shops at Okhla. 

About 80 of them have paid the first in-
stalment and are willing to shift. None of the 
Commission agents has, however. come 
forward to accept the proposal for shifting 
and has also not paid the demand raised by 
the Delhi Development Authority for allot-
ment of 64 sq. mtrs. shops. 

(iv) Shifting of fish and Poultty mar-
ket at Jama Masjid 

Land at Gazipur for shifting of this mar-
ket has been handed over to the Delhi Agri-
cultural Marketing Board who are develop-
ing the land. There is an allocation of As. 150 
lakhs in the current year for the shifting of the 
fish and poultry market to Gazipur. An ex-
penditure of Rs. 3.33 lakhs has been in-
curred so far in the current year. 

(v) Regulating the movement of 
heavy vehicles 

The necessary project scheme in this 
regard is being worked out by the Delhi 
Administration in consultation with the Dep-
uty Commissioner (Police) (Traffic). 

(vi) Conservation and restoration of 
historical buildings and maintenance and 
conservation of areas in the city 

Historical monuments and buildings 
within the city have been identified with the 
help of the Archeological Survey of India. 
The work of identification of other buildings 
rich in traditional architecture and step is 
being taken up with the help of INTACH 
(Indian National Trust for Art and Cultural 
Heritage). 

(vii) Resettlement of dwellers of 
dangerous Katras 

The inhabitants of the dangerous katras 
under the management of the Slum & J.J. 
Wing of the D.D.A. are proposed.to be reha-
bilitated in flats to be col)structed at Mata 
Sundary Road area. The dwellers of katras 
other than the dangerous katras under the 
management of Slum & J.J. Wing are to be 
conferred lease-hold rights after they have 
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formed a cooperative society and registered 
themselves under the Delhi Cooperative 
Societies Ad. 

(viii) Redevelopm8flt of Katras with 
private ownership 

h has been proposed to confer owner-
ship right on the residents of t~se katras 
through formation of cooperative societiEfs 
on the pattern of the Maharashtra Housing 
and Urban Development Ad. No expendi-
ture has been incurred from the current 
year's allocation of Rs. 200 lakhs for this item 
and item No. (vii). 

(ix) Preparation of urban renewal 
plan in 16 Zones of Walled City 

The D.D.A.'s report for preparation of 
strudure plan of the WaDed City and urban 
renewal plan is under progress. 

(x) Shifting of M.C.D. Offices 

This project is pending for want of clear-
ance of the new M.e.D. City Centre by the 
Government who are trying to expedite the 
clearance. There is an allocation of Rs. 15 
lakhs in the current year for the shifting of 
M.C.D. Offices. A cumulative expenditure of 
As. 103.03lakhs has been incurred sefaron 
this item. 

The progress of implementation of the 
above items of work are being periodically 
monitored by the It. Governor. 

(xi) Infrsstructural facilities 

Certain infrastrudural facilities like 
schools, palt(sIlot-lots, open spaces and 
multi purpose community haUs tor slum 
dwellers for socio-cuttural functions/social 
cohesiveness and national integration 
abngwith one open air theatre and Vyam-
shala tor channeltsing youth energy and 
commercial complexes have been commis-
sioned in the propertl8S which were vacatedl 
cleared. 

[ Translation) 

SHRI JAI PRAKASH AGARWAl: Mr. 
Speaker Sir,l was surprised to hear the hen. 
Minister'S reply. He said that no ~rgets have 
been fixed. Perhaps he is not aware of the 
problems being faced by the residents cif old 
Delhi. Some days back it was reported in the 
newspapers that several houses collapsed 
and a number of people died. Although this 
happens every year but the permission for 
repair of these houses is not granted. As 
regards tbe slum Katras. where poor people 
resKie. it was visited by the late Pandit 
Jawaharlal Nehru and the late Shrimati In-
dira Gandhi and about which Hon. Shri Rajiv 
Gandhi also wants that the poor people living 
in these 'Katras' should be given all possible 
help but not a single pie has been spent on 
them. There are garbage dumping places in 
between the houses in old Deihl but no 
priority has been accorded to remove these 
garbage dumps. Maintenance of the old 
markets like the Kamla Market, which were 
buih up by the INDO and are now 35-40 
years old, has not been transferred to the 
M.e.D. while community centres are being 
set up In an unplanned manner. The parks in 
old Delhi are lying uncared for. muddy and 
without a single plant. But in your reply you 
have mentioned only Transport Nagar. I 
cannot understand what the Government 
propose to do for old Delhi and what are your 
priorities in regard to the maintenance of old 
Delhi areas. The Government is going to 
construct an underground parking place in 
Chandni Chowk at a cost of Rs. 5 croTes. In 
a place like Chandni Chowk. where the 
movement of only 100 vehicles leads to a 
two-hour traffic-jam. how is Government 
going to manage. the traffic of 700 vehicles? 
Will it be done by air? Five erores are being 
spent on this project and only As. 1 crore on 
those poor people. I want to know from the 
Hon. Minister what priorities he has fixed for 
the residents of Old Delhi. My query does not 
relate to the traffic in the area or the Trans-
port Nagar but to the poor residents of Old 
Deihl. How much money has been ear-
marked for them and in what way will it be 
spent? 
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SHRI BALBIA SINGH: The hon. Mem-
ber raised the same points in the last week's 
meeting of the Consultative Committee. We 
had said that previously the numberof these 
Katras was 60,000 but according to the 1981 
census, it is 3.62Iakh. Alongwith the decline 
in the residents' population, commercialisa-
tion has increased in this area. In 1961 -62, 
the number of ~mmercial establishments 
was 62,000 and in 1981-82 this number has 
increased to 1 .55 lakhs. About 28% of the 
busineSsmen are retailers while 25% are' 
ordinary business class people. There has 
been a constant decline in the population in 
thiS area. 

~HRJ JAt PRAKASH AGARWAL: 
There was no decline in it. 

SHRt DAlBIR SINGH: The hon. Mem-
ber can ask later. He has himself said that 
Transport Nagar and such reiated issues sre 
-unimportant. The fruit and vegetable market 
and the fish and poultry markets have been 
shifted in view of these things. 

SHRI JAI PRAKASH AGARWAL: 
have objected to that but I want to know what 
is being done for the residents of Old Delhi. 

SHRI DAlBIR SINGH: I am giving a 
point-wise reply, you please listen to it. 

SHRI JAt PRAKASH AGARWAL: What 
the hon. Minister is saying can be hardly 
called a reply. 

SHRt DALBIR SINGH: Is the hon. 
Member is listening to it or not? (/nte"u~ 
tims) With the han. Membes constantly 
speaking, I am not getting a chance to give 
my reply. Sir, I realise the han. Member's 
feelings. The hQn. Member had raised all his 
points at the meeting of the ConsWlative 
Commiltee. As to the question of under-
ground parking. we had taJ(ed to the people 
of M.C.D. in the Consultative Committee 
meeting. We shall get the project completed. 
It is not as if nothing is being done there. The 
projed entails certain formalities on the part 
of the M.C.D.I have given apoint·wise reply. 
We have asked the M.e.D. as to why they 

have constructed a community Centre on an 
open park tor ladies. All these point.s are 
being dealt with by the Government. The 
Delhi Administration and the M.C.D. have 
been asked to cooperate. The hon. 
Member's allegation that nothing is being 
done in Old Delhi is not true. We are also 
looking to the maintenance of the historical 
monuments. The han. Member would like 
the ol~ houses to be demolished and their 
plinth area changed to 1 OOx 100 in the new 
plan for the area. 

[English] 

ThiS IS quite impossible. 

[ Translation] 

If the environment of that area is to be made 
free of pollution, water supply IS to be made 
efficient and the Infrastructure is to be 
streamlined .... 

SHRI JAI PRAKASH AGARWAL: The 
hon. Minister should know that the people 
are dying there. 

MR. SPEAKER: Please do not inter-
rupt. You have another question. This is not 
proper. 

SHRt DALBIR SINGH: According lathe 
Government's latest planning, jhuggi-jhon-
pri schemes have been formulated by the 
D.D.A. for the proliferating slums. These 
slums have many T.B. cases. We need the 
hen. Members' coop$fation in this matter. 
We have already made a request to the han. 
Members. The Ministry is also looking for the 
solutions to these problems. 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speakef, Sir, I need your protection.' these 
are the types of answers to our questions, it 
is no use asking them. let the hon. Minister 
tel us how much money is being spent. Poor 
people are getting Killed in house cdlapsas. 
Neither the Government demolishes them 
for reconstruction nor does it grant permis-
sion for their repairs. Has the Government 
assumed the role of exterminator? The han. 
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Minister's replies are most unsatisfactory. Of 
an the problems relating to Old Delhi that I 
have raised, the Government is unable to 
find a solution' to even one. No figures have 
been given regarding the number of houses 
being repaired or for which permission for 
repairs has been given and the amount of 
money being spent for the purpose. The han. 
Minister merely reads out the answers pre-
pared by the officers. This is a wrong ".-ac-
tice. 

MR. SPEAKER: Shri Agarwal, to whom 
these houses belong? 

SHRI JAI PRAKASH AGARWAL: 
These houses belong to the poor people 
who stay in them. 

MR. SPEAKER: Then, why do they 
need permission? 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker, Sir, present Delhi is a 100-200 
years old city. These houses are also of the 
same age. The house-owners do not spent 
money on the maintenance of the houses 
and the tenants do not have enough money 
to bear the maintenance expenditure on 
their own. The Government does not grant 
permission for repairs. So houses collapse 
and people get kille(t. That is the greatest 
difficulty. It is a matter of disappointment that 
the han. Minister is refusing permission, 
though every year after rains 30 to 40 people 
die there. (Interruptions) On the other hand, 
the owners have got the vested interest in 
the col1apse of houses so that they could 
build shops at the same site and thereby 
earn era res of rupees. This is a matter of 
great concern. 

SHAI DALBIA SINGH: The han. Mem-
bers are advocating granting of permission 
to construct houses on whole of the pknth 
area. But this will further complicate the 
hardships to the persons using lanes and 
bylanes. (Interruptions) 

SHRI JAI PRAKASH AGARWAL: But 
by following such policies will the Govern-
ment be able to solve the problems of old 

Delhi even in thousand years? The Govern-
ment is responsible for the death~ there. 
(/nt9tTUptions) People hurled abuses on us 
for the non- completion of works. How can 
we efficiently function if the han. Minister 
continues to refuse permission for the repair 
of houses which is a fundamental require-
ment? 

SHRI DALBIA SINGH: As asked by the 
han. Member, the Government has identi-
fied 425 houses which are in a dangerous 
condition. For this we seek the cooperation 
of the han. Members to implement our pro-
posal to after alternative houses to them at 
Mata Sundari Road and the adjoining areas. 
( Int8fruptions) 

SHRI PRATAP BHANU SHARMA: Mr. 
Speaker. Sir, it is the question of planned 
development of the capital. whether it re-
lates to Delhi or New Delhi. You have made 
provision of an amount of Rupees one crore 
for Katra Slum Clearance and rupees five 
crores for the construction of underground 
parking. Unlike Shri Aggarwal, I do not talk of 
the shape of things to be taken in a period of 
one thousand years, but in view of the pres-
ent state of affairs of roads. efficacy of slum 
clearance scheme and slums in Delhi tele-
casted on Doordarshan three-four days ago. 
I would like to know from the han. Minister 
whether the Government of India has formu-
lated any long term scheme for the develop-
ment of housing, resettlement facilities and 
transport? If so, what are the details thereof? 

SHRI DAlBIR SINGH: As has been 
asked by the han. Member. the Ministry 
under my charge is in touch with the Ministry 
of Railways and the Ministry of Surface 
Transport regarding the development of 
mass transport system in Delhi. It has also 
been kept in mmd that the railway system 
should be designed in such a manner that 
the people have not to travel two to three 
kilometres for boarding the Bus after getting 
down from train. Secondly, there is so much 
congestion due to commercialisation of 
whole of the area. that the Government 
wants to settle all the big property dealers 
outside the city limits"to remove congest~n. 
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In the planning for the year 2001 besides 
other thlngs, all the concepts are there and 
walled city has been included in it. 

SHRI PRATAP BHANU SHARMA: 
What is the budget allocation for it? 

" • J 
SHRI DALBIR SINGH: Right now I am 

not in a poSition to give the details of the 
scheme for the year 2001. However, if the 
hon. Member wants the details of the current 
year, then he may table a separate question. 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker, Sir parking place for 700 cars is 
being built there. Will it reduce congestion or 
increase it? .... (Interruptions) 

[English] 

SHRI KHURSHID ALAM KHAN: The 
heart of Delhi, which is known as Shahjaha-
nabad, is arouno the main centre. There was 
a big scheme to re-build Shahjahanabad but 
nothing has been done. A committee was 
also appointed to look into the re-building of 
Shahjahanabad. I do not know what hap-
pened to the findings of that committee. 
Initially this Shahjahanabad was meant for 
60,000 people when it was built during the 
time of Shahiahan but more than seven lakh 
people are living in that area now. Naturally 
the area is a slum. So I would like to know 
what is going to be done to remove this 
condition and provide little more facilities of 
clean water, clean air and little space for the 
children to play? 

[ Translation] 

SHRI DALBIR SINGH: Mr. Speaker, 
Sir, I do not have with me the information 
about Shahjahanabad particularly. How-
ever, I assure the hon. Member to give him 
the details .... (Interruptions) 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker, Sir, this is very bad. We want your 
protection. Sir, Shahjahanabad means 
walled city. But if the hon. Minister brushes 
aside the questions like this, then what is the 
use of asking questions ..... (/nterruptions} 

[English] 

Banspanl-Jakhpura Railway Line 
t 

• 471. SHRI HARIHAR SORENt: 
SHRI CHINTAMANI JENA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the State Government of 
Orissa has agreed to bear all the expendi-
ture required for purchase/acquisition of 
land tor the- second phase of 8anspani-
Jakhpura railway route; 

(b) whether some iron ore importing 
countries have proposed to finance this 
project; 

(c) if so, the details thelleOf; and 

(d) when the work on this project is 
proposed to be taken up? 

[ Translation] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes, Sir. 

(b) and (c). Construction of Daitari-
Banspani rail link is being 'considered as a 
part of the Iron Ore Export Project via Par-
adip Port to South Korea. The financial ar-
rangements are yet to be finalised. 

(d) Does not anse at this stage. 

[English] 

SHRI HARIHAR SOREN: Mr. Speaker, 
Sir, it is seen from the reply of the hon. 
Minister that this project is of great imp;>r-
tance but the Minister is not giving so much 
importance to this proiect because they are 
stating that this project is only required for 
the export of iron-ore. Actually this project is 
very much necessary for the devetopment of 
the tribal area like Keonjhar where the,e is 
no rail link. These projects were sanctioned 
before Seventh Plan but till today no finance 
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has been made available for the construc-
tion of the full project. Only a portion of the 
project has been constructed, that is, from 
Jakhpura·Daitari which is not at all useful 
unless the project is completed from 
Jakhpura-Banspani. Minister has also re-
plied to me at different times that this project 
is going to be taken up by Hundai Corpora-
tion of South Korea but this thing has not yet 
materiatised. I would like to know in detail 
whether the project is going to be taken up by 
the Railway Department or it will be con-
structed by the Hunda; Corporation of South 
Korea? 

[ Translation] 

SHRI MAHABIR PRASAD: Mr. 
Speaker, Sir, the question of the hon. 
Member is about Banspani-Jakhpura rail-
way line. Sir during the discussion on the 
project with the Government of Orissa, It was 
decided that the project will Pe implemented, 
keeping in view the scheme of export of iron-
ore from the mines of Keonjhargarh and 
other mines lying in that area. Sir, the stretch 
of 33 kms. between Daitari and Jakhapura 
has been completed. After that, the second 
stretch between Oaitar; and Keonjhargarh is 
of 90 kilometres. When the question of tak-
ing up this stretch came, a meettng was 
arranged with the Planning Commission in 
which it was pointed out th:rt transportation 
of iron ore from this area would be done 
through ra~ways. But in spite of completion 
of 33 kms. railway line from Jakhapura to 
Qaitari, the transportatton of iron ore is done 
by road. Therefore, we will reconsider about 
it. As regards the constructIOn of stretch 
between Daitari and Banspani for export of 
iron~re. J would like to inform that in June 
1985 MIS Hundai Corporation of South 
Korea agreed t.o provide loan to the 
MM.T.C. to develop Paradip Port for e~por1 
of iron ore. There are three points in it. First 
development of Paradip port. second, devel· 
opment of iron-ore mines of that area and 
third, construction of rail rink between Oaitari 
and Banspani. A Committef:t has been set up 
in this regard. This committee will look into 
the aspect of ,"vironment also. After the 
submission of the rePort of the committee, I 

win definitely consider whatever has ~n 
said by the Member. The question of provi-
sion of money by the Ministry of Surface 
Transport is also involved in it. 

[English) 

SHRI HARIHAR SOREN: Whether it is 
a fact that the land acquisition work has 
already been completed in respect of a por-
tion of Daitari to Keonjhar? Is the Govern-
ment of Orissa also proposing to acquire the 
land from Keonjhar to Banspani so that the 
project comes up immediately? 

[ Translation] 

SHRI MAHABIR PRASAD: Sir, the land 
acquisition cost for the construction of rail-
way fine is negligible as compared to its total 
estimated cost. The land acquisition cost of 
As. 2.16 crores is only 4 per cent of the total 
estimated cost of Rs. 57 crores. Therefore, I 
reque$t the hon. Member to Impress upon 
the Planning Commission to allocate the 
extra amount required for it and help us. 
Then only we can further think on It. 

[English} 

SHRI CHINTAMANI JENA: Sir, before 
putting my supplementary, I would like to 
inform the hon. MiOister that he has now 
answered the supplementary of Mr. Soren 
that the iron ores one sent to Paradip port by 
road and not by rail. This is due to the fact 
that, the railway hne was not cor,structed and 
completed in time, so, the iron ores were 
brought to Paradip port by road. And there-
fore are not giving are not giving importance 
fof the construction of this line. namely 
Jakhpura-Banspani. When the project could 
not be completed on time, naturally, the iron 
ores are sent by road. Besides that, may I 
know from th~ hon. Minister whether it is a 
fad that our iron o,~ is facing steep contest 
;n the international m~rket for, which the 
Ministry of Customs is urging on the Ministry 
of Railways to complete the second phase of 
Jakhpura-Banspani railway line soon? If so, 
what is the reaction of the Ministry? May I 
also know whether South Korean Govern-
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ment is expressing their desire to provjde 
financial assistance through their Hondai 
Corporation for construction of this railway 
Hne to take our iron ores? If so, what is the 
reaction of the Ministry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): As my hon. col-
league said, a final decision on this matter 
can only be taken after the Ministry of Sur-
face Transport has finalised its iron ore 
export project. including the funding ar-
rangements, etc. 

SHRI BRAJAMOHAN MOHANTY: The 
South Korean Project Report is now ready. I 
would like to know from the han. Minister 
whether the Railway Ministry has the infor-
mation whether this Jakhpura-Banspani rail-
way line has been included in that Project 
report or not. 

SHAI MADHAVRAO SCINDIA: A nego-
tiating team has been set up by the Ministry 
of Surface Transport for examining all the 
technical and economic aspects and after 
we hear from the Ministry of Surface Trans-
port, further conSideration of thiS particular 
project can take place. 

Change In indian Airlines Schedule 

-472. SHRI V. SREENIVASA 
PRASADt: 

SHRI ATIStt CHANDRA 
SINHA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Indian Airlines has changed 
its schedule recently; 

(b) whether it has withdrawn its services 
from various sectors and points; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRV OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 

Yes, Sir. 

(b) and (c). Indian Airlines has changed 
its schedule and withdrawn combined serv-
ices on some sectors on account of capacity 
constraints arising otthe grounding of two B-
737 and two HS-748 aircraft. 

SHRI V. SREENIVASA PRASAD: The 
hon. ~njster has just now stated that the 
Indian Airlines has changed its schedule and 
withdrawn servICes on some sectors on 
account of capacity constraints arising out of 
the grounding. This is not oniy the reason. 
Sometimes due to the sudden technical 
faults and not mainly due to the shortage of 
the aircraft. the frequent change of schedule 
and withdrawals take place. Therefore, I 
would like to know what efforts are being 
made to acquire more aircraft so as to avoid 
this frequent change of services. 

SHRI SHIVRAJ V. PATll: I have al-
ready said in this House itself that we have 
contracted to get 19 aircraft and 12 more 
aircraft will be contracted to be a~uired later 
on. We are trying to get six aircraft on lease 
also and with that It will be possible for us to 
meet the requirements of the passengers 
and the people of the country 

SHRI V. SREENIVASA PRASAD: My 
second supplementary is not related to the 
main question but I take this opportunity to 
ask the question from the han. Minister. 
Bangalore is the best State capital in the 
country 

The SAARC summit was also held in 
Bangalore. It IS a fast growing city in the 
Asian sub-continent. and it has developed 
industrially' and commercially. Though it is 
such an important place. there is only one 
flight between Delhi and Bangalore. Earlier 
there were two flights, one going via Goa and 
the other is airbus. After the Boeing flight has 
been cancelled. it is very difficult. for the 
passengers and Members of Parliament and 
others to come to Delhi. Will the Minister 
consider introducing one more flight be-
tween Bangalore and Delhi. 
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SHRI SHIVRAJ V. PATll: I agree With 
the hoo. Member that Bangalore is an impor-
tant city in the country. We have about 166 
services provided in a week's time to Banga-
lore. The suggestion given by the hone 
Member will be kept in mind while taking a 
decision after the induction of the new air-
craft. "possible. that would be done, but this 
is not an assurance or_a promise. 

SHRI ATISH CHANDRA SINHA: The 
schedule of Air India is absolutely going 
away in the last few months and the hone 
Minister has already given the fads. but the 
remedy has not been found effectively. The 
hone Minister has said that they are going to 
purchase 31 Boeing aircraft. I do not know 
when these aircraft will come to augment the 
present fleet of 46 aircraft that the Indian 
Airlines have. In addition, he has said that 
they are going to get on lease six Boeing 
aircraft. The Airbus services are also 
absolutely in a jeopardy. On the 31 st August 
the scheduled flight from Calcutta to Delhi, 
IC 263 which was supplied to leave at quar-
ter past six left at 12.30. We came here after 
7 hours afterthe scheduled time. This type of 
things are happening quite frequently. Is 
there any plan to get on lease Airbuses also 
apart from the six aircraft? 

SHRI SHIVRAJ V. PATIL: In fact. the 
new airaaft will be received from April of 
next year. The airaaft on lease we should 
have received some time back, but we have 
not received them. We are trying to find out 
as to how we would be able to get the aircraft 
on lease also and meet the demand. 

For the information of the hone Member, 
I would like to say that 316 services in a 
week's time are provided from Calcutta. . 

SHRI ATISH CHANDRA SINHA: Apart 
110m the Boeing aircraft, ar~ you going to get 
on lease Airbuses also? 

SHRI SHIVRAJ V. PATIL: We are trying 
that also. 

SHRI P. KOLANDAIVELU: Delay in 
flights and not keepjng to schedule is the 

normal feature in the Indian Airlines every-
day. Even half an hour after boarding the 
aircraft, the flight does not take off and an-
nouncements are made that there is an 
engine snag. In fact, the passengers are 
reluctant to go by Indian Airlines. Are you 
going to consider to give the operations to 
private people also, so that instead of having 
monopoly, there would be competetion and 
the airlines would provide better amenities 
etc. to the passengers? Is there any thinking , 
in these terms? With regard to 19 Air buses, 
you have stated that the delivery will be 
made within a period ranging from April, 
1989 to 1990. So, these 19 Aircraft will be 
supplied by the Air Bus Industry. I would like 
to know as to what was the estimated cost of 
this when you entered Into an agreement 
with the Air Bus Industry in 1986. I have 
come to know that the Government of India 
is sustaining a ,loss of more than Rs. 45 
crores by entering into this agreement. This 
is because at the time when the agreement 
was reached, the dollar rate was only Rs. 12 
whereas now it has gone up to Rs. 15 or 
more. As a resuh of this the Government of 
India' is sustaining a loss of Rs. 45 crores. 
What do you have to say about tbis? 

SHRI SHIVRAJ V. PATIL: Sir, I think 
this is not pertinent to the question. H you ask 
me to answer, I can answer. 

MR. SPEAKER: h has got to be a new 
question. 

SHRI P. KOLANDAIVELU: Sir. he has 
already replied about 19 Air buses. 

MR. SPEAKER: About the delivery he 
can say. You can tell something about the 
delivery. 

SHRI SHIVRAJ'V. PATIL: Sir, there are 
two questions asked by the Hon. Member. 

One question is about the privatisation 
ofthe Civil Aviation Industry. I don'tthink I am 
expected to reply regarding the policy matter 
while replying to a question. h is not allowed 
by the rules. 
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The second question is aboutthecost of 
the aircraft. He has asked me to say whether 
thtl value of the dollar has gone up and what 
is the rupee rate. All these things cannot be 
answered offhand, without calculating and 
without going into details. 

This question relates to something else. 
The question relates to the schedule, flights 
and routes. I am not expected to answer his 
question. If I make a statement this way or 
that way, tomorrow he may say that I have 
not given the correct answer. So, I am not 
goinQ to answer it. 

[ Translation] 

Malaria In U.P. 

-475. SHRI HARISH RAWAT: W~I the 
Minister of HEALTH AND FAMilY WEL-
FARE be pleased to state: 

(a) the financial assistance provided to 
Unar Pradesh during the years 1987-88 and 
1988-89, for the National Malaria Eradica-
tion Programmes; 

Year 

1987-88 

1988-89 
(B.E) 

Cash 

232.17 

83.05 

The incidence of malaria IS gradually 
declining In Uttar Pradesh. DUring 1987, 
126181 malaria cases have been reported in 
the State against 228244 malaria cases in 
1986. 

The State Government has not sought 
any additional help from this Ministry. 

SHRI HARISH RAWAT: Mr. SpeaKer, 
Sir there is a rampant increase in the inci-
dence of malaria in U. P., though the s~uation 
in Delhi is not very different. The mosqu~o 
menace even in North Avenue colony adja-
cent to Parliament House is so fu~ious that 

(b) whether the incidence of Malaria is 
on the increase in Uttar Pradesh; 

(c) whether Uttar Pradesh Government 
has demanded more help for the pro-
gramme; and 

(d) H so, the reaction of Union Govern-
ment thereto and the time by which the 
required amount is proposed to be given? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHAI MOTILAL 
VORA): (a) to (d). A statement is given 
below. 

STATEMENT 

National Malaria Eradication Pro-
gramme is being implemented as a Cate-
gory-II Centrally Sponsored Plan Scheme 
on 50:50 cost sharing basis. The Central 
assistance provided! being provided to the 
Government of Uttar Pradesh under this 
programme dUring 1987-88 and 1988-89 is 
as under:-

(Figures in lakhs of Rs.) 

Kind Total 

663.18 895.35 

1190.32 1273.37 

one cannot sleep without a cover of a mos-
quito net. I would like to know from the hon. 
Minister whether there are some proposals 
for use of some new effective pesticide to 
control the spread of mosquito menace 
which IS getting worse day by day, as the 
mosquitoes have developed resistance to 
the pesticide under use at present? 

SHAt MOTlLAL VORA: Mr. Speaker, 
Sir, the han. Member has raised the issult of 
increase in the incidence of malaria in Uttar 
Pradesh. H the hon. Member wants, I can 
place on the Table of the House details of the 
incidence of malaria with regard to all dis-
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tricts in U.P. for the years 1985, 1986 and 
1987. There has been gradual decline in the 
number of cases since 1985 onwards. To 
check the menace of malaria, the Govern-
ment has strengthened anti-malaria pro-
grammes not only in Uttar Pradesh but also 
in Delhi, particularly after this year heavy 
rains when cases of malaria were (eported. 

SHRI HARISH RAWAT: The hon. Min-
ister has just now stated.that the incidence of 
malaria is on the decline in Uttar Pradesh. I 
feel that the cases of malaria are not properly 
registered or the correct details are not 
supplied to the Central Government. ThiS is 
the reason why he is saying so. The tact is 
that it is on the rise in all the States. This can 
be verified from the hon. Members. The 
incidence of malaria is rising in 'proportlon to 
the rise in the member of mosquitoes. In 
view of this, will the hon. Minister arrange 
more allocation of funds for malaria eradica-
tion programmes for the State Govern-
ments? 

MR. SPEAKER: Is not the Member 
aware that the malaria may disappear from 
the scene, but not the mosquitoes? 

SHRI HARISH RAWAT: The mosqui-
toes menace has assumed such an alarm-
ing proportion that one day we will be lifted 
alive by them. 

SHRI MOTILAL VORA: Mr. Speaker, 
Sir, the suggestions of the han. Member are 
definitely relevant. Their relevance lies In the 
proper use of the funds made available to the 
State Governments for checking the inci-
dence of malaria. The Central Government 
is every ready to fulfil the demands for 
medicines by the State Governments. I 
would "keto inform the hon. Member that on 
my recent visit to Gujarat, on request of the 
State Government, I ordered for the supply 
of D.D.T. and malaria oil at on early date. 

SHRI RAMSWAAOOP RAM: Mr. 
Speaker, Sir, malaria is not confined to U.P. 
and Delhi only but its incidence is on the rise 
also in Bihar. In the flood prone areas, Kala 
Azar and Malaria often spread. Bihar is 

mainly in the grip of Kala Azar, for whose 
eradication the Government made a 
commitment in 1952-54 that it would totally 
eradicate it. Of course it did happen for a few 
days. Due to our constant negligence, the 
diseases. which the Government claims to 
have eradicated, are rather incr.easing. I 
would like to know from the han. Minister 
whether the Government proposes to ~alk 
out any programme for the prevention of 
diseases like Kala-azar and malaria which 
have their sway almost in every state of the 
country? 

SHRI MOTI LAL VORA: The han. 
Member's concern js but natural but I would 
like to bring It to your notice that the cases of 
malaria in Bihar have shown a considerable 
decline In the year 1987-88 as compared to 
1985. Recently, the Government of Bihar 
has decided to provide an amount of Rs. one 
crore and twenty three lakhs lor the preven-
tion of Kala-azar and accordingly, the Cen-
tral Government has also decided to allocate 
matching amount of funds for the purpose. 
The injections required for the prevention of 
the disease have been just provided to the 
Government of Bihar. I would like to assure 
the han. Member that the Government pro-
pose to hold talks With all the Members 
comIng from Bihar about the arrange~ent of 
medicines required for the prevention of 
Kala-azar. 

[English) 

Direct Flight between Rajkot to Deihl 

-476. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
CIVil AVIATION AND TOURISM be 
pleased to state: 

(a) whether there are no direct flights 
from Rajkot to Deihl; 

(b) whether Government have received 
representations in this regard from $8veral 
quarters; 

(c) if so, the action taken in the matter; 
and 
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(d) when the direct flight from Rajkot to 
Delhi is likely to be introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIV1L AVIATION AND 
TOURISM (SHAI SHIVRAJ V. PATIL): (a) 
Yes. Sir. 

(b) Yes, Sir. 

(c) and (d). After introd.uction of addi-
tional aircraft capacity, Indian AirHnes plans 
to connect Delhi w~h Rajkot via suitable 
inter-mediate points on a limited frequency 
basis. 

[ Translation] 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Mr. Speaker, Sir, I 
want to know through you, the particulars of 
the individuals from whom representations 
and suggestions have been received for 
introduction of direct flight from Rajkot to 
Delhi and whether the concerned depart-
ment has given any assurance to those who 
had sent their representations in this re-
gard? If so, the time when this assurance 
was given to them? Secondly, by what time 
the Government propose to provide night 
landing facility at Rajkot airport? 

SHRI SHIVRAJ V. PATIL: The han. 
Member herself has sent those letters to me. 
I have also told her that the matter is under 
consideration and the Government would 
make every effort to provide this facility at the 
earliest. 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: As per the Govern-
ment version, this facilrty is likely to be pro-
vided there by the year 1989. 

MR. SPEAKER: From the answer to the 
question, it should have been known that this 
facility could be provided there only after 
induction of additional aircraft capacity be-
cause no additional aircraft is available at 
present. 

SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: Sir, you are 
absolutely right, but the traffic on Delhi-
Rajkot route has already substantially in-
creased. Emergency flights have been pro-
vided on the routes where there is no much 
traffic. Do the Government propose to pro-
vide the facility at direct flight from Delhi to 
Rajkpt by suspending such flights on othel 
routes. As the traffic is constantly increasing, 
I urge the hon. Minister to provide this facility 
at the earliest. 

MR. SPEAKER: One train has already 
been provided. 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Sir, only one would 
not do; the traffic has already increased 
substantially. 

SHRI SHIVRAJ V. PATll: I agree with 
the hon. Lady Member and the'Government 
would try 10 provide this facili!y as early as 
possible. 

[English} 

SHRI DIGVIJAY SINH: I would like to 
draw attention to the SIX questions which had 
been asked during the last seven years, of 
the same nature, to which the same repty 
was given. So, there were six questions 
during the last seven years - the same 
question, and the same reply. So, may I 
request that when the new planes come, the 
first priority may be given to such a problem? 

SHRI SHIVRAJ V. PATIL: H the ques-
tion is of an identical nature, the reply ;s 
bound to be of the same nature. 

MR. SPEAKER: There is consistency. 

SHRI SHIVRAJ V. PATIL: I would not 
say that. But certainly we will try our best. 

Regularisatlon of Unauthorised Colo-
nies 

-477. SHRI MAHENDRA SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 
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(a) whether there is a proposal to regu-
larise some more unauthorised colonies in 
Delhi; 

(b) if so, the details thereof; 

(c) whether all the civic amenities have 
been provided in unauthorised colonies; and 

Cd) if not, the extent to which the ameni-
ties have been provided and what steps are 
being taken to provide other amenities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) Question does not ariseJ 

(c) and (d). Civic amenities are not 
provided in unauthorised colonies. 

[ Translation1 

SHRI MAHENDRA SINGH: Mr. 
Speaker, Sir, through you, I would like to 
know from the han. Minister whether the 
Government has formulated any scheme for 

. the settlement of the people living in un-
authorised colonies, on long term basis, and 
whether the Government is going to take any 
immediate preventive measures to protect 
their children against infectious diseases 
like cholera etc? 

SHRI DAlBIR SINGH: Mr. Speaker, 
Sir. according to a recent survey, there were 
only 607 unauthorised colorNes out of which 
155 were under the DOA and 452 were 
under the MCD .. Most of the colonies under 
these departments have already been regu-
larised and 66 more colonies have yet to ge 
regularised. Under the chairmanship of LG a 
committee has been constituted on 26.5.88 
to study and report on the various aspects of 
the formalities and procedures to regularise 
the remaining 66 colonies. Then the con-
cerned authorities would examine the 
budget etc. and only after that, all those 
amenities, which are already provided in 
other cOlonies, would be provided in these 
unauthorised colonies also. So, the matter is 

under consideration of the Government. 

[English] 

Facilities to Tourism on Getting 
Industry Status 

*478. SHRI DIGVLJAY SINGHt: 
PROF. NARAIN CHAND PAR-

ASHAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the facilities provided to tourism 
promotion projects by the States which have 
declared tourism as an Industry; 

(b) the number of States in ~hich cash 
incentives fortourism promotion projects are 
at par with other industries and electricity to 
hotels is being provide~ at the prevalent 
industrial rates; and 

(c) the steps proposed to be taken to 
persuade the remaining States to declare 
tourism as an Industry? 

THE MINISTER OF Sl ATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRISHIVRAJ V. PATIL): (a) to 
(c). A Statement is given below. 

STATEMENT 

(a) There is no uniformity in the pattern 
of assistance given by the States and Union 
Territories which have declared tourism as 
industry. The following incentivesJ c-once~­
sions are generally being given to tourism 
related projects:-

i) Subsidy for preparation of Feasi-
bilitylProject report. 

ii} Incentives for training of local 
manpower. 

iii) Power subsidy and subsidy on 
generating sets. 

jv) • Allotment of land on conces-
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sional rates. 

v) Electricity su~ and water 
supply at concessional rate. 

vi) Concession on Octroi Duty, etc. 

vii) The State Governments also 
assist in ensuring regular supply 
of building material on priority 
basis. 

(b) While the backward area subsidies 
given to tourism projects are at par with 
those given to other industries, other incen-
tives/ concessions vary from State to State 
depending upon the requirements of the 
tourism projects. Seven States and two 
Union Territories are providing electricity on 
concessional rates to hotels. 

(c) Thro·ugh regular correspondence 
and discussions at various meetings, con-
ferences, etc., the Central Department of 
Tourism has been constantly impressing 
upon the StateslUnion Territories which 
have not yet declared tourism as an industry, 
to do so at the earliest. 

SHRI DIGVIJAY SINH: Sir: From the 
statement, one gets the feeling that informa-
tion about the various States which have 
given concessions and which have not given 
concessions, has not been fully given. f think 
the Ministry should have no reservatIOns 10 

putting before us, or even giving a detailed 
statement on the floor of the House to inform 
us as to where the discrepancies lie - from 
State to State. We would like to know, be-
cause we would like to influence our State 
Governments where they have failed. So, 
why can we not have a detaited statement, 
Statewise, of which State has given which of 
thes~ seven or eight concessions that 
should be given and where they have failed? 
That is the first thing I would like to know. 

The second thing, t would like to know IS 

they say, seven States and two Union T ern-
tories are providing electricity at conces-
sional rates to hotels. Which are those 
States? But in general I would like to have a 

statement of every State. 

SHRI SHIVRAJ V. PATll: This is a very 
omnibus question and in a written reply I 
couki have given this information. But I have 
the information. " permitted, I can lay it on 
the Table of the House. . 

MR. SPEAKER: You can place it on the 
Table of the House. 

SHRI SHIVRAJ V. PATll: I will lay it on 
the Table of the House and a copy of it I will 
send, to the hon. Member. 

There are twelve States which have 
declared tourism as an industry and there 
are two Union Territories which have also 
declared tourism as an industry. Then hotel 
has been declared as an industry by three 
States. The other details I can give him in 
Writing. 

SHRI DIGVLJAY SINH: The House 
would like to know, which are the States. 
which have taken the lead in declaring tour-
ism as an industry. 

SHRISHIVRAJ V. PATll:Asa matter of 
fact, Himachal Pradesh, Meghalaya, Uttar 
Pradesh, Arunachal Pradesh. Kerala, 
Andhra Pradesh, Haryana, Tamil Nadu, 
Bihar, Tripura, Manipur and Assam have 
declared tourism as an Industry. The two 
Union TerritOries are Andaman and Nicobar 
Islands and lakshadweep. As a matter of 
fact, the work done by the States of Haryana 
and Kerala is very laudable in this respect. 

[ Translation] 

SHRI PREMAlABAI CHAVAN: Mr. 
Speaker, Sir, I would like to submit to the 
han. Minister that there are several propos-
als 01 tourism regarding Maharashtra where 
there are a number of tourist spots. But you 
have not mentioned the name of Maharash-
tra. I would like to submit that tourists from 
outside are curious to see various particular 
spots situated in Maharashtra. Arrival of 
foreign tourists in Maharashtra would have a 
positive effect on the development of the 
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State. In the light of these facts, I would like 
to know from the hone Minister what propos-
als are there with the Central Government 
regarding tourism in Maharashtra? 

SHRJ SHIVRAJ V. PATIL: Sir, there are 
a number of beautiful spots in Maharashtra. 
As I hail from Maharashtra, I am well aware 
of it. Some particular places like caves of 
Ajanta and Ellara and some beautiful 
beaches are there which can be exploited as 
tourist spots. All the proposals which had 
been submitted earlier by the Government of 
Maharashtra have been approved and all 
such proposals likely to be received in future 
will also be approved. Government of Ma-
harashtra has not declared tourism as an 
industry, so this state has not been included 
in the list for the purpose. That is all. 

Supply of Rotten Food at Railway 
Stations of North Zone 

·479. SHRIMATI USHA VERMA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of complaints received 
during the last one year about the supply of 
rotten food supplied by the caterers at rail-
way stations of North Zone and consequent 
cases of food poisoning; 

(b) whether the catering contracts of 
such persons are c~ncelled forthwith; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
~ABIR PRASAD): (a) Three complaints al-
1~lng food poisoning due to sweets pur-
cha&~d at a railway station were received by 
Northern Railway during the last one year. 

(b) and (c). Appropriate action IS taken 
atter investigation. 

SHRIMATI USHA VERMA: Mr. 
Speaker. Sir. I would like to know from the 
hon. Minister whether he has taken any 
action on the complaints received so far? 

SHRI MAHABIR PRASAD: Mr. 
Speaker, Sir, three complaints have been 
received in the context of the question asked 
by the hon. Lady Member. One complaint 
was lodged by a resident of Ratangarh 
named Shri Govind Prasad on 21.5.88, 
second one was lodged by Shri Muqeed, a 
resident of Jodhpur, on 17.8.88 and third one 
by a resident of Jodhpur, Shri Usman Ali, on 
16.8.88. In this context, I want to submit that 
Shri Govind Prasad bought 2 kg of sweets 
from the shop of Shri Ram Kishan and after 
a travel of 16 hours, when he reached Ratan-
garh ... 

MR. SPEAKER: In this context. I would 
like to know why there are so many com-
plaints relating to Rajasthan? 

SHRI MAHABIR PRASAD: Mr. 
Speaker, Sir, as the noble person like you 
hails from Rajasthan. it deserves the atten-
tion of all the concerned. I want to submit that 
the investigation was made in regard to the 
complaint No. 1 and it was found that the 
particular individual travelled for 16 hours 
and took a period of 24 hours to reach 
Ratangarh. This complaint was registered in 
summer season and the sweets had totally 
spoilt because they were prepared many 
hours before that. 'Malai' preparations from 
fresh milk usually become poisonous within 
2-3 hours dUring the summer season. On 
investigation no such fault was found in it 
and consequently, the shopkeeper was 
exonerated. 

Two more cases are being investigated 
and the House wil1 be apprised of the action 
taken in those cases. 

SHRIMATI USHA VERMA: I would like 
to know whether there has been any case of 
cancellation of contract due to violation of 
catering rules? ~ no, the reasons therefore? 

SHRIMATI MAHABIR PRASAD: 
would like to inform the hon. Lady Member 
that premises of a number of shops were 
inspected. Following are the details of the 
inspection - the total number of inspections 
during 1985-86 in Northern Railways is n1 , 
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number of cases in which warning was given 
is 81, number of cases in which penalty was 
imposed is 427 and in 2 cases contracts 
were cancelled. 

Similarly. in 1986-87, the total number 
of inspections conducted was 1221 , number 
of cases in which warning was given was 
435, number of cases in which penalty was 
imposed was 343 and in 13 cases contracts 
were cancelled. 

In 1987-88, the total number of inspec-
tions conducted was 1663, number of cases 
in which warning was given was 435, num-
ber of cases in which penalty was imposed 
was 375 and in 5 cases contracts were 
cancelled. I would like to give information 
about all the Railways that in the year 1985-
86 ... 

MR. SPEAKER: Please send this infor-
mation to the Hon. Member. 

SHRI MAHABIR PRASAD: I will send it 
to her. 

(Eng/ish] 

Composition of Medical Council of 
India 

"480. SHRI UTTAM RATHOD: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the present composition of the 
Medical Council of India; 

(b) whether it is a fact that the normal 
term of some of the office-bearers and the 
members of the Council has since expired 
but they are still continuing in office; if so, the 
details thereof including the reasons there-
for; and 

(c) the steps taken or being taken to 
hold the elections to replace the office-bear-
ers and members whose normal term has 
expired? 

[ Translation] 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI MOTILAl 
VORA): (a) The composition of the Medical 
Council of India under Section 3(1) of the 
Indian Medical Council Act, 1956, is given in 
the Statement-I below. 

(b) and (c). Some members, including 
the Vice-President of the Council, are con-
tinuing as members of the Council beyond 
the normal term of five years. However, their 
membership is protected under the provi-
sions of Section 7(2) of the Indian Medical 
Council Act, according to which a member 
shall hold office for a term of five years from 
the date of hiS nomination or election, or until 
his successor shall have been duly eladed 
or nominated, whichever is longer. The de-
tails of members whose normal term of five 
years has expired, and action taken by the 
Government to hold elections in their places, 
are given in the Statement-II below. 

STATEMENT-I 

The present composition of the Medical 
Council of India 

Under Section 3 of the Indian Medical 
Council Act, the Central Government shall 
cause to be constituted a Council consisting 
of the following members, namely:-

(a) One member from each Stale 
other than a Union Territory, to 
be nominated by the Central 
Government in consultation with 
the State Government con-
cerned; 

(b) One member from each Univer-
Slty, to be elected from amongst 
the members of the medical fac-
ulty of the University by mem-
Ders of the Senate of the Univer-
sity or in case the University has 
no Senate, by members of the 
Court; 

(c) One member from each State In 
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which a State Medical RegIster 
is maintained, to be elected from 
amongst themselves by persons 
enrolled on such Register who 
possess the medical qualifica-
tions included in the First or the 
Second Schedule or in Part II of 
the Third Schedule; 

(d) Seven members to be elected 

from amongst themselves by 
persons enrolled on any of the 
State Medical Registers who 
possess the medical qualifica-
tions included in Part I of the 
Third Schedule. 

(e) Eight members to be nominated 
by the Central Government. 
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(eng/ish] 

SHRIUTIAMRATHOD: These people 
are expected to hold eJections after every 
five years. But it has been seen that in the 
case of West Bengal the han. representative 
continues to represent there since 1970. In 
spite of asking them to hold eledions, these 
have not been held. There was one Mr. 
Sinha who continued for such a long time 
that ultimately the Bombay High Court had to 
throw him out. May I know why all this 
happened? 

SHRI MOTILAL VORA: We have al-
ready written to the State Government of 
West Bengal. As far as Dr. Sinha's case IS 

concerned, he has been re-elected. As re-
gards the question of being a director, he :5 
eligible to remain as a director there. 

SHRI un AM RATHOD: Sir, there are 
many complaints that when the Expert 
Committee did not approve a private medi-
cal college, these office bearers went there 
After it was inspected, in a month's time they 
were gIven the sanction. May I know from the 
han. Minister whether, looking Into all these 
things, he will kindly hold an enqUiry? There 
are members who are there for the last 
fifteen or sixteen years. They are doing 
things which are most illegal. Is he prepared 
to do it or is he going to allow them to 
continue like that? 

SHRI MOTI LAL VORA: Sir, we have 
written to aJl the Stata Governments and we 
are expecting replies from them. As and 
when we get the replies. We w~1 try to put the 
things in order. 

MR. SPEAKER: Question Hour IS over 

WAITIEN ANSWERS TO QUESTIONS 

[English] 

Allotment of Type-II Government 
Accommodation 

*468. SHAI BEZAWADA PAPI 
REDDY: Will the Minister 01 URBAN DE-

VELOPMENT be pleased to state: 

(a) whether some Government employ-
ees who are entitled for Type-U accommo-
dation, have been allotted Type-I quarters in 
Delhi and are paying standard rent for Type-
II accommodation; 

(b) ~ so, the reasons therefor; and 

(c) the time by which Government pro-
pose to allot Type-II accommodation to the 
said employees? 

THE MINISTER OF STATE IN THE 
MINISTRY Of URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 

Lakshmikantapur-Namkhana Railway 
Line 

*470. PROF. M.R. HALDER: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the amount sanctioned for the year 
1988-89 for Lakshmikantapur-Namkhana 
(broad-gauge line) railway project in West 
Bengal; and 

(b) the tentative year of completion of 
this project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Rs. 2.29 
crores. 

(b) Completion of this project will de-
pend on the availability of resources in the 
coming years. 

[ Translation] 

Reservation for Bihar Legislators at 
Haridwar 

*473. SHAI SARFARAZ AHMAD: Will 
the Minister of RAILWAYS be pleased to 
state: 
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(a) whether it is a fact that 22 Legisla-
tors of Bihar could not get reservation from 
Haridwarto Lucknow in May, 1988. and if so, 
the reasons therefor; and 

(b) whether it is also a fact that the 
Legislators were manhandled, and if so, the 
names of the persons found guilty for it and 
the action taken so far against them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Requisitions 
were received between 20th and 27th May, 
1988 at Haridwar for reserving 59 A.C. 2-tier 
berths by 10 On Ooon Express of 27.5.1988 
for the journey of 15M. L.As, their compan-
ions and family members from Harjdwar to 
Lucknow. Since reserved accommodation 
had been booked by other passengers in 
advance, they were placed on the Waiting 
Ust. On the day of journey, four of them were 
accommodated against Emergency Quota. 

(b) The M.l.As and railway staH have 
filed FIRs alleging manhandling against 
each other. A high level departmental 
enquiry into the incident has been ordered 
and is in progress. 

New Railway Lines In Remote Rural 
Areas 

*474. SHRi BALWANT SINGH RA-
MOO WALIA: 

SHRI RAM DHAN' 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any work tor laytng new 
railway lines has been undertaken dUring 
the last three years for the development of 
the remote rural areas of the country; and 

(b) n so, the details thereot including the 
total amount spent thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) and (b). Most of the 
on~ing new railway lines do pass through 

or touch remote rural areas. Details of the 
new railw~y lines are furnished in the Budget 
documents. The total expenditure incurred 
on the new railway lines during the last three 
years i.e. 1985-86 to 1987-88 was Rs. 385 
crme. 

[English] 

Withdrawal of lease Offer by Boeing 
Company 

*481. SHRI JAGANNATH PATNAIK: 
PROF. RAMAKRISHNA 

MORE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the offer by an American 
company to lease five Boeing 737 planes to 
Indian Airlines to meet its interim require-
ment, pending arrival of 19 new Airbus 320 
planes In 1989, has been WIthdrawn; 

(b) whether the capacity constraints 
being suffered by Indian Airlines as a result 
thereof will become worse in the days to 
come; and 

(c) if so, the details in this regard and the 
measures contemplated to meet the situ-
ation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). According to terms in the Agreement tor 
ihe purchase of 19 Airbus A-320 aircraft, MI 
s Airbus Industries :s to supply A-300 and 8-
737 aircraft on lease to Indian Airlines tar 
meeting its interim capacity requirements. 
MIs Airbus Industries was negotiating lease 
for Indian Airlines of Five B-737 aircraft be-
longing to Texas Air Corporation, USA. MIs 
Airbus Industries have Informed Indian Air-
lines that the negotiations failed Mis Airbus 
Industries is now making efforts for lease of 
aircraft through negotiations with Guiness 
Peat Aviation (GPA), a leasing company of 
Ireland. IndIan Airlines will have to endure 
the capacity constrair.ts till slJch time as the • 
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leased aircraft are available. 

Drain of Indian Alrlln •• Pilots to Gulf 
Air 

*482 SHAI NITYANANDA MISHRA: 
SHAI PRAKASH CHANDRA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether more than 200 Indian Air-
lines pilots have applied for jobs in Gulf 
countries; 

(b) if so, the details and reasons 
thereof; 

(c) whether this is indicative of the 
general frustration prevailing among the pi-
lots; 

(d) if so, whether the grounds offrustra-
tion could be identified and if so. the details 
thereof; 

(e) the steps proposed to see that 
irritants are removed soon; and 

(f) the other measures proposed to be 
taken to meet the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No. Sir. 

(b) to (f). Do not arise. 

[ Trans/ation] 

Abolition of Contract System In Coal 
Mines 

*483. SHRI TEJA SING DARDI: Will 
the Minister of LABOUR be pleased to state: 

(a) whether the contract system in coal-
mines has been abolished recently; 

(b) if so, the benefit likely to accrue to 
these mines as a result of abolishing this 

system; 

(c) whether in view of this benefit. 
Government propose to abolish the contract 
system in other mines also; and 

(d) if so. the detailed information in this 
regard? 

THE WNISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) to (d). A State-
ment is given below. 

STATEMENT 

The Central Government. on the r~ 
ommendation of the Central Advisory Con-
tract Labour Board. prohibited under Section 
10 of the Contract Labour (Regulation & 
Abolition) Act, 1970, employment of contract 
labour in the following operations of work in 
coal mines, VIde notification No 5.0. 488 
dated 1.2.1975: 

1. RaiSing or raising-cum selling of coal; 

2. Coal loading and unloading; 

3. uver ouroen removal and earth 
cutting; 

4. Soft coke manufacturing; 

5. Driving of etone drifts and mlscalla-
neousstone cutting underground. 

By a notification dated 21.6.1988 it has 
been provided that the notification prohibit-
ing the 9mployme~t of contract labour in the 
above-mentioned works in ali coal mines 
shall not apply in the following categories: 

(a) Quarries in the North-East Coal 
Field which can only be worked 
for a few months every year due 
to heavy rainfall in the area; 

(b) quarries located by the side of 
the river in Pench valley and 
similar other patch deposits 
which can only be worked when 
the level of river has gone down 
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and during non-rainy season; 

(c) loading of coal when there is 
mechanical failure, failure of 
power or irregular supply of 
wagon by the railways; and 

(d) cutting of stone driftslfaul1s 
which cannot be detected in 
advaPCe and are of short-dura-
tion, say upto six months. 

The prohibition of employment of con-
tract labour by the appropriate Govt. is gov-
erned by the provisions of the Contract 
labour (Regulation & Abolition) Act, 1970 
and specifically by Section 10 thereof. The 
question of benefits likely to accrue is not 
among the criteria listed for issue of a notifi-
cation prohibiting employment of contract 
labour in any establishment. 

(English] 

New Methods 10r Processing Ollseeds 

*484. SHRIRAMPYAREPANIKA: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether any new methods of proc-
essing edible oilseeds to increase the yield 
are being developed; and 

(b) if so, the details of the same and the 
yield expected from the new processes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PliES (SHRI D.L. BAITHA): {a) and (b). New 
methods of processing edible oilseeds to 
increase the recovery of oils inter-alia in-
clude - Improved pr9J)aratory system for 
oil seed s , development of high pressure 
expellers, adoption of expander technology 
and scientific crushing of cottonseed. These 
may provide an additional quantity of 1.25 
lakh tonnes of oil per annum. 

Wage Revision in F.e.l. 

*485. PROF. MADHU DANDAVATE: 

Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the employees of the Food 
Corporation of India did not have their wage 
revision since 1973; 

(b) if so, whether the management and 
employees negotiated a settlement in Au-
gust, 1987; 

(c) if so, whether the approval of the 
settlement IS being scuttled in spite of the 
solemn assurance of the Minister in Janu-
ary, 1988 to clear the same within a month; 
and 

(d) ij so, the steps taken to relieve the 
sufferings of thousands of Fel employees 
and their families? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) The last 
revision of wages of FC! employees was 
made in 1973. 

(b) A Memorandum of Discussions was 
signed on 10.8.87 by the FCI management 
with the National Coordination Committee, 
compriSing four major Unions of FCI em-
ployees for wage revision on Industrial DA 
pattern for Category III & IV employees. 

(c) The proposal of wage revision of 
employees of a Pubiic Sector Undertaking 
like Fel requires the approval of varIOus 
departments like BPE and Finance in the 
Government of India. The proposal of FCI is 
receiVing serious attention in consultation 
with the concerned departments. After 
Government's approval, this will also require 
the approval of t"'e Supreme Court. 

(d) A pay revision advance of As. 2500/ 
. was offered in October, 1987 to all Cate-
gory III & IV employees of FCI subject to 
adjustrnant against arrears that may accrue 
as a result of wage revision. 
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[ Translation) 

Assistance for Developmont of Tourist 
Spots In Rajasthan 

*486. SHRI SHANTI DHARIWAL: Will 
!he Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether a decision was taken last 
yearto develop many places in Rajasthan a~ 
tourist Spots; 

(b) if so, the number of tourist spots. out 
of them developed fully and the number of 
the tourist spots on which work has been 
suspended; 

(c) whether Government pre-pose to 
provide additional financial assistance to the 
State Government to complete the develop-
ment of the remaining tounst spots; and 

(d) if so, the amount to be provided for 
the purpose and if not, the reasons there-
fore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRt SHIVRAJ V. PATIL): (a)to 
(d). Development of tourism infrastructure at 
tourist centres is an on going process. Proj-
ects for provision of appropriate tourist facili-
ties are taken up by the Central Department 
of Tourism in consultation with the State 
Government concerned deoending upon 
the potential of the place and the require-
ments of tourists-. During the Seventh Five 
Year Plan so tar the Department has sanc-
tioned financial assistance for the develop-
ment of tourist infrastructure at the foilowing 
tourist centres in Rajasthan: 

1. Pushkar 

2. Ranthamoore 

3. Bharatpur 

4. Alwar 

5. Udaipur 

6. Thar Desert 

7. Tal Vriksh (Near Alwar) 

8. Deogarh 

9. Mandawa 

In addition, the Department has also 
sanctioned funds for a Master Plan for Chit-
torgarh and Mewar Festival. Out of the 
above mentioned places, only one project 
namely. Camel Safari at Thar Desert, has 
been shelved in consultation witt-: the State 
Government. For all on-going projects, the 
Department has already released part 
amounts to the State Government and the 
balance amount will be released for their 
completion as and when required. 

Amenities in Trains running on Samaa-
tlpur Division of North Eastern Railway 

*487. SHRI RAM BHAGAT PASWAN: 
Will the Minister of RAILWA YS be pleased to 
state: 

(a) whether there are complaints about 
the Express and passenger trains running 
on Narrow Gauge line in Samastipur Divi-
sion of North Eastern Railway not being 
properly cleaned and non-provision of first 
class compartments in all of them: 

(b) whether the compartments are also 
not provided with water, causing great in-
convenience to the passengers: 

(c) if so, tbe action taken in this regard; 
and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) to (d). Samastipur 
Division is serVed by Metre Gauge and 
Broad Gauge, there is no Narrow Gauge 
system on this Division. A few complaints 
have been received about the Metre Gaug9 
trains plying on this Division. First class 
coaches are provided on trains as per traffic 
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needs. To ensure supply of water, coaches 
are watered at terminals and also enroute. 
Passenger amenities are provided and 
cleanliness of coaches maintained as per 
standard laid on all India basis. To further 
improve the condition of coaches on Samas-
tipur Division, a special drive for supple-
menting the normal schedule has been insti-
tuted. 

[English] 

Government Accommodation to Em-
ployees of Delhi Administration 

*488. DR. G.S. RAJHANS: 
SHRIMATI MADHUREE 

SINGH: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there are anomalies in 
regard to allotment of Government accom-
modation to Central Government employ-
ees and employees of the Delhi Administra-
tion; 

(b) whether the employees of Deihl 
Administration have to wait much longer for 
anotment of Government accommodation in 
comparison to Central Government employ-
ees;and 

(c) if so, the corrective steps proposed 
to be taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No Sir, since 
allotments are separately made from gen-
eral pool to central government employees 
and to Delhi Administration employees from 
their pool respectively. 

, 
(b) No sir. Detailed position of dates of 

priority covered for general pool as well as 
Delhi Administration Pool is given below: 

Type General 
Pool 

2 

7.4.1971 

Delhi 
Administration 

3 

Dec. 1968 

II 

III 

IV 

v 
VI 

2 3 

1.9.1965 Feb. 1966 

15.2.1965 Dec. 1972 

12.10.1959 Dec. 1964 

1.1.1986 NIL 

1.1.1986 July, 1969 

(c) Does not arise. 

News-Item captioned 'The tired, old 
horses In lAC' 

4899. SHRI PIYUS TIRAKY: 
SHRI JAGANNATH PAn-

NAIK: 
SHRI LAKSHMAN MALLICK: 
SHRI P. KOLANDAIVELU: 
SHRI P.A. ANTONY: 

Wia the Minister ('1 CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the attention has beqn 
drawn to the news-item captioned 'The tired, 
old horses of lAC' appearing In the Hindus-
tan Times dated 3 July, 1988; 

(b) if so, whether Indian Airlines is short 
of capacity and is using its fleet beyond the 
permissible limits; 

(c) whether it is a fact that Indian Air-
lines IS compelled to maintain 20 years old 
alrcrafts, which In normal course should 
have been withdrawn from service; 

(d) tne details of the number and yearof 
purchase of the aircrafts In operation In In-
dian Airlines; and 

(e) the steps proposed to be taken to 
arrange financial assistance for obtaining 
newaircra1ts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V PATIL): (a) 
Yes, Sir. 
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(b) Though short of air~raft capacity 
Indian Airlines aircraft utilisation is well 
within permissible limits. 

(c) Though some of the aircraft in the 
fleet of Indian Airlines are about 20 years old 
yet they are tully airworthy. 

(d) The details of the type and number 
of aircraft and the years of their purchase 
given in the Statement below. 

(e) The modelities of financing of the 
project for the purchase of new aircraft by 
Indian Airhnes are to be finalised. 

STATEMENT 

Number and Year of purchase of Aircraft 

AIRBUS 

Aircraft Date of Purchase 

2 

1. VT-EDV 

2. VT-EDW 29.10.1976 

3. VT-EDX 31 12.1976 

4. VT-EDY 31.5 1978 

5. VT-EDZ 8.6 1978 

6. VT-EFV 25101979 

7. VT-EFO 18.7.1980 

8. VT-EFX 7.8.1980 

9. VT-EHC 1851982 

10 VT-EHD 27.5.1982 

BOEING-737 

1. VT-EAG 9.11.1970 

2. VT-EAH· 312.1970 

3. VT-EAI 21.12.1970 

4. VT-EAJ 

5\ VT-EAK 

6. VT-ECP 

7. VT-ECO 

8. VT-ECS 

9. VT-EDR 

10. VT-EDS 

11. VT-EFK 

12. VT-EFL 

13. VT-EFM 

14. VT-EGO 

15. VT-EGO 

16. VT-EGF 

17 VT-EGG 

18. VT-EGH 

19. VT-EGM (Combi) 

20. VT-EGI 

21. VT-EGJ 

22. VT-EHE 

23. VT-EHF 

24. VT-EHG 

25. VT-EHH 

AVRO HS-748 

1. VT-OXH 

2. VT-OXD 

3. VT-OXO 

2 

12.1.1971 

8.2.1971 

26.9.1974 

26.9.1974 

13.11.1974 

8.10.1975 

15.10:1975 

10.11.1970 

23.11.1977 

8.12.19n 

16.6.1980 

14.7.1980 

21 7.1980 

13.8.1980 

18.2.1981 

18.3.1981 

29.9.1981 

30.9.1981 

4.8.1982 

21.8.1982 

18.8.1982 

8.9.1982 

22.3.1968 

9.8.1969 

12.2.1970 
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2 

4 .. VT-DXR 26.2.1970 

5. VT-EAT 21.4.1972 

6. VT-EAV 25.6.1972 

FOKKER F-27 

1. 

2. 

3. 

4. 

VT-OOM 12.3.1963 

VT-OON 29.3.1963 

VT-OWE 11.9.1967 

VT-EBJ 2.6.1971 

Remittance of EPF dues by Nirma 
Chemi cal Works and Associates 

4900. SHRI GANGA RAM. 
SHRI K.N. PRADHAN: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the total amount of Provident Fund 
dues remitted by the Nirma Chemical Works 
and its associates during 1986-87 and 1987-
88; 

(b) whether there has been any viola-
tion of Provident Fund ActlRules by them; 
Md . 

(c) if so, the details thereof and the 
action taken by Government in the matter? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) to (c). The 
information is being collected and will be laid 
on the Table of the Sabha in due course. 

Real wages of industrial Workers 

4901. SHRt SYED MASUDAL HOS-
SAIN: Will the Minister of LABOUR be 
pleased to state the year-wise rise in money 
wages and real wages of industrial workers 
in the country from 1985 to 19881 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): Information is 
being collected and wi" be placed on the 
Table of the House. 

Requirement and import of coconut 011 
and copra 

4902. SHRI K. MOHANDAS: Will the 
Minister ot FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the quantity of coconut oil and copra 
proposed to be imported during 1988-89; 
and 

(b) the domestIc production and re-
quirement of these hems during 1988-89? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L BAITHA): (a) At present 
there is no p"oposa! with the Government to 
Import any quantity of ~nut oil and copra 
for the oil year 1988-89. 

(b) As per the latest available estimates 
the production of coconut durmg 1986-87 
was 6404.4 million MTs. No firm estimates of 
the requirement of coconut are available for 
1988-89. However, the target of prod uction 
of coconut for the Seventh Five Year Plan is 
8000 million MTs. In the absence of firm 
estimates regarding coconut production for 
'88, '89, it is not possible to forecast the 
production of the bl-products of coconut, 
such as coconut oil and copra. 

Ban on Harmful and Ineffective Drugs 

4903. SHRI JAGANNATH 
PATTNAIK: 

SHRI MURLlDHAR MANE: 
SHRI AMARSINH RATHAWI\: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any approach has been 
made by certain States to ban certain cate-
gories of drugs which are 'harmful' and inef-
fective' as per recommendations of the 
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Drugs Consuhative Committee; 

(b) if so, the details thereof; and 

(c) the action taken by Union Govern-
ment in this regard? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI MOTILAL 
VOAA): (a) to (c). ·A sub-committee of the 
Drugs Consultative Committee is engaged 
in screening the formulation moving in the 
malket from the angle a1 safety, efficacy and 
rationality. based on the recommendations 
of the expert committee. Government have 
so far prohibited marketing of 27 categories 
01 formulations which is given in the State-
ment below. The'screentng of formulations 
is a cor'.!inuous pro=ess. 

STATEMENT 

TABLE' 

1. AmtdjPyrine 

2. Frxed dose combinations 01 
Vitamine with anti-inflamator 
agents and transqulhsers. 

3. Fixed dose combinatIOn of Atro-
pine in AnalgeSIcs and Antipy-
retics. 

4. Fixed dose combination of 
Strychine and Caffeine to tonics. 

5. Fixed dose combinations of 
Yohimbine and Strychnine with 
Testosterone and Vitamins. 

6. Fixed dose combinatIOns of Iron 
with Strychnine. Arsamc and 
Yohimbine. 

7. Fixed dose combinatIOn of So-
dium Bromide/Chloral hydrate 
with other drugs. 

8. Phenecatin. 

9. Fixed dose combinations of anti-

histaminics with anti·di-
~rrhoeals 

10. Fixed dose combinations of 
Penicillin with Sulphonamides. 

11. Fixed dose combinations of 
Vetracyvline with Vitamin C. 

12. Fixed dose combinatiOn of Vita· 
mins with Analgesics 

13. Fixed dose combinations of 
Hydroxyquinoline group of 
Drugs except preparations 
which are used for the treatment 
of diarrhoea and dysentry and 
tor external use only. 

14. Fixed dose combinations of 
Staroids for Intemal use except 
combination of Steroids with 
other drugs for the treatment of 
Asthma. 

15. Fixed dose combinations of 
Chloramphenicol for Internal use 
except combirtation of Chloram-
phanicol and Streptomycin. 

16. Fixed dose combination of Er-
got. 

17. Fixed dose combinations of 
Vitamlne with anti-T.B. drugs 
except combination of 
lsoniazide with Pyridoxine Hy· 
drochloride (Vitamin B 6) 

18. Pencillin skin/eye ointment. 

19. TetraCYCline liquid oral prepara-
tions. 

20. Nialamide. 

21. Practolol. 

22. Mathapyrilene, its salts. 

23. Methaqualone. 
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24. Oxytetracycline Liquid Oral 
Preparations. 

,25. Demeclocycline Liquid Oral 
preparations. 

26. Combination of Anabolic Ster-
oids with other drugs. 

27. Fixed dose combination of Oe-
strogen and Progestin (other 
than oral contraceptives) con-
taining per tablet estrogen con-
tent of more than 50 meg. 
(equivalent to Ethenyle Estra-
diol) and of progestine content of 
more than 3 mg (equivalent to 
Norethisterone Acetate). 

[ Trans/ation] 

Strike by LPG Employees 

4904. SHRI HET RAM: Will the Minis-
ter of LABOUR be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the newsltem cap-
tioned "Gas Cylinder Karamchariyon Ki an-
ishchit Kaleen Hartal" in the "Navbharat 
Times" dated 8 August, 1988; 

(b) if so, the main demands of the 
employees and the steps being taken by 
Government in this regard; and 

(c) the arrangements made by Govern-
ment to save the consumers from difficulty? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWAAI DUBEY): (a) to (c). Yes, Sir. 
According to the Delhi Administration, the 
appropriate authority under the Industrial 
Disputes Act, 1947, the General Secretary, 
LPG Employees Association, Paschim 
Vihar, New Delhi has filed a statement of 
claims on 17.7.88 in respect of employees of 
MIs Shivanikka Enterprises, Vivek 
Vihar, Shahdara regarding general de-
mands concerning enhancement of rate of 
delivery charges of Cylinders, payment OT 

CyclelRickshaw allowance, provision of 
Uniforms etc. The ASSOCiation has also filed 

statements of claims on 16.8.88 and 20.7.88 
respectively against managements of MIs 
Dammo Enterprises and MIs Kataria Gas 
Service regarding the termination of serv-
ices of an employee each in each of the 
enterprises. All .the disputes have' been 
admitted in conciliation by the conciliations 
machinery of Delhi Administration. Accord-
ing to information obtained from the respec-
tive managements, the consumers them-
selves collected the Cylinders during the 
period when employees were on strike. 

Unauthorised Sale of Land In Village 
Adakpur, 8agh Mochl, New Deihl 

4905. SHRI MOTILAL SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware that 
some persons are selling unauthorisedly 
Government land in village Adakpur, Bagh 
Machi, New Delhi-21 at exorbitant prices 
and the purchasers of this land are con-
structing durable basements and multi-
storeyed buildings; 

(b) if so, the area of Government land 
sold and purchased illegally so far; and' 

I 

(c) the measures being taken to get this 
~nd vacated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (c). No, Sir, 
Delhi Development Authority, has however, 
reported that one case of unauthorised 
construction on Government land was no-
ticed where demolition order has already 
been passed. 

(b) In view of above, question does not 
arise. 

[English] 

Allotment of land for Secondary 
School by DDA 

4906. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of URBAN DE VEL-
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OPMENT be pleased to state: 

(a) whether land for Secondary School 
was earmarked by the Delhi De'velopment 
Authority in J and K Blocks of Laxm i Nagar, 
Delhi-92; 

(b) if so, the reasons for not allotting/ 
handing over the possession of the land to 
the Directorate of Education; and 

(c) the time by which the possession is 
expected to be given? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) The site has been encroached upon 
by Sudh Temple and the Municipal Corpora-
tion of Delhi is also running a primary school 
on the site. 

(c) In view of (b) above, It may not be 
possible to allot this site to the Directorate of 
Education. However, one site for High Sec-
ondary School has already been allotted and 
IS under construction In Laxml Nagar Com-
plex near Bundh Road. 

Houses for Economically Weaker 
Sections in Karnataka 

4907. SHRI H.B. PATIL: Will the MiniS-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) the target fixed for the construction 
of houses for the economically weaker sec-
tions of the society In Karnataka tor the year 
1988-89: 

(b) whether the target fixed for the year 
1986-87 has been achieved fully; and 

(c) if not, the reasons therefor? 

THE .MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) For the year 
~ 9\18-89, a targ~t ot ~855 dwelling units has 
been fixed for the construction of houses for 

the economically weaker sections of the 
society in the urban areas in Karnataka 
under 20 Point Programme. 

(b) and (c). Yes Sir:The State Govern-
ment of Karnataka provided 6064 dwelling 
units under the EWS Housing against an-
nual target of 4700 for the year 1986-87. 

Bridges In Goa 

4908. SHRI SHANTARAM NAIK: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of railway bridges in the 
State of Goa; 

(b) the names of the places where 
these are located; 

(c) whether all these bridges, or any of 
them, require repairs; 

(d) If so, the repair work done with 
respect to each of the bridges during the last 
three years and the amount spent thereon; 
and 

(e) the bridges proposed to be repaired 
during the current financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRJ 
MAOHAVRAO SCINOIA): (a) 225 nos. 

(b) These bndges ar~ located between 
Ghotgewadl and Marmagao stations. 

(c) No, Sir. Only normal periodical 
Inalntenance, as reqUired, IS being done. 

(d) and (e). Do not arise in view of reply 
to 'c' above. 

Import of Airconditioned Coaches 

4909. SHRI A.M. SHOYE: Will the 
MInister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whether there is any proposal to 
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impon 150 airconditioned coaches for im-
proving the ground transportation system in 
the country for tourists; and 

(b) if so, the detaiis thereof? 

THE MINISTER OF STATE: OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Various measures to improve tourist 
infrastructure within the country are ccntinu-
ousty under review in the Department of 
Tourism; these measures include the Import 
of coaches/cars. 

Treatment of Accident Victims without 
Prior Completion of Medico Legal 

Formalities 

4910. SHRI MOHANBHAI PATEL: 
SHAI KAMLA PRASAD 

SINGH: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased 10 state: 

(a) whether Supreme Court has dI-
rected that medical doctors should treat the 
accident victims without caring for police 

insistence: on the prior completion of medico 
legal formalities: 

\b) if so, the details ofthe steps taken to 
implement the Supreme Court's directions; 

{c) whether there is any proposal to 
compensate the families of the accident 
victims who die without getting medical aid! 
care/treatment, and 

(d) If not, the rer.tsons thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI f-AOTILAL 
VORA): (a) and (b) No Judgement of the 
Supreme Court In this regard has been re-
ceived in this Ministry so far. However, the 
Director General of Health Services nas 
already Issued gUidelines/instructIons on 
11.6.1986 as given In the statement below to 
all the heads of Government Hospi~als YO 
treat cases of road aCCloents and medico-
legal caS8S on priority basIs. 

(c) and (d). The accid~nt victims are 
already to get compensation under the pro-
visions of the motor vehicle Act. 

STATEMENT 

Directorate General of Health Services 

Subject:- Minutes of the meeting held on 29.5.1986 to discuss the Medico-legal formali-
ties in the hospital. 

A meeting was held under the chairmanship of Director General of Hea!t.h Services on 
2.9.5.1986 at 4.00 P.M. to d,scuss the system change in dealing with the medico-legal cases 
in the hospitals. The folloWing were present: 

1. Dr. M.D.Saigal 
Director General of Health Services 

2. Shri T. Chatterjee 
Deputy Secretary, Admintstrative 
Reforms and Public Grievances 

~. Shl KI/' jo<'o;""{ ':.:hopra 
U .... ,I:lt'· - _ -: "_:~3.'y A R. & P .G. 

2 

Chairman 

Member 
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4. Dr. (Mrs.) J. Saigal 
Dy. Mad. Supdt. 
Dr. R.M.L. Hospital 

5. Dr. K.B. Sharma 
Dy. Director General (M) 
Ole. G.H.S. 

f. Dr. A.D. Bhattacharya 
Add!. M.S. 
Satdarjang Hospital 

7. Dr. \I.P. Varshney 
Chief Medical Officer 
Safdarjang Hospital 

8. Shri R.K. Sharma 
Add!. Commissioner Police (C.I.D.) 

9. Dr. KP. Datta 
Dy. Director Heahh Services 
Delhi Administration 

, o. Dr. B. Singh 
Medical Supdt., 
Civil Hospital. Delhi. 

11. Dr. M.L. Mathur 
Medical Supdt., 
Hindu Rao Hospital, Delhi 

12. Dr. K.L. Sharma 
Jai Prakash Narayan Hospital 

13. Dr. (Mrs.) V.P. Aggarwal 
Dy. Medical Supdt, LHMC & 
Smt. Sucheta Kriplani Hospital) 

14. Dr. (Mrs.) Aggarwal 
Principal & Medl. Supdt.. 
Lady Hardinge Medical College 

15. Dr. B.K. Verma 
Director (SMR) 
Dte. General of Health Services 

In view of the muki Departmental ap-
proach to the problem of Delhi Police. Delhi 
Administration. Minishy of Law the Medical 
Supdts .. of various hospitals ard Depart-. 

2 

-do-

_-<jo--

-do-

-<io-

-do-

-do-

-do-

-do-

--do-

-do-

Member -Secretary 

ment of Administrative Reforms and Public 
Grievances were invited in the meeting. The 
I epresentative of the Ministry o! Law how-
ever. could not attend the rnee~I;1;} 
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The following decision were taken: 

(1) Whenever any medICO-legal cases 
attends the hospital, the Medical Officer on 
duty should inform the Duty Constable, 
name, age, sex of the patient and place and 
time to occurence of the incident, and should 
start the required treatment of the patient 
concerned Police station or higher police 
functionaries for further action. 

Full medical report should be prepared 
and given to the Police, as soon as examina-
tion and treatment of the patient is over. The 
treatment of the patient would not wait for the 
approval of the PolICe or completing the 
police formalities. 

(2) Zonalisation as has been worked out 
for the hospitals to deal with medico-legal 
cases will only apply to those cases brought 
by the Police. The medICo-legal cases 
coming to hospital of their own (even if the 
incident has occurred in the zone of other 
hospital) will not be denied the treatment by 
the hospital where the case reports, nor the 
case will be referred to the other hosprtal 
because the incident has occurred In the 
area which belongs to the Zone of any other 
hospital. The same police formalities as 
given in para (1) above will be followed In 

these cases. 

All Government hospitals, medical In-
stitutes should be asked to prOVide the 
Immediate medical aid to all the cases Irre-
spective of the fact whether they are medico-
legal cases or otherwise. The practice of 
certain Government institutions to refuse 
e~en the pnmary medical aid to the patient 
and refemng them to other hospitals Simply 
because they are medico-legal cases is not 
\ 

Year Cuttack 
Olstnct 

desirable. However after providing the Pri-
mary medical aid to the patient, patient can 
be referred to the hospital if the expertise 
facilities required for the treatment are not 
available in that Institution. 

Sd/-
(DR. B.K. VERMA) 

DIRECTOR (EMERGENCY 
MEDICAL RELIEF) 

House Building Loans for Beedl 
Workers in Orissa 

4911. SHRI ANADI CHARAN DAS: Will 
. the Minister of LABOUR be pleased to state: 

(a) the total number of beedi workers in 
Orissa as on date; 

(b) whether any provision has been 
made by Government to provide house 
building loans to these workers; 

(c) If so, the amount sanctioned to the 
workers, specifically In Cutiack and 
Balasore Districts; and 

(d) the number of beedl workers bene-
fited under thiS scheme? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) According to 
the information available there are 1.60 
lakhs beedl workers In Orissa. 

(b) House bUilding loans are available 
under the 'Build Your Own House Scheme' 

(c) and (d). The amount sanctioned to 
the workers In Cuttack and balasore Districts 
during last three years IS as under -

Balasore 
Olstnct 

1985-86 Rs 1,10,0001-

1986-87 Nil Nil 

1987-88 Rs 7,0001- Nil 

23 beedi workers have benefited from the Scheme dUring the period 
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Extension of Vayudoot Service 

4912. SHRI AMARSINH RATHAWA: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether suggestions have been 
received trom the State Governments for 
extension of Vayudoot service; 

(b) if so, the details thereof and the 
steps proposed to be taken In this regard; 
and 

(c) the cities likely to be connected with 
Vayudoot service after the induction of addi-

tional aircrafts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) to 
(c). Since the incorporation of Vayudoot, a 
large number of requests have been re-
ceived from State Governments and other 
agencies for airlinking new stations. 

Subject to availability of aircraft capac-
ity, development of infrastructure and eco-
nomic viability, Vayudoot has plans to airlink 
37 new stations in various States as per the 
list given in the statement below. 

STATEMENT 

Names of the Stations Proposed to be Air/inked by Vayudoot During the Current Plan 
Period. 

2 

1. Abu Road Rajasthan 

2. AJ.fTIer Rajasthan 

3. Akola Maharashtra 

4. Alwar Rajasthan 

5. Amreli GUJarat 

6. Bhilal M.P 

7. Cahcut Kerala 

8 Chandrapur Maharashtra 

9. ChetlOad Tamil Nadu 

10. DIU Union Territory 

11. Dwarka GUjarat 

12. Falzabad U.P 

13. Ganganagar Rajasthan 

14. Gangtok Slkklm 
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15. C3hazipur 

16. Gopalpur 

17. Itanagar 

18. Hubli 

19 Jalgaon 

20. Jammu 

?1. Jharsuguda 

22. Jullur.der 

23. Kishtwar 

24. Ko!hapur 

25. Misa 

26. Naztra 

27. Pathankot 

28. Patiala 

29. Ponoichery 

30. Poonch 

31. Pumea 

32. Raichur 

33. Rajoun 

34. Rupsi 

35. Sadiya 

36. Tirunelveli 

37. Tuticorin 

Ban on use of Tandril, Zolandin, 
Sugarnil, ButazolkUn, Butacote 

4913 SHRt AMARSINH RATHAWA 
W:II the Ml'1fst,.:,r o' i-JEAL TH AND F-t,Mil Y 

2 

U.P. 

Orissa 

Arunachal Pradesh 

Karnataka 

Maharashtra 

Jammu 8. Kashmir 

Orrssa 

J&K 

Maharashtra 

Assam 

Assam 

Umon Territory 

J&K 

Bihar 

Karnataka 

J&K 

Assam 

Assam 

Tamil Nadu 

Tamil Nadu 

WELFARE be pleased to state: 

(a) whether U.,ited Kmgdom and other 
(..our:'r ,es have put a ban on the use 01 
C8~,_;tI1 drugs 'Su:h as tandnl. loiandm. ~ug' 
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arnil, butazolidin,'butacote gtc. and declared 
them as killer drugs but the same are still in 
use in the country; 

(b) whether these medicines are caus-
ing serious sid~ effects and a number of 
countries have banned the marketing of 
these medicines as well as other products 
based on these drugs: and 

(c) the steps being taken to ban the 
production and use of these drugs In the 
country? 

THE MINiSTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTllAL 
VORA): (a) to (c). Reports ha\'e appeared In 
the press highlighting the possibility of side 
effect of anti-Inflammatory and anti-arthritic 
drugs like Phe"yl-butazone/Oxyphonbuta-
zone (Tendril. Zolandin, Sl,Jgarnil, Butazol-
idin, Butacote etc.) causing Iowenng of whila 
biocxj CAlls in the blood and thus making 
pattents vulnerable to Infections. Wi,.le the 
drug Phenylbutazone has been withdr awn in 
countries like Norway, United Arab Emirates 
and Jordan, It is continued to be marketed In 
many countries including India. Similarly 
while the drug Oxyphenbutazone has been 
withdrawn In countries like Norway, Israel, 
UK, United Arab Emirates, Finland, Zim-
babwe and Jordon it IS continued to be 
marketed In many other countnes Including 
India. 

Government, In consultation with ex-
pert bodies, have restricted the use of Phen-
ylbutazone/Oxyphenbutazone only in 
ankylosing spondylitIS and gouty arthritIS for 
which Phenylbutazone/Oxyphenbutlo"le 
are considered the drugs of chOice by the 
experts. These drugs, however. are not to be 
administered for more than 7 days. 

Aids Test on Foreign Students 

4914. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether test for AIDS has been 

completed on all foreign students desirous 
of seeking admission In Indian Universities; 

(b) it so, the number of foreign students 
tested and the percent~ge out of them found 
to be positive to AIDS test; 

(c) wMther Government have ordered 
test for AIDS on all students while entering 
Ind,a and on their subsequent visits to lndia; 
and 

(d) if not. the reasons thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
\lORA): (a) to (d). Any new foreign student 
being admitted in any Indian EducationaL! 
ResearchlTraining InstItute will be requires 
to give an undertaking for undergoing a 
medical test including the't for AIDS within 
one month of arrival in India and admission 
will only be confirmed after the result has 
been found satistactory. 

Till June a8, nearly 8000 foreign stl!-
dents have been tested and 30 were found to 
be seropositive: onoa joretgn student suc-
cumbed to AIDS disease. 

The test for HIV infectIOn is based on 
detectIOn of antl~bodies to HIV in the blood of 
the person. It takes about 3 months betore 
infected person develop entibodies against 
HTV. Thus, even if the student gets infected 
during the vacation abroad, antibody testing 
soon after return to India, may not reveal 
antibodies to HIV. Therefore, routine testing 
of such students Immediately after their re-
turn is not considered n9cessary. 

Reduction In Price of Imported Edible 
Oils 

4915. SHRISANATKUMARMANDAL: 
Wil, the Minister of FOOD AND CIVIL SUP-
PLIes be pleased to state: 

(a) whether in a bid to stOp diversion of 
Imported edible Oils from the public Distribu-
tion Syste." (P.D.S.), Government propose 
to bring the price of imported oils supplied 
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through the P.D.S. at par with the open 
market prices of indigenous oils;-

(b) if so, when will it be enforced; and 

(c) if not, what other measures are 
proposed to be taken to meet the situation 
created bV the unscrupulous traders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRt D.l. BAITHA): (a) to (c). The 

From 

IssuePnC8 

(i) Supply in Bulk RS.11,000 

(ii) Supply In Tins Rs.12,500 

Raising of Loan by Air India 

4916. SHRI YASHWANTRAO 
GADAKH PATll: 

SHRIMATI BASAVARAJES-
WARI: 

OR. B.l. SHAllESH: 
SHAI V. TULSIAAM: 

Will the Minister of CIVil A VIA TtON 
AND TOURISM be pleased to state. 

(a) whether Air India propose to raIse 
loans from internatIOnal banks for acqUIsi-
tion of aircraft; and 

(b) if so, the details thereof and the 
progress made in this dIrectIOn? 

THE MINISTER OF STATE OF lHE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHAl SHIVAAJ V. PATtL):(a) 
AND (b). Air tndia propose to raise a loan of 
US$ 274.2 million to finance the foreign 
exchange content of the cost of the project of 
purchase 01 two 747 combi aircraft. Air India 
have sent invitation telex to various interna-
tional banks to raise this loan. 

central issue price of imported edible oils 
have been reviewed and revised from time to 
time keeping in view the prices of imported 
edible oils in the international market, availa-
bility of foreign exch.ange, support prices of 
oilseeds fixed by Government and other 
related factors. In order to reduce the gap 
between the Issue prices of imported edible 
oils and the derived prices of oils based on 
support prices of oilseeds and to stop its 
diversion to unauthorised channels, the is-
sue prices of imported edible oils have been 
revised With effect from 1.9.1 988 as under:-

To 

As 13,150 

Rs.14,500 

Sa Ie of Free Sa Ie sugar by SUgar 
Companies 

4917. SHRI SAIBALLAV PANIGAAHI: 
Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to state' 

(a) whether some sugar mills have 
urged upon Government to allow them to 
open retail outlets for sale of free sale sugar 
III metropohtan cities and to other majOr 
towns; 

(b) whether such a scheme has already 
been Introduced In Deihl; 

(c) If so, the other metropolitan cities 
afld towns to whICh such scheme is likely to 
be extended; and 

{d) the approxImate number of retail 
outlets proposed to be opened in those cities 
and towns? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHAI D.l. BAITHA): (a) No, Sir. The 
sugar f actones are statutorily required to sell 
and despatch released free-sale sugar only 
to a sugar dealer licensed to deal in sugar 
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under the order relating to the licensing of 
the sugar dealers for the time being in force 
in State or Union Territory. 

(b) to (d). Qo-not arise. 

Location of Holiday Homes 

4918. SHRI LAKSHMAN MALLICK: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the location of each of the guest 
houseslholiday homes under the control of 
public sector undertakings undertaklng-
wise, under his Ministry; 

(b) the details of the cost of mainte-
nance/rent paid for each of such guest 

houses, during t~e last three years; and 

(c) the rates of boarding and lodging in 
each of these guest houses/holiday homes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Only the Na-
tional Buildings Construction Corporation 
ltd. (NBCC) has f:at No. 281, DDA (SFS), 
Hauz Khas, New Deihl whICh is being used 
by it as a guest house. 

(b) Tne N.B C.C. has paid As. 97,5001 
towards the rent ot the guest house for the 

perIOd from 1 st August, 1985 to 31 st Juty, 
1988. 

(c) As per statement gIven below. 

STATEMENT 

Statement showmg rates of boarding and lodging in respect of Flat No. 281, DDA (SFS), 
Hauz Khas, New Delhi being used as Guest House b, the N.B.C.C. 

RATES PER BED PER DAY 

A) drawing basic 
pay of less than 
Rs. 1000/- p.m. 

b) drawing basic pay 
of As. 10001- p.m. 
and above. 

For officers of 
NBCC on offIcial 
tour. 

Non Ale Alc 

As. 81- As. 10/-

Rs 13/- As. 15/-

For officers of other 
companieslgovt. depts. 
on official tours. 

Non Me Ale 

Rs.20'- As. 251-

Rs 301- As. '35l-

STAY FOR LESS THAN 24 HOURS 

a) stay in the guest house for a period of 24 hours or less shall be treated as fully ddy. 

b) period of stay in excess of 24 hours Will be ct.arged as under:-

i) stay in the guest house 
for less than 12 hours. 

ii) stay in the guest house 
for 12 hrs. or more. 

50% of the cnarges as 
indicated above. 

full charges as indicated 
above 
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TEA & BREAKFAST CHARGES ARE AS UNDER 

Tea per cup 

2. Tea with two biscuits 

3. Tea with two boiled e.ggs. 

4. Tea wit~ one boiled egg. 

5. Tea with omelette of Two 
eggs plus 2 bread slicss 

6. Milk 250 gms with 50 gms. 
comflakas. 

Disruption In AJ. Schedukt 

4919. DR B.L. SHAllESH: Will the 
Minister of CIVil AVIA nON AND TOURISM 
be pleased to state: 

(a) whether the chaotic Europe~n air 
traffic situation during the last few weeks has 
had its impact on Air India's flight schedules; 

(b) rf so, the reasons for this traffic 
chaos; and 

(d) whether any steps have been or are 
being taker, to improve matters and make 
sure that the Air India's flight schedules are 
not affected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRt SHIVRAJ V. PATll): (a; 
Yes, Sir. 

(b) It was difficult for all airlines to get 
slot timings Ex-London. due to heavy sum-
mer traffIC. 

(c) Air India re-routed thea flights on the 
Northern Routes overftying USSR to reduce 
the effect of non-a'lailability of ATC slot 
timings thereby minimising delay to Air 
India's flights 

Extension of 397/398 Purl-Aaansol 
Passenger Train upto Purl 

4920 SHRI PlJRNA CHANDRA 
MALIK: Will the Minister of r:A!lWAYS be 

Rs.O.SO 

As. 1.00 

As 2.00 

Rs~ 1.50 

RS.3.50 

As. 2.50 

pleased to sta!e: 

(a) whether toere IS a proposal to res-
ume runmng of 397/398 PUri-Asansol Pas-
senger tram upto Pun which IS now runntng 
between Kharagpur and Asansol; 

(b) If so, the details thereof; and 

(c) ij not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHnl 
MADHAVRAO SCINDIA): (a) No, Sir 

(b) and (c) Tram services on the Asan-
sol-Adra-Kharagpur-Pun section restruc-
tured as a result of review. 

Non-Deposit of E.P. Fund by Dynacraft 
Machine Umited, Andharl, Bombay 

4921. SHRI M. V. CHANDRA 
SEKHARA MURTHY: Will the Minister of 
LABOUR be pleased to sf~te: 

(a) whether it IS a fact that the Regional 
Provident Fund Commi~sloner, Bomtay 
has not ),et Initiated any action against the 
management of the Dynacraft Machine 
Limited, Andheri, Bombay for non-deposit ot 
the workers provident fund contributions; 
and 

(b) If so, the details of the arrears of 
dues nd further action being taken for r8COV-



85 wt/tt." Answers BHADRA 14,1910 (SAKA) 86 

ering the amount? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY}: 1!') and (b). Ac-
cording to available information, the estab-
lishment is in default,in payment of provident 
fund contributions to -the tune of Rs. 8.63 
lakhs for the period 12183 to 11/84. The 
E.P.F. authorities have issued recovery 
certificates tor realisation ot the outstanding 
dues. They have also tiled prosecution 
against the management under Section 14 
of the E.P.F., Act for the period upto Novem-
ber' 1984, the establishment IS under lock 
out. 

Food Irradiation cau_ leukemia 

4922. OR.G. VIJAYARAMARAO:Will 
the Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state: 

(a) whether Government are aware that 
food irradiation is known to cause chromo-
somal abnormalities which have been hnked 
to leukemia; 

(b) whether irradiation has also been 
hnked with testicular tumors; 

(c) whether these dangers from food 
Irradiation have be"n in the knowledge of 
Govemment; and 

(d) if so, the details thereof and the 
steps taken to make the publIC aware of it? 

THE MINISTER OF HEALTH ANf 
FAUlL Y WELFARE (SHRI MOTILAL 
VORA): (a) 10 (d). The Joint FAO/lAEA} 
WHO Expert Committee on wholesome-
ness of Irradiated food concluded in 1980 
that Food oommodity treated with overall 
dose of 10 KGY causes no toxocological 
hazards and does not cause nutritional or 
micro-biological problems. The Government 
of India has constituted a National Monitor-
ing Agency to deal with all aspects of irradi-
ated toeds. 

[ Translation] 

Vayud~ .. rvlce to Sagar, ItP. 

4923. SHRI NANDLAL CHOUDHARY: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased 10 state: 

(a) the time by which Sagar (Dhana), 
Madhya Pradesh is likely to be linked by 
Vayudoot; and 

(b) the factors responsible for delay in 
Introducing Vayudoot Service from there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Sagar at present does not have an 
operational air-field. Vayudoot may consider 
prOViding an airfink to Sagar after the airport 
there has been made operational subject, 
however, to the availability of aircraft capac-
ity and viability of operatIOns. 

[English] 

Absorption of Employees of leMR 
Malaria Project 

4924. SHAI SYED SHAHABUDDIN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether It IS a fact that despite 
Supreme Court's order 72 employees of 
ICMR Malana Project have not been 
absorbed in the National Institute of Com-
municable Diseases; 

(b) whether it is a fact that instead the 
services of some employees have been 
terminated after the Court's order; 

(c) if so, the number of such employees 
and the reason thereof; 

(d) whether the absorbed employees 
have been given revised scales of pay as 
applicable to other employees of National 
Institute of Communicable Diseases; and 
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(e) whether some of these employees 
have not received their emoluments for 
oonsiderable period of time and if so, the 
number of such employees, with the period 
of non-payment? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) to (e). Requisite information is 
being oollected and will be laid on the table 
of the Sabha. 

V.yudoot Service for Jhansi 

4925. SHRI KRISHNA SINGH: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be ~ased to state: 

(a) whether there is any proposal to 
oonnect Jhansi with VClVudoot Service by 
augmenting the airstrip at Jnansi; 

(b) if so, whether the work of upgrading 
and augmenting of the airstrip has been 
completed; and ._ 

(c) if so, the time by which Jhansi is 
likely 10 be connected by Vayudoot serv-
ices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) Subject to execution of works at the 
airport by the Government of Uttar Pradesh 
and availability of aircraft capacity, 
Vayudoot will oonsider providing an airlink to 
Jhansi. 

cancellation of Hyderabad-Pune Flights 

4926. SHRI V.N. GAOGIl: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased 10 state: 

(8) whether Hyderabad-Pune-Ahme-
dabad flight has been cancelled recently; 

(b) if so, the reasons thereof; and 

(c) when it is likely to be restored? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). Indian Airlines had to suspend its 
Hyderabad-Pune-Ahmedabad service due 
to shortage of aircraft capacity as a result of 
grounding of one 8-737 aircraft. Restoration 
of this service will be considered by Indian 
Airlines after induction of additional aircraft 
capacity. 

Minimum Wages of Toddy Tapper 
Employees 

4927. SHRIINDRAJITGUPTA:Willthe 
Minister of LABOUR be pleased to state: 

(a) whether workers employed as 
Toddy Tappers are covered under the Mini-
mum Wages Act, In any of the States; 

(b) if no, whether Government propose 
to recommend their inclusion within the 
scheduled categories of employment; 

(c) the total number of Toddy Tappers, 
State-wise: and 

(d) whether Government have studied 
the resolutIOns passed by the All India Toddy 
Tappers' Federation at their recent Confer-
ence held at Hyderabad? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) Yes, Sir. 

(b) Does not arise. 

(c) This information is not maintained 
by the Central Government. 

(d) No such resolution has been re-
ceived from the All India Toddy Tappers 
Federation in this regard. 

Ovar-brldge near Dalkoka Railway 
Station (W.B.) 

4928. DR. GOLAM YAZDANI: WHlthe 
Minister of RAILWAYS be pleased to state: 
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(a) whether the project for construction 
of an over-bridge near Dalkoka railway sta-
tion in West Dinajpur district of West Bengal 
'has been approved; 

(b) if so, the progress made so far in this 
regard; and 

(c) ~ not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR~ OF RAILWAYS (SHRI 
MADHAVRAO.SCINDIA): (a) No. Sir. 

(b) and (c). A joint survey has been 
carried out by the State Government and the 
Railway for this road-over-bridge and tl-le 
general arrangement plans are under finali-
sation. The work will be undertaken by the 
Railways on deposit terms, as per rules. The 
work will be taken up for execution. after the 
plans/estimate are finalised and the esti-
mated cost of the work is deposiied by the 
State Government. 

Draw of Lots by Co-Operatlve Group 
Housing Societies 

Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
on 2 March. 1987to Un starred Question No. 
735 regarding draw of lots by Co-operative 
Group Housing Societies and state: 

(a) the details of action taken in pursu-
ance of the enquiry in~iated against the 
Anand Lok Co-operative Group Housing 
Society under section 55 of the Delhi Co-
operative Societies Act, 1972 from Decem-
ber, 1986 to Janual'l. 1987; 

(b) the details of the directives/ordersof 
the Inquiry officer defied by this society dur-
ing the above period; 

(c) whether the said enquiry against the 
society has been dropped; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

(SHRI DALBIR SINGH): (a) and (b). The 
Enquiry Officer sent a letter to the Society on 
19.12.86 calling for the records of the Soci-
ety. Later a summon was issued by the 
Enquiry Officer on 6.1.87 requiring the Sec-
retary of the Society to appear before him on 
8.1.87 along-with records. The Society did 
not respond to either of these. 

(c) and (d). The enquiry was initiated on 
the basis of certain complaints against the 
functioning of this SOCiety in matters like 
elections which Were not conducted for long, 
draw of lots held without the approval-of the 
general body etc. This enquiry was stayed 
by the Delhi High Court vide its orders dated 
9.1.87 in Civil Writ Petition No. 60187. Later 
on, the Court also regularised by its orders 
dated 11.9.87, the draw of lots permitting the 
society to give possession of individual flats 
to its members. The Society has also con-
ducted fresh elections to the Managing 
Comm~tee. Under the changed circum-
stances the Registrar of Cooperative Socie-
ties considered an enquiry unnecessary and 
meaningless and as such the orders of 
enquiry dated 4.12.86 were withdrawn on ' 
16.3.99. 

Hoarding of Wheat by Big Farmers 

4930. SHRI PRAKASH V. PATIL: Will 
the Ministerof FOOD AND CIVILSUP;:>_t_IES 
be pleased to state: 

(a) whether it is a fact that big farmers of 
Punjab, Haryana and Uttar Pradesh have 
hoarded hug quantities of wheat; and 

(b) ~ so, the measures contemplated to 
dehoard the same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.L. BAITHA): (a) and (b). The 
Government of Uttar Pradesh have inti-
mated that they have have not received any 
report to the effect that farm\"s are hotding 
huge quantities of wheat. I~ Punjab and 
Haryana. wheat production is estimated to 
be lower than last year by about 2.6 lakh 
tonnes but the arrivals in mandies, in the 
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CUII8III year, have fallen by only 0.9 lakh 
tanna. 

Wheat is procured by the Government 
undat price support operations to protect the 
inlerests of the farmers. The farmers are 
hoIIever, free to sell their wheat at any time 
;nf ~ any price. 

Transformer In Farashkhana, Deihl 

4931. DR. KRUPASINDHU SHOI: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Delhi Development 
Authority has received any proposal from 
D.E.S.U. to instal a transformer in the newly 
built community centre in Farash-Khana, 
Delhi; 

(b) if so, the details thereof; and 

(c) the action taken by the DDA in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) No, Sir. 

(b) and (c). 00 riot arise. 

E.S.I. and E.P.F. Facilities to Building 
Construction Workers In Kerala 

4932. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of LABOUR be 
pleased to state: 

(a) whether there is a proposal under 
consideration of Union Government to intro-

Month Receipt Upliftment 

dVC8 welfare measures like house construc-
tion loans, ESI benefits, Provident Fund, and 
Pension benefits etc. for the building con-
struction workers in Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and (b). The 
establishments engaged in building and 
construction industry employing 20 or more 
persons are already coverable under the 
E.P. F. Act, which provides for the benefit of 
provident fund, family pension, depos~ 

linked insurance, withdrawal for house build-
ing purposes etc. The workers employed in 
these establishments would be entitled to all 
the above mentioned benefits, subject to 
their satisfying the prescribed t:1ualifying 
conditions. The E.S.1. Act is not at present 
applicable to building and construction in-
dustry. There is also no proposal for the 
present to extend the Act 'to this industry. 

Accumulation of cargo 

4933. SHRI BHATIAM SRIRAMA-
MURTY: Will the Minister of of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether Government's attention 
has been drawn to the press report entitled 
"delay in Cargo shipment" appearing in the 
'Indian Express' dated 21 April, 1988; and 

(b) jf so, the details thereof and the 
steps proposed to be taken in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): a) 
and (b). Yes, Sir. There has been some 
cargo backlog during the peak exports sea-
son as per details given be!ow:-

Total backlog at the 
end of the month 

2 . 3 4 

(FigurBs in Metric Tonnes) 

Feb., '88 5902 5117 1433 
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2 3 

Mar., '88 6556 6182 

Apr., '88 5552 5345 

May., '88 \ 5544 5835 

June, '88 4951 5413 

July, '88 3832 4042 

(up to 25.7.88) 

2. The International Airports Authority of 
India under the Ministry of Civil Aviation is 
not aware of any difficulty faced by the Trade 
Fair Authority of India in the timely airlifting of 
samples for participation in International 
Trade FairslExhibitions abroad. 

3. Of 10,77,302 packages handled 
during the peak period i.e. February, 1988 to 
April, 1988, 9 cases involving non-traceabil-
ity of ni"e packages and 3 cases of pilferage 
involving 17 packages, were reported. Of 
the 17 pilfered packages, missing items of 4 
packages have since been recovered and 
restored. Airport Police with whom all the 
cases have been registered are investigat-
ing the remaining cases. 

4. An advisory committee on Cargo 
matters was constrtuted and its first meeting 
was held on 23.11.87 with loading exporters. 

[ Trans/at;on] 

CBllnquiry Into Bungling in FCI, Koln; 

4934. SHRI KALI PRASAO PANDEY: 
Will t"'e Mintster of FOOD AND CIVIL SUP-
PLIES be pleased to refer to the reply given 
to SO. ,351 answered on 1st December, 
1987 regarding loss of goods in transit to 
Koini Fel god own ann state: 

(a) whether CSI has completed the 
enquiry In relaticn to shortage of goods 
transported from Gopalganj Railway station 
to Koini godown of Food Corporation of 
India; 

4 

1807 

2014 

1723 

1261 

1051 

(b) ~ so, the details thereof; and 

(c) the action taken against the persons 
responsible therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) Yes, Sir_ 

(b) Shri Arjun Prasad, Assistant Grade-
I (D), FCI, Gopalganj, allegedly misappropri-
ated the following commodities during the 
period 1985-86. 

Wheat 

Rice 

Surgar 

Three hundred and forty 
Otis. and forty kg. 

One hundred and sixty-
two Otis and thirty four kg. 

Sixteen Otis. and one kg. 

Charge-sheet under section 409 IPC 
and Sec. 5(2) rlw 5 (1) (c) & (d) of the 
Prevention of Corruption Act, 1947, has 
been filed against Shri Arjun Prasad, on 
30.8.1988, in the court of the Special Judge, 
North, CSI, Patna. 

{English] 

Mishaps to Aircrafts due to Poor 
Maintenance 

4935. SHRI KAMLA PRASAD SINGH: 
Will th& Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 
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(a) whether travel by air is becoming 
more and more risky and dangerous with the 
increase in the emergency landings by In-
dian aircraft etc.; 

(b) the reasons for the poor mainte-
nance of IA aircraft and the steps taken to 
improve the situation; 

(c) the number of mishaps or near mis-
haps that took place separately in Air India, 
Indian Airlines, Vayudoot and Helicopter 
Corporation of India during the last 12 
months, monthwise, separately and the 
damages caused in man and materials as a 
result thereof; and 

(d) the details of findings of the inquirie~ 
instituted ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) Does not arise. 

(c) During the preceding one year end-
ing 31 .8.88, there have been six mishaps to 
aircrafts/helicopter of Indian AirlInes, 
Vayudoot and Pawan Hans Ltd. as given 
below: 

Jndian Airlines: 

i) On 1.11.87 to 8-737 VT-EDS at 
Bangalore 

ii) On 19.6.88 to 8-737 VT-EAI at Delhi 

iii) On 19.7.88108-737 VT-EFK at Bar-
oda 

Vayudoot: 

i) On 20.6.88 to Dornier VT-EJV at 
Guna 

Pawan Hans Ltd: 

i) On 14.7.88 to Westland VT-EKO at 
SanjiChhat 

u) On 12.8.88 to Dauphin VT·ELH off 
the Coast of Pondicherry. 

No Air India aircraft was involved in any 
accident during this period. 17 persons died 
in these accidents and todate, the total loss 
of property is approx. Rs. 7.10 crores. 

(d) Enquiry was ordered into all these 
accidents Investigation to Indian Airlines B· 
737 aircraft VT-EDS at Bangalore has re-
vealed that the accidents was caused due to 
non-locking of the nose-landing gear in 
down position due fo failure of its attachment 
fitting under fatigue. 

Investigation to Indian Airlines B-737 
aircraft VT-EFK at Baroda on 19.7.88 has 
revealed that the aircraft during its landing 
roll hit a bull which was on the runway. 

The other four recent accidents are 
under investigation. 

Dividend to Staff of Indian Airlines 

4936. SHRI BALASAHEB VIKHE PA-
TIL: Will the MIOIster of CIVIL AVIATION 
AND TOURISM be pleas-ed to state: 

(a) whether Indian Airlines had earned 
substantial profits between 1984 and March 
31, 1986; 

(b) it so, whether Government purpose 
to declare any bonus dividends to the staff; 
and 

(c) ~ so, the details thereof? 

THE MINISTER OF'STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir. 

(b) and (c). For the years' 984-85 and 
1985-86, Indian Airlines has already paid ex-
gratia to its employees@ 2()CYo restriding the 
maximum pay to Rs. 1600/- per month. 

Report on Construction of Godown. 

4937. SHRIMATI BASAVARAJES· 
WARI: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) wheth~r the committee on construc-
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tion of storage godowns set up by the De-
partment of food has submitted its report; 

(b) if so, the details thereof; and 

(c) the action taken on these recom-
mendations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRt D.L. BAtTHA): (a) to (c). A 
Committee was constituted by the Ministry 
of Food and Civil Supplies (Department of 
Food) in December, 1985 under the Chair-
manship of Additional Secretary (Food) to 
examine the systems of execution and main-
tenance of foodgrain storage godowns; 
compare merits/demerits of different agen-
cies employed for construction of foodgrain 
storage godowns and make recommenda-
tions for execution of projects; and recom-
mend suitable cost effective set up for the 
engineering wings of Food Corporation of 
India (Fel) and Central Warehousing Corpo-
ration (CWC). In its report, the Committee 
arrived at certain conclusions and made 
recommendation~ relating to construction of 
storage godowns, revamping of engineering 
set up of FCI and cwe end coordinated 
employment of the engineering wings of the 
two Corporations. 

The main conclusions/ recommenda-
tions made by the Committee are:-

i) The Engineering Wing of Fel 
should be entrusted in future 
with as much construction as it 
could take. When the construc-
tion programme exceeds the 
capacity of Fel. extra construc-
tion should be taken up by ewe 
and Central Public Works De-
partment (CPWD). These three 
organisations i.e. FCI, CWC and 
CPWD have been found to be 
most cost effective; 

ii) In case the Fel, ewe and 
CPWD cannot undertake extra 
work, the other public sector 
construdion agencies should be 

considered for award of work on 
the basis of regular contract 
only; and 

iiI) While formulating storage con-
struction plans, the approach of 
perspective planning for a pe-
riod of 3 to 5 years be adopted. 
The Committee also recom-
mended updating of designs 
from time to time and framing 
realistic time schedules. 

The recommendatIOns of the Commit-
tee have since been conveyed to the Food 
Corporation of India and Central Warehous-
ing Corporation for taking suitable action. 

Causes of Recent Epidemic in De.hl 

4938. SHRIMATI MANORAMA 
SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government had under-
taken a study of the recent cholera and 
Gastro-en1eritis epidemic in Delhi; 

(b) if so. the findings thereof regarding 
the causes of the epidemic; and 

(c) the measures-short term and long 
term -taken to prevent its recurrence? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTllAL 
VORA) : (a) to (c). Delhi Administration 
appointed a group of experts drawn from 
local medical colleges and related health 
agencies to recommend im mediate at:ld long 
term measures for the control of epidemics 
of water borne diseases in capital. 

Faecal-oral infection due to drinking of 
contaminated water is a major public health 
problem related to rapid urbanisation, popu-
lation growth, adverse socio-economic fac-
tors and poor knowledge, attitude and prac-
ttee 01 persona' hygiene and sanitation and 
often leads to 'localised outbreaks' in urban 
slums during summer and monsoon sea-
sons. 
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The Committee has recommendsd 
short term and long term measures 10 pre-
vent occurence of such outbreaks as under:-

Short term measures include immedi-
ate management as under:-

1. Immediate supply of safe·drink-
ing water. 

2. Quick disposal of garbage, ref-
use, human and animal excreta. 

3. Intensification of Health Educa-
tion to create public awareness 
for personal hygiene, proper 
sanitation and food hygiene. 

4. Community participation. 

5. Monitoring and surveillance. 

Long term measures proposed are as 
under:-

1. Ensure adequate and safe drink-
ing water. 

2. Proper and regular excreta dis-
posal and environmental sanita-
tion. 

3. Health education and commu-
nity participation through Mass-
media like TV, Radio, Newspa-
per, meetings, etc. 

4. lmmumzation. 

5. Early warning system for water 
borne diseases. 

6. Surveillance and Evaluation. 

Purchase of Westland Helicopters 

4939. SHRI C. JANGA REDDY: Will the 
Mirnsterof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether global tenders were floated 

for the purchase of Westland Helicopters 
and were they processed through normal 
channels; 

(b) if so, the details of evaluation and the 
findings; 

(c) whether it is a tact that a grant of one 
time lump sum operating subsidy of about £ 
10 Million for these helicopters has 'been 
obtained, if so, by what calculations the 
entire high operational cost and repairs etc. 
was considered to be off-set; and 

(d) the net profit/loss earned so far on 
the operation of these helicopters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
and (b). An Expert Committee consisting of 
members from the ONGC and IAF evaluated 
the helicopters of the required type then 
available in the world market and narrowed 
down the choice of holicopters to the follow-
ing: 

1. SA 365N (Dauphin) - manufac-
tured by AerospatiaJe. France 

2. S 76 - manufactured by MIs. 
Sikorsky. USA. 

3. Bell 412 - manufactured by MIs. 
Bell Helicopters, USA. 

Subsequently, this list was enlarged to 
include the W-30 helicopter offered by Mis. 
Westland Helicopters. UK, which was then 
under devslopment. 

After evaluation, SA365N Oauphin-2 
Westland-30 helicopters were approved for 
purchase taking into account the technical, 
operational and financial aspects. 

(c) Yes, Sir. To off-set the higher 
operational cost of Westland helicopters, an 
operating subsidy amounting to £ 10 million 
has been received by Pawan Hans from MI 
s. Westland. This amount was calculated on 
the basis of comparisons of direct cost and 



101 Written Answers BHADRA 14,1910 (SAKA) Written Answers 102 

the financial and other concessions accom-
panying the sale offers relating to Westland 
and Oaupnin helicopters. 

(d) Pawan Hans have incurred an estir 
mated loss of Rs.S.70 crores upto 31.3. 1988 
on the operatJon and maintenance of Wes-
tland fleet of helicopters. 

[ Translation] 

Bilateral Wage Agreements In Public 
Sector 

4940. SHRI MADAN PANDEY: Will the 
Minister of LABOUR be pleased to state. 

(a) whether the representatIVes of All 
India Trade Unions recently met him and 
demanded that the Bureau of PUbtlC Enter-
prises be kept away from the bilateral wage 
agreements In the Public Sector, 

(b) If so, whether Government have 
taken any deciSIon In this regard, and 

(c) If so, the details thereof and If not, the 
reasons therefor? 

THE MINISTER OF LABOUR ( SHRj 
BINDESHWARI DUBEY) (a) No, Sir 

(b) and (c) Do not arise 

[EnglIsh] 

Incidence of Bra In Tumor 

4941 SHAI A.J. V B.MAHESHWARA 
RAO: Will the MInister of HEALTH AND 
FAMILY WELFARE be pleased to state 

(a) whether the inCIdence OT BraIn 
Tumor IS on the Increase, 

(b) rl so, the number of children and 
adults who died due to thiS disease dunng 
the last three years, and • 

(c) the preventive measures taken or 
proposed to be taken In thiS regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRt MOTtLAL 
VORA) : (a) and (b). The Data from the 
population Based Cancer Registries of Na-
tional Cancer Registry Project of Indian 
Council of Medical Research does not show 
any change in the incidence of brain cancer 
for the year 1982-85. 

(e) There are no know measures to 
prevent Brain Tumours but early diagnosis 
and treatment will prevent deaths. 

Repair of Bridges 

4942.~HHI H.N.NANJE GOWDA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of over-bridges in Kar-
nataka and Kerala that require urgent re-
pairS; and 

(b) the allocatIOn of funds made for this 
purpose for the financial year, 1988-89? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS ( SHRI 

. MADHAVRAO SCINDIA) (a) None, Sir. 

(b) Does not arise In view of reply to part 
(a) above However, an amount of Rs. 4 
lakhs IS likely to be spent dunng 1988-89 for 
minor repairs/maintenance works of the 
Road over/under bridges In Kerala and 
Karnataka 

Irregularities in Rabi Purchases 1987 by 
NCCF, Akola, Bombay 

4943 DR. A.K.PATEL Will the Minister 
of FOOD AND CIVIL SUPPLIES be pleased 
to state: 

(a) whether an enquiry Into the Irregu-
larities In Rabl purchases 19B7 at Akola 
depot Bombay branch of N C.C F was 
conducted In 198B.and 

(b) If so, the outcome of the enquiry and 
the actIOn taken against the officers ,nvolved 
therein'l 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.l. BAITHA) : (a) The enquiry 
was conducted in March, 1987. 

(b) The enquiry had revealed certain 
procedural lapses in the purchase ~ pulses. 
Action against the officers concerned, is 
being taken by the NCCF. 

Manufacture and Expiry Oat .. on Tina 
of Sweets 

4944. SHRI. V. S. KRISHNA IYER : Will 
the Ministerof FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether Government are aware that 
Rosagulfa and other sweets are available in 
the sealed tins in the market; 

(b) whether it is a fact that instead of 
wnbossing the date of manufacture on tins, 
a smaH stickers is put by the confectioners; 

(c) if so, whether Government propose 
to make it compulsory for the confectioners 
to emboss the date of manufacture and 
expiry date ~n the tins itself;,""and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L.BAllJiA) : (a) Yes, Sir. 

(b) Yes, Sir. Under the Standards of 
Weights and Measures (Packaged Com-
modities) Rules, 1977, the month and year of 
manufacture and other relevant information 
may be provided on the packagel1imor on a 
label seauely affixed thereto. The informa-
tion is required to be legible, prominent, 
unambiguous and conspicuous. 

(c) and (d). The existing provisions are 
adequate to convey the necessary informa-
tion to the consumer. 

1na ... 1n Control Price of Bread 

4945. SHRIMATI KISHORI SINHA : 
WII the Minister at FOOD AND CIVIL SUP-

PLIES be pleased to state: 

(a) whether the Modern Food Industries 
(India) Limited, the largest bread manufac-
turing unit in Delhi, has asked for an increase 
in the control price of bread; 

(b) if so, the reaction of Government 
thereto; 

(c) whether the control price of bread is 
uneconomic; and 

(d) if so, whether Gove;nment intend to 
control the price of maida or the bread prices 
in Delhi as proposed to be raised further? 

THE DEPUTY MINISTER IN THE 
MINISTRY- OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L.BAITHA) : (a) to (d). The 
All India Bread Manufacturers Association, 
Delhi as well as Modern Food Industries 
limited, have been representing to Delhi 
Administration for increase In the price of 
Bread. The matter is under examination in 
the Delhi Administration. 

[ T rans/ation] 

Plots to Scheduled Cast •• of Samaypur 
Village In Deihl 

4946. SHRI R. P. SUMAN: Will the 
Minister of URBAN- DEVELOPMENT be 
pleased to state: 

(a) the number of residential plots which 
had been allotted to Scheduled Castes of 
Samaypur village in Alipur Block, Delhi; 

(b) whether it is a fact that these resi-
dential plots were later acquired for the 
development of Sanjay Gandhi Transport 
Nagar ; 

(c) whether undeF Section 4 of the Land 
Acquisition Ad, Delhi Administration is re-
quired to allot alternative land in lieu of land 
acquired by it; 

(d) if so, the reasons for not allotting 
residential plots to the Scheduled c.stes of 
Samaypyr viHage in lieu of their acquired 
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plots; and 

(e) whether Government propose to 
allot alternative plots in near future and ~ not, 
the reasons therefor? 

THE MINISTER 'OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH) : (a) 179 plots. 

(b) The acquisition of residential plots 
was done under the planned development of 
Delhi. 

(c) No, Sir. 

(d) Question does not arise in view of 
reply to part (c) above. 

(e) No such applicatIOn from the per-
sons belonging to SCs of Samaypur village 
has been received by Secretary (L & B ) Dept 
Delhi Administration and such request. if any 
made in future, will be subject to fuHilhng the 
eligibility conditions as laid down by the 
Policy of allotment of alternative plots. 

[English] 

Handing Over of Sub-Station Site In 
Mayur Vihar Phase-l. to D.E.S.U. 

4947. SHRt HUSSAIN DALWAI: 
SHRI PUNAM CHAND MITH-

ADAS VANKAR: 
SHRID.B.SHIGDA: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
on 1 August, 1988 to Unstarred Question 
No. 606 regarding Handing Over of Sub-
station site in Mayur Vihar Phase-II to 
D.E.S.U. and state: 

(at whether the Delhi Devetopment 
Authority has handed over DESU the third 
sub-station site ior \\ KV e\ectr\e station \n 
Mayur Vlhar Extension, Phase-II; 

{b) if not, the reasons for delay; 

(c) the time by which the third site will be 

handed over to DESU; 

(d) whether DDA has paid its share of 
money for electrification worX in cluster of 
co-operative group housing societies in 
Mayur Vihar Extension, Phase-II to DESU; 
and 

(e) whether DDA has provided periph-
eral services In Mayur Vihar extension to 
group housing societies and if not, the rea-
sons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). The site 
has not been handed over due to the de-
mand of OESU for an approach Road to the 
sub-station. It is expected to be handed over 
at an early date. 

Cd) No, Sir, as estimates are awaited 
from DESU. 

(e) The work relating to providing pe-
ripheral services such as water supply, 
sewerage, S.W. drains is in progress. 

B.P.E. Guidelines for Fixation of Sat.y 
In FCI 

4948. DR. CHANDRA SHEKHAR TAl-
PATHI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the Bureau of Public Enter· 
prises had suggested any guideline for fixa-
tion ot the salaries 01 workers working in 
public enterprises, 

(b) if so, what are those guida6nes; 

(c) whether the employees of the FOOd 
Corporation of India are getting salaries 
accordingly; and 

(d) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.L.BAITHA) : (a) Yes, Sir. 
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(b) The Bureau of Public Enterprises 
have, inter alia, indicated the percentages 
over the present wage bill, upto which the 
future wage settlements could be entered 
into by the public Sector Undertakings with 
their employees. 

(c) No, Sir. 

(d) The parameters indicated by BPE 
relate to wage settlements for public Sector 
Undertakings on Industrial O.A. pattern 
where wages are revised every four years. 

Schemes to Attract Foreign Tourists to 
Kashmir 

4949. PROF. SAIF-UO-DIN SOZ: Will 
the Minister at CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government are aware that 
figures in respect of earnings show that J & 
K State tourism received a fillip due to the 
foreign tourists as compared to the domestic 
tourists; and 

(b) if so, whether Government propose 
to organise special measures to attract for-
eign tourists to Kashmir? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL ) : (a) 
As per the statistics available from the State 
Government, there has been substantial 
growth in foreign tOUrist traffic to Kashmir 
Valley ouring the last two years. The domes-
tic tourist flow to the State has also shown 
considerable· Increase during the same pe-
riod. 

(b) The steps taken by the Government 
for attracting more foreign tourists to the 
State of Jammu & Kashmir include improve-
ment of tourism infrastructural facilities Ir. the 
State and wide publicity of tourist attractions 
of the State in overseas markets. 

[ Translation) 

Over-bridge in Faizabad, UUar Pradesh 

4950. SHRI NARMAl KHATRI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have received 
any memorandum for oonstruction of an 
over-bridge near the railway (gumti) behind 
Government Inter College, Faizabad City 
(Uttar Pradesh); 

(b) whether State Government had also 
sent a similar request; and 

(c) if so, the action being taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) A few repre-
sentations have been received in this re-
gard. 

(b) No, Sir. 

(c) The Railways can take action only 
after the proposal for the work is received 
from the State Government. 

[English] 

HUDeo Assistance for Jabalpur City 
I 

4951. SHRI AJAY MUSHRAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Madhya Pradesh Housing 
Board had .sent any proposal to HUDCO for 
financial assistance during 1986-87, 1987-
88 and 1 988-89 for Jabalpur city; 

(b) if so, the loan sanctioned by HUDCO 
for the above penod; and 

(c) how much of the loan has bee'n 
utilised during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
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(SHRI OALBIR SINGH) : (a) The number of 
schemes sent by thtJ Madhya Pradesh 
Housing Board to HUDeO for Jabalpur city 
were as under:- . 

1986-87 2 

1987-88 4 

1988-89 Nil. 

(b) and (c). Out of the above 6 schemes, 
HUDCO had sanctioned five schemes for a 
total assistance of Rs.154.66 lakhs against 
which an amount of Rs. 23.89 lakhs has 
bean released during 1988-89. 

Cancellation/Delay of IA Flights 

4952. SHRIK. P. UNNIKRISHNAN:WiII 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether many Indian Airlines flights 
have been cancelled and inordinately de-
layed during the last three months; 

(b) if so, the number of flights cancelled 
or delayed for more than one hour from 
different destinations; and 

(c) the reactions for such cancellation 
and inordinate delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
to (c). During the period May, 1988 to July 
1988, out of 27531 flights, 8459 flights were 
cancelled/delayed by more.than one hour, 
Majority of the cancellations/deklys were 
due to consequential reasons as the same 
aircraft operates a number of 1Iig"'ts during 
the day. 

cancer Hospitals 

4953. SHRI N. DENNIS: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the particulars of hospitals in the 

country treating cancer ailments, State-wise 
and the type of facilitjes available therein; 

(b) the number of such hospitals in the 
privats and public sector; 

(c) whether Government propose to 
open morE. _,uch hospitals, if so, details 
thereof, State-wisa; and 

(d) th6 steps taken to improv9 the treat-
ment for cancer, patients? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) Facilhles for treatment of cancer 
patients including radio-therapy are avail-
able in 95 institutions (Statement-I). 
Chemotherapy facilities are generally avail-
able in all major hospitals. There are 74 
Medical Colleges with Pap Smearing Units 
under the Post Martum Programme with 
cancer detection facilities (Statement II). 
Early Cancer Detection Centies have bAen 
set up in 29 institutions (Statement - III). 

(b) Spe~'ific information is not available. 

(c) No, Sir. 

(d) There is scheme under which .Cen-
tral assistance @Rs. 12.00 lakhs is given to 
institutions to set up cobalt therapy facilities. 
It is proposed f0 cover all the recognised 
Medical Colleges In the country to set up 
Cobalt Therapy facilities in a phased man-
ner. Central assistance IS also being given 
@ Rs. 50,000 for setting up of Early Cancer 
Detection Centres. Under the Post Partum 
Programme, Pap Smearing units with can-
cer detection facilities are proposed to be set 
up in another 32 Medical Colleges during the 
remaining period 01 the 7th Plan. 

STATEMENT .. 

S.No. Name of Institutions 

2 

ANDHRA PRADESH 

1. MNJ Cancer Hospital & Radium Insti-
tute: Hyderabad. 
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2. Bibi General Hospital, Hyderabad. 

3. Government General Hospital Kaki-
nada 

4. Christian Cancer Centre, Kakinada. 

5. Government General Hospital, 
Kurnool 

6. S.V.R.R. Hospital, Tirupathi 

7. King George Hospital, Visakhapat-
nam 

2 

HARYANA 

19. Medical College Hospital, Rohtak, 

HIMACHAL PRADESH 

20. Gandhi Medical College Hospital, 
Shimla 

JAMMU AND KASHMIR 

21. Government Medical College & 
S.M.H.S. Hospital, Srinagar. 

22. Sher-I- Kashmir Institute of Medical 
ASSAM Sciences, Srinagar 

8. Assam Medical College Hospital. 
Dibrugarh 

9. Dr. B.B. Cancer Institute, Guwahati 

BIHAR 

10. Tata M'ain Hospital, Jamshedpur 

11. Patna Medical College Hospital. 
Patna 

GOA 

12. Goa Cancer Hospital & Research 
Institute, Goa 

GWARAT 

13. S.V.S.G. Hospital & Seth Chinai 
Maternity Home, Ahmedabad. 

14. Gujarat Cancer & Research Institute, 
Ahmedab~d. 

15. S.S.G. Hospital, Baroda. 

16. M.P. Shah Medical College & Inwin 
Group of Hospitals. Jamnagar. 

17. Shrj N.P. Cancer Institute, Rajkot. 

18. Lions Cancer Detectio 1 Centre, Trust 
Surat. 

KARNATAKA 

23. Victona Hospital, Bangalore 

24. Kidwal Memorial Instrtute of Oncol-
ogy, Bangalore. 

25. Karnatak Cancer Therapy & Re-
search Institute, Hubli 

26. Kasturba Memonal Hospital, Manipal 

KERALA 

27. Medical College Hospital, Calicut 

28. Government General Hospital, 
Irnakulam 

29. MedIcal College Hospital, Kottayam 

30. Amal Cancer Hospital & Research 
Centre, Trichur 

31. Regional Cancer Centre, Medical 
College CamplJs, Trivandrum 

MADHYA PRADESH 

32. Gandhi Medical College & Hamidia 
Hospital, Bhopal 

33. Cancer Hospital & Research Insti-
tute, Gwalior 
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34. S.G. Cancer Hospital, Indore 

35. Government Medical College & Can-
cer Hospital, Jabalpur 

36. Padhar Hospital, Betul 

37. J.N.M. College & Hospital, Raipur 

MAHARASHTRA 

38. MedICal College Hospital, Auran-
gabad ~ 

39_ Jaslok Hospital & Medical Research 
Centre, Bombay 

40. Bombay Hospital & Medical Re-
search Centre, Bombay 

41. Dr. Balabal Nanavatl Hospital & 
MedICal Research Centre, Bombay. 

42. lady Ratan Tata MedICal Centre, 
Bombay 

43 T ata Memonal Hospital, Parel, Bom-
bay 

44. Wanless Hospltal, MlraJ 

45. Government Medical College & Hos-
pital, Nagpur 

46. Rashtra Sant TukdoJI MaharaJ Can-
cer Hospital and Research Centre, 
Nagpur 

47. Command Hospital, Pune 

48. Poona MedICal Foundation (Ruby 
Hall CliniC), Pune 

49. Shree Stddheshwar Cancer Hospital 
& Research Centre, Sholapur: 

ORISSA 

50. M_K.C.G. Medical College Berham-
pur 

2 

51. V.S.S. Medical College Hospital, 
Buria 

52. Regional Centre for Cancer Re-
search & Treatment Socj~ty. Cut-
tack. 

PUNJAB 

53 S.G.T.B. Hospital, Amritsar 

54 C.M. College Hospital. Ludhlana 

55. M.D.D. Cancer Hospital & Research 
Centre, Ludhlana 

56. G.M.C & RaJendra Hospital, Patiala 

RAJASTHAN 

57 S.P.M C. & P S.M.G Hospital, 
Blkaner 

58. S.M.S Hospital. Jalpur 

59. S.N.M.e. Hospital, Jodhpur 

60 R.N.T.M.C. & AG, Hospital, Udaipur 

TAMIL NADU 

61 Chnstlan Cancer Centre, Ambilikkal 

62 V.N. Cancer Centre, COlmbatore 

63 Government Angner Anna Memorial 
Hospital, Kancheepuram 

64 Cancer Institute, Madras 

65 The Premier RadiologlCallnstrtute of 
Cancer Hospital, Madras 

66. Government Stanley Hospital, Ma-
dras 

67. Government Gttneral Hospital (Ber-
nard Instt. of Radiology), Madras 

68. Rai Memorial Cancer Institute. Ma-
dras 
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69. Government Hospital for Women & 
Children, Egmore. Madras 

70. Government Royapettab Hosp~al, 
Madras 

71. Government Rajaji Hospital, Madurai 

72. International Cancer Centre, Neyyor 

73. Christian Medical College & Hospital, 
Vellore 

TRIPURA 

74. Cancer Hospital, Agartala 

UTTAR PRADESH 

75. S.M.Medical College HOSpital. Agra 

76. J.N.Medical Co"ege & Hospital, AIt-
garh Muslim University, Aligarh 

77. K.N. Memorial Hospital. Allahabad 

78. Hanuman Prasad Poddar Cancer 
Hospital, Gorakhpur 

79. J.K. Cancer Institute, Kanpur 

80. K.G. Medical College & Hospital, 
Luck now 

81. Institute of Medical Sciences, ea-
naras Hindu University, Varanasi 

82. Indian Railway Cancer Institute & 
Research Centre, Varanasi. 

2 

WEST BENGAL 

83. B.S. Medical College Hospital, 
Bonkura 

84. S.S.K.M. & P.G. Institute, Calcutta. 

85. Chittaranjan Cancer Hospital. Cal-
cutta 

86. Medical College Hospital, Calcutta 

87. R.G. Medical College Hospital, Cal-
cutta 

88. N.R.S. Medical CoHege Hospital, 
Calcutta 

89. Cancer Centre & Welfare Home, 
Thankurpukkar 

CHANDIGARH 

90. Post Graduate Institute of Medical 
Education & Research, Chandigarh. 

DELHI 

91 . All India Institute of Medical Sci-
ences, New Delhi 

92. L.N.J.P.N. Hospital, New Deihl 

93. Safdar;ung Hospital, New Delhi 

94. CHA Batra Public Charitable Trust, 
N. Delhi 

POND/CHERRY 

95. Jawaharlallnstitute ot Post Graduate 
Medical Education & Research. 
Pondicherry 
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STATEMENT· II 

Post Partum Pap Smear Testmg Ufllt~roved In Vanous MedIcal Colleges Runmng 
Post Partum I mme as on 313 1987 

SNo State No of Instt Name of the InstItutIon 
Approved 

2 3 ? 
4 

Andhra Pradesh 5 Govt of Maternrty Hosottal, Hyderabad 

2 Andhra Medical College, 
Vlshakhapatnam 

3 Kakatlya Medical College, Warrengal 

4 Govt Medical College, Guntur 

5 Kurnool Medical College, Kurnool 

2 Assam 2 6 Medical College, Sllchar 

7 Gauhatl Med College & Complex, 
Gauhatl 

3 Bihar 7 8 Medical College, Muzzafarpur 

9 Medical College, Leharalsan 

10 Medical College Gaya 

11 Patna Medical College, Patna 

12 Mahatma Gandhi Memorial Medical 
College Sake hi, Jamshedpur 

13 Bhagalpur Medical College, Bhagalpur 

14 RaJendra Medical College, Ranch, 

4 GUJarat 4 15 Medical College, Surat 

16 MedICal College, Jamnagar 

17 MUniCipal Medical College, Ahmedabati 

18 Govt Medical College, Baroda 

5 Haryana 19 Medical College, Rohtak 

6 Himachal Pradesh 20 Medical College, Simla 
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f 1 
1. 2 3 '·~4 

7. Jammu & Kashmir 2 21. Medical College, Jammu 

22. Go'~ i. Medical College Hospital, 
Srinagar 

8. Kerala 3 23. Medical College, Alleppey 

24. Medical College, Trivandrum 

25. Medical College, Kottayam 

9. Karnataka 7 26. Medical College, Bellary 

27. Medical College, Mysore 

28. Bangalore Med College, Bangalore 

29. Medical College, Hubli 

30. J.L.N. Medical College, Belgaum' 

31. J.L.N. Medical College, Devengera 

32. Medical College, Bulberga 

10. Madhya Pradesh 5 33. Medical College, Gwalior 

34. Medical College, Indore 

35. Govt. Medical College, Jabalpur 

36. Medical College, Raipur 

37. Gandhi Medical College, Bhopal 

11. Maharashtra 8 38. Medical College, Nagpur 

39. Medical College, Aurangabad 

40. Medical College, Sholapur 

41. Miraj Medical College, Miraj 

42. Gandhi Medical College & J.J.Group of 
Hospital, Bombay 

43. B.J.Medical College, Puna 

44. lokmanya Tilak Memorial Medical 
College, Sian, Bombay 
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1. 2 3 4 

45. Swami Ramanand Tirath Rural Medical 
College, Ambajagai, Distt .• hir. 

12. Manipur 46. Regional Medical College, Imphal 

13. Orissa 2 47. Medical College, Berhampur 

48. S.C.B. Medical College, Cuttack 

14. Rajasthan 2 49. Medical College, Jodhpur 

50. Medical College, Ajmer 

15. Punjab 3 51. Medical College, Patiala 

52. Govt. Medical College, Amristar 

53. Christian Medical College, Ludhiana 

16. Tamil Nadu 7 54. Medical College, Chingleput 

55. Medical College, Madurai 

56 Christian Medical College, Vellore 

57. Thanjavur Medical College, Thanjavur 

58. Medical College Hospital, Tirunelli 

59. Coimbatore Medical Callege,Coimbatore 

60. Madras Medical College, Madras 

17. Uttar Pradesh 7 61. Medical College, Agra 

62. Medical College, Gorakhpur 

63. Medical College, Jhansi 

64. Medical College, Meerut 

65. G.S.V.M. Medical College, Kanpur 

66. K.G. Medical College, Lucknow 

67. Instt. of Medical Sciences, B.H.U. 
Varanasi. 

18. West Bengal 5 68. Medical College, Bankura 

69. Medical College, Burdwan 
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1. 2 3 4 

70. Nilralan Sircar Medical College, Calcutta 

71. Calcutta National Medical College, 
Calcutta. 

72. North Bengal University Medical 
College, Darjeeling, Siliguri 

19. Delhi 2 73. Lady Hardinge Medical College & 
Hospital, New Delhi 

74. Maulana Azad Medical College, 
New Delhi. 

STA TEMENT - III 

Cancer Research and Treatment Programme Grants for Setting Up Early Cancer 
Detection Centres 

Year StatelUT Institution Amount Remarks 

2 3 4 5 

1980-81 Orssa 1. SCB Medical College Hospital, 0.5 lakhs 
Cuttack 

2. VSS Medical College. Burla -do-

3. MKGC Medical College, 
Berhampur -do-

Tripura 1. G.B.Hospltal, Agartala -do-

Sikkim 1. STMM Hospital, Gangtok -do-

Andhra 
Pradesh 1. MNJ Cancer Hospital, anc 

Radium Instt.. Hyderabad -do-

Karnataka 1. Dlstt. Hospital, Mysore -do-

2. K.G. HOspltal,'Hubll -do-

1981-82. Kerala 1. D,stt. Hospital. Palghat -do-

2. General Hospital, Ernakulam -do-

Gujarat 1. MP Shah Medical College, 
Jamnagar -do-
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2 3 4 5 

2. Medical College HospItal, 
Baroda 

3 lIon's Club Cancer DetectIon 
Centre Trust, Surat -do-

Maharashtra 1 IndIan Cancer Society, Solapur -do-

1982-83 -do- Medical College Hospital, 
Nagpur -do- Govt 

Grant 

(2 Centre from 
Govt grant 7 from 
WHO U P Grant) 2 Medical College Hospital, ---do- ---do-

Aurangabad 

UP S N Medical College, Agra Equlpments WHO 
Worth Rs 100 Grant 
lacs(approx) 

2 BRD Medical College, 
Gorakhpur ---do- --Qt~ 

West 
Bengal B S Medical College ---do- ---do-

Punjab Govt Medical College, -do- ---do-
Patlala 

Rajasthan SMS Medical College, -do- ---do-
Jalpur 

Assam Assam Medical College, Dlbr- -do- -do-
ugarh 

Manlpur Regional Medical College, ---do- ---do-
Imphal 

1983-84 Goa Goa MedIcal College, 051akhs Govt 
Bambolrn, PanaJI Grant 

1984-85 Assam Medical College, 
Gauhatl ---do- ---do-

UP Maharani Laxml Bal Medical 
College, Jhansl ---do- ---do-

Tamil Nadu 1 Village Vanlyachavadl 
Chlnglepattu OIStt 

--do-by Punjab ASsociation -do-
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1 2 3 4 5 

1985-86 St Stephen Hospital 
TIs Hazan, Deihl -do- -do-

1987-88 MedICal College, AJmer -do- -do-

Introduction of Train Service From 
Domblvli to Bombay 

4954 SHRI S G GHOLAP W,ll the 
MInister of RAILWAYS be pleased to state 

(a) whether there IS a persIstent de-
mand irom the public to Introduce a train 
between Domblvll and Bombay and have a 
terminus at Domblvll In view of the heavy 
rush In the trains coming from Kalyan sIde, 

(b) rt so, the actIon taken In thiS regard, 
and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) (a) Yes, Sir 

(b) and (c) Not feasible 

Death of Children due to Vaccine 
Preventable Diseases 

4955 SHRI BANWARI LAl PURO-
HIT 

SHRt RAMAKRISHNA MORE 

Will the MInister of HEALTH AND 
FAUll Y WELFARE be pleased to state 

(a) whether about four millIOn children 
die annually and nearly an equal number are 
disabled due to vacCine preventable diS-
eases; and 

(b) rf so, the steps taken by Government 
to save the children from such diseases? 

THE MINISTER OF HEALTH AND 

FAMilY WELFARE (SHRI MOTILAL 
VORA) (a) The latest av~'lable estimates of 
child deaths from all causes In the age group 
of 0-4 years obtained from Sample Registra-
tion System (SRB) pertain to the year' 985 
and Indicate that 3 55 million children die 
every year 

(b) To reduce Infant mortaltty and mor-
bidity by vaccIne preventable diseases. EPI 
was started In 1978 ThiS Programme has 
been accelerated since 1985 as Untversal 
ImmUnization Programme lately the pro-
gramme has been given the MISSion Status 
Under the ImmUnization Programme 3 
doses of OPT and palla and one dose of 
BCG and Measles Vaccine gIven to all chil-
dren under 1 year age Pregnant women are 
gIven two doses of IT to prevent neo-natal 
tetanus The goal of thiS programme IS to 
achieve the coverage of 85% of Infants and 
100% of pregnant women by 1990 

Air Service to Satara City 

4956 SHRI PRATAPRAO B 
BHOSALE W~I the MInister of CIVil AVIA-
TION AND TOURISM be pleased to state 

(a) whether Government propose to 
connect Satara Crty through Indian Airlines 
or Vayudoot servICe I 

(b) If so, the details thereof, and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c) There are at present no plans to alrhnk 
Satara 
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Handling of Cargo by Air India at 
Kennedy Airport 

4957. SHRI SHARAD DIGHE: 
SHRI KAMAL NATH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether Air India has contracted out 
cargo handling at Kennedy Air-port, New 
Delhi; 

(b) whether Air India has also decided to 
hand over passenger and ramp handling in 
London to British Airways with effect from 
November, 1988; 

(c) if so, the reasons therefor; and 

(d)th~ approximate annual payments to 
be made to British Airways in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
At Kennedy Airport, New York activrty relat-
Ing to Import cargo has been contracted out 
with effect from 1 st April, 1986. With regard 
to export cargo etc. the contract IS not yet 
final and negotiations are in progress. 

(b) to (d). Air India has a proposal to 
contract out passenger and ramp handling In 

London with effect from November. 1988 to 
British Airways to provide Improved passen-
ger handling facilities with greater economy. 

Election of Municipal Corporations 

4958. SHRI C. JANGA REDDY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of States which do not 
have elected local self-government bodies; 

(b) since when each such State does 
not have elected Municipal Corporations 
and other local Self-Government bodies; 

(c) whether suggestions have been 

made from time to time to make the Election 
Commission of India responsible for holding 
regular elections of these bodies in time. H 
so, the reaction of Government thereto; and 

(d) whether Union Government have 
thought of any way out for holding of these 
elections regularly and in time in the States 
where its advice to do so has been ignored 
by the State Governments and if so, its 
outline? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
information is being collected from the State 
Governments/Union Territories Administra-
tions and will be laid on the Table of the 
Sabha. 

(c) No, Sir. 

(d) Holding of elections to Local Self 
Government bodies IS the responsibility of 
the State GovernmenWnion Territories 
Administrations. Resolutions were passed 
urging the State Governments/Union Terri-
tory Administrations to hold elections to 
urban local bodies regularly. in the annual 
meetings of the Central Council for Local 
Government Urban Development and the 
Executive Committee of All India Council of 
Mayors. Most of the State Government have 
assured early elections to all local bodies, 
but no specific dates have been given by any 
State Government. 

Purchase of Goods from Ancillary 
Industrial Units 

4959. SHRI SOMNATH RA TH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether out of the total purchases of 
goods made by the Railways, some are 
purchased from industrialists running ancil-
lary industrial units; 

(~) if so, the Percentage of Scheduled 
Castes and Scheduled Tribes among such 
industrialists; and 
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(c) whether the Percentage of SC/ST 
industrialists is in accordance with the de-
sired criteria, if not, what steps are being 
taken for achieving the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) and (c). Do not arise. 

Siding facility at Kalaikunda Railway 
Station 

4960. SHRt SATYAGOPAL MISHRA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that several thou-
sand bags of cement have gone waste at the 
Railway Siding at Kalaikunda Railway Sta-
tion (S.E. Railway) due to lock of necessary 
facilities; 

(b) if so, the details thereof; and 

(c) the steps Government propose to 
take to provide adequate facilities at the 
Railway siding at the above Station to pre-
vent such losses due to rains? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 
Damage to cement bags was not due to lack 
of Railway facilities at the siding. 

(b) and (c). Do not anse. 

Supply of Drugs to Combat Diseases 

4961. SHRIMATI VUAYANTHIMALA 
BALI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the steps taken for distribution of 
medicines and provision of mobile medical 
services to patients to combat epidem ICS like 
gastro-enteritis, cholera, malaria and ty-
phoid fever now prevailing in various parts of 
the country; and 

(b) whether the Indian Drug Pharma-
ceutical Limited have geared itself to pro-
duce sufficient quantity of medicines to meet 
the increased demand of medicines and 
also for free distribution of the medicines? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL VORA 
) : (a) The health authoritips of States/UTs 
etc., take preventive measures and draw out 
action plan well in advance in areas vu, .... -. 
able to droughts and floods, which Includes, 
deployment of specialised teams and setting 
upof medical camps and making available of 
necessary drugs etc., through primary 
hea~h care delivery services, hospitals and 
dispensaries etc., In the event of outbreaks. 
Besides, they also take routine measures to 
combat these diseases In the affected ar-
eas. 

(b) The health authorities of State/UT s 
procure their stocks of medicines, drugs 
etc., through the various manufacturing in-
stitutes, including Indian drugs and Pharma-
ceuticals Ltd., (IDPL) , Medical Stores De-
pots of Central and State Govts. The IDPL 
has geared up production of the drugs par-
ticularly ORS, to meet the reqUirements of 
various Government and non-governmental 
agencies including private parties. 

Consumption of Water in NOMe Area 

4962. SHRI D.P.JADEJA: Will the Min-
Ister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 1 
August, 1988 to Unstarred Question No. 593 
regarding consumption of water in NOMe 
area and state: 

(a) the system by which the NOMC has 
computed that only about two per cent of 
water supplied by it IS unmetered; 

(b) the number of Government colOnies 
haVing thiS benefit; 

(c) the number of Government quarters 
having unmetered supply of water: 

(d) the number of quarters in which 
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water supply has been metered during the 
last three years; year-wise; and 

(e) the obstacleslhurdles in the way of 
providing water metres in all the quarters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH) : (a) NOMe have 
reported that there are about 3300 unme-
tered connections and the supply trom these 
connections is 0.6 mgd which amounts to 
about 2% of the total supply of 28-29 mgd. 

(b) A portion of Kidwai Nagar East has 
unmetered connections. 

(c) 1700 

(d) and (e). It has not been found tech-
nically feasible to provide metred connec-
tions to these houses as there are common 
facilities for a Block of two or more quarters. 

Minor Girls Working in Assam Tea 
Estates 

4963. SHRI BHADRESWAR TANTI: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government are aware that 
some minor g1rls are working in Tea Estates 
of Khoomtal In Gulaghat district (Assam); 

(b) if so, whether it Violates the provI-
sIOns of the Child Labour (Prohibition and 
Regulation) Act. 1986; 

(c) the total number of minor girls work-
Ing as on 22 July, 1988; 

(d) whether some young adult ladles 
are also working there; and 

(e) if so, their working hours? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) Information is 
being collected and will be laid on the Table 
of the House. 

(b) Employment of children in tea es-
tates is not prohibited under the Child labour 
(Prohibition and Regulation) Act~ 198~. 

(c) to (e). Information is being collected 
and will be laid on the Table of the House. 

Survey on Child Blindness 

4964. SHRI PARASRAM BHARDWAJ: 
Will the Minister ot HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether any survey has been con-
ducted in regard to the children also go blind 
every year in the country; 

(b) if so, the details thereof, State-wise; 
and 

(c) the reasons of blindness, as brought 
out by the survey/study report, if any? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) No such survey has been done 
underthe National Programme for Control of 
Blindness 

(b) and (c). Does not arise. 

Khurda Road-Bolangir Railway Line 

4965. SHRI RADHAKANTA DIGAL : 
Will the MInister of RAILWAYS be pleased to 
state: 

(a) whether Government have recently 
taken a decision to undertake the re-survey 
work of the proposed Khurda Road-Bolangir 
rail line in Ons~a; 

(b) i1 so, when the above work. is ex-
pected to be started; and 

(c) the steps taken In this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS ( SHRI 
MADHAVRAO SCINDIA) : (a) to (c). As per 
Survey conducted in 1986, Khurda Road-
Balangir new line project was assessed to be 
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unremunerative. In the light of suggestions 
received subsequently. a re-appraisal of 
financial viability is being carried out. It is not 
possible at this stage to say when the work 
may be expected to start. 

Railway Bridges at Blblnagar and Aler 

4966. SHRI M. RAGHUMA REDDY: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether any survey has been con-
ducted for railway bridge~ at Bibln3gar and 
Aler in Nalgonda South-Central Railway; 

(b) If so. whetf-Jer the Vv .. J' k s to be 
undertaken on these projects dur,'lg the 
current financial year, if so, the funds allo-
cated for the purpose; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Survey has 
been conducted for a road-aver-bridge at 
Bibinagar only. 

(b) Construction of a road-over-bndge 
at Bibinagar, in replacement of level cross-
ing No. 27 has been sanctjoned and a sum 
of Rs. 30.lakhs has been allotted for thIS work 
during the current financial year. 

(c) No proposal has been sponsored by 
the State Government in respect of over-
bridge at Aler. 

Recommendations of Charles Correa 
Committee 

4967. CH. RAM PARKASH : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the recommendation of the 
·Charles Correa Committee- constituted by 
Government for considering the problems 
being fa:ed by the residents of the metro-
politan cities have been accepted; and 

(b) ~ so, the details thereof and the 
difficulties; if any, coming in the way of 
Government in implementing these recom-
mendations fully and expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR. SINGH) : (a) These are 
under examination. 

(b) The comments on the recommen-
dations contained in the interim report of the 
Charles Correa Committee, known as the 
National Commission on Urbanisation, have 
been invited by this Ministry from various 
State Government, Union Territory Admini-
strations, Central Ministries/Departments, 
Public Bodies, Institutions etc. Replies from 
some of them have been received while the 
same is still to be received from the remain-
ing organisations etc. 

Change in Timings of 25 ON Bombay-
Delhi AC Express 

4968. SHRI SOMJIBHAI DAMOR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether 25 On Bombay-Deihl AC 
Express reaches Deihl late; 

(b) if so, the steps taken for its running 
In time; 

(c) whether there is a proposal under 
consideration of Government to change its 
arrival time at Delhi to about 9 a.m.; and 

(d) it not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA) : (a) and (b). Nor-
mally 25 A.C. Express IS a good runner. It 
arrived New Delhi right time on 42 days 
during July and August (upto 21st), 1988 
despite heavy rains and accidents. 

(c) No, Sir. 

(d) Does not arise. 
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[ Translation] 

Direct Express Train Between Barmer 
and Ahmedabad Via Palanpur, Mehsana 

4969. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that there is a 
heavy rush of passenger traffic from Barmer 
district of Rajasthan to Palanpur, Mehsana 
and Ahmedabad in Gujarat; 

(b) if so, whether it is also a fact that 
there is no convenient express train from 
Sarmer to Ahmedabad via Marwar, Pal-
anpur and Mehsana as a result of which the 
passengers have to face a great difficulty; 
and 

(c) if so, the details of steps proposed to 
be taken to introduce a direct Express Train 
between BarmertoAhmedabad via Marwar, 
Palanpur and Mehsana? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) Through passeng9rs can avail con-
venient connection at Jodhpur. 

(c) Introduction of a direct train is not 
found presently feasible. 

[English] 

Loss to Railways due to Accidents 

4970. SHRI K.N.PRADHAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of annual loss to railways 
due to accidents during the last three finan-
cial years; 

(b) whether there has been a failure on 
the pan of the ROSO and other railway 
research bodies in preventing these acci-
dents; and 

(c) if so, the steps being taken to revamp 
these bodies for better periormance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI 
MADHAVRAO SCINDIA) : (a) The loss suf-
fered by the railways on account of damage 
to railway property due to consequential 
train a.:cidents during the last three years is 
ai under: 

1985-86 Rs. 11 .45 crores 

1986-87 As. 16.40 crores 

1987 -88 As. 11.09 crores (appro-
ximately) 

(b) No, Sir. 

(c) Does not arise. 

Closure of FCI Rice Mills 

4971. SHRI BASUDES ACHARYA: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether Government have taken 
decision to close down all rice mills being run 
by the Food Corporation of India; 

(b) whether a large number of workers 
are going to be affected by this. if so, the 
details thereof; and 

(c) the reasons for closure and the steps 
proposed to be taken to provide jobs to the 
retrenched workers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRI O.L.BAITHA) : (a) to (c). The 
Food Corporation of India has decided to 
close down 13 Modern Rice Mills, having 
about 264 employees, out of 25 Modem Rice 
Mills run by the Corporation, as these were 
found to be consistently uneconomiCal. The 
Corporation will absorb the reguiar staff 
rendered surplus due to doser of these mills 
against suitable vacancies in the Comera-
ticn. 
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Skin Cancer 

4972. DR. T. KA~PANA DEVI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government are aware that 
an English Scientist has cautioned through" 
Xinhua' that an epidemic of skin cancer may 
break-out unless steps are taken to reduce 
the use of Choloro-Floro carbons; 

(b) whether Government have taken 
any action on the studies brought out by the 
report: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMlt Y WELFARE (SHRI MOTILAL 
VORA) : (a) to (d). Xinhua report on the 
subject is not available. However, the ozone 
depletion problem due to chlorolfluro car-
bons and concommitant risk of skin cancers 
is known-. A National Workshop on ozone 
was conducted by the Ministry of Emmon-
ment and Forests and CSIR in April, 1987. 
An Inter- Ministerial group considered the 
problems of ozone depletion and control of 
cholorouro carbons in May, 1988. An Advi-
sory Group of the Indian Council of Medical 
Research on the studies for ozone layer 
depletion and its health impact, 10 its meeting 
on 21 st June, 1988 recommended that the 
available data on skin cancers of the Na-
tional Cancer Registery Project and the UV-
B levels available through Indian Middle 
Atmosphere project be analysed for asso-
ciation. The Indian Council of Medical Re-
search is collecting data on UV-B levels 

Drinking Water Supply in Sarojini Nagar 
Area 

4973. SHRI BANWARI LAL BAIRWA: 
SHruRAMASHRAYPRASAD 

SINGH: 

Will the MInister of URBAN DEVELOp· 

MENT be pleased to state: 

(a) whether there is an acute shortage 
of drinking water in Sarojini Nagar area New 
Delhi; 

(b) whether the underground pumps of 
the area is unable to meet the water require-
ments of the colony; 

(c) whether water from this pump is 
being directed to some five star hotels; 

(d) if so, the reasons thereof; and 

(e) the steps taken or proposed to be 
taken to provide adequate drinking water to 
the residents of the colony? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Shortage of 
water IS experienced only when there is 
lesser availability of water especialy in 
summer months. 

(b) No. 

(c) No. 

(d) Does not arise. 

(e) Consequent upon the commission· 
Ing of Jor Bagh ReserVOir, the command 
area of Hasanpur ReservOir was reduced to 
a certain extent, and the water conserved in 
the reservOir is already being supplied, Inter· 
alia to tanks In Sarojml Nagar area. It has 
also been recommended to Increase supply 
to these tanks In the colony round the clock 
by adjusting the command areas of Has-
anpur reservoir sUitably. 

Book Stall Contract at New Delhi 
Railway Station 

4974. SHRI HAFIZ MOHO. SIDDlQ 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whether Government have allotted 
additional contracts of bookstalls on plat· 
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form Nos. 1 to 5 at New Delhi railway station 
to the existing registered partnership firm of 
unemployed graduates as per policy of 
Government; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) There bookstalls at Platforms No.1 
213 and 4/5 were allotted to MIs. PankaJ & 
Co. , a Partnership firm of unemployed 
graduates who were already holding con-
tract of bookstall at New Delhi Railway Sta-
tion. 

[ TranslatIon] 

Institutional ~reas Developed by DDA 
in South Delhi 

4975. SHRI VIR SEN: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) the total number of Institutional ar-
eas developed by the Deihl Development 
Authority In South Deihl and the deialls 
thereof: 

(b) whether any plot, small or big IS lying 
vacant In any Institutional Area In South 
Deihl at Present which IS yet to be allotted. 

(c) whether there IS any scheme to 
develop any other InstitutIOnal Area In South 
Deihl; 

(d) if so, the place at which rt IS proposed 
to be developed and the time by which It 
would be developed; and 

(e) whether the DDA has so far allotted 
any plot to any organisationlbody belonging 
to Scheduled CasteslTribes and If so, the 
com~lete dytails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) DDA has devel-

oped the following 5-lnstitutional areas: 

i) Tughlakabad Institutional area. 

il) South of liT Institutional area. 

III) I' IJZ Khas lI1stltutlonal area. 

IV) Sarai Juliana Institutional Are::!. 

v) Sin InstItutional area. 

(b) 8 plots In Tugl11akabad Institutional 
area, part of plot No.A-14 In South of I.I.T. 
Institutional Area, 1 Plot In Siri Institutional 
Area are not yet proposed for allotment. 

(c) No, Sir 

(d) Does not anse In view of reply to part 
(c) above 

(e) No. Sir 

[English] 

Allotment of Ptots to SC/ST in Rohini by 
DDA 

4976. SHRI RAMSWARUP RAM: Will 
the Minister of URBAN DEVE' OPMENT be 
pleased to state 

(a) the total number of res:dentlal plots 
developed In each Sector In Rahim by the 
Deihl Development AuthOrity; 

(b) the total number of the plots out of 
them allotted to Scheduled Castes and 
Scheduled Tribes persons In each sector; 

(c) whether the number of the plots 
allotted to Scheduled Caste and Scheduled 
T nbe persons IS less than number of the 
plots reserved for them and if so, the number 
by which it falls short; and 

(d) whether applications will be Invited 
trOIT) the Scheduled Caste and Scheduled 
Tribe persons to meet thiS shortfall and if not, 
the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
information is being collected and will be laid 
on the Tabte of the Sabha in due course. 

Development of Wild life 

4977. SHRI SRIKANTHA DAnA 
NARASIMHAAAJA WADIYAR: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Government have drawn 
up any scheme for the deveklpment of Wild 
life tourism; 

(b) if so, the details thereof; 

(c) the amount allocated for the devel-
opment of wild life tourism dUring the Sev-
enth P1an period; and 

(d) the details of the steps taken or 
proposed to be taken to promote wild life 
tourism during the plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHR1 SHIVAAJ V. PATll ) . (a) 
Yes, Sir. 

(b) For the development of Wild hte 
tourism the Government of India provides 
financial assistance to the State and Union 
Territories for provision of accommodation 
and transport facilities in the wild life sanctu-
aries/national parks. 

Edible Oils 1985-86 

Soy abe an Oil 3.64 

Neutralised Palm Oil 0.56 

Rapeseed Oil '.66 

RBD Palm Oil 0.69 

RBO Palmolein Oil 4.25 

,0.80 

(c) During the Seventh Five year Plan 
an allocation of As. 200 lakhs has been 
made for providing infrastructural facilities in 
wild life sanctuaries/national parks. 

(d) In addition to augmenting tourism 
infrastructure In the wild life sanctuaries/ 
national parks, the Department of Tourism is 
also supplementing the efforts of State 
Governments and Union Territories in pub-
licising the wild life attractions of India 
through publicity literature and films etc. 

Import of Edible Oils 

4978. SHRI MANVENDRA SINGH: 
SHAI SWAMI PRASAD 

SINGH: 

Will the Mlntster of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the quantity of different types of 
edible oils Imported during the last three 
years; and 

(b) the transit and handling losses {.,-
curred dUring the transaction and their value 
10 foreign exchangsllndlan Rupees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L.BAITHA) : (a) The quan-
tity of edible 011 Imported dUring the last three 
years (April-March), ollwlse and year-wise, 
IS as under:-

(Quantity In lakh lonnes) 

1986-87 1987-88 
(Prov.) (Prov.) 

2.14 4.69 

2.12 1.365 

214 3.40 

0.64 1.13 

6.02 0.145 

13.06 19.65 
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(b) The total transit and handling losses 
during the above period are 7767 MTs val-
ued at approx. Rs.5 crores 

Jammu-Udhampur Railway Line 

4979. SHRI MOHO. AYUB KHAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the estimated cost of the Jammu-
Udhampur railway line project; 

(b) when the work on this project was 
started; 

(c) the expenditure incurred so far on 
construction of this railway line; and 

(d) the progress made so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Rs. 112 
crores. 

(b) 1981-82. 

(c). Expenditure incurred upto March 
1988 is Rs. 14.54 crore, Outlay for 1988-89 
IS Rs. 7 crores. 

(d) 12%. 

Irregularities In Purchase 01 Plants in 
NOMe 

4980. SHRI NARAYAN CHOUBEY: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether any complaints have been 
received about alleged irregularities in the 
purchase of plants by the officers In the 

~ horticulture programme of the NoMC ; 

(b) if so, the details thereof; and 

(c) whether any inquiry has been made 
and ij so, the outcome thereot and action" 
taken in the matter'f 

THE MINtsTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). The 
N.D.M.C have reported that a complaint has 
been received from one Shri Hari Ram, 
Secretary, N.D.M.C. Employee's Union 
(Regd.) CWC, Lad; Road, New Delhi on 
21.4.1988 with regard to purchase of mate-
rial, including plants, made by its Horticul-
ture Department during Feb.198B. 

(c) The complaints is being investigated 
by the NOMC. 

Building For CGHS Dispensary, 
Harinagar 

4981. SHRIMATI USHA CH-
aUDHARY: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether a huge building constructed 
for housing the CGHS dispensary in Hari 
Nagar, Delhi is lying vacant; 

(b) if so, the reasons therefor; 

(c) whether CGHS dispensary being 
run in a rented premises in Mayapuri which 
is predominantly catering to the needs of the 
reSidents of Han Nagar; 

(d) if so, the rent paid by CGHS for the 
MayapuTJ building during the last three 
years, year-wise and the reasons for not 
shifting the dispensary to the newly con-
structed building; and 

(e) the steps being taken to shift the 
dispensary from the rented premises to the 
newly constructed building in Hari Nagar to 
mitigate the hardships being experienced by 
the residents of Harinagar? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e). The CGHS dispensary in 
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Mayapuri is functioning in MIG Flats a/lotted 
by the Government and CGHS have not 
paid any rent for the flats. At present no 
proposal to shift the dispensary is under 
consideration as it will not be convenient to 
the majority of the beneficiaries attached 
with Mayapun dispensary. 

Allotment of Plots on Priority Basis 

4982. SHRI -V SOBHANADREES-
WARA RAO. Will the Minister of URBAN 
DEVELOPMENT be pleased to state 

(a) whether the D.D.A has inVited appli-
cations from the persons who were regis-
tered under the varIOus hOlJslng schemes for 
allotment of plots on Priority baSIS under the 
Rohim Scheme, 1981, 

(b) If SO, the number of persons who got 
their reglsfratlon transferred for allotments. 
category-wise, 

(c) the number of draws held so far, the 
number of plots available with DDA and the 
number of plots out of them allotted on 
priority baSIS, category-wise; and 

(d) the time by which the next draw IS 
proposed to be held? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) Yes, Sir 

(b) 3349 persons got their registration 
transferred as per category-wise position 
given below.-

Category No of persons 

JANATA 310 

L.I.G. 1,272 

M.I.G 1,767 

TOTAL 3,349 

(c) Four draws have so far been held for 
30,482 plots, out of which 2128 plots have 

been allotted on priority basis to thoss who 
got their registrations transferred as per 
category-wise break-up given below:-

EWS/JANATA 308 

L IG 1,065 

MIG 755 

Total 2,128 

(d) The next draw is expected In the 
month of September, '88. 

E.P.F. Dues Outstanding Against 
Establishments In Kerala 

4983 SHRI V S VIJAYARAGHAVAN 
Will the Minister of LABOUR be pleased to 
state 

(a) the details of establishments In 

Kerala which are In def ault of the payment of 
the PrOVident Fund contrrbutrons of the 
workers, 

(b) the total amount of E P F Involved 
as on 30 June, 1988, 

(c) the action taken against the default-
Ing establishments tor the recovery of the 
dues, and 

(d) the steps taken/proposed to take to 
ensure the timely payment of contributIOns? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) (a) and (b) Ac-
cording to available information, 78 unex-
empted establishments, given In the State-
ment below: were In default of RS.50,OOO/- or 
more as on 31 5.88 The total arrears 
against them amounted to Rs 249.51 lakhs 

(c) The E P F authorrtles have taken 
thetollowlng action agamstthe defaulters for 
realisation of outstanding dues -

I) Revenue Recovery CertifICates 
have been ISSUed under SectIOn 
8 of the EPF Act. 
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iij Prosecution cases have been 
filed under Section 14 of the EPF 
Ad. 

iv) Damages have been levied 
under Section 14 B of the EPF 
Act in many cases. 

iii) Complaints have been filed 
under Section 406/409 IPC for 
non payment of contributions 
deducted from the wages of the 
employees. 

(d) The EPF Act has been recently 
amended to provide for deterrent punish-
ment for the employers who default in pay-
ment of contributions. 

STATEMENT 

Name of the Establishment 

2 

Ranimudi Estate 

Ponmudi Tea Estate. Ponmudi P.O. Trivandrum 
(Closed Establishment). 

Ponmudi Tea Factory. Ponmudi P.O. Trivandrum 

Thengakal Estate Vandiperiyar 

Granby Estate Vandipenyar 

Mount Estate Vandiperiyar 

Sethurangapara Cardamom Estate 

Rajakad Cardamom Estate. 

Parakulam Estate. 

MIs. Aigappa Textiles. Alagappa Nagar. 
Cochin. Trichur 

Mis. Parvathi Mills Quilon. (NTC) 

Trivandrum Spinning Mills. Trinvandrum. 

Amount in defauh 
(Rs. in laJchs) 

3 

1.70 

7.72 

0.72 

0.83 

0.71 

0.83 

1.12 

1.20 

0.81 

5.14 

0.52 

0.80 

Vinayaka Weavers Industrial Co-op Society, Chathannor. 1.74 

Sitaram Textiles, Trichur (State Goo. Undertakings) 

MIs. Pattanakkad Block Khadi & Village. 
Co-cp. Society Ltd .• Alleppey. 

MIs. Kathayee Cotton Mills, Always. 

57.94 

0.50 

3.56· 
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1 2 3 

17. Gundu Jstand Coir Producing Co-op. Society. Vypin Cochin. 0.60 

18. Mis. Koothattukulam Co-op Hospital. 1.58 

19. Ranni Marthoma Medical Mission Centre. 0.68 

20. Mis. 8t. Andrew Hospital, Chengannur. 1.98 

21. Cochin MeHeabies. Ltd., Trichur 1.94 

22. Mis. Metropolitan Engg. Co. Trivandrum 
(state Govt. Undertaking). 5.66 

23. Trivandrum Rubber Works, Tnvandrum. 4.27 

24. MIs. S.N. Tile Works 0.67 

25. MIs. S.A. V. Tiles Thevalakkara. 0.70 

26. Mis. Janayugarn. Publications. Quiton. 1.55 

27. MIs. Veekshanam Printing & Publication Eranakulam. 1.78 

28. Mangalam Weekly Kottayam. 0.66 

29. M.C. M. Press, Kottayam. 0.58 

30. S. R. V. Press, Quillon 0.91 

31. Sreekrishna Press & Express, Tnchur. 0.82 

32. MIs. Paragon Cashew Co. Paroor. Quilon. 0.52 

33. MIs. Shamsudheen & Co. Ayathil, Quilon 0.70 

34. Mis. Meecos Ltd. Pattorn, Trlvandrum. 1.98 

35. T.K. Chemicals Kochuveli (Heavy & Fine ChemICals) 
Trivandrum. 2.90 

36. MIs. Govt. Drystock Farm Punalur 4.26 

37. Travancore Ogale Glass, Glass ManufactUring Co. 1.20 

38. MIs. Parthas Textiles Kottayam. 2.84 

39. Mis. Choice Canning Co. Cochin. 4.22 

40. MIs. T.C.D. W. S. Ud. Trivandrum 1.36 
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2 .3 

41. MIs. KK.Thomas & Co. Abkari Contractor Mala, Trichur. 1.56 

42. MIs. Sree Murugan Trading Co. Mavelikara. 0.76 

43. MIs. Central Pictures, Kottayam. 3.81 

44. MIs. Janso Softdrinks ( P) Ltd. Areor, Alleppey. 2.12 

45. Arrack Shop Gr. 1,2.4 Nedumangad. 0.68 

46. ~ Arrack Shop No.1. Amaravila Range 1.06 

47. MIs. S.K. & Arrack Company, Parasala. 1.86 

48. Arrack Shop-7- 0.82 

49. J.P. Subramanian & Sons, Trivandrum. 0.56 

50. Mahavir p'lantations (P) Ltd., 
Wellington Island. Cbchin. 0.68 

51. 50th Indian Timber Industry. 0.55 

52. MIs. Travancore PlywoOO Industries, Punalun 3.88 

53. MIs. Punalur.Paper Mills, Quilon. 13.34 

54. Kerala Ceramics Calicut. 5.76 

55. Kerala Ceramics & Industries, Calicut. 1.24 

56. Codacal Tile Factory. 0.98 

57. Modern Tile & Clay Works. 0.86 

58. Star Tile Works. Kallai. 0.88 

59. MIs. Malbar Soinning & Weaving Mills. Calicut. 5.68 

60. Thiruvapathy Mills. Cannanore. 8.26 

61. Malappuram Co-op spinning Mills. Malapuram. 3.57 

62. Cannanore"Co-op. Spinning Mills. 1.16 

63. MIs. Malabar Motor Transport Co-op Society. 7.04 

64. Arthala Tea Estate, Manjeri. 4.24 

65. Chembara Estate. 2.25 
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66 MIs. Electone Estate Wynad. 2.75 

67. K.J.Plantation, Nel1iampathy. 0.78 

68. MIs. Modern Woodcraft Tellicherry. 0.74 

69. Sugandhari Cardamom Project. 12.17 

70. A.S. Mohammed Kutty & Co. Mis. Apple Photo 
beedi, Alathur, Palghat 4.10 

71. A.S. Mohammed Kutty & Co. Alathur, Palghat. 2.58 

72. A.S. Mohammad Kutty & Co. Alathur, Palghat. 2.44 

73. A.N.N.A. No. 100 Photo Mark 8eedi, Palghat. O-.S1 

74. MIs. M.S.M.S. & Bros Chedi Mark Beedi, Palghat 4.99 

75. Kerala Soap & Oils, Calicut 11.63 

76. Bharat Plywood & Timber Products Cannanore. 0.89 

n. MIs. Sea Queen Hotel, Callcut. 1.12 

78. Standard Furniture Company, CallCut. 0.91 

Total: 

Supply of Foodgralns to Tribals in 
Kerala 

4984. SHRI K. KUNJAMBU: Will the 
Minister of FOOD AND CIVil SUPPLIES be 
pleased to state: 

(a) whether foodgrains are beang sup-
pliedtothetribals in Kerala under the Tribals 
Areas Scheme; 

(b) if so, the total quantity of foodgrains 
suppfied this year; 

(c) whether there are complaints about 
the misuse of the foodgrains supplied; and 

(d) if so, the details thereof and the 

249.51 

action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHRI D.K.BAITHA) : (a) The 
scheme for supply of nce and wheat at 

, specially subsidised prices in Integrated 
Tribal Development Project (ITDP) areas is 
under implementation in Kerala. 

(b) According to Fel 13.1 thousand 
tonnes of rice and 4.3 thousand tonnes of 
wheat were issued to the Government of 
Kerala during January-June, 1988 under the 
scheme. , 

(c) No, Sir. 

(d) Does not arise. 
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ereatlon of Self-Employment Opportu. 
nltl •• 

4985. SHRI V. TULSIRAM: Will the 
Minister of LABOUR be pleased to state: 

(a) whether, Union Government are 
considering to give financial assistance to 
the State Governments for the programme 
to create self-employment opportunities for 
the educated youth in 1he States; 

(b) if so, the State-wise amount pro-
posed to be allocated for the purpose during 
the next two years; 

(c) the number of the unemployed edu-
cated youth expected to be benefited, State-
wise, as a result thereof; and 

(d) when the amount is expected to be 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHAI D.L.BAITHA) : (a) and (b). The 
Delhi Administration have issued wheat li-
cences w.e.f. 25.5.1988. The criteria 
adopted are the suitability of the business 
premises and physical and legal possession 
by the applicant. The business premises and 
godown should be in the market and acces-
sible to heavy vehicles. The premises 
should not be connected with the residence 
and fair price shops. The applicant should 
not have been convicted in a case under the 
Essential Commodities Ad. 

(c) The Department have issued four 
types pf licences viz., wholesaler's retaile(s 
roller flour mills' and atta chQkkies', all over 
the Union Territory of Delhi. The details are 
as under:-

released to the State Governments? Rural Areas 194 

THE MINISTER OF LABOUR (SHAI North Zone 525 
BINDESHWARI DUBEY) : (a) No such new 
proposal is under consideration. West Zone 144 

(b) to (d). Does not arise East Zone 99 

Licences to Foodgralns Dealers South Zone 106 

4986. SHRIMATI D.K.BHANDARI: Will Central Zone 158 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether licences were issued to 
foodgrains dealers in Delhi in the recent 
past; 

. (b) if so, the details thereof and the 
criteria adopted for issue of licences; 

(c) whether the licenced dealers of 
foodgrains have been appointed in each 
locality of Delhi, if so, the details thereof; 

(d) whether the licenced dealers have 
)een instructed to ensure sale of foodgrains 
it controlled rates; and 

(e) if so, the details thereof and if not, the 
reasons therefor? 

(d) The Delhi Wheat (Licensing and 
Control) Order, 1988, imposes only storage 
limits and not price rates control. 

(e) Does not arise, in view of the reply 
Jo part (d) above. 

losses In Food Corporation of India 

4987. SHAI MUALlDHAA MANE: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the losses suffered by the Food 
Corporation of India during the period from 
April, 1987 to June, 1988; and 

(b) whether the loss is less than that of 
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the last two financial years, if so, to what 
extent? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHAI D.l.BAITHA) : (a) and (b). The 
accounts of the Food Corporation of India tor 
1987-88 are in the process of flnalisation and 
the amount of loss will be known when the 
accounts are finalised. 

Guwahatl-Katlhar Railway Link 

4988. SHRI ANANDA PATHAK . W,ll 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have any plan 
for optimum utilisation of meter gauge track 
between Guwahatl and Katihar tn order to 
promote the railway earnings as well as 
passengers services; and 

(b) if SC?, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b). A 
pre-dominant portIOn of Guwahati-Katihar 
Section is served by both BG and MG. Serv-
ices on the two gauges are organISed with 
the objective of optimal utilisation of capaci-
ties suiting the demands of traffic. 

Managing Committee of Super Bazar 

4989. SHRI RAM BAHADUR SINGH: 
WiN the Minister of FOOD AND CIVIL SUP 
PLIES be pleased to state: 

(a) the present composition of the 
Managing Committee of the Super Bazar; 

(b) the number of vacancies and since 
when; and 

(c) the steps being taken to fill up the 
vacancies? 

THE DEPUTY MINISTER IN "[HE 
MINISTRY OF FQDD AND CIVIL SUP-
PLIES (SHRI D.l.BAITHA) : (a) The Manag-
ing Committee of Super Bazar, Delhi shaJI 
consist of 15 members -out of which six are 
to be elected from amongst the members 
.and nine are to be nominated by the Central 
Government as provided in its Byelaws. 

(b) There are seven vacancIes at pres-
ent of which one is to be nominated by the 
Central Government. 

(c) Necessary steps have been taken to 
constitute the smaller Representative Gen· 
eral Body to elect the SIX members of the 
ManagIng Committee. Steps have also been 
tnitiated for appoIntIng the Central Govern-
ment nomInee. 

[ Translation] 

Handing Over of Building to HImachal 
Pradesh Government 

4990. SHRI K.D. SUL TANPURI : W,ll 
the M,ntster of URBAN DEVELOPMENT be 
pleased to state: 

(a) the time by whICh all the buildings 
under Union Government in Shimla, Hima-
chal Pradesh are proposed to be handed 
over to State Government; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). There 
is no proposal to hand over all the buildings 
under the Union Government in Shimla to • 
the State Government of Himachal Pradesh. 
However, it has been decided to transfer the 
properties given in the Statement below to 
the State Government. The Estate Manager, 
Shimla will hand over the buildings after 
completing the related formalities. 



161 Written Answers BHADRA.14, 1910 (SAKA) Written.An$YefS 162 

STATEMENT 

Ust of properties proposed to be transferred to the Government of Himachal Pradesh on 
grounds of continued possession. 

PART-A 

S.No. Type Name of propelty & No. of units 

2 3 

l. E-3 Petter Hoff 

2. E-2 Harvington (L.F.) 

3. E-2 Harvington ( U. F.) 

4. E-l A-2, Bemloa 

5. E-l A-4, Bemloe 

6. E-l A-S, Bemloe 

7. E-1 Woodel Cottage 

8. E-1 Arm Dell 

9. E-l Burj House 

10. E-l Curzon House 

11. E Cryston Hall (U.F) _ 

12. E Aberfoyle Cottage 

13. E C .... Bernice Area 

14. E C-5, Bemloe Area 

15. E-7 C-7, Bernice Area 

16. E C-ll, Bern Ioe Area 

17. E , C-12, Bernice Area 

18. E 0-1, Bernice Area 

19. E Sylvan Hall 

20. E Abborts Fort 

21. E Annadale View 
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22. E Invarm-2 

23. E Inv~rm-3 

24. E Invarm - 4 

25. E Invarm - 5 

26. E Invarm - 6 

27. E Castle Grove 'A' 

28. E Castle Grove 'B' 

.29. 0 I-Invarm 

30. C A-3 M.L.A. Quarters 

31. C A-4IMlA Qrs. 

32. C A-SIMLA Qrs. 

33. C {)rel Villa B Kaithu 

34. B C-1IMLA Qrs. 

35. S C-S/MLA Qrs. 

36. S C-7IMLA ars 

37. B C-8IMLA Ors 

38. B C-141MLA Qrs 

39. B C-2"2IMLA ars. 

40. B C-241MLA Qrs. 

41. B C-25/MLA ars. 

42. B C-261MLA ars. 

43. B C-27/MLA ars. 

44. B C-21 1M LA Ors. 

45. A Garden todge 

46. A 4-lalpani Block III 
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47. A 13-do-

48. A 17-do-

49. A 20-do-

50. A 24--do-

51. A 29-do-

52. A 33-do-

53. A 34-do-

54. A 35-do-

55. A 36-do-

56. A 1, Council Chamber 

57. A 4,Council Chamber 

58. A 5, Council Chamber 

59. A 6, Council Chamber 

60. A 1,Race View 

61. A 2, Race View 

62. A 6, Race View 

63. A 9, Race View 

64. A 10. Race View 

65. A 11 , Race View 

66. A 15. Race View 

67. A 2, Kennedy Cottage 

68. A 4, D/Storey, Kennedy House 

69. A 5, -do -

70. A 10, -do -

71. A 23, -do -
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1 

72. 

73. 

74. 

75. 

76. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 
14. 

2 

E 

E 

E 

E 

E·· 

E·· 

E·· 

D·· 

Dee 

D·· 

D·· 

c 
C~ 

C 
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2 

A 

A 

A 

A 

A 

3 

1. SlStoray - do -

6, SlStorey - do -

B. SlStorey - do -

9, SlStorey - do -

Suits, lylon Block (18 Suits) 
Grand Hotel 

PART'S' 

3 4 

Cryston Hall (GF) This property is being transferred to the 
Govt. of Himachal Pd. by taking over 
Oat land (UF) in possessIOn of the State 
Govt., In heu thereof. 

C-10, Bernice Area This property is being transferred to the 
Govt. of H.P. by takIng over Mathew 
Villa In lieu thereof. 

Sylvan Hall This property is being transferred to the 
State Govt. by taking over Hawksdale 
(GF) from the State Govt. 

Park- 7 ThIs property is beIng transferred to the 
State Govt. by taking over 20 longwood 
from State Govt. 

19 Brockhurst These propertIes are being transferred to 
the Govt. of HimachaJ Pradesh by way of 

9 TF/1, Nabha exchange against properties 10, Craidghu, 
10 Craidghu. 25, longwood 8-8 Park, A-

7 Assn. Ors. below 2111. A-3/13 and A-3115 Phagh. 
pine. 

20 TFII, Nabha 

20. TFIII. Nabha 

34, Benmore 

34 TF 1111, Nabha 

A·I. ULA ars. 
A-II, MLA Ors. 

A·V. MLA Ors. 
] 

These properties are to be transferred to the 
State Govt. by taking over properties 8·112, 
8-2111 & 9·3113 Phagli 

~ 
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15. C 47/IV, U.S. Club This property is to be exchanged with 7, 
longwood, also a Type COr. 

16. C Perci Villa This property is to be given to the State Govt. 
A Kalthu in lieu of one Type -'8' Or. at Wheat Fielf (C 

Kaithu ) to be taken over by Central Govt. 

17. ** B 10 TFfl Nabha ] These properties are 10 be exchanged with 3 
Qrs. at Phagli (C-6/35, C-6/36 & 0.7138, 

18. ** B 7 MF/11 Nabha Phagli) 

19. ** B 2ITF!3 Nabha 

20. B. C-2/MLA Ors. These 18 properties are being transferred 
to the Govt. of Himachal Pradesh and in 

21. B C-3/MLA Ors lieu thereof 11 properties at Phagli (C-71 
41,C-II/5S,C-11/56, C-13154. C-14fl2 0.141 

22. B C-4/MLA Ors. 73, C-14nS,C-15/80, 0.16183, 0.18197 & C-
201106) and 7 properties at Tuti Kandi Nos. 

23. B C-6/MLA Ors. (Nos C-1-315, CI-317, C-1-319, C-1-312, C-1-31 
4, C-1-3/1, 0.1-/14) are to be taken from 

24. B C-9/MlA Ors. State Govt. 

25. B C-1 OIMLA Ors. 

26. B C-111MLA Ors. 

27. B C-121MLA Ors. 

28. B C-13/MLA Ors. 

29. B C-1S/ MLA Ors 

30. e C-161MLA Ors. 

31. B C-171MLA Ors. 
~ 

32. B C-181MLA Ors 

33. B C-19/1MLA Ors. 

34. B C-201MLA Ors. 

35. S C-211MLA Ors. 

36. B C-231MLA Ors. 

_ 37. B C-281MLA Ors. 



171 Written Answers SEPTEMBER 5, 1988 Written Answets 172 

2 

38. A·· 

39. A·· 

40. A·· 

41. A·· 

42. A 

43. A 

44. A 

45. A 

46. A 

47. A 

48 A 

49. A 

so. A 

51. A 

52. A 

53. A 

54. A 

55. A 

56. A 

57. A 

58. A 

59. A 

60. A 

61. A 

3 

AN III , Ellerslie 

2/XVI, US Club 

1IXVI, US, Club 

Outhouses of 
Nabha - 4 units 

1, Lalpani, BI, III 

2,lalpani. BI. III 

3, Lalpani, BI, III 

5, Lalpani. BI, III 

6,Lalpani. BI. III 

7, Lalpani, 81, III 

8, Lalpani, BI, III 

9, Lalpani, BI, III 

10, Lalpani. BI. III 

11, Lalpani. BI. III 

12. Lalpani. BI. III 

14. Lalpanl. 81, III 

15. Lalpani, BI, III 

16, Lalpanl, BI. III 

18. Lalpanl, BI, III 

19, Lalpanl. BI. III 

22, Lalpanl, 
BI, III 

23, Lalpanl. BI. III 

21. Lalpanl. 81. III 

25, lalpanJ, BI, III 

4 

These properties of the State Govt. in pos-
session of the Central Govt. are to be ex-
changed with 7 Type 'A' Qrs. in Rly. Bd. 
Bldg. (No. 4,6,10,11,12,13, & 34) 

These Quarters In Block III Lalpani, are 
proposed to be transferred to the State Govt. 
by taking from them 7 quarters in their occu-
pation In Block-I (Qr. No.3, 20,29,30,31,33, 
& 34 ): 7 Quarters In other blocks of LalpaOl 
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62. A 

63. A 

64. A 

65. A 

66. A 

67. A 

68. A 

69. A 

70. A 

71. A 

72. A 

73. A 

74. A 

75. A 

76. A 

77. A 

78. A 

79. A 

80. A 

81. A 

82. A 
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26, Lal,.,ani, BI, 111 

27, 'Lalpani, BI, III 

28,Lalpani, BI, III 

30, Lalpani, BI, III 

31, Lalpani, BI, 111 

32, Lalpani, BI, III 

1/1 Council Chamber 

2/1, Council Chamber 

3/1 Council Chamber 

4/1 , Council Chamber 

5/1, Council Chamber 

6/1, Council Chamber 

110, Storey, Kenneday 
House 

210, Storey, Kenneday 
House 

3D,Storey. Kenneday 
House 

6lO,Storey. Kenneday 
House. 

7/0 Storey Kenntlday 
House 

8ID, Storey Kenneday 
House 

9/0, Storey Kenneday 
House. 

11/0 Storey Kenneday 
House 

1210, Storey Kenneday 
House 

4 

(namely 3,Lalpani B 1.IV, 5 Lalpani 81-
IV, 9, Lalpani B1 V, 1 Lalpani 81. VI, 

18, Lalpani 81. Vf.3, Lalpani 81. VII, 1 
Lalpani B1. VIII & 12 quarters in Long-
wood (Or. Nos. 29, 32, 37, 38, 
39,40,47,48,53,54,55, & 56). 

These properties are to be transferred 
to the State Govt. by taking away from 
them 5 ars. at Oak Lodge (Or.No. 
5,11,16,18 & 21) and 1 Or. a1 Long-
wood (No. 57, Longwood) 

These quarters are to be transferred 
to the Govt. of Himachal Pradesh and 
instead 16, Ors.at Craidghu (Nos. 35, 
37,39,40,42,45.48.51,52,53,58,61,64,&3,67, 
70) and 4Qrs. in New 8 lock Sunny side 



.,. 
175 Written Answers SEPTEMBER 5, 1988 Written Answets 176 

1 2 3 4 

83. A t3, Storey Kenneday (2,3,4, & 11) are proposed to be taken) 
House by the Central Government. 

84. A 14,0/S, Kenneday, 
House 

85. A 15,0/S, Kenneday, 
House 

86. A 16,0/S, Kenneday, 
House 

-87. A 17,0/S, Kenneday, 
House 

88. A 18,0/S, Kenneday, 
House 

89. A 19,O/S. Kenneday. 
House 

90. A 20,D/S, Kenneday. 
House 

91. A 21,o/S, Kenneday, 
House 

92. A 22,0/5, Kenneday, 
House 

93. A 24,O/S, Kenneday. 
House 

94. A 7.1518, Kennedy House To be transferred to the State Govt. and 
against them 4 Servants Qr. at Grand 

95. A 10,15/5, Kennedy Hotel (Sr. 109110,111, & 112) and 1 
House Type 'A' Or. at Dormar NO.3 to be t;;iken 

over. 
96. A 11,1S/S, Kennedy 

House 

97. A 12,15/5, Kennedy 
House 

98. A 13,15/5, Kennedy 
House 
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99. A 13, NB Kennedy These properties are to be returned to the 
House State Govt. after taking over 2 Type 'A' Ors. 

at Dormar (Nos. 5 & 11) & Suits in Roberts 
100. A 14,N~ Kennedy Block and West Cottage of Grand Hotel, 

House presently in occupation of State Govt. 

101. A 15,NB Kennedy 
House 

102. A 16,NB Kennedy 
House 

103, A 17,NB Kennedy 
House 

104, A 18, NB Kennedy 
House 

105. A 19,NB Kennedy 
House 

106. A 20,NB Kennedy 
House 

107. A 21,NB Kennedy 
House 

108. A 22,NB Kennedy 
House 

Note: 1. As against 217 residential properties (i/c Hostel suits and Servant Qrs) in occupation 
of Govt. of H.P., 204 residential Qrs. including Hostel suits and servants Qrs. are proposed 
to be transferred to the State Govt. Type-wise break-up of the units proposed for transfer are 
as under 

Type No. of units Type No. of units 

E-3 c 9 

E-2 2 B 33 

E-1 7 A 104 

E 24 Suits 18 

o 6 Total 204 

2. II, Type 'C' Qrs at Phagli area are proposed to be retained by the Central Govt. as the area 
is pre-dominantly in occupation of the Ce:ltral Govt. Besides built up properties some pieces . 
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of vacant land s~uated at Block IV & V Kennedy Cottage. Dundanian T-Courts and C-21. 
Grand Hotel are also proosed to be transferred to the State Gavt. It is hoped that the State 
Govt. will be taking up construction at the accom modation for their staff in these peices of land 
to make good the 'shortfall of 13 ars. 

3. The proposal for the transfer of the properties to the State Govt. involves transfer of land 
of over 15 Hect. (11 Hect. residentiat and 4 Hect- non-residential) approx. 

Note 2. Properties marked .. are old Punjab Properties transferred to the Govt. of H.P. 
presently in occupation of the Central and now proposed to be returned to them. 

List of proerties proposed to be transferred or transferred by adjustment-non-residential 
building-between Govemment of Himachal Pradesh and the Government of India. 

S.No. Name of Property 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

2 

Dundanian Tennis 
Court (vacant land) 

Race View 

Kennedy Cottage Block 
4 & 5 (Vacant land) 

Kennedy House Annexe 

Kennedy House Main 
Building. 

Balqually Building 

Council Chamber 

Sack Villa & Sack 
Villa Tennis Courts 

Mer~n lodge 

ANNEXURE-II 

To be tfE4tJsferred 

To be transferred 

To be transferred 

To be transferred 

To be transferred 
by adjustment. 

4 

M/O. UD already approved 
transfer In 1979 Transaction not 
matured due to non-payment 
by the State Government. 

To be transferred 

To be transferred 

To be Transferred 

To be Transferred 

To be transferred 

To be transferred to State 
Government by adjust-
ment against Oak Lodge 
to be taken over by the 
Central Government. 
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10. Pross Villa 

4 

To be transferred to the 
State Government and in 
return the State Govern-
ment to vacate the part of 
Railway Board Building 
present in their occupa-
tion 

11. Dhar Hospital 
(at phagli) 

To be transferred 

12. Ripp on Hospital -do-

PARTB: Properties already transferred to the State 
Govemment on payment. 

1. Morvyn 

2. Vacant land at Phagli 
(fir school Building) 

[English] 

Encroachment on DDA land 

4991. SHRI ANANTA PRASAD SETHI: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the total area of the DDA land which 
is under encroachment; and 

(b) the total area of the land which has 
been cleared of the encroachment during 
the per!od July, 1986 to June, 19881 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI lJAlBIR'SINGH): (a) and (b). The 
information is still awaited and it will be lair 
on the Table of the House when it is re-
ceived. 

Vayudoot Service In Andhra Pradesh 

4992. SHRI E. A YY APU REDDY: 
SHRIMATI N.P. JHANSI LA-

KSHMI: 

Will the Minister of CIVIL AVIATION 

AND TOURISM be pleased to state: 

(a) whether State Government of 
Andhra Pradesh have requested for intro- . 
duction of Vayudoot service. from Hydera-
bad to Rajamundry, Srisailam, Bhadracha-
lam, Nagarjunasagar, Guntur, Ramagun-
dam and Kurnool; 

(b) if so, by when the service is likely to 
be introduced; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). Vayudoot has already airlinked Ra-
jamundry and Ramagundam with Hydera-
bad. Flights to Ramagundam are, however, 
temporarily suspended. Requests for air-
linking Kurnool, Guntur, Bhadrachalam, Sri-
sailem and Naga~unasagar etc. were re-
ceived from the Govt. of Andhra Pradesh, 
Members of Parliament, Members of Legis-
lative Assembly and other organisations. 
Airlinking of these stations has not been 
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possible due to shortage of aircraft capacity 
with Vayudoot and paucity of funds required 
for developing airports by the National Air-
ports Authority. The needs of passengers 
from Guntur are met by the Indian Airlines 
services operating at Vijayawada which is 
35-40 kms. away. 

Food stock for Bihar 

4993. SHRI SA TYENDRA NARAYAN 
SINHA: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether adequate food s1ocks. 
have been supplied to Bihar. particularly to 
cater the needs of the flood prone areas, 
during the current monsoon season; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.L. BAITHA): (a) and (b). 
Besides the normal monthly allocations 01 
rjc9 and wheat for public distribution system, 
an advance allocation of 20,000 tonnes of 
wheat has been given to Bihar in August, 
1988 to enabte the State Govt. to build up 
stocks in flood prenearea,. The State Gov-
ernment was also allowed 10 tift 25,000 ton-
nes of wheat out of September allocation 

51. Name of the 
No. States 

1 2 

1. Assam 

2. Bihar 

3. Gujarat 

4. Himachal Pradesh 

5. Haryana 

6. Karala 

7. Karnataka 

during the period from 11th August to 25th 
August. 1988. 

Donation of Eyes after death 

4994. SHRI P.R.S. VENKATESAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether eye-donations can help 2 
mUlion out of 8 million blind persons in the 
country; 

(b) how many people have donated 
their eyes aftar death so far and details 
thereof, State-wise; 

(c) whether voluntary agencies en-
gaged In this work are beIng fully helped and 
supported by Governmen1; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) Yes, Sir, eye donations can help 
in romeal blindness cases only to the extent 
donated eyes are available. 

(b) As per availaDle information the 
details are as under:-

No. of eyes donated 

3 

36 

5 

4687 

33 

3 

188 
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1 2 

8. Madhya Pradesh 

9. Manarashtra 

10. Punjab 

11. Rajasthan 

12. Tamil Nadu 

13. Uttar Pradesh 

14. West Bengal 

15. Chandigarh 

16. Delhi 

(c) and (d). The Government under the 
National Programme for control of Blind-
ness, provides grant-in-aid to voluntary or-
ganisations on the recommendations of the 
State Governments for strengthening eye 
bank activit~s. Under the schemes the or-
ganisations are provided one time assis-
tance of Rs. 1.25 lakhs for purchase of 
vehicles and other equipments and recur-
ring yearly grant of Rs. 15,000. 

Mobile Employment Exchanges for 
Minorities 

4995. SHRI G.M. BANATWAlLA: Will 
the Minister of LABOUR be pleased to state: 

(a) the States/Union Territories which 
have set up mobile employment exchanges; 

(b) the number of mobile units set up in 
each State and Union Territory; and 

(c) whether any monitoring is done to 
ensure the visit of these units to minority 
areas and registration of candidates from 
minor~y communities, in term of 15-point 
Programme for Welfare of Minorities, and if 
so, details of the monitoring system? 

3 

635 

3819 

494 

411 

332 

613 

483 

62 

1478 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) From the 
available information, following St ate sl 
Union Territories have set up Mobile Em-
ployment Exchanges: 

States/Union Territory 

Jammu & Kashmir 

Uttar Pradesh 

(b) From the available information, the 
numbar of Mobile Units set up by Statesl 
Union Territories is as under:-

Sidtes/Union 
Territories 

Maharashtra 

Delhi 

-Mizoram 

No. of Mobile 
Units 

20 

2 

3 

The States of Andhra Pradesh, Gujarat, 
Assam, Tamil Nadu, Rajasthan, Karnataka, 
Madhya Pradesh, Manipur, Orissa, West 
Bengal and Kerala have organised Registra-
tion Camps for minority job-seekers. 
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(c) Instructions have been issued to the 
State GovernmentslUnion Territory Admini-
strations to set up a suitable monitoring 
system to monitor the registration of the 
minority job-seekers. 

Himalayan Tourism 

4996. SHRI VUAY N. PATIL: Will the 
Mi nister of CIVIL AVtATJON AND TOURISM 
be pleased to state: 

(a) the progress made in encouraging 
international mountaineering with adventure 
tourism; 

(b) the prospects of Himalayan tourism 
with adventure in years to come; and 

(c) the steps Government propose to 
take to make adventure tourism more attrac-
tive for both domestic as well as international 
tourists? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVRAJ V. PATIL): (a) 
The mountaineering which is part of adven-
ture tourism cannot be separated into inter-
national and domestic segments. In the 
recent years Government has encouraged 
mountaineering in Himalayan Region on a 
large scale though the factors of ecological 
and environmental aspects have to be taken 
into consideratIon to restrict influx of large 
number of mountaineers. 

(b) Judging from the trend of publicity 
- etc. received by the activtties pertaining to 

adventure tourism in Himalayan Region, it is 
fett that it has good prospects and could lead 
to a major activity in tourism promotion. 

(c) The Government of India provides 
financial assistance for proposals pertaining 
to strengthening the infrastructure of adven-
ture tourism from the concerned States on 
the basis of merits, inter-se priorities and 
availability of funds. 

Wage Board for Bldl Workers 

4997. SHRI GURUDAS KAMAT: Will 
the Minister of LABOUR be pleased to state: 

(a) the number of bidi workers in the 
country, State-wise; 

(b) whether the bidi workers have 
approached Union Government tor setting 
up of a wage board tor them; and 

(c) if so, the action taken in this regard? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) A Statement 
is given below. 

(b) No, Sir. 

(c) Does not anse 

STATEMENT 

Name of the State No. of 8eedi Worl<'ers ( in lakhs) 

2 

1. Karnataka 3.55 

2. Kerala 1.11 

3. Uttar Pradesh 4.50 

4. Rajasthan 1.16 

5. Gujarat 0.75 
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6. Orissa 

7. West Bengal, 
Assam, Tripura 
and Meghalaya 

8. Andhra Pradesh 

9. Tamil Nadu 

10. Madhya Pradesh 

11 Maharashtra 

12. Bihar 

TOTAL 

Poor supply of Medicines In Trans-
Yamuna CGHS Dispensaries 

4998. SHRI KAMAL NATH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government are aware that 
supply of medicines to CGHS Dispensaries 
in Trans-Yamuna area, particularly in laxmi 
Nagar (No. 67 New Delhi) is very poor as 
compared to the dem and; 

(b) if so, the reasons for not supplying 
even the indented medicines prescribed by 
the Specialists as 'essential' to meet the 
demand of the patients; and 

(c) the steps Government propose to 
take to remedy the situation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) to (c). The supply of medicines to 
all CGHS dispensariAs Including Laxml 
Nagar dispensary is being made keeping in 
vIew the daily average attendance of CGHS 
beneficiaries. However, in case of non 
availability of any medicine prescribed by 
the specialist as essential, tho same is in-
dentedfrom Super Bazar and supplied to the 
beneficiaries. In case of emergency by hand 

2 

1.60 

-+.50 

2.00 

2.25 

5.78 

2.05 

3.50 

32.75 

authority is given to the beneficiary to pro-
cure the medicine from Super Bazar without 
any payment. In case of non-availability of 
medicine in the Super Bazar, the beneficiary 
is authorised to purchase it from open mar-
ket and claim re-imbursement 

Maintenance of bogies in Kerala 

4999. PROF. K.V. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherthere is a complaint that the 
bogies used in Railway Divisions ·in Kerala 
are old and not in running condItion: and 

(b) If so, the steps taken in thIS regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (G) One com-
plaint has baen received durif1g the current 
year. 

(b) Of the total number of about 1180 
coaches plying 10 the Kerala region only 18 
coaches are running beyond their codall1fe 
It is however, ensured th:It only those 
coaches which fully comply WIth the safety 
and pa:s:;enger amenity s!J",rtJrd are re-
tained in service. 



191 Written Answers SEPTE~ER 5, 1988 Written Answers 1'92 

[ Trans/ation) 

Passenger Amenities at Shahganj and 
Jaunpur 

5000. SHRI RAJ KUMAR RAI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether passenger amenities are 
lacking at Shahganj and Jaunpur railway 
stations of Uttar Pradesh; and 

(b) if so, the action proposed to be taken 
by Government to provide catering and 
other passenger amenities on these railway 
stations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). The 
passenger amenities ;:-rovided at Shahganj 
and Jaunpur stations are adequate except 
for the number of water taps which are 
slightly less. Action has been initiated to 
provide additional water taps at these sta-
tions. 

[English] 

Air Link for Tirupati 

5001. SHRJ K. RAMACHANDRA 
REDDY: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether Indian Airltnes has ac-
quired fIVe Boeings 10 meet its growing 
needs; 

(b) if so, whether there is any proposal 
to connect Tirupati and Visakhapatnam in 
Andhra Pradesh with Delhi, thrice a week; 
and 

(c) if so, the details thereof and the time 
by which a dedsion is likely to be taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVJL. AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) and (c). Do not arise at present. 

Notification banning sale of Non-
lodlsed Salt 

5002. SHRI S.B. SIDNAL: 
SHRI G.S. BASAVARAJU: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether Government have asked 
the States and Union Territories to issue 
notification banning sale of non-iodised salt 
on a priorrty basis; and 

(b) if so, ·the names of States/Union 
Territories which have not issued such noti-
fications so far and the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI MOTILAL 
VORA): (a) Yes. 

(b) Under the National Goitre Control 
Programme, the State/Union Territory Gov-
ernments have been advised to undertake 
surveys for prevalence of Goitre and other 
Iodine Deficiency Disorders (100) and issue 
necessary notification banning sale of non-
iodised salt under the PFA ~ct. So far 14 
StateslUnion Territories have issued notifi-
cations banning sale of non-iodised salt 
covering entire States; 4 States have issued 
ban notifications partially. 

Intake of \ooised salt \s the simple and 
cheapest method for control of goitre and 
other 100 and with the progress of surveys of 
unidentIfied areas, other StateslUnion Tern-
tories also would be issuing such ban notifi-
cations. The names of StateslUnion Territo-
ries which have not issued ban notifications 
are given in the Statement below. 
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STATEMENT 

Name of State/Union Territories which 
have not issued Notifications banning sale 

of non-iodised salt 

1. Assam 

2. Kerala 

3. Karnataka 

4. Orissa 

5. Rajasthan 

6. Tamil Nadu 

7. Tripura 

8. Goa 

9. Pondicherry 

10. Dadra & Nagar Haveli 

11. Lakshadweep 

12. Delhi 

13. Andaman & Nicobar Islands 

Doubling of Kayankulam-Trivandrum 
Route 

5003. SHRI THAMPAN THOMAS: 
PROF. P.J. KURIEN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the work r€lating to dou-
bling of track between Kayankulam and Tri-
vandrum has been started: 

(b) the allocation made 10r this work 
during 1988-89; and 

(c) when IS it scheduled to be com-
pleted? 

THE MINISTER OF STATE OF THE 

MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA): (a) No, Sir. 

(b) and (c). Do not arise. 

Crash Landing of Ie 495 at Baroda 

5004. SHAI G.S. BASAVARAJU: 
SHAIMATI BASAVARAJES-

WAAI~ 

-Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether an Indian Airlines plane 
crash landed at Baroda during July, 1988; 

(b) if so, the details thereof; 

(c) whether this is the fourth time that 
such an accident has occurred during July; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVRAJ V. PATll): (a) 
and (b). Indian Airlines B-737 aircraft VT-
EFK operating flight IC-495 of 19.7.88 hit a 
bull on the runway at Baroda during its 
landing roll. 

(c) No, sir. 

(d) Does not arise. 

National Capital Region Plan 

5005. SHRI T. BALA GOUD: 
SHRI H.N. NANJE GOWDA: 

WIll the MinIster of URBAN DEVELOP-
MENT be pleased to state' 

(a) the recent policy being followed for 
developing the National Capital Region; 

(b) the targets fixed for creating infra-
structure for the National Capital Region; 
and 
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(c) the role and contributton from the 
States concerned and how far these States 
have been able to fulfil their obligations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Draft Re-
gional Plan prepared by the NCR Planning 
Board for the National Capital Region stipu-
lates policy of harmonised and planned 
development of the region and acl:lievement 
of a manageable Delhi by 2001 A.D. 

(b) The Plan stipulate provision ot 
physical and social intrastrudure jn the re-
gion of standards comparable to that of 
Delhi. 

(c) The participating States through 
their authorities are the imple.menting agen-
oies for urban development schemes in the 
State Sector and contribute matching share, 
against the financial assistance extended to 
them by the NCR Planning Board. The 
matching share by the States, including their 
agencies, are being made. 

Effectiveness of Dlptheria Vaccination 
under Universal Immunisation Pro-

gramme 

5006. SHRI C. MADHAV REDDY: Will 

1988-89 

1980-90 

(b) and (c). Little has changed in recent 
years regardmg diphtheria toxoid. It is an 
excellent antigen with low toxicity and high 
effectiveness. Hence, major R&D efforts 
are not directed towards improvement of this 
vaa(ine. 

(d) Yes, Sir. Central Research Instrtute. 
Kasauli is the quality control authority and 
follows the standards laid down by WHO In 
this regard. 

the Minister of HEAL n.t AND FAMJL Y 
WELFARE be pleased to state: 

(a) wnether Diphtheria vaccination-is a 
part of the Universal Immunisation Pro-
gramme and if so, the targets set therefor 
upto 1990 and the cost and benefits in-
volv&d; 

(b) whether any clinical studies have 
been made to evaluate the effectiveness of 
the vaccine and if so, the details thereof; 

(c) whether any major or significant 
improvements have been made by R&D 
units since Diphtheria vaccination was first 
introduced in the country and if so, the de-
tails thereof; and 

(d) whether the vaccine manufactured 
in the country compares well with the best 
available anywhere else in the world and if 
so, the basis for such evaluation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTllAL 
VORA): (a) Yes, Sir. It is administered in the 
shape of OPT vaccine under Universal 
Immunization Programme. Number of 
doses required and costs up~o 1990 is as 
given below: 

Does in lakhs 

180.45 

192.79 

Estimated Cost 
(Rs in lakhs) 

108.00 

115.67 

Conversion of ShahganJ-Maunath 
Bhan)an Railway Line 

5007. SHRI SANTOSH KUMAR 
SINGH: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the criteria adopted for conversion 
of metre-gauge railway line into broad-
gauge; 
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(b) whether there is any proposal for 
conversion of Shahganj-Maunath Bhajan 
metre-gauge railway line into broad-gauge; 
and 

(c) the tIme by Which it is likely to be 
completed? , 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINOIA): (a) The criteria 
adopted for -conversion of metre gauge to 
broad gauge are broadly the following:-

(i) When anticipated future growth 
of traffic cannot be handled on 
the metre gauge. 

(ii) When tM transhipment at 
change of gauge points is un-
economical, or has proved to be 
a bottleneck in coping with the 
anticipated growth of traffic. 

(iii) When there is need to provide 
speedy and uninterrupted 
means of communication to ar-
eas which have potential for 
growth. 

(b) No, Sir. 

(c) Does not arise 

, Horticulture Department of NOMe 

5008. SHRI T. BASHEER: 
SHRI NARAYAN CHOUBEV: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the functions of the Horticulture 
Department under the New Delhi MUniCipal 
Committee and the responslbilrties as-
signed to each officer; 

(~ the budget and actuals for this 
department for the last three years and the 
estimated budget for 1988-89; 

(c) whether any plan has been drawn 
up by this Department for various jobs in-
cluding the beautification of New Delhi and if 
so, the details thereof; 

(d) whether it is propo~ed to offer plants 
of fruits and flowers to the New Delhi resi-
dents having adequate and suitable space 
so as to help in the national afforestation 
programme; and 

(e) if so, whet~r any advice is also 
proposed to be given by a cell comprisfng of 
senior officer for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The majorfunc-
tions of the Horticulture Department of the 
NOMe is to develop and maintain various 
parks, round abouts, playgrounds, green 
strips on various roads. tree-plantation. 
development and maintenance of green 
areas of municipal offices, schools and resi-
dential colonies. VIP route decoration and 
other decoration assigned to the Deptt. is 
also executed. The Deptt. is headed by 
Director (Horticulture) who is over all 
incharge of the entire Horticulture Depart-
ment. There are two divisions which are 
headed by two Deputy Directors who are 
incharge • of their respective divisions for 
entire works. Further, Assistant Directors 
and Sectiofl Officers are also responsible for 
their sub-divisions and sed ions. 

(b) The details of the budget proposals 
and the actual expenditure for maintenance, 
original works, purchase of vans, other 
charges etc. during the.preceedlng 3 years 
are as follows: 

Year Budget proposal Actual expenditure 

2 3 

1985-86 As. 53.12 lacs As. 52.20 lacs 
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1 2 3 

1986-87 As. 77.25 lacs As. 75.17 lacs 

1987-88 As. 81.60 lacs As. 65.50 lacs 
(Appox.) 

The estimated budget for the year 
, 988-89 is Rs. 94.95 lacs. 

(c) Various action plans for the beauti-
fication of NOMC area are being considered. 
These plans include systematIC plantallon of 
flowering and shady trees in NOMe area, 
development of green strips on various 
roads. deVf~lopment of Triangular plots etc., 
renovation of round abouts and other parks. 

(d) At present there is no such proposal 
with the NOMe. 

(e) Does not arise in view of (d) above. 

[ Translation] 

Increase In La. Dora of Deihl Villages 

5009. SHRI SHARAT SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Lal Dora limit of Delhi 
villages has not been increased since long; 

(b) whether Government propose to 
increase such limit in respect of certain vil-
lages where it is essentially required; if so, 
the names of the villages in respect of which 
this limit is proposed to be increased during 
the current year, the time by which it will be 
increased; and 

(c) whether Government propose to 
increase the Lal Dora limit in respect of 50 
villages every year and thus cover the entire 
rural area of Delhi within the next three year 
period? 

THE MINISTER OF STATE IN THE 

(The actual expenditure is 
under compilation.) 

MINISTRY OF UABAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) Phirni (Ex-
tended Lal Dora) has been extended in dif-
ferent villages from time to time through the 
process of Consohdation of Land Holdings. 

(b) A proposal for not~ying a few more 
villages for Consolidation is under consid-
eration of the Delhi Administration. 

(c) There is no such proposal. 

[English] 

Direct Flight from Trivandrum to Gulf 

5010. PROF. P.J. KURtEN: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state. 

(a) whether there is a demand for 
additional direct flights from Trivandrum to 
the Gulf countries: and 

(b) if so, the number of additional flights 
introduced and proposed to be introduced 
between Trivandrum and Gulf countries 
during 1986-87 and 1987-88? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). As a result of mOnitoring the require-
ments of additional flights, Air India in-
creased their weekly frequencies from 8 to 9 
in 1986-87 and from 9 to 13 In 1987-88 on 
TnvandrI;Jm-Gulf route. 

[ Translation] 

Alleged Bungling In Railway Parcels 

5011. SHRt SHANTI DHARIWAL: Will 
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the Minister of RAfLWA YS be pleased to 
state: 

(a) whe,ther Government's attention 
has been drawn to the news ~em appeared 
in the 'NavbharatTimes' dated 15 May, 1988 
under the caption "Noton Ke Bandal ki Jageh 
Sadde Kagaz"; 

(b) whether ~ is a fact that cases of 
irregular~ies in parcels, particularly in open 
deliveries have come to notice at big stations 
in most of the divisions on the Western 
Railway; and 

(c) if so, the details of steps taken by 
Government to check such incidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. Both 
Police and Railway authorities are conduct-
ing enquiries into a case of shortage of 
stamp papers detected at Bettiah Railway 
Station on 5.5.1988. 

(b) No, Sir. No such case of irregulari-
ties in t,andling of parcels, particularly in 
regard to open deliverres, have COr.1e to 
notice on Western Railway. 

(c) In view of reply to (b) above, the 
question does not arise. However, following 
preventive steps are being taken as a regu-
lar measure:-

(1) Security arrangements are pro-
vided at all major parcel sheds 
and transhipment sheds. 

(2) Observance of rules relating to 
booking, stacking, transhipment 
and delivery of parcels is insisted 
upon. 

(3) Valuable goodsfinsured pack-
ages are kept In the strong 
rooms of the parcel/tranship-
ment sheds. 

(4) Major parcel shedsltranship-
ment points are being guarded 

round the cfock. 

(5) Surveillance is kept on' the 
movements of suspected per-
sons around parcel shedsttran-
shipment points. 

[English] 

Delayed In departure of 1C-186, on 16 
July, 1988 

501~. PROF. MADHU DANDAVATE: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether it is a fact that flight IC-186 
from Delhi to Bombay Scheduled to leave 
Delhi at 3.40 p.m. on 16 July. 1988 was 
delayed upto 6 p.m.; 

(b) ij so, the reasons therefor; 

(c) whether it is a fact that al 6 p.m. aU 
the air passengers had entered the aircraft 
and then it was announced that due to VIP 
movement the airport was closed for traffic 
and the departure of the flight IC-laS would 
be further delayed by half-an-hour; 

(d) ~ so, whether any complaints from 
an M.P. on board or other passengers have 
been received in this regard; and 

(e) if so, whether any inquiries into the 
complaint have been made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. Indian Airlines flight IC-186 left Delhi 
on time at 0700 hrs. on 16 July, 1988. 

(b) to (e). Do not arise. 

EMU Coaches in Eastern Railway 

5013. SHRI ATISH CHANDRA SINHA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether EMU Coaches emanating 
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from Howrah Railway station have become 
unserviceable; 

(b) if so, the facts and the reasons 
thereof; and 

(c) the steps proposed to be taken to 
update the passenger coaches including the 
EMU coaches on this section? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No Sir. 

(b) Does not arise. 

(c) Production of new coaches has 
been planned to replace coaches before 
they become unserviceable. 

[ Trans/ation] 

News Item captioned '"Lakshya Poora 
Kame Ke Pher Mein Jaan KI Parvah 

Nahln" 

5014. SHRI SARFARAZ AHMAD: 
SHRIMATI MANORAMA 

SINGH: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state' 

(a) whether Government's attention 
has been drawn to the news item appearing 
in the daily .. Jansatta" dated 16 June, 1988 
captioned "Lak5hya Poor a Karne Ke Pher 
Mein Jaan Ki Parvah Nahin"; 

(b) if 50. the total number of deaths 
caused due to sterilizatJOn all over the coun-
try during the last two years; and 

(c) the number of persons who 1ell ill 
after sterilization and are still not keeping 
good health? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) Yes, Sir. The Government has 
seen the news item which appeared in the 

Jansatta, dated the 16 June, 1988 NLakshya 
Poora Karne Ke Pher Main Jaan Ki Parvah 
Nahin·. 

(b) The total number of deaths reported 
by various State slUTs during 

1986-87 361 

1987-88 302 

(c) The total number of complications 
reported by various State slUTs during 19B7 
- Fifty seven and in 1988 - Sixty five. 

Civil Works Executed by CPWD 

5015. SHAI SHANTI DHAAIWAL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether several civil works were 
executed by the Central Public Works De-
partment for development of parks coming 
within the Directorate of Estate area in Delhi 
coming within the Directorate of Estate area 
in Delhi during the last three years; 

(b) if so, the total number of civil works 
executed in DIZ Area, New Deihl during the 
above period and the area-wise details 
thereof; 

(c) whether the horticulture wing of the 
same department has also completed the 
development work of the parks in front of the 
enquiry offices of the Central Public Works 
Department; 

(d) if so, the details thereof. and 

(e) the reasons for not completing the 
remaining works and the time by which 
Government propose to develop these 
parks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) Yes Sir. Some 
cIvil works have been executed by CPW 
during the last 3 years for development 
parks in Delhi. 
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(b) The following works have been 
executed by the CPWo in olZ Area during 
this period; 

(i) In two pprks brick wall and earth 
filling\ 

(ii) In one park brick wall with railing 
&mbeded in cement concrete 
blocks and earth filling. 

(iii) Six nos. of tot lots were made by 
raising the dwarl walls and filling 
the earth where grassing can be 
done. 

(c) to (e). Most of the parks in front of 
enquiry offices of CPWo have been devel-
oped. The development of the remaining 
parKs is expected to be completed during 
'988-89. 

[Eng/ish] 

Employment on Compassionate 
Grounds 

5016. PROF NARAIN CHAND PAR-
ASHAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any cases of employment 
on compassionate grounds are still pending 
w~h the Divisional Railway Manager, 
Ferozepur; 

(b) if so, the details thereof; 

(c) the likely date by which the employ-
ment would be provided in these cases; and 

(d) whether any cases have been for-
warded to the Northern Railway Headquar-
ters for relaxation of the period of applica-
tions and other grounds? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 

MADHAVRAO SCINDIA): (af and (b). Yes, 
Sir. Cases for appointment of 67 iIIiteratel 
semi-literate widows are pending for want of 
suitable vacancies for ladies in Class-IV 
(Group '0') posts. 

(c) It will be difficult to fix any time limit 
as the same depends inter-alia upon availa-
bilityof suitable vacancies. 

(d) There are 15 cases involving relaxa-
tion which have been referred by the 
Ferozepur Division to the Northern Railway 
Headquarters. 

Prosecutions Launched Against Per-
sons Manufacturing/Selling Spurious 

Drugs & Adulterated Food Articles 

5017. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any prosecutions have 
been launched in the Union Territory of Delhi 
in case of those found guilty of manufactur-
ing/seiling spurious drugs and adulterated 
food articles during the last three years; 

(b) if so, the d9tails thereof including the 
number of cases in which the prosecutions 
have resulted in conviction; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTI LAL 
VORA): (a) to (c). As per the information 
made available by the Delhi Administration. 
12 prosecutions were launched in Delhi in 
case of those found guilty of manufacturingJ 
selling spurious drugs. Details are given in 
the Statement below. 

The number of prosecutions launched 
in Delhi under the PFA Act 1954 and the 
number of convictions during the last three 
years were 648 and 229 respectively. The 
details are as under: 
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Year Number of prosecutions Number of convictions 
launched 

1985 231 82 

1986 222 78 

1987 195 69 



209 

.... z w 
:E w ... 
:! en 

c 
.2 
S 
() 
Q) 
CIl e 
~ 

'0 
.t:::: 
::I 
f/) 
Q) a: 

"i :; 
o 
Q) 
(/) e c.. 

~ m 
~ 
Q) 

£ 
'0 
(I) 
CIl 
Q) 
~ 

~ 

~ 
oI!I 
Q) 

E m z 

o z 
en 

Wriffen Answers 

Ii) 

+ 
0 a: 
~ Q) 

c 
"'0;;:: 
Q) I 

130 .- 0 
~l() o f/) 

ocr:: 

(J) 
0> 
::1015 
-0-Ul 
C/J-
:::l Q) 

. g ~ 
::I-~ 
o.xc 
C/J Q) 0 
O>'-C/J .s -g ~ -m-
Q)~.g 
(/')--

Q) 
.~ 
1J 
::J 

""') 

.0 
::J 

C/) 

BHADRA 14, 1910 (SAKA) 

Q) 
0 
:0 
:::;) 

"7 
..0 

:::J 
C/) 

b 
I 

E ru 
Q) 

(/) (3 
O>e :::l ._ 

-02 
(I) 0 
::JeD o .... ·c Q) 
::J"'O 
o..~ (/) 0 
0>0.. c_ 

== ·0 CD >.. 
(/)Z 

b 
i 

I o 
i 

Written Answers 

Q) 
0 
:0 

:::;) 

7 
..0 
::J 

C/) 

(/) 
0> 
::J 
-0_ 
en E 
::J m 

.Q Q) 

:; Q 
0.01 en c 
C'I :.:: 
.~ e = 0 Cl>co C/)_ 

b 
i 

en 
0> 
:::l 
~ 

"'0 
CIl 
:::l 

.Q :; 
Q. 
en 
0> 
;§ 
a; 
en 

210 



211 Written Answers 

-! 
en as 
0-
::l C .... 0 "0:2 en .... 
::l CG 
000 .§ ~ 
Q.c VI ._ 
C).!P 
c 0) ._ > 
=0 O)z 00_ 

! 
l' 

en-oU 
::l m ........ 
"O-x en 0) 

5:2 ·c ::l 
::l 0' 
0.= 
VI m 
o~ c: 0 ._ .£:. 
=en 
0)« 
(1)-

c m 
t:: m 
a:I 

SEPTEMBER 5, 1988 

J, 
i 

! 
i 

! 
i' 

Written AnswelS 212 



BHAORA 14, 191~ (SAKA ) 

Introduction of train. on. AmNia-Deihl 
Doubkt Track 

5018. PAOi=. NAAAJN CHANE) PAR-
ASHAR: wm the Minister of RAILWAYS be 
pleased to state: 

(a) whether with the completion of the 
double track on Ambala,.Delhi section of 
Northern Railway, the capacity of the track 
for additional trains has increased; 

(b) if so, whether any new trains have 
been started or existing trains like Himachal 
Express diverted via DUK, which happens to 
be the shorter route; 

(c) if so, the details th~reof; and 

(d) if not, the likely date by which the 
add~ional capacity would be utilized and 
Himachal Express diverted for which there 
has been a long standing demand from the 
people? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (d). The 
addrtlonal capacity generated has given re-
hef to over saturated section. There is pres-
ently no proposal either to start a new train or 
divert Himachai Express. 

National Diabetes Control Programme 
in Goa 

5019. SHRI SHANTARAM NAIK: Will 
lhe Minister of HEALTH AND FAM1L Y 
WELFARE be pleased to state: 

(a) whether the National Diabetes 
Control Programmes is being implemented 
in the state of Goa and if so, since when; anl. 

(b) the financial assistance given to 
Goa therefor and the targets achieved there-
under? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHAI MOTILAL 
VORA): (a) No, Sil. 

(b) T~e question does not ar~. 

Development of Railway Stations In 
Goa 

5020. SHRI SHANTARAM NAIK: Will 
the Minister of RAJL WA YS be pleased to 
state: 

(a) the numberof railway stations in the 
State of Goa; 

(b) whether there is any proposal to 
expand, renovate or modernise any of these 
stations; 

(c) ~ so, the names of such stations, the 
work proposed to be carried out and the 
expenditure involved; and 

(d) the details of any additional passen-
ger amenities proposed to be provided at 
these stations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) 16 

(b) Yes, Sir. 

(c) Vasco-da-gama: The work relating 
to additions and alterations to station build-
ing (phase-II) is proposed for inclusion in' 
Railway's Preliminary Works Programme for 
1989-90 at an anticipated cost of As. 9.75 
lakhs. 

(d) Provision of passenger amenities is 
a continuous process. These are provided 
on a need-based programme subject to 
availability of funds and comparative needs 
of different stations. 

Leprosy Houses 

5021. SHRI AMARSINH RATHAWA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of leprosy patients in the 
country, State-wise; 
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(b) whether any survey has been oon-
ducted to know the causes of leprosy, if so. 
the details thereof; 

(c) the cities where leprosy houses or 
leprosy colonies have been established for 
treatment of leprosy patients; 

(d) whether leprosy patients who have 
been cured are not being accepted by the 
society; and 

(e) if so, the steps taken for their reha-
bilitation after cure and to provide them jobs 
to enable them to earn their livelihood and 
lead a normal life? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) The requisite information is 
given in the Statement-I below. 

(b) Survey is an integral part of the 
programme activities aoo is 'being con-
ducted as regular measures by the workers 
under N.l.E.P. The disease is associated 

with low sanitation, over crowding, poor 
nutrition etc. 

, (c) the city-wise. information is not 
available. However, State-wise number of 
leprosy homes/hooses are given in the 
Statement-II below. 

(d) With effective health education 
measures undertaken, the social sigma is 
being removed and leprosy patients are 
being given domestic treatment and ac-
cepted as part of their household/society. 
Under modern concepts of N.L.E.P. treat-
ment is given to patients in home surround-
ings and effective measures of Health Edu-
cation have been initiated to remove social 
stigma. 

(e) Vocational Rehabilitation training IS 

being imparted to leprosy patients suitable 
to their local needs to earn their livelihood. 

15 Leprosy Rehabilitation Promotion I 

Units have been established under the Pro-
gramme to prOVide Vocational training to 
.cure Leprosy patients. 

STATEMENT-I 

Endemicity and Prevalence Rates of Leprosy in India Statewise 

SI. State/ Cases 
No. U.T. (in lakhs) 

1 2 3 

1. Andhra Pradesh 6.20 (11.58) 

2. Assam 0.15 (0.75) 

3. Bihar 3.80 (5.44) 

4. Gujarat 1.00 (2.98) 

5. Haryana 0.01 (0.08) 

6. Himachal Pradesh 0.07 (1.64) 

7. Jammu & Kashmir 0.05 (0.83) 

8. Kamataka 2.22 ~.98) 
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2 3 

9. Kerala 0.75 (2.95) 

10. Madhya Pradesh 1.20 (2.30) 

11. Maharashtra 4.00 (6.37) 

12. Manipur 0.08 (5.63) 

13. Meghalaya 0.06 (4.55) 

14. Nagaland 0.05 (6.49) 

15. Onssa 3.20 (12.14) 

16. Punjab 0.20 (1.19) 

17. Rajasthan 0.10 (O.29) 

18. Slkklm 0.025 (7.81 ) 

19 Tamil Nadu 7.33 (15.14) 

20. Tnpura 0.10 (4.88) 

21 Uttar Pradesh 4.10 (3.70) 

22. West Bengal 4.30 (7.89) 

23. Andaman & Nrcobar Islands 0.01 (5.26) 

24. Arunachal Pradesh 0.01 (1.59) 

25 Chandlgarh N.A. 

26. Dadra & Nagar Havel! 0.001 (1.00) 

27. Deihl 0.01 (0.16) 

28. Goa, Daman & Diu 0.05 (4.59) 

29. Lakshadweep 0.01 (25.0) 

30. Mizoram 0.01 (2.04) 

31. Pondlcherry 0.10 (31.67) 

TOTAL 39.19 (5.72) 

Figures in brackets are rates per 1000 population. 
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STATEMENT-II 

No. of Leprosy HOfTfeslHospitals in India 

SI. Statel No. of Leprosy 
No. U.T. Homes/Hospitals 

1 2 3 

, . Andhra Pradesh 16 

2. Assam 11 

3. Bihar 44 

4. Gujarat 66 

~. Haryana NA 

6. Himachal Pradesh 9 

7. Jammu & Kashmir NA 

8. Karnataka 5 

9. Kerala 5 

10. Madhya Pradesh 26 

11. Maharashtra 51 

12. Manipur 3 

13. Meghalaya NA 

14. Nagaland 

15. Orissa 21 

16. Punjab 7 

17. Rajasthan 10 

18. Sikkim 0 

19. Tamil Nadu 21 

20. Tripura 0 

21. Uttar Pradesh 29 

22. West Bengal 16 
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1 2 

23. Andaman & Nicobar Islands 

24. ArunachalPrades~ 

25. Chandigarh 

26. Dadra & Nagar Heveli 

27. Delhi 

28. Goa 

29. Lakshadweep 

30. Mizoram 

31. Pondicherry 

Cost of Aviation Fuel in India/Abroad 

5022. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether there is any disparity be-
tween aViation fuel prices in India and 
abroad; 

(b) if so, the details thereof; 

(c) whether Government propose to 
alter the fuel prices in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Yes, Sir. The comparative fuel 
prices of aviation turbine fuel in stations in 
India aod foreign stations are indicated be-
low:-

Station Rupees per Kilo Litre 

2 

Bombay 3452.37 

TOTAL 

Delhi 

Calcutta 

Madras 

Foreign Stations 

Singapore 

Bangkok 

Dubai 

Abu Dhabi 

Hong Kong 

Kuala Lumpur 

London 

Frankfurt 

New York 

Written Answers 222 

3 

3 

8 

2 

2 

298 

2 

3544.85 

3472.76 

3984.04 

1824.65 

1895.01 

2212.36 

2210.19 

2031.02 

2031.02 

1994.75 

2226.51 

1972.63 
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·(c) and (d). The matter is under consid-
eration of the Government. 

Sautement of Compensation Cases of 
Migrant Workmen 

5023. SHRf CHINTAMANI JENA: Will 
the Minister of LABOUR be pleased to state: 

(a) whether Government are aware of 
the difficulties, being faced by the migrant 
workmen of one State in gettin9 their claims 
settted, when such compensation cases are 
taken upbythe Compensation Commission-
ers of other States for settlement; 

(b) whether any representation have 
been received byGovernment in this regard; 
and 

(c) if so, the remedial steps taken or 
proposed to be taken by Government? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) and (b). Yes, 
Sir. 

(c) The Government are considering 
the possibility of making a suitable provision 
in the Workmen"s Compensation Act, 1923 
to permit transfer of claims cases of migrant 
workmen to Compensation Commissioners 
of their native States. 

Stoppage of n/78 Utkal Express at Jales-
war and 9 UP Shri Jagannath Express 
and 46 ON East Coast Express at Basta 

5024. SHRI CHINTAMANI JENA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there are persistent de-
mands from the commuters of important 
railway stations suph as Jaleswar and Basta 
on Kharagpur Division, (South-Eastern Rail-
way) for a stoppage of 77 and 78 Utkal 
Express at Jaleswar and 9 UP Shr; Jagan-
nath Express and 46 Down East Coast 
Express at Basta; and 

(b) if so. the decision taken to have 

stoppages at the above cited stations for the 
cof)venience ot passengers? 

THE DEPUTY MINISTER IN THE 
M~NISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes, Sir. 

(b) Stoppage of 9 Up Shri Jagannath 
Express and 46 On East Coast Express at 
Basta is being provided from 1.11.1~88. 

Stoppage of 77n8 Kalinga Utkal Express at 
Jaleswar has not been found feasible. 

Test of Contrace"tive Injections 

5025. SHRI CHINTAMANI JENA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is afact that contraceptive 
through injection has been discovered by 
the scientists of Institute for Research in 
Reproduction Indian Council of Medical 
Research, Bombay recently; 

(b) whether any test of the sarr.e has 
been made and if so. the results achieved; 
and 

(c) what steps are being taken to popu-
larise it to control the birth rate as also to 
implement the family planning programme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) to (c). Attempts are being made 
to develop 'Inhibin' as contraceptive for both 
male and female at the Indian Council of 
Medical Research's Institute for Research in 
Reproduction, Bombay. The investigations 
are still in experimental phase. The introduc-
tion of the Contraceptive will depend on 
successful completion of all investigations 
which would take time. ... 

Quality of Consumable Items 

5026. SHAI CHINTAMANI JENA: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whetherGovernment have received 
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any complaint in regard to the quality of 
certain consumable items such as tea, sugar 
and toilet soap and washing soap; H so, the 
details thereof; 

(b) whether it is a fact that the quality of 
such items is deteriorating day by day and 
the prices are on the increase; and 

(c) if so, the steps taken to maintain the 
standard of these products and to check the 
rising trend of their prices? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) to (c). No 
specific complaint has been received in this 
regard. The wholesale price indices of soap, 
sugar and tea from January 1988 and up to 
13.8.1988 have shown a mixed trend. The 
details of the wholesale price indices of 
these items is given in the Statement below. 
The Government is closely monitoring the 
price situation. 

STATEMENT 

Wholesale Price Indices of Soap, Sugar and Tea 

1988 

January 

February 

March 

April 

May 

June 

July 

13.8.88 

Supply of Levy Sugar to Orissa 

5027. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of FOOD AND CIVIL SUP-
PUES be pleased to state: 

. (a) whether Government o~ Orissa 
have requested Union Government to in-
crease the a"oc<ltlon of levy sugar from the 
Central pool 

(b) if so. the monthly demand of levy 
sug jr made t)y the State; and 

(Base 1970-71 = 100) 

Soap Sugar . Tea 

2 3 4 

469.7 322.6 399.5 

469.7 320.2 413.6 

472.8 319.5 391.2 

472.8 321.1 392.7 

461.8 326.0 441.8 

458.2 336.2 447.7 

458.2 349.8 422.3 

458.2 340.2 408.8 

(c) the increase in q uo!a proposed to be 
given to the State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PliES (SHRI D.L. BAITHA): (a) to (c). 
Monthlv \evv sugar quotas are not al\otted on 
the baSIS 0' demand/request receIVed 'rom 
State-Governments/Union TerritOries, but 
on certain Uniform norms. The monthly levy 
sugar quotas were revl-od upward in Febru-
ary, 1987 based on the projected population 
as on 1.10.1986, ensuring per capita availa-
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bitity d 425 grams. Accordingly, monthly 
levy sugar quota of Otissa .W4as increased to 
12393 tonnes per month from February, 
1987 as against 11~ toMes allotted ear-
fier. The allotment tf laW sugar to Orissa in 

. futUte will continu& to be made as per the 
above norms. . 

Loan fro.tn Japan;andAD.B. 

5028. OR. B.l. SlMAllESH: Will the 
Minister of RAlLWAYS be pleased to state: 

(a) ,whether the RalIwcws are getting an 
untied loan from Japan co..'financed by the 
Asian Development Bank (An.B~) 

(b) if so, th~ amount ~ fhe~an; and 

(c) the various railway modernisation 
and expansion projects on whiCh lhis loan 
witl be utilised. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRt MA-
HABIR PRASAD): (a) tndian Railways Fi-
nance Corporation are getting an un-tied 
loan from Exim Bank, Japan on behalf 01 
Indian Railways in co-financing with Asian 
Development Bank. 

(b) Not exceeding Japanese Yen 15 
billion (about US $ 110 million). 

(c) The loan wiN be utilised to help 
increase Indian Railways haulage capacity 
to meet additional traffIC demand and to 
assist in the transfer of technology to India 
for the manufacture of state-of-the-art elec-
tric locomotives. 

E.P.F. Dues Outstanding against Andhra 
Steel Corporation Limited, Bangalore 

.5029. SHRI M.V. CHA"-J-
DRASEKHARA MURTHY: Will the Minister 
of LABOUR be pleased to state: 

(a) whether the Andhra Steel Corpora-
tion Limited, Bangalore has held back huge 
sums of provident fund contributions of its 
employees -from depositing with the Provi-

dent Fund .authorities; 

(b) if so. whether the Regional Provi-
dent Commissioner, Karnataka has not 
taken any action against the management 
while the workers are facing difficulties in 

. getting any kind of lawful assistance in the 
matter of advance and final withdrawls, 

(c) if so, the facts thereof; and 

(d) the action proposed to be taken jn 
this regard? 

THE MINISTER OF LABOUR (SHAI 
BINOESHWARI DUBEY): {a)1O (d). Accord-
ing to available information, a sum of As. 
73,054.00 on account of provident fund 
contributions in respect of certain employ-
ees is outstanding against the establish-
ment. The E.P.F. authorities had issued 
recovery certificates for realisation of these 
dues. The establishment hc!s, however, filed 
aWrit Petition in the High Court of Karnataka 
against the orders of the RPFCand obtained 
a Stay Order. Action is being taken to move 
the High Court for vacation of the Stay order. 

No application for advancetfinal with-
drawal from the employees of the establish-
ment was reported to be pending as on 
31.7.1988. 

Damage to Kidney due to Consumption 
of Irradiated Food 

5030. DR. G. VLJA YA RAMA RAO: WtII 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Kidney damage, possibly 
immune in nature, called glomoruloneph-
ropathy. which is chronic and can result in 
death has been linked with consumption of 
irradiated foods; 

(b) whether in controlled studies, ani-
mals fed on irradiated food have shown 
increased death rate in offsprings; and 

(c) whether any such controlled studies 
have been carried out in the country and If 
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.. the resultS thereat? 

THE MrNIST6F.t 'OF HEALTH AND 
FAMilY WELFARE (SHRI MOTllAl 
VORA): (a) tOl (c). Some c01ltroJled studies 
on rate were carried out at the National 
Institute af Nutrition, Hydsl3bad. Studies 
snowed that freshly irradiated wheat causes 
chfOmosomaJ abnormality but its health 

. consequences are not yet dear. 

Government stand on In:adiat1cln 

5031. DR. G. VIJA VA RAMA RAO: wm 
the Mjnister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether Government are aware that 
food irradiation is known to cause stim uta-
tion and rapid division of fungi which produce 
afiatoxins, some of which are potent carcino-
gens which -are 1000 times more carcino-
genic than EDS, another pesticide; and 

(h) whether Governme'1t propose to 
revise its present stand on irradiation? 

THE MINISlER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTllAl 
VORA): (a) The Joint FAOI1AEAlWHO Ex-
pert Comm ittee on wholesomeness of Irradi-
ated food concluded in 1980 that any food 
commodity treated with overall dose of 10 
KGY causes no toxological hazards or does 
not cause nutritional or micro-biological 
problems. 

(b) The Government of India ha~ consti-
tuted a National Mon~oring Agency to deal 
with all aspects of irradiated foods. 

Financial problems in lala Ram Swarup 
T.B. Hospital 

5032. SHRIMATI MADHUREE 
SINGH; Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government had consti-
tuted a Committee to go into the frnancial 
problems of Lala Ram Swarup T.B. Hospital 
in 1980; 

(b) whether the Committee has submit-
ted its report and'if so, the main recommen-
dations thereof and the action taken 
1hereon; 

(c) in viewotthe financialcrisis faced by 
the hospital, what action Government pro-
.pose to take in the matter; , 

(d) whether Government propose to 
take over the hospital10r its smooth r.unning; 
and 

(e) if so, the details thereof? 

THE MINISTER OF HEAlTH AND 
FAMILY WELFARE (SHRI MOTllAL 
VORA): (a) t40 such Committee was consti-
tuted in 1980. 

(b) Does not arise. 

(c) In order to tide over the financial 
difficulties of the Hospital, the GOvernment's 
grant -in-aid has-been enhanced from year to 
year as follows:-

(Rs. in lakhs) 

1986-87 22.50 

1987-88 27.00 

1988-89 35.00 

(d) and (e). A proposal has been re-
ceived from the Tuberculosis Association of 
India, who are running this Hospital, for its 
take over by the Government. 

Centrally Assisted Health and Family 
Welfare Programmes in Andhra 

Pradesh 

5033. SHRI MANIK REDDY: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the details of the Centrally assisted 
Health and FamUy Welfare Programmes 
presently in operation in Andhra Pradesh; 

(b) whether any Area Projects are in 
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operation in Andhra Pradesh; and 

(c) if so, the details thereof and if not~ 
the reasons for not choosing Andhra 
Pradesh for Area Project? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) A Statement is given below. 

(b) and (c). A World Bank assisted Area 
Project was commenced In Andhra Pradesh 
on 1-4-1980 and was to end on 31-3-1986. 
This was however subsequently extended 
upto 31-3-1988. 

STATEMENT 

Centrally Sponsored Schemes in 
operation in Andhra Pradesh 

1. National School Health Services 
Scheme. 

2. Training & Employment of 
M.P.Ws. 

3. Training of Specialists and Para-
medical Workers. 

4. Lab. facilities at PHCs/Rural 
Dispensaries. 

5. National Malaria Eradication 
Programme. 

6. National Filaria Control Pro-
gramme. 

7. National T.B. Control Pro-
gramme. 

8. National Leprosy Eradication 
Programme. 

9. National Programme for Control 
of Blindness. 

10. Guinea-worm Eradication Pro-
gramme. 

11. A,ssistance for up-grading ISM 

post-graduate Deptts. 

12. Assistance for development of 
ISM Pharmades, Herbal Farms, 
Drug Testing Laboratories etc. 

13. Family Welfare Programme. 

Pay Scales in India Tourism Develop-
ment Corporation 

5034. SHRI VJJAYA KUMAR YADAV: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to refer to the reply 
given on 25 April, 1988 to Unstarred Ques-
tion No. 8186 r~garding promotions in ITOC 
and state: 

(a) whether the scales of pay of the 
India TOUrism Development Corporation 
Executive Cadres and its Non-HCE employ-
ees were last reVised on the lines of their 
counterparts in the Union Government as 
per the recommend~tlons of the Third Pay 
Commission etc; 

(b) if so, the number of employees, 
scale-wise and designation-wise who were 
on Union Government scales of pay as on 
March, 1988; and 

(c) the details of those employees, 
category-wise, whose scales of pay were 
adopted/accepted other than their counter-
parts in Union Government With reasons in 
each case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Pay Scales of ITDC Executives and its Non-
Hotel Catering Establishment Employees 
working at Headquarters were last revised 
with effect from 1.1.73 on the lines of the 
recommendations of the Third Pay Commis-
sion. 

(b) The reqUisite information is given in 
the Statement below. 

(c) All pay scales of employees men-
tioned in part (a) adopted by ITDC with effect 
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from 1.1.1973 were analogous to the pay 
scale$ adopted by Central Government as 

per the recommendations of the Third Pay 
Commission. 
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financial Aid to T.B. Hospitals In Deihl 

5035. DR. G.S. RAJHANS: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the details of T.B. Hospitals in Delhil 
New Delhi; 

(b) the financial aid provided to them 
during the last three years; and 

(c) whether the aid to such T.B. hospi-
tals supports Government claim to cure 
tuberculosis on a perma~ent basis? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) There are two T.B. Hospitals in 
Delhi:-

(i) The Lala Ram Swarup T.B. 
Hospital, Mehrauh, New Delhi, 
managed by the Tuberculosis 
Association of India and 

(ii) The RaJan Babu T. B. Hospital, 
Kingsway Camp Delhi, man-
aged by the MunICipal Corpora-
tion of Delhi. 

(b) The requisite information is as 
under:-

Year 

(i) Lala Ram Swarup T.l3. Hospital 

(Rs. in lakhs) 

(ii) Since Rajan Babu T.B. Hospital 
is managed by Municipal Corpo-
ration of Delhi no financial aid is 
given to that Hosprtal. 

·(c) The financial assistanc(. provided to 
Lala Ram Swarup T.B. Hospital is to supple-
ment their own resources in "rder to provide 

better treatment facilities for the cure of 
Tuberculosis. 

New Building of Lala Ram Swarup T.B. 
Hospital 

5036. DR. G.S. RAJHANS: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

'\ (a) whether Government are aware that 
the hospital building of Lala Ram Swarup 
T.B. Hospital in Delhi is on the verge of 
collapse and the instruments in use have 
become outdated; and 

(b) if so, the action proposed to be taken 
by Government in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) and (b). It has been brought to 
the notice of the Government that the build-
ing of Lala Ram Swarup T.B. Hospit~1 is in a 
dilapidated condition and the X-ray plant and 
some other hospital instruments have be-
come obsolete. The hospital is under the 
Administrative Control of Tuberculosis As-
sociation of India. The Government of India 
however, gives grants-in-aid to the Tubercu-
losis Association of India regularly on yearto 
year basis for supplementing their own re-
source for maintenance and proper man· 
agement of the hospital. ThiS grant In aid is 
being enhanced from year to year as fol-
lows:-

A proposal for the take over of thiS hospital 
by the Government has also been received 
from the Tuberculosis Association of India. 

[ Translation] 

Vayudoot Service In M.P. 

5037. SHRI MAHENDRA SINGH: Will 
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the Minister of CIVil AVIATION AND
TOURISM be pleased to state:

(a) whether there is any proposal to
operate Vayudoot service for' Guna,
Bilaspur, Jagdalpur, Satna, Rawa and
Neemuch cities of Madhya Pradesh; and

(b) if so, the likely time by which these
, cities will be linked with Vayudoot Service?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AV!ATION AND
TOURISM (SHRI SHIVRAJ V. PATll) (a)
and (b). Vayudoot is operating regular serv-
ices to Guna, Bilaspur and Jagdalpur. Inau-
gural flights to Satna and Rawa airfields
have already been operated. The date by
which the regular operations to these sta-
tions will commence cannot be indicated as
the same is dependent upon certain works
being executed at the airports,

Vayudoot has no plans to airlink
Neemuch at present.

[English]

News item Captioned "Rules Relaxed
for I.G.R.U.A. Students"

5038. SHRI NARAYAN CHOUBEY:
SHRI SANAT KUMAR MAN-

DAl:
PROF. MADHU DANDAVATE:
SHRI K.S. RAO:
SHRI PRAKASH CHANDRA:
SHRI SITARAM J. GAVAlI:
SHRI M. RAGHUMA REDOY:
SHRI C. MADHAV REDOI:
SHRI C. JANGA REOOY:
SHRI MOHANBHAI PATEL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned "Rules relaxed for Indira Gandhi
Rashtriya Uran Akademy Students" appear-
ing in the Times of India dated 16 July, 1988;

(b) if so, Government's reaction

thereon;

(c) whether the rules prescribed for
recruitment and training of pilots in Indian
Airlines and Air-India were followed in the
case of recruitment of pilots from IGRUA;

(d) if not, the reasons therefor; and

,(e) whether special examinations for
Commercial Pilot licence have been held by
DGCA for the students of IGRUA and if so,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVil AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) (a)
and (b): Yes Sir. Provisions contained in the
Aircraft Rules, 1937 are strictly followed
while issuing Commercial Pilot's licences.
No credit is given to the candidates spon-
sored by any organisation.

(c) Indian Airlines recruited some
trainee pilots from, out of Commercial Pilot's
licence holders, passing out from, IGRUA,
after conducting campus interviews. The
pilots so selected were sent for necessarly
training. Similarly, Air-India also recruited
trainee pilots from IGRUA. No departure
was made from reqular methods and quali-
fications prescribed for recruitment of ALTP
holders, as co-pilots. The trainee pilots, so
recruited, are sent for necessary training in
route experience etc. to upgrade their li-
cences to SCPlIAl TP standard, before re-
leasing them as fully qualified co-pilots.

(d) Question does not arise.

(e) Special Examinations are held on
request, for all candidates includinq those of
IGRUA, circumstances so permitting.

Private Aircraft

5039. SHRI JAGANNATH PATNAIK:
Will the Minister of CIVil AVIATION AND
TOURISM be pleased to state:

(a) the number of registered private
aircrafts in the country; .



243 Written Answers SEPTEMBER 5, 1988 

(b) the nUA'lber, out of them, owned by 
the industrial houses, charitable institutions 
and private individuals, respectively; 

(c) the range of seating capacity in such 
private aircrafts; and 

(d) the percentage of aviation gasolene 
consumed by the private aircraft? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) (a) to 
(c). There are 58 aircraft registered in private 
category, having current Certificate of Air-
worthiness. Out of these, 26 are owned by 
Industrial houses, 27 by private firms and 5 
by private individuals. The seating capacity 
varies from to 1 to 33; except for one Carav-
elle aircraft owned by a private firm which 
has a capacity of 89 seats. 

(d) This information is being collected. 

Resignation by check Pilots of Air Ind ia 
of Air India 

5040. SHRI P1YUS TIRAKY: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the number of check Pilots in Air 
India; 

(b) the number of Check Pilots penal-
ised during the last three years; 

(c) whether 15 Air India Check Pilots 
have recently resigned; 

(d) if so, the reasons thereof; and 

(e) the action proposed to be taken to 
settle the dispute, if any? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
There are 44 Check Pilots in Air India on 
various types of aircraft. 

(b) The examinershipfCheckpilotship 

of Air India Pilots was discontinued/not 
~rov8d during the fast three years. 

(c) and (d). 21 Check Pilots of Air India 
have tendered their resignation from Check 
Pilotship .. They have given no reason for this 
action in their letters. 

(e) The matter is under conciliation 
proceedings with the Regional Labour 
Commis~ioner. 

Minimum Wages for Industual and 
Agricultural Labour 

5041. SHRI MOHANBHAI PATEL: Will 
the Minister of LABOUR be pleased to state: 

(a) the details of minimum wages fixed 
for industrial and agricultural labour, State-
wise; 

(b) whether Government have received 
complaints about non-payment of minimum 
wages to the labourers; 

(c) if so, the details of the complaints 
received and the action taken against the 
employers; and 

(d) the steps taken to ensure that the 
wages flxed are paid to the labourers? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) The State 
Governments fix/reVise the rates of mini-
mum wages in respect of employees en-
gaged in the scheduled employments in 
their jurisdiction. Information on minimum 
wages fixed for industrial labour, State-.wise, 
is not maintained by the Central Govern-
ment. Information in respect of rates of 
minimum wages for agricultural workers in 
different States is given in the statement 
below. 

(b) to (d) : All the State Governmentsl 
Union Territory Administrations are making 
efforts to ensure that workers are not paid 
less than the prescribed minimum wages. 
There are however, complaints that in some 
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cases the prescribed minimum wages are 
not being paid to employees. These have 
been sent to the concerned State Govern-
ments, the appropriate authority in the mat-
ter, for necessary action. The Central Gov-
ernment has been advising all the State 
Governments/Union Territory Administra-
tions from time to time to strengthen their 
enforcement machinery and if necessary, 
take the assistance of the Officers of other 
departments like Revenue, Panchayat, 
Cooperation etc. And set up Implementation 
Committees at various levels to oversee 
implementation. The subject of implementa-
tion of Minimum Wages Act was discussed 
in detail in the 36th Session of Labour Minis-
ters' Conference held in May, 1987. The 

Conference concluded that an integrated 
approach is appropriate in respect of im-
plementation of the Act. This involves in-
crease ih general awareness about the laws 
governing unorganised labour, acceleration 
of anti-poverty and employment generation 
and enforcement of minimum wages. The 
Central Government has also started a 
Centrally Sponsored Scheme on pilot basis 
under which financial assistance is being 
given in the first instance to four States i.e. 
Madhya Pradesh, Rajasthan, Orissa and 
Manipur to appoint Rural Labour Inspectors 
in blocks where the population of Schedules 
Castes/Scheduled Tribes agricultural work-
ers is large for enforcement of the Minimum 
Wages Act. 

STATEMENT 

Name of the state 

1- Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

S. Goa 

6. Gujarat 

7. Haryana 

B. Himachal Pradesh 

9. Jammu and Kashmir 

10. Karnataka 

11. Kerala 

12 Madhya 'Pradesh 

13. Maharash1ra 

Date from which 
effective 

2 

9.2.87 

1.9.86 

1.7.88 

16.10.86 

1.7.86. 

5.2.86. 

1.4.87 

15.4.87 

7.7.84 

21.7.88 

1.6.84 

26.6.87 

1.5.88 

Minimum Wage per day 

3 

Rs. 8.50 to Rs. 11/-

As. 15/- to As. 18/-
according to areas. 

Rs.19.00 

Rs. 10/- or 5 kg paddy or any other 
kind of grain of the same value. 

Rs. 12/-

Rs. 11/-

Rs. 16.25 With meals or Rs. 20. 25 
Without meals 

Rs. 15/-

As. 10.50 

As. 12.00 to Rs. 11.65 per day 

Rs. 12.00 to Rs. 15.00 

RS.'1/-

Rs. 12/- to Rs. 20/-
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1 2 

14. Manipl;Jr 1.4.86 

15. Meghalaya 1.3.87 

16. Mizoram 1.1.B7 

17. NagalaAd 6.5.B7 

18. Orissa 15.7.86 

19. Punjab 1.4.B7 

20. Rajasthan 1.3.87 

21. Sikkim 1.10.87 

22. Tamil Nadu 5.4.83 

23. Tripura 8.8.86 
I, 

24. Uttar Pradesh 28.5.87 

25. West Bengal 1.10.87 

Airbus A-320 

5042. SHAI K.P. UNNIKRISHNAN: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether it is a fact that an Airbus A~ 
320 crashed in an Air show in France re~ 
cently; 

(b) whether Govern",ent are aware that 
the crash of this Aircraft and the possible 
causes of the crash are subject to hot specu-
lation in Western Aviation circles.and maga~ 
zines and trade journals etc. 

(c) whether the Indian. Airlines has 
signed an agreement for the purchase of 

• Aircrafts A-320, for its fleet and also exer-
cised the option to purchase some more 
aircrafts; and 

(d) if so, the date of exercising the option 

3 

Rs. 12.40 to Rs. 13.40 

Rs.15.00 

Rs.15.00 

Rs.15.00 

~s. 10.00 Preliminary notification 
for Rs. 11/- issued 

Rs. 18.48 

Rs.14.00 

Rs. 14.00 

Rs. 8/- to Rs. 18/-

Rs. 12/-

Rs. 11.50 to As. 12.50 

As. 18.02 

and reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTAY OF CIVIL AVIATION AND 
TOURiSM (SHRI SHIVAAJ V. PATIL) : (a) 
Yes, Sir. 

(b) No, SIr. 

(c) and (d). Indian Airlines had signed 
an agreement for the purchase of 19 Airbus 
A-320 aircraft in March, 1986 and have is-
sued a letter of intent on 8.7.88 for 12 Airbus 
A-320 aircraft. The option for purchase of 12 
Airbus A-320 aircraft has not been firmed up 
by an order. 

Strike by Air Nauru Pilots 

5043. PROF. MADHU DANDAVATE : 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased t:> state: 
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(8) whether Air-Nauru Pilots are on 
strike; 

(b) if so, whether two pilots have been 
sent by the Government of India to run the 
Air-Nauru services; 

(c) if so, whether it is proposed to send 
more pilots for the same purpose; and 

(d) whether provision of pilot contra-
venes ILO convention to which India is a 
signatory? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL ) : (a) 
to (d). A request was received in June, 1988 
from the Honorary Consul General of the 
Republiq of Nauru, New Delhi for deputing 
two senior 8-737 pilots to Air-Nauru. On his 
request, two 8-737 pilots were released 
from Indian Airlines on 12.6.1988 on deputa-
tion for a period of six months on the terms 
and conditions mutually agreed upon be-
tween Indian Airlines and Air Nauru. The 
requirement was only for 8-737 examiners 
and not for regular pilots. There has been no 
further request for the deputation of Pilots to 
Air-Nauru. 

Sick Sugar Mills 

5044. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there are any Sick sugar 
mills in the country; 

(b) if so, the particulars thereof; 

(c) whether these sick sugar mills are 
incurring heavy losses; 

(d) if so, the reasons thereof; and 

(e) the steps taken to rehabilitate these 
units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-

PLIES (SHRI D.L.BAITHA) : (a) to (e). The 
Sugar Industry being a seasonal industry, 
subject to fluctuations due to a number of 
factors, the Department of Food have not 
evolved parameters for quantifying sickness 
in the industry. However, 29 sugar factories 
did not work during 1987-88 season due to 
various reasons such as non-availability of 
sugarcane, financial and managerial prob-
lems, tabour troubles, etc. Financial assis-
tance at concessional rate of ,nterest for 
rehabilijation/modernisation of uneconomic 
Sugar U nits as well as for sugarcane devel-
opment is made available from the SUs:1ar 
Development Fund. 

Old Surendra Nagar Railway Junction 
Building 

5045. SHRI DIGVIJAY SINH: Will the 
Minister of RAtL WA YS be pleased to state: 

(a) whetherthe building of old Surendra 
Nagar railway junctIon in Gujarat is lying in 
disuse; and 

(b) if so, whether the Railways propose 
to offer it for being used by the office of the 
Salt CommiSSioner? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (a) Yes, SIr. 

(b) No, Sir. There is no such proposal. 

Master Plan for Delhi Zoo 

5046. SHRIMATI BASAVARAJES-
WARI: 

SHRI S.B.SIDNAL: 
SHRI G.S. BASAVARAJU: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Union Government have 
received the report on the the master Plan 
for Delhi Zoo; 

(b) if so, whether the said plan has been 
prepared by the four member committee 
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comprising of experts from the USA and the 
UK; 

(c) if so, the details of recommendations 
made; and 

(d) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). A 

• perspective Master Plan of the National 
Zoological Park prepared by a four-member 
committee constituted for the purpose has 
been received by the Government. The 
committee did not include any expert from 
U.S.A. or U.K., but one of the members is a 
citizen of U.K. 

(c) The perspective plan provides only 
guidelines for the preparation of the master 
plan inter-alia, making the following main 
recommendations; 

1. Facilitating the educa-tion of the 
massess in Wildlife Conservation through a 
natural and improved housing and display of 
fauna, imaginative signage, creation of a 
visitors centre and other educational activi-
ties. 

2. Captive breeding of selected species 
of wild animals for purpose of display In the 
Zoos, research in breeding biology and for 
rehabilitation of threatened species into the 
wild. 

3. Upgrading the level of expertise 
among the zoo staff. 

4. Strengthening research activity 
aiming at better management of the zoo. 

(d) The recommendations have not yet 
been accepted. 

Seminar on National Policy on Im-
munisation 

5047. SHRIMATI BASAVARAJES-
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a three-day seminar on 
National Policy on immunisation was held in 
Bangalore on 23 July, 1988; 

(b) if so, the main points discussed in 
the Seminar; 

(c) whether Karnataka has achieved a 
100 per cent coverage in implementation of 
the Universal ImmUnisation Programme; 
and 

(d) the achievements made by other 
States in implementation of the Universal 
Immunisation Programme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) Yes, SIr. 

(b) The Seminar organised by Indian 
Academy of PaediatriCS discussed issues 
related to the Immunization schedule, moni-
toring and evaluation of immunisation serv-
ices. The Seminar also discussed ways in 
which the Indian Academy of Paediatrics 
could actively associate itself with the Na-
tional Programme. 

(c) No, Sir. 

(~ The Statewise achievements under 
the Immunization Programme in 1987 are 
gillen in Statement t to V below:-

ST ATEMENT·' 

U.I.P. Tetanus Vaccination Performance 1987-88 Statewise report for the Month of Mar 88 

StateAJT Annual Target 87-88 % Achvt of Ann. Target. 

2 3 

Andhra Pradesh 783000 55.47 
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2 3 

Assam 386000 21.83 

Bihar 1350000 24.87 

Gujarat 739000 64.45 

Haryana 274000 83.28 

Himachal Pradesh 122000 51.26 

J & K 83000 23.17 

Karna1aka 748000 67.20 

Kerala 490000 78.12 

Madhya Pradesh 660000 45.33 

Maharash1ra 796000 76.76 

Manlpur 22000 57.45 

Meghalaya 40000 12.69 

Nagaland 120000 18.55 

Orissa 567000 65.03 

Punjab 330000 73.73 

Rajasthan 684000 57.16 

Sikkim 13000 25.03 

Tamil Nadu 861000 78.32 

Tnpura 47000 18.51 

Uttar Pradesh 2033000 53.26 

West Bengal 625000 41.35 

Arunachal Pradesh 100CO 27.09 

Delhi 262000 64.46 

Goa 22200 37.33 

Mizoram 15000 45.58 
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1 2 3 

Daman & DIu. 1000 4461 

ALL INDIA 11976000 5573 

STATEMENT II 

U.I.P-O P T. VaccmatlOn Performance 1987-88 StateW1se report for the Month of Mar. 88 

StateAJT An()JJa/ Target 87-88 Achvt of Ann Target 

1 2 3 

Andhra Pradesh 617000 6849 

Assam 293000 3754 , 

Bihar 1043000 37.98 

587000 81.16 

Haryana 221000 12204 

Himachal Pradesh 100000 7579 

J& K 65000 7036 

Karnataka 597000 7030 

Kerala 396000 7282 

Madhya Pradesh 511000 9060 

Maharashtra 646000 9874 

Manlpur ,19000 61 86 

rAeghalaya 32000 1925 

Nagaland 10000 3950 

Orissa 428000 86 19 

Punjab 267000 1076 

Rajasthan 521000 6958 

Slkklm 10000 6672 

TamIl Nadu 677000 1083 
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1 2 3 

TriplJ1'8 38000 34.98 
c 

Uttar Pradesh 1504000 80.71 

West Bengal 489000 53.43 

Arunachal Pradesh 7000 56.74 

Delhi 209000 56.79 

Goa 18600 79.26 

Mlzoram 12000 78.23 

Daman & Diu 1400 54.14 

ALL INDIA 9319000 75.35 

STATEMENT-III 

U.I.P. - B.C.G. Vaccinat;on Performance 1987-88 Statewise Report for the Month of Mar, 88 

StatelUT Annual Target 87-88 % Achvt. to Ann. Target 

1 2 3 

Andhra Pradesh 617000 69.59 

Assam 293000 40.39 

Bihar 1043000 32.64 

GUJarat 587000 77.79 

Haryana 221000 9081 

Himachal Pradesh 100000 75.34 

J & K 65000 60.08 

Karnataka 597000 87.03 

Kerala 396000 72.70 

Madhya Pradesh 511000 84.79 

Maharashtra 646000 81.46 

Manipur 19000 105.5 
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1 2 3 

Meghalaya 32000 16.6{) 

Nagaland 10000 60.16 

Orissa 428000 115.5 

Punjab 267000 101.1 

Rajasthan 521000 81.19 

Sikkim 10000 34.61 

Tamil Nadu 677000 7B.72 

Tripura 3BOOO 63.44 

Uttar Pradesh 1504000 79.98 

West Bengal 4B9000 65.51 

Arunachal Pradesh 7000 64.43 

Delhi 209000 92.54 

Goa 18600 79.40 

Mizoram 12000 101.7 

Daman & diu 1400 65.21 

ALL INDIA 9319000 74.63 

STATEMENT-IV 

U.I.P. Polio Vaccination Performance 1987-88 Statewise report for the Month of Mar, 88 

StatelUT Annual Target 87-88 % Achvt. of Ann. Target 

Andhra Pradesh 617000 60.60 

Assam 293000 32.44 

Bihar 1043000 32.35 

Gujarat 587000 72.77 

Haryana 221000 119.7 
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1 2 3 

Himachal Pradesh 100000 67.78 

J& K 65000 68.09 

Karnataka 597000 65.16 

Kerala 396000 84.50 

Madhya Pradesh 511000 63.14 

Maharashtra 646000 86.28 

Manipur 19000 44.34 

Meghalaya 32000 16.40 

Nagaland 10000 41.71 

Orissa 428000 81.69 

Punjab 267000 101.8 

Rajasthan 521000 64.42 

Sikklm 10000 62.57 

Tamil Nadu 677000 109.3 

Tnpura 38000 30.60 

Uttar Pradesh 1504000 71.00 

West Bengal 489000 38.50 

Arunachal Pradesh 7000 !j2.20 

Delhi 209000 53.53 

Goa 18600 81.44 

Mizoram 12000 68.75 

Daman & Diu 1400 48.71 

ALL INOlA 9319000 68.05 



263 Written Answers SEPTEMBER 5, 1988 Written Answers 264 

STA TEMENT-V 

U.I.P. Measles VacCination Perfonnance 1987-88 Statewise Report for the Month of Mar., 88 

StatelUT Annual Target 87·88 % Achvt. of Ann. Target 

1 2 3 

Andhra Pradesh 617000 54.90 

Assam 293000 17.60 

Bihar 1043000 23.59 

Gujarat 587000 72.62 

Haryana 221000 83.68 

Himachal Pradesh 100000 56.62 

J&K 65000 41.34 

Kamataka 597000 56.92 

Kerala 396000 44.27 

Madhya Pradesh 511000 69.04 

Maharashtra 646000 73.17 

Manipur 19000 65.08 

Meghalaya 32000 3.85 

Nagaland 10000 19.11 

Orissa 428000 64.28 

Punjab 267000 70.60 

Rajasthan 521000 84.48 

Sikkim 10000 79.21 

Tamil Nadu 6nOOO 111.0 

Tripura 38000 25.82 

Ut1ar Pradesh 1504('00 67.88 

West Bengal 489000 30.60 

Arunachal Pradesh 7000 25.20 
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1 2 3 

Delhi 209000 44.08 

Goa 18600 63.28 

Mizoram ~2000 65.56 

Daman & Diu 1400 52.50 

ALL INDIA 9319000 60.58 

Seats In I. T.ls DeIhl. 

5048. SHRI KAMLA PRASAD SINGH: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of students receiving 
training in the Industrial Training Institutes in 
Delhi during the current year and how does 
it compare with those of the last three years; 

(b) whether there is any proposal to 
increase the number of seats in these insti-
tutes in Delhi; and 

(c) if so, the details thereof? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : (a) The total 
number of students receiving training in the 
Industrial Training Institutes of Delhi, as per 
sanctioned seating capacity are 7388 in the 
academic session 1988-89 as compared to 
the seating capacities of 7292, 7228 and 
7132 in' the academic sessions 1987-88, 
1986-87 and 1985-86 respectively. 

(b) Yes, Sir. 

(c) It is proposed to increase the sanc-
tioned seating capacity by introduction of 
new sectionsltrades in existing ITls dUrI'1g 
the next academic session 1989-90 by 224 
trainees. 

There is also a proposal for opening of 
two more ITls. 

[ Translation] 

Sale of Bread In Black Market 

5049. SHRI SHANTI DHARIWAL : Will 
the Ministerof FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) whether the bread manufacturers in 
the country are selling bread at higher 
priceslblack market nowadays; 

(b) if so, whether this unhealthy practice 
is a violation of the MRTP Act by these units; 

(c) if so, the action proposed to betaken 
in this regard; and 

(d) how Government propose to ensure 
that bread is supplied by these manufactur-
ers as per the market demand? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L.BAITHA) : (a) There is no 
control on bread prices except in Delhi 
where manufacturers are selling bread at 
the prices fixed by Delhi Administration. No 
complaints regarding black marketing in 
bread in Delhi have been received by the 
Central Govt. 

(b) Ouestion does not arise. 

(c) Ouestion does not arise. 

(d) The quantity of bread being manu-
factured and supplied by the bread manu-
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facturers in the Union Territory of Delhi is 
meeting the market demand. 

Shifting of Parcel Office from Deihl 
Railway Station . 

5050. SHRIJAI PARKASH AGARWAL: 
Will the Minister of RAIL WA YS be pleased to 
state: 

(a) whether it is a fact that because of 
the existence of Parcel Office at Delhi Rail-
way Station, the platforms are often over-
crowded as a result of which the passengers 
have to face a lot of inconvenience: 

(b) if so, whether Government propose 
to shift this Parcel Office elsewhere; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (a ) to (c). Most of the 
parcel traffic at Delhi Main station is dealt 
with on platforms No. 14 and 20 where 
passengers do not entrain or detrain. Par-
cels are being received and despatched 
continuously by different trains and their 
clearance is so organised that the mobility of 
passengers and luggage is least obstructed. 
There is no proposal at present to shift the 
parcel office from Delhi main station. 

Underground Parking In Chandni 
Chowk, Delhi 

5051. SHRI JAI PRAKASH AGARWAL 
: Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Delhi Development 
Authority is formulating a scheme to con-
struct an underground parkIng in Chandni 
Chowk, Delhi; 

(b) if so, whether "'No Objection Certifi-
cates· for the construction of the under-
ground parking have been obtained from the 
concerned departments; -

(c) if so, the details thereof and if not. thf.: 

reasons therefor; and 

(d) whether Government have received. 
complaints against the construction of this 
underground parking and if so, whether 
Government propose to shift the under-
ground parking from this place? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
information is being collected and will be laid 
on the Table of the House. 

[English] 

Non-Deposit of EPF Dues by Industrial 
Undertakings In Bangalore 

5052. SHRI V. SREENIVASA PRASAD 
: Will the Minister of LABOUR be pleased to 
state: 

(a) whether a large number of industrial 
undertakings located in Bangalore and its 
suburbs are not deposrting provident fund 
dues of their employees with the concerned 
authorities; 

(b) If so, the detai~ of the defaulting 
undertakings; and 

(c) the action taken by the Regional 
Provident Fund Commissioner against 
them? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY ) : (a) and (b). 
According to available information, 35 unex-
empted establishments were in defauH of 
Rs. 50,0001- or more as on 31.5.1988. The 
names of the defaulting establishments and 
the arrears against them are as given in the 
statement below:-

(c) The E.P.F. author~ies have taken 
the following action for rea~sation of the 
outstanding dues:-

i) Prosecutions have been filed 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

under Sectidn 1~ of the E.P.F 
Ad. 

ii) Revenue Recovery Certificates 
have been issued under Section 
8 of the E.P.F. Act. 

iii) Complaints have been filed 

STATEMENT 

Name of the Establishment 

2 

Metro Maleable~, Bangalore 

Mysore Machineries, Bangalore 

Andhra Steel Corporation, Bangalore 

Madras Sappera Ex-servicemen 
Rehabilitation Association, Bangalore 

Samy Katha Karnataka, Bangalore 

Aravinda Parimala Works, Bangalore 

Combined Industries, Mysore 

under Section 406/409 IPC for 
non-payment of contribution 
deducted from the wages of the 
employees. 

iv) Damages have been levied 
under Section 14 B of the E.P.F. 
Act in many cases. 

Amount of arrears 
(Rs. in lakhs) 

3 

2.21 

2.93 

0.59 

3.30 

0.50 

2.72 

0.83 

Oeepak Insulated Cables Corporation, Ltd. 
Bangalore 2.24 

V.A. Bros. , Bangalore 0.55 

Maharaja's College Hostel, Mysore 0.76 

Mysore Chip Boards, Mysore 0.80 

Chamundi Mepeds, Hirebally, Tumkur 1.84 

The Time Shop 1.50 

Shankar Textiles O' gere. 17.48 

Sri Ganesar Textile, D'gere 22.30 

Sellary Spg. & Wvg. Mills, Bellary. \. 8.64 

Chigateri Mills, O'gers 7.18 
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1 2 3 

18. Munirabad Chemicals, 1.23 

19. Siddeshwara Textile 0' gere 25.43 

20. Mahadeva Textiles, Hubli 5.48 

21. Akay Industries, Hubh 3.89 

22. Vyavasaya Seva Co-op. Sahkara Sangha 
Niyamitha Shikaripute 0.80 

23. Kamataka Agro Productihg Ltd., Raichur 0.78 

24. A.C.C. Babocock Ltd., Shahabad 23.66 

25. Azad Industries, Mangalore 0.73 

26. Campco Ltd., M'lore 0.80 

27. Coorg. Orange Growers Co-op Society. 1.06 

28. S.K.N.I. Taranglpet 0.95 

29. S.K.H.I.B.C.RD Mangalore (South Kanar Home 
Industries) 0.77 

30. South Kanar Home Industrres Udrpr 0.80 

31. Prabhudas Kishoredas T abacco. 0.80 

32. Prabhudas Klshoredas 0.88 

33. Gruknpa Industries. 0.91 

34. Mahalashml Beech 0.93 

35. South Kanar Home \ndustnes, Mulki 0.57 

( Translation) 

Air Accidents at Deihl Airport 

5053. SHAI SARFAAAZ AHMAD: W,ll 
the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) the details 01 aIr accidents at Deihl 
and other airports dUring the last two years; 

(b) the reasons thereof; 

(c) the reasons forthel1lcrease Inthe air 
acclO~nts at Delhi Airport; and 

(d) the steps taken to avoid air accidents 
In future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
to (c). A statement is given below. 
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(d) Steps taken include implementation 
of safety procedures and recommendations 
arising frolll the investigation reports, dis-

semination of safety information by issuing 
air safety circularslbulletins, continued 
monitoring, etc. 
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Sale of Adulterated Edible Oils 

5054. SHAI SARFARAZ AHMAD: 
SHAI S.D. SINGH: 

Will the Minister-of FOOD AND CIVIL sup-
PLIES be pleased to state: 

(a) whether the import and distribution 
of rapeseed oil is done through Government 
agencies; 

(b) whether a number of cases of sale of 
adulterated rapeseed oil and other edible 
oils have come to light in various parts of the 
country; and 

(c) if so, the concrete steps Government 
propose to take to check the adulteration of 
edible oils and to take deterrent action 
against the guilty persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRI D.L.BAITHA) : (a) Yes, Sir. 

(b) Cases of adulteration of rapeseed oil 
have recently been reported in some areas 
of Calcutta, West Bengal. 

(c) All the StatesiUTs. have been re-
quested from time and again to keep a strict 
vigil on quality of food manufactured/sold to 
the consumers. They are asked time and 
again to intens~y the programmes of en-
forcement of provisions of the prevention of 
the Food Adulteration Act, 1954. 

Over-Bridges at Hapur, Moradabad and 
Ramnagar 

5055. SHRI HARISH RAWAT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is a proposal to con-
struct over-bridges on the railway crossings 
in Hapur, Moradabad and Ramnagar; 

(b) if so, whether over-bridges will be 
constructed on the said places during the 
current financial year; 

(c) if not, the reasons for delay and the 
steps proposed to be taken to construd 
them soon; and 

(d) the names of other places in Uttar 
Pradesh where over-bridges are proposed 
to be constructed during 1988-89? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRt MA-
HABIR PRASAD) : (a) and (b). The sanc-
tioned road-aver-bridge near Moradabad is 
in a advanced stage of construction and is 
expected to be completed during 1988-89. 
The State Government has not so far spon-
sored proposals for construction" of road-
over-bridges in Hapur and Ramnagar. 

(c) Does not arise. 

(d) In Uttar Pradesh 3 road-over-
bridges in replacement of level crossings at 
Sultanpur, Najibabad and Ballia have been 
sanctioned during 1988-89. Besides; 12 
such works at Banda, Moradabad, Kakori, 
Ghaziabad (Delhi-Bulandshaher Road) 
Meerut, Shahjahanpur, Sakoti-Tanda, Ah-
raura Road, Gonda, Mau, Deoria Sadar and 
Aishbagh (Lucknow) are in various stages of 
progress. 

Holiday Homes at Almora and Pithora-
garh 

5056. SHRI HARISH RAWAT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to 
construct holiday homes in the tourist hill 
centres of Almora and Pithoragarh in Uttar 
Pradesh: and 

(b) if so, the time by which the construc-
tion of holiday homes at these places is likely 
to be started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 
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Strike By Employ ... and Labour 
Organisations 

5057. SHRt HARISH RAWAT: Will the 
. Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether some employees and 
labour organisations of his Ministry had 
gone on strike in support of their demands 
during the last three years; 

(b) if so, the details thereof; 

(c) whether the principle of 'no wages 
for no work' for the period of the strike has 
been enforced uniformly on the employees 
and labourers of all these organisations who 
went on strike; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
information is being collected and will be laid 
on the Table of the Sabha. 

Seating up of Tourist Lodge at Ranlkhet 

5058. SHRI HARISH RAWAT: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether there is any plan to develop 
Ranikhet tourist spot and the golf ground 
located there; 

(b) if so, the details thereof and the time 
by which this plan is likely to be imple-
mented: 

(e) whether any proposal has been 
received from the State Government of Uttar 
Pradesh to set up a tourist lodge there WJth 
the cooperation of the India Tourism Devel-
opment Corporation and 

(d) if not whether Union Government 
propose to set up a tourist lodge there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM(SHRfSHIVRAJV. PATIL) :{a)to 
(d). The Central Department of Tourism 
ptOVides financial assistance for develop-

ment of tourism infrastrudura .at tourist 
centres on the basis of specific proposals 
received from the State Governments. The 
Department of Tourism has not received any 
proposal from the Government of Uttar 
Pradesh for central financial assistance for 
development of tourism infrastructure at 
Ranikhet. The ITOC also has not received 
any proposal from the Government of Uttar 
Pradesh to set up a Tourist Lodge w~h their 
cooperation at Ranikhet. 

[Eng/ish] 

Implementation of Package Benefit. for 
Doctors 

5059. SHRf MAHENDRA SINGH: Will 
the Minister of HEALTH AND FAMilY 
WELFARE be pleased to refer to the reply 
given on 1 August, 1988 to Starred Question 
No. 71 regarding implementation of package 
benefits for doctors and state: 

(a) whether in view of the delay in imple-
menting the various items of the agreement 
reached, following the doctors' strike last 
year, Government propose to give effect to 
the benefits that are likely to accrue to doc· 
tors With retrospective effect; 

(b) if so, from whICh date; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) to(c). There is no proposal to 
give restrospective effect to the package 
benefits announced last year for the doctors 
as delay in implementing certain items of the 
package is due to administrative formalities 
and constraints. 

Purchase of Westland Helicopters 

5060. SHRI MAHENDRA SINGH: 
SHRI S.M. GURADDI: 
SHRI G.S. BASAVARAJU: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(8) whetherW-30 Westland helicopters 
have been found suitable for IndIan condt· 
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tiona, both on technical and operational 
grounds; 

(b) if so, the opinion of experts in this 
regard; and 

(c) the reasons for the purchase of 
these helicopters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVAAJ V. PATIL ) : (a) 
and (b) Westland W·30 helicopter is type-
certified by Civil Aviation Authority of UK. 
The design airworthiness requirements of 
the UK Civil Aviation Authority are accept-
able in India. Westland W-30 helicopters are 
considered safe for operations with 
operational procedures laid down in the 
Flight Manual. 

(c) These helicopters were purchased 
to meet the requjrements of the Oil Sector 
and the non-oil Sector. 

Cancellation of Passenger Trains In 
Orissa and BlhQr 

5061. SHRI NITYANANDA MISHRA : 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the details of passenger trains 
cancelled dUring 1986 and 1987 in Orissa 
and Bihar together with the reasons therefor; 

(b) the number of trains out of them 
restored so far; and 

(c) when the remaining trains are ex· 
pected to be restored? 

THE DEPUTY MINISTER IN THE 
MINI$TRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (8) to (c). Trains are not 
runlcanceUed statewise. Hence, these sta· 
tistics are not maintained statewise. 

T.lchar-Sambalpur Railway Line 

S062. SHRI NITV ANANDA MISHRA 
:WNlthe Minister of RAILWAYS be pleased 

to state: 

(a) the physical and financial targets set 
during 1986 and 1987, separately for con-
3truction 01 Talcher-Sambalpur rail litle; 

(b) whether the targets could be 
achieved and if not, the shortfall duting each 
year; 

(c) the physical targets set and financial 
allocations made for 1988; and 

(d) the time by which the project is likely 
to be completed at the present rate of con-
struction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHAI MA· 
HABIA PRASAD) : (a) and (b). The physical 
targets, iA"terms of overall percentage prog-
ress, achieved during 1986-87 and 1987-88 
were 6.5% and 9% respectively. On the 
financial side, the outlays provided were Rs. 
2 crore in 1986·87 and Rs. 5 crare in 1987-
88, against which the expenditure actually 
booked was As. 1.87 crore and Rs. 3.21 
cro'e, respectively. 

(c) The physical target set for 1988-89 is 
14% and the outlay provided is As. 5 crore 

• 
id) Completion of the project will de-

pend on availability of resources in coming 
years. 

, 
Helicopter ServiC4 to Tourist Places In 

Orissa 

5063. SHRI NITYANANDA MISHRA : 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government have consid-
ered the desirability of introducing helicopt. 
service, particularly for the busy tourists to 
visit the places of tourist interests in Orissa; 

(b) ~ not, whether such an exercise is 
proposed 10 be undertaken; and 

(e) whether any helicopter service is 
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proposed to be introduced for important cit-
Ies in Orissa and if so, when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) 
to (c). MIs. Pawan Hans ltd. do not contem-
plate operating helicopter services on their 
own in the State of Orissa. They had how-
ever, offered a helicopter on lease to the 
Govemment of Orissa for operatin~ services 
as per their requirements. 

Development of Kolhapur Airport 

5064. PROF. MADHU DANDAVATE: 
SHRI V.N. GADGIL: 

WiH the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state : 

(a) whether Government of Maharash-
tra is improving the airfields at Solapur, 
Kolhapur and other places in the State and 
expecting to complete the work at Kolhapur 

• by 1 December, 1988; and 

(b) if so, whether Vayudoot service is 
proposed to be introduced to Kofhapur by 
December, 1988? 

THE MLNISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Sholapur airport has already been devel-
oped by the Government of Maharashtra 
and Vayudo01 services have been started 
from there. The State Government is devel-
oping kalhapur airport and the work is likely 
to be completed by the end of 1988. 

(b) Vayudoot has plans to airlink KoI-
hapur during the current Five Year Plan 
period subject 10 the availability of aircraft 
capacity and infrastructural facilities. 

[ Translation] 

locomotives and Modernisation of 
Railways 

5065. SHRI SHANTI DHARIW Al : Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are facing 
acute shortage of locomotives; I 

(b) if SO, the reasons therefor; 

(c) to what extent this shortage is due to 
short supply of the necessary parts; 

(d) whether the programmes chalked 
out by Government for modernisation and 
increase in technical facilities to provide 
better rail services during the Seventh Five 
Year Plan are being executed as per sched-
ule; and 

(e) if not, the concrete steps taken by 
Government to achieve the targets fixed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) to (c). Normally there 
is no gap between the demand and availabil-
ity of locomotives. However, during the busy 
season when actual demand exceed the 
planned target, temporary margInal short-
ages occur in diesel and electric locomo-
tives. 

(d) Yes, Sir. 

\ a) Does not arise. 

Factories Closed/Lockouts Declared 

5066. SHAI RAM BHAGAT PASWAN : 
Will the MInister of LABOUR be pleased to 
state: 

(a) the number of factorieslindustries 
which have been closed and lockouts de-
clared during 1988 so far, State-wise; 

(b) the number of factories out of them 
reopened, State-wise; 

(c)the nurnber of factories which are yet 
to be opened, State-wise; and 

(d) the steps taken by Government to 
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protect the interests of the workers? 

THE MINISTER OF LABOUR (SHRI 
BJNDESHWARI DUBEY) : (a) to (c). Based 
on the latest available information, a state-
ment on the numberof closures and lockouts 
declared, liftecLand continuing during the 
period January-June. 1988 is given below. 

(d) Closures and lockouts are regulated 

under the relevant provisions of the Indus-
trial Disputes Act, 1947, proposing or con-
tinuing an illegal lockout or threatening a 
closure is an unfair labour practice punish-
able u~ the 1.0. Act. The amendments 
proposed.. to tlte 1.0. Act also provide for 
enhardimsnt of penalties for iUegallockouts 
and ctosures. Government have also taken 
steps .to restart closed units through appro-
priate rehabifltation packages drawn up by 
Banks and Financial Institutions. 

STATEMENT 

Permanent Closures Lockouts 

State No. of State Declared Lifted Continuing at the 
Units end of June, 

1988 

1 2 3 4 5 

A.P. 2 A.P 3 2 

Gujarat 12 Assam 0 

Haryana 5 Bihar 5 2 3 

Kerala Gujarat 11 5 6 

. Maharashtra 9 Haryana 2 2 0 

Orissa Karnataka 7 6 

Punjab 3 Keraka 3 2 

Rajasthan 2 M.P. 2 

Tamil Nadu Maharashtra 17 3 14 

Rajasthan 10 4 6 

Tamil Nadu 7 3 4 

West Bengal 22 2 20 

Total 36 90 28 62 

Note: ·Is restricted to states which reported lock-outs/closures for the period under reference. 
Source: Labour Bureau, Shimla. 
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[Eng/ish] 

Un~thorlsed Construction .t Amrlta' 
Sher Gill Marg 

5067~ SHRI RAM eHAGAT PASWAN: 
Will the Minister of URBAN DEVELOP-
MENT be please<tto state the action taken 
by Government to demolish all the un-
authorised constructions raised by some 
house owners at Amrita Sher Gill Marg, New 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : New Delhi Munici-
pal Committee have reported that there are 
14 such cases in which notices have been 
served on the respective owners/occupants 
under the Punjab MUOIclpal Act. Un: 
authorised constructions have since been 
voluntarily removed by the OwnerslOccu-
pants in 5 cases. In the remaining cases, the 
owners/occupants have represented that 
the unauthorised construction, being very 
old, should not be demolished. This repre-
sentation is being examined and action to 
demolish them will be taken as provided 
under the building regulations. 

[ Trans/ation] 

Increase In Quota of Berths at Falza-
bad Railway Station 

5068. SHRt NIRMAL KHATRI: W,ll the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have received 
any representation to increase the quota of 
second class sleeper in Saket Express 
(Faizabad-Bombay VT) and the quota of AC 
sfeepercoaches in Ganga..Jamuna Express 
(83 UP) from Faizabad to Delhi, at Faizabad 
railway station; 

(b) if so, the action taken thereon; and 

(c) the existing quota of berths in Saket 
Express at this railway station? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAY (SHRI MAHABIR 
PRASAD) : (a) Yes, Sir. 

(b) A major share of the reservation 
quota available in Saket Express has al· 
ready been allotted to Faizabad station. It is 
not possible to increase it further by reducing 
thequotas of other stations where these are 
being fully utilised. The existing quota of 2-
AC Sleeper berths allotted to the station by 
83 UP Ganga-Yamuna Express is consid-
ered adequate to meet the present I~el of 
demand. 

(c) A quota of 8 First Class, 252 Second 
Class berths and 38 Second Class seats is 
being operated at Faizabad in Saket· Ex-
press. 

[English] 

Shatabdi Express 

5069. SHRI MULlAPPALL Y RAMA-
CHANDRAN: Will the Minister of RAil-
WAYS be pleased to state: 

(a) whether Government are consider-
ing Withdrawal of the recently introduced 
Shatabdi Express between New Delhi and 
Jhansl; 

(b) If so, the reasons therefor; 

(c) the average number of passenger 
traffiC per journey; 

(d) the total passenger capacity of the 
train; .. 

(e) whether any increase IS anticipated 
in the number of passengers using the train; 
if so, the details thereof; and 

(f) the effect of the introdudion of thIS 
train on the passenger occupation of the Taj 
Express? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (a) No, Sir. 
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(b) Does not arise 

(c) The average number of passengers 
boOked on the train from 1 st to 15th August 
was 356 in Up direCtion and 350 in the On 
direction. 

(d) The capacit~ is nearly 460 A.C. 
Chair Car seats. 

(e) There is adequate traffic potential for 
the train on. Delhi-Jhansi and even more 
when the train gets extended to Bhopal and 
plies during normal travel seasons. 

(f) There has been some reduction in 
the traffic booked by Taj Express 

World Bank Assistance for Jabalpur 
C"v to Augment Water Supply 

5070. SHAI AJAY MUSHRAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Madhya Pradesh Govern-
ment has submitted any proposal for aug-
mentation of the water supply to Jabalpur 
city by providing additional 12 MG of water 
per day with the assistance of World Bank' 
and 

(b) H so, the details thereof and the 
decision taken by UnIon Government to 
implement the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(S~RI DALBIR SINGH) : (a) Yes, Sir. 

(b) The detailed project report is 
awaited from the State Government. Before 
it can be posed to the World Bank, the 
Ministry of Urban Development, the Plan-
ning CommissioA and the Ministry of Fi-
nance have to apprDve the detailed project 
report. 

Underground Drainage Scheme tor 
Jabalpur 

I 5071. SHRI AJAY MUSH RAN :WiII the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government of Madhya 
Pradesh has sent any proposal for an under-
ground drainage scheme for the Jabalpur 
city to Union Government for consideration 
through the Central Public Health and Envi-
ronmental Engineering Organisation; 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) The Public Health Engineering 
Deptt. Goyernment of Madhya Pradesh 
have submitted a Sewerage and Sewage 
Disposal Project for Jabalpur at an esti-
mated cost of As. 19.04 crores for technical 
approval of the Central Public Health and 
Environmental Engineering Organisation in 
this Ministry. 

ic) Technical observations on the proj-
ect have been communicated to the Govt. of 
Madhya Pradesh for furnishing further de-
tails which are awaited. The preliminary 
sewerage network design using micro-com-
putsr has been completed in the Ministry on 
19.6.87. The final design of the sewerage 
system would be completed after the varified 
and updated field data are made available by 
the State Government to the Central Public 
Health and Environmental Engineering 
Organisation. 

Diversion of Puna-Deihl Fnghts 

5072. SHRI V.N. GADGtl : Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether during the last three 
months, the Pune-Delhi flights were de-
layed, diverted and routed through Nagpur~ 

(b) whether Government have received 
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comp1alnts In thIS regard; 

(c) If so, the reasons for delay with 
average delays; and 

(d) the steps proposed to be taken In the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION ANI) 
TOURISM (SHRI SHIVRAJ V. PATIL). (a) 
Yes, Sir 

(b) No. SIr. 

(c). Of the 92 flights of IC-450 (Pune-
Deihl) durrng the period May, 1988 to July 
1988 flights were delayed by one hour and 
fifty minutes on an average However the 
number of delays within the control of Indian 
Alrlrnes was only 3 

(d) h IS envisaged that with the forth-
coming augmentation of the fleet by A-320 
aircraft, It will be possible to restructure the 
schedule, providing for more time cushion 
and stand-by aircraft to reduce the conse-
que.ntlal delays 

Shuttle Service Between Kalyan-
Manmad-Dhound-Kalyan 

5073 SHRI S G GHOLAP Will the 
MInister of RAILWAYS be pleased to state 

(a) whether the trains running between 
Bombay-Kalyan are always over crowded 
and no seats are available In the trams 
between Bombay-Pune ana Bombay-Na-
slk; 

(b) whether there IS a persistent de-
mand from the public to Introduce both clock-
wISe and antlClock-wlse shuttle servICe be-
tween Kalyan-Manmad-Dhound-Kalyan. 
and 

(c) If so. the action taken thereon and rf 
not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA· 

HABIR PRASAD) : (a) and (b) No, Sir. 

(c) Does not anse 

Recruitment In Rail Coach Factory, 
Kapurthala 

5074 PROF. NARAIN CHAND PAR-
ASHAR Will the MInister of RAILWAYS be 
pleased to state 

(a) whether Government propose to 
ensure that the recrurtment to Natlonal/ 
Central ProJects like The Rail Coach Factory 
at Kapurthala IS made on a broad-based 
pattern and the neighbouring States of J & K 
, Himachal Pradesh and Haryana also stand 
to benefit In addition to Punjab In which the 
fadory IS located, and 

(b) If so, the likely date by which It would 
be done and the present pattern, rules and 
r ;qulatlons followed for recrUitment of 
skilled, semi skilled and administrative class 
III & IV personnel? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) (a) and (b) In so far as 
new Railway projects Irke the Rail Coach 
Factory at Kapurthala IS concerned, instruc-
tions were Issued In 1984 that for Inrtlal 
recruitment In such unrts efforts should be 
made by the Railway Administrations to 
employ local people to a certain extent sub-
Jed to being otherwise eligible and suitable 
In regard to educational and technical quali-
fications, age, etc 

Out of the total of approximately 2150 
staff recruIted for the Rail Coach Factory till 
August, 1988, approximately 1250 belong to 
Punjab and the rest belong mostly to neigh-
boUring States Similarly out of the approxI-
mately 5000 Group C staff recrUited through 
Railway RecrUitment Boards at Chandrgarh 
and Jammu & Kashmir, approximately 180 
belong to Punjab and the rest belong to 
mostly neaghbourrng States. Thus It Will be 
seen that recruitment pattern, rules and 
regulatIOns already being followed allow for 
a broad based pattern, as far as skilled. 
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Class III and Class IV personnel is con-
cerned. There is no direct recruitment to 
semi-skilled posts as they are entirely filled 
by promotion. 

Primary Health Centres 

5075. SHRI SYED SHAHABUDDIN : 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the total number of Primary Health 
Centres in the country as on 31 March, 1988 
with State-wise break-up; 

(b) the number of sub-centres in the 
country on that date with break-up, State-
wise; 

(c) the total number of pnmary health 
Centres estimated to cover the national tar-
get of one Primary Health Centre for every 
20,000 population by the end of the Seventh 
Five Year Plan w~h break-up, State-wise; 
and 

(d) the number of PHCslsub-centres 
due to be established, State-wise, during the 
current financial year? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA) : (a) and (b) Statement-I showing 
State-wise number of Primary Health 
Centres and sub-centres functioning in the 
cOlJntry as on 31 st March, 1988 is given 
below: 

(c) According to the Mid' 87 population, 
about 21666 PHCs are required to achieve 
the national norms of one PHC for every 
30,000 population In general rural areas and 
one PHC for 20,000 population in triballhilly 
areas. Statement-II showing state-wise 
number of PHCs likely 10 be put in position by 
the end of the Seventh Five Year Plan is 
given below. 

(d) State-wise number of PHCs and 
sub-centres proposed to be established 
during 1988-89 is given in Statement -III 
below. 

STATEMENT 

StatelUTs Primary Health Centres Sub-Centre 

2 :3 

1. Andhra Pradesh 1283 7894 

2. Arunachal Pradesh 20 125 

3. Assam 390 3144 

4. Bihar 1555 10449 

5. Goa 19 .155 

6. Gujarat 632 6306 

7. Haryana 303 2050 

8. Himachal Pradesh 156 1042 

9. J&K 203 1054 

10. Karnataka 545 5714 
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11. Kerala 595 3874 

12. Uadhya Pradesh 1034 8915 

13. Uaharashtra 1539 9238 

14. Uanipur 49 389 

15. Meghalaya 53 301 

16. Ulzoram 31 196 

17. Nagaland 27 201 

18. Orissa 717 4926 

19. Punjab 1856 2753 

20. Rajasthan 598 4792 

21. Sikklm 20 122 

22. Tamil Nadu 838 7700 

23. Tripura 49 337 

24. Uttar Pradesh 2476 20153 

25. West Bengal 1411 7689 

26. A & Nisland 13 57 

27. Chandigarh Nil 12 

28. 0& N Haveli 4 22 

29. Delhi 8 42 

30. Lakshadweep 7 14 

31. Pondicherry 18 73 

Total 16449 109644 
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STATEMENT-II 2 

Sta1elUTs 16. Mizoram 37 

2 17. Nagaland 33 

1. Andhra Pradesh 
\, 

1705 18. Orissa 984 

2. Arunachal Pradesh 25 19. .Punjab 2036 

3 Assam 437 20. Rajasthan 11~ 

4. Bihar 2296 21. Sikkim 20 

5. Goa 22 22. Tamil Nadu 1493 

6. Gujarat 1000 23. Tripura 47 

7. Haryana 375 24. Uttar Pradesh 3669 

8. Himachal Pradesh 200 25. West Bengal 1660 

9. J& K 323 26. A & N Islands 11 

10. Karnataka 1170 27. Chandigarh 3 

11. Kerala 1032 28. D & N Havel; 3 

12. Madhya Pradesh 1411 29. Delhi 8 

13. Maharashtra 1800 30. Lakshadweep 7 

14. Manipur 64 31. Pondicherry 20 

15. Meghalaya 54 Total 23095 

STATEMENT ·111 

StatellJTs Primary Health Centres Sub-Centres 

2 3 

1. Andhra Pradesh 200 1000 

2. Arunachal Pradesh 4 30 

3. A$sam 55 1000 

4. Bihar 400 2000 

5. Goa 2 2 
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2 3 

6. GUJarat 1"80 300 

7. Haryana 30 150 

8. Himachal Pradesh 35 225 

9. J& K 60 400 

10. Karnataka 300 800 

11. Kerala 200 500 

12. Madhya Pradesh 200 1500 

13. Maharashtra 91 

14. Mampur 13 21 

15. Meghalaya 6 70 

16. Mlz.oram 3 12 

17. Nagaland 4 25 

18. Onss.a 100 600 

19. Punjab 85 50 

20. Rajasthan 175 1000 

21. Stkklm 5 

22. Tamil Nadu 325 500 

23. Tnpura 4 75 

24. Uttar Pradesh 550 1500 

25. West Bengal 125' 5500 

26. A & N Islands 20 

27. Chandtgarh 

28. 0& N Havell 3 
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29. Delhi 

30. Lakshadweep 

31. Pondichercy 2 

Total 3151 

Wrong Billing by ITDC Hotels 

5076. SHRI H.N. NANJE GOWDA: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether billing system by machines 
has not been intrOduced in some of the ITOC 
hotels in Delhi; 

(b) if so, whether complaints of wrong 
billing and recovery of excess charges from 
the customers etc. have been received; 

(c) if so, the facts thereof; and 

(d) the action proposed to be taken in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
Out of the 8 hotels uperated by ITDC in Delhi, 
billing system by machines has so far been 
Introduced ;n four hotels, namely. Ashok, 
Samrat, Kanishka and Ashok Yatri Niwas.ln 
the remaining four hotels, namely, Janpath, 
Lodhi, Ranjit and Qutab, billing is done 
manually. 

(b) to (d). During 1988·89 (upto 31 s1 
August, 1988) 14 complaints were received 
of wrong billing in Janpath and Lodhi Hotels. 
The refund of excess charges in all the 
complaints has been madelbelna made 
except in one case which is under investiga· 
tlon. As the complaints relate to manual 
billing, the staff of the Bifling Department has 
been instruded to be vigilant in future. 

3 
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Government Accommodation in 
Karnataka 

5077. SHRI H.N.NANJE GOWDA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Central Government em-
ployees posted in different Central Govern-
ment offices located in Bangalore and else- , 
where in State of Karnataka are facing hard-
ships for want of Government accommoda-
tion; 

(b) if so, the number of persons who are 
on the waiting list; and 

(c) the action proposed to be taken in 
this re~ard? 

THE MINISTER OF STATE IN THl-
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). Except at 
8angalore, general pool residential accom-
modation for Central Government employ-
ees is not available in any other place in the 
State of Karnataka, There are 1267 Central 
Government employees on the waiting list of 
different types at 8angalore. 184 quarters of 
different types and 30 hostel units are at 
present under construction at Bangalore. In 
additIon 30 acres of land is available at 
Mysore and proposals for construction of 
quarters are under finalisation. 

Helicopter Service from Bombay 

5078. SHRI PRATAPRAO B. 
BHOSAlE : Will the Minister of CIVIL AVIA· 
TION AND TOURISM be pleased'to state: 
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(a) whether Government propose to 
start helicopter service from Bombay airport 
for short distance journeys; , 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the names of the places in Mahar-
ashtra which have been connected through 
helicopter service till 30 June, 1988? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a)to 
(c). Pawan Hans ltd. do not contemplate 
operating passenger helicopter services in 
Bombay on their own. The company has, 
however, offered a Westland helicopter on 
lease to Maharashtra Tourism Development 
Corporation for services in Bombay. 

Recovery of Dues by Land and Devel. 
opment Office 

../ 5080. DR. A.K.PATEL: WiIl'the Minister 
of URBAN DEVELOPMENT be pleased to 
refer to the replies given on 23 November, 
1987 and 28 March, 1988 to usa Nos. 2455 
and 5008 respectively regarding recovery 
and dues by Land and Development Office 
and state: 

(a) whether the requisite information 
has since been collected; 

. (b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STArE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). The 
information is still being collected and com-
piled. It will be laid on the Table of the Sabha 

(d) No helicopter passenger services soon. 
are presently being operated in Maharash-
tra. 

Air Service Between Nagpur-A,.nan· 
gabad-Pune-Bombay 

5079. SHRI PRATAPRAO B. 
BHOSALE : Will the Minister of CJVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
provide an airline service enroute Nagpur-
Aurangabad-Pune-Bombay and vice-versa; 

(b) if so, th& details thereof; and 

(c) it not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
No, Sir. 

(b) Does not arise. 

(c) Jndian Airlines has acute shortage of 
aircraft capacity at present. 

LeglslaUl)n for Hotels 

5081. SHRI SHANT ARAM NAIK : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there exists any Central 
Legislation providing for classification of 
hotels; , 

(b) ~ not, the baSIS on which hote1s in 
India area classified; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
No, Sir. The Department of Tourism has a 
scheme for the classification of hotels under 
1 to 5 & 5-star(Deluxe) category. In this 
regard gUidelines have been provided. The 
approved/classified hotels become entitle 
for the grant certain taxlfiscaf and other 
incentives. 

(b) and (c). For classification of hotels, 



317, Wrinen Answers BHADRA 14, 1910 (SAKA) Written AnswEVS 318 

the Department of Tourism has prescribed! 
criteria for different star categories. The 
actual star category of a hotel is determined 
after its inspection by the Hotel & Restaurant 
Approval & Classification Committee set up 
in the Department. The powers to classify 
hotels of 1 and 2 staf\categories have been 
delegated to the State GovernmentlUnion 
Terrhory. 

Consultancy by Rites About Railway 
Projects ' 

5082. SHRI SHANTARAM NAIK : Will 
the Minist9l' of RAILWAYS be pleased to 
state: 

(a) whether the Rail India Technical and 
Economic Services Ltd. has provided con-
sunancy to the Railways about projects in-
cluding conversion of Miraj-Vasco section; 

(b) if so, the names of the projects in 
respect of which recommendations of the 
RITES have been accepted during the last 
three years; and 

(c) the names of the remaining proj-
ects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (a) Yes, Sir, b~t not for 
Mlraj-Vasco conversion. Hdwever, Rail In-
dia Technical and EconomIc Services 
Ltd.(RITES) has carried out a study for the 
Mormugao Port Trust which deals with the 
question of the conversion of the Metre 
Gauge connection to Goa port including 
Mlraj-vasco section. 

(b) Statement -I is given below. 

~c) Statement -II is given below. 

STAl£MENT .. 1 

i) Railcum road bridge across river 
Brahmputra near Jogighopa 

ii) New Passenger terminal for 
Bombay area at Kurla. 

iii) Setting up of new Rail Coach 
Factory at Kapurthala 

iv) Inland Container Depot at Tugh-
lakabad. 

v) Setting up.of Central Institute for 
manufacture, repair and mainte-
nahes technology. (UNOP). 

STATEMENT ·11 

i) Khurda road-Bolangir new rail 
line. 

ii) Udhampur - Kazigund survey for 
new line. 

Compensation paid for Property lost In 
Railway Custody 

5083. SHRI SOMNATH RATH: Will the 
Minister of RAILWAYS be pleased to slate: 

(a) The total amount paid by the rail-
ways during 1986-87 and 1987-88 as com-
pensation for the property I'lst under their 
custody, y~r-wise; and 

(b) the steps being taken by Govern-
ment to minImise such incidents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI ~A­

HABIR PRASAD) : (a) During 1986-87 Rs. 
42.43 crores and 1987-88 Rs. 33.34 crores 
were paid towards compensation for the 
loss/damage to goods booked, for carriage 
by the Railways. . 

(b) Railways are relentlessly striving to 
secure safety of goods entrusted to them for 
carnage and to ensure that consignments 
reach their destination without pilferage or 
damage. For this purpose, various preven-
tive measures are adopted which include. 
proper ~ackaging, marking and labelling of 
consIgnments, proper pad-locking of brake 
vans and luggage vans, using of commer-
CIally tit wagons, escorting of goods trains by 
Railway Protection Force in vulnerable ar-
eas, surprise checks and close liaison and 
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coordination between Railway Protec-
tion Force and State Railway Police etc. ' 
Speedy despatch of goods by Block rakes is 
being done to avoid loss and damage in 
transit. 

All these measures have shown a con-
siderable reduction in the regtstration and 
payment of compensation claims, in the past 
two years. 

Exploitation of Labour From Orissa 

5084. SHRI SOMNATH RATH:Willthe 
. Minister of LABOUR be pleased to state: 

(a) whether Government have received 
any complaint about the labourers from 
Orissa being exploited and victimised by the 
middlemen for sending them abroad; 

(b) if so, whether any enquiries have 
been made as to how many such workers 
from Orissa are staying in Delhi in order to go 
aborad in search of employment; and 

(c) the steps taken against the Con-
struction Companies for not sending the 
Labourers who are wa~ing for months to-
gether though their interview had been con-
ducted long ago? 

THE MINISTER OF LABOUR SHRI 
BINDESHWARI DUEBY) : (a) Yes, Sir. 

(b) Construction companies get work-
ers from all States induding Orissa to work 
on their Projects aborad or in India. They 
deploy workers aoorad on their projects as 
per their requirements. Since the number of 
such workers is large, it is not possible tQ 
conduct enquiries s to how many workers 
are waiting to go aborad for work. 

(c) Under the Emigration Act. 1983 the 
Govemment cannot jnterven in the selection 
process or the actual deployment of workers 
by these Construction Companies. How-
ever, the specific complaints of exploitation 
of workers are investigated as and when 
received if these are cognisable under law. 

Development of Bhubaneswar AIrport 

5085. SHRt SOMNATH PATH: Win the 
Mioisterof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the amount sanctioned and spent so 
far for the development of Bhubaneswar 
airport; and 

(b) whether the Airport at Bhubaneswar 
is going to be utilised for International flying, 
if so, when? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) A 
sum of Rs. 2421akhs was sanctioned for the 
development of Bhubaneswar airport. The 
sanction is being revised to Rs. 575 lakhs in 
view of increased scope of work. As on 
31.7.88, an amount of As. 394.15 lakhs has 
been spent on this project. 

(b) No, Sir. 

Occupation by Railway Land by Indus-
trial Houses at Bombay and DeIhl 

5086. SHRI PARKASH V. PATIL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that railway land 
in Bombay and Delhi continues to be under 
the occupation of industrial houses; 

(b) if so, the particulars of the industries, 
the area occupied and since when the land 
is under their occupation; 

(c1 the efforts made from time to time 
during the last three years to get the land 
vacated; and 

(d) the area of railway land got cleared 
during the last three years from un-
authorised occupation of Jhuggi dwellers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF. RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes, Sir. 

(b) (i) Mis. Kirit Enterprises are in a 
unauthorised occupation of 
8492.43 sq. metres of railway 
land since July, 80. 

(ii) Mis. Oriental Buildings & Flur-
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nishings Co. ltd. are in un-
authorised occupation of 
2293.50 sq. metres of railway 
land since January, 83. 

(iii) MIs. Nathani Steel Co. ltd. 
have been licensed 4062 sq. 
metres of railway land since 
January, 72. 

(c) Legal proceedings have been initi-
ated and the cases are pending in the Court 
of Estate Officer/Cl1y Civil CourtlHigh Courtl 
for items b (i) & b (ii). 

(d) 7.45 Hectares. 

Survey of Passenger Traffic of Local 
and Suburban Trains of Bombay 

5087. SHRI PARKASH V. PATIL: W," 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether any survey has been con-
ducted to assess the passenger traffic on 
local and suburban trains of Bombay; 

(b) if so, whether there has been a 
substantial increase in the number of com-
muters; 

(c) if so, whether Government propose 
to introduce more suburban trains; and 

(d) if so, the details of steps taken In this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIA PRASAD): (a) Yes, Sir. 

(b) Yes, Sir. The suburban traffic in 
Bombay area has grown at an annual rate of 
about 5.5 percent during the last two years. 

(c) and (d). 9 new services have re-
cently been introduced. 

Food Rendered Unfit for Human 
Consumption 

5088. SHRI PRAKASH V. PATIL: Will 
the Ministerof FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the quantum and value of100dgrains 
rendered unfit for human consumption dur· 
ing the years 1985, 1986, 1987 and 1988 so 
far; 

(b) the quantum of wheat damagedl 
salvaged and destroyed; 

(c) whether measures were taken to 
ensure that such foodgrains did ~ot find their 
way Into the market and sold by unscrupu-
lous traders; If so, the details thereof; and 

(d) whether any report was received 
about the misuse of this wheat, if so, the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) The quantity 
and value of foodgralns which got damaged 
and declared unfit for human consumption 
due to rainS, floods and cyclones during 
storage, transit and multiple handling during 
the last three financial years with Food Cor-
poration of India, the main public agency 
handling Government stocks are as under:-

Year Oty. of foodgrains Value (in Rs. Average stock %age 0; damage 
(in lac Mrs) trans- craTes) after holding by Fel to average sIOck 
ferred from sound deducting (in lac MTs.) holdlhg 
to damag9d grains realised valu~ 

1 2. 3 4 5 

1984-85 0.65 7.77 163.15 0.40 

1985.-86 0.87 11.54 \.76.47 0.49 
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1 2 3 4 5 

1986-87 1.08 9.70 16i.91 0.64 

1987-88 The accounts have not yet been finalised. 

. (b) The year-wise quantity of wheat damaged/destroyed, obtained on salvaging in the last 
three years is given as under:-

Quantity of wheat transferred from sountJ to damaged 
grains. (In Lakh tonnes) 

1984-85 

1985-86 

198~7 

(c) The damaged foodgrains catego-
rised as fit for cattle feed/poultry feedlindus-
trial use/manure are in the first instance 
offered to the State Governments or their 
agencies. H the State Governments are not 
interested in the purchase, then these are 
offered to the parties registered with the Fel 
for specific usage. The State Government 
authonties are Informed of the sale of the 
damaged foodgrains and are requested to 
ensure that the damaged foodgralns are not 
mis-used by being put mto circulation for 
human consumption. 

(d) The Department of Food is not 
aware of any such report. 

Loss of Foodgrains in FCI Godowns 

5089. SHRI PRAKASH V. PATIl: Will 
the Minister of FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) the storage godowns of the Food 
Corporation of India where losses of 
foodgrains procured are higher than the 
norms set therefor; and 

(b) the special measures being contem-
plated in these god owns to reduced the 
losses? 

THE DEPUTY MINISTER IN THE 

0.26 

0.31 

0.695 

MINISTRY OF FOOD AND CIVIL SUP-
PLies (SHRI D.L. BAITHA): (a) The storage 
shortages are dueto varIOUS factors such as 
driage, internal transportation, birds & insect 
infestations etc. during storage. F.C.I. has 
not fixed any norms for such losses. 

(b) The Food Corporation of India has 
taken various measures like proviSion of 
weigh- bridges for undertaking 100% weigh-
ment, stnct enforcement of quality supervI-
sion dUring purchase specially for moisture 
content In paddy, reduction In quantum of 

~ filling to avoid bursting of bags, Improvement 
in size and texture of gunnies, effective 
preservation measures (4'Hmg storage, 

.phYSical verification of the stocks, introduc-
tion of machIne stitdllng, tIghtenIng of secu-
rity measures and surprise checks. 

Agro-Aviation Base In Kerala 

5090. SHRI VAKKOM PU-
RUSHOTHAMAN: 

SHRI G.M. SANA TWALlA. 
SHRI MURLIOHAR MANE: 

, 
Will thf} MInister of CIVIL AVIATION 

AND TOURISM be pleased to state: 

(a) whether the agro-aviation unit has 
been taken over by Vayudoot from the Min-
istry of Agriculture; 
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(b) if so, the country wide agro-
operation proposed to be undertaken by 
Vayudoot; 

(c) whether there is any move to estab-
lish more bases for the operation of its fleets 
in different parts of the country; . 

I, 

(d) if so, whether any such base is 
proposed to be set up in Kerala; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVJATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) 
Vayudoot has taken over the Agro-aviation 
operations. 

(b) and (c). Yes, Sir. Vayudoot has 
proposals to improve upon the level of 
operations by establishing more operational 
bases. 

(d) and (e). Yes, Sir. The location of the 
base has not been decided. 

Underground Railway Lines 

5091. SHRI AMARSINH RATHAWA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the work on the under-
ground railway in Calcutta has been com-
pleted; 

(b) if not, the progress made so far, 
when it is likely to be completed and the 
approximate expenditure to be incurred; 

f 

(c) whether there is any proposal to 
construct underground circular rail lines in 
other cities also; 

(d) if so, the details thereof; and 

(e) the progress made so far in this 
dIrection? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-

HABIR PRASAD): (a) No, Sir. 

(b) Two separate sections, viz. Dum 
Dum to Belgachia and Esplanade to Tol-
Iyganj, measuring about 10 kms. 1n length, 
have.so far been completed and opened for 
traffic. The remaining portion from Belgachia 
to Esplanade is expected to be completed by 
June, 1991, subject to the immediate hand-
ing over of the remaining 12 plots of land, 
"equired for the construction of Metro Rail-
way, by. the State Government of West 
Bengal. Sanctioned cost of the project is Rs. 
864 crores. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Opening of Medical Colleges Alongwlth 
Hostel In Rural Areas 

. 5092. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government have any 
concrete plans for opening medical colleges 
with hostel facilities in rural areas; 

(b) whether there is any proposal to set 
up hostels in such areas of the country 
where volun!ary organisations have already 
set up medical colleges; . 

(c) if so, the salient features thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): (a) The Central Government does 
not have any proposal for opening of medical 
colleges with hostel facilities in rural areas. 

(b) No, Sir. 

(c) Does not arise. 

(d) The question regarding setting up of 
hostel facilities has to be considered by the 
State Government or Voluntary Organisa-
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tions under whose control the medical col-
leges function. 

Pre-Clinical Trials of Leprosy Vaccine 

5093. SHRI BALA$AHEB VIKHE PA-
TIL: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Central Drug Research 
Institute, Lucknow has lately developed an 
effectwe leprosy vaccine; • 

(b) If so, whethflr the vaccln~ has suc-
cessfully passed throuah tre pre-cllmcal 
tnals; 

(c) if so, the details thereof. and 

(d) the advantages of thIs new vaccme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHAI MOTILAL 
VORA): (a) Yes, Sir. 

(b) and (c). The toxicologICal review 
panel of I.C.M.R has asked CDR I, 
Lucknow to furnish more pre-cllOical data for 
further evaluatIOn. 

(d) The advantages of this new vaccine 
have not yet been evaluated. 

Use of New Ty", of Drugs to Control 
Blood Pressure 

5094. SHRt BALASAHEB VtKHE PA-
TIL: Will the MInister of HEALTH AND 
FAMILY WELFARE be pleac;ed to stat,.,. 

(a) whether Government have seen the 
press reports that doctors til the U.S.A. have 
recommended changes tn the life-style and 
useof new types of drugs to help control hJgh 
bfood pressure; 

(b) if so, whether Government have 
taken any steps to make use of this process 
in the treatment of high blood pressure; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
~ FAMtL Y WELFARE (SHRI MOTILAL 

VORA): (a) to (c). Reports appear from time 
to time In the press regarding the newly 
discovered drugs for high plood Pressure 
and other cardiac ailments. Some of these 
new dIscoveries are under vanous stages of 
clinical Investigations. The advocated life 
style to prevent cardiac ailments such as 
refraining form worries, avoiding a fast pace 
of Itfe, aVOiding rich foods containing 
Cholostral, and Sodium and refraining from 
smoking IS also medically recommended in 
our country 

Delay in Flight No. IC-487 

5095 SHRI BHADRESWAR T ANTI: 
Will the Minister of CIV::'" AVIATION AND 
TOURISM be pleased to state' 

(a) whether Flight No. IC-487 from Deihl 
to Guwahatl vIa Patna was delayed In DeIhl 
for 2112 hours on 19 July, 1988, 

(b) If so, the reasons therefor, 

(c) whether the same flight was 
cancelled at Patna; and 

(d) If so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) 
and (b). On 19th July, 1988 the aircraft 
scheduled to operate IC-487 had to operate 
flight IC·40SA on the route Deihl-Bombay for 
transportatIOn of Hal's The flight was de-
layed by 1 hour 50 minutes as the alternative 
aircraft arranged by rescheduling was re· 
qutred to operate an earlier flight. 

(e) Yes, S.r. 

Cd) The flight was cancelled as the run-
way lights were not visible. 

Procurement 0' F.oodgratns 

5096. SHRIMATI JAVANTI·PATNAIK: 
Will the MinIster 01 FOOD AND CIVIL SUP-
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PLIES be pleased to state the quantum of 
different foodgrains procured during the 
year 1987-88? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRID.L:'BAITHA):Outofthe 1987-
88 crops, 135.92 lakh tonnes of foodgrains 
have been procured, till 26th August, 1988, 
by the public procuring agencies. 

Mountaineering, Trekking and Adven-
ture Tourism 

5097. SHRIMATI JAYANTI PATNAIK: 
Will the Minrster of CIVIL AVIATION AND 
TOURISM be pleased to stafe: 

(a) whether Government have t",ken 
steps to promote mountaineering, trekkrn~ 
and adventure tourism In the country; 

(b) if so, the details thereof; 

(c) whether All India meets are ar-
ranged therefor; and 

(d) the details of steps taken by different 
State Governments to promote mountain-
eering, trekking and adventure tounsm? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) The Central Govp.rnment has set up 
an Institute of MOllntaineering and Skiing at 
Gulmarg (J&K). The Central Government 
has sanctIOned Rs. 20.90 lakhs for the de-
velopment of Auli-Joshi Math in U.P. as 
Winter Sports Resort. The State of J&K has 
been assisted in introducing Heli-Skiing in 
Kashmir Valley. 

Proposals from Government of Sikkim, 
Himachal Pradesh, Kerala and Tamil Nadu 
tor construction of trekkers huts and trekking 
equipment have been sanctioned. 

(c) The Government of India has set up 
a Himalayan Tourism Council, which has 

representatives of various cOncerned Minis-
tries and Himalayan States as well as Travel 
Agents and other organisations. The first 
meeting of this Council was held in March, 
1986, second meeting in January, 1987 and' 
third meeting in May, 1987. 

(d) The State Governments are taking 
vanous steps to promote mountaineering, 
trekking and adventure tourism in their 
States and for ~ome of the schemes they 
seek the central assistance. 

Expansion of Public Distribution 
System 

5098. SHRIMATI JAYANTI PAT-
NAIK: 

DR. KAUPASINDHU SHOI: 
SHRI SRIKANTA DATTA 

NARASIMHARAJA 
WADIYAR: 

Will the Minister of FOOD AND CIVil 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
bring more items under the Public Distribu-
tion System, If so, the details thereof; 

(b) whether Government also propose 
to expand Pubhc Distribution System net-
work by opening more Fair Price Shops; and 

(c) if so, the number of Fair Price Shops 
proposed to be opened during the current 
year, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.L. BAfTHA): (a) The Central 
Government has undertaken the responsi-
bility for supply of seven essential commodi-
ties, viz. wheat, rice, levy sugar. imported 
edible oils, kerosene oil, soft coke and con-
trolled clOth to the StateslUTs for distribution 
through the network of the Public Distribu-
tion System. The Governments of Statesl 
UTs, are however, free to include any other 
item under the Public Olstribution System. 
which they consider essential and for which 
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they can make procurement and distribut.ion 
arrangements on their own. Many of the 
StateslUTs are distributing additional com-
modities, such as, pulses, toilet soap, tea, 
spices etc. through the outlets of Public 
Distrbution System. 

(b) and (c). The responsibility for open-
ing of new fair price shops in their respective 
areas lies with the concerned State Govern-
mentsJU. T. Administrations. The States! 
UTs have been advised. from time to time, 

for -opening additional fair price shops in the 
hitherto unserved and under-served areas 
so as to provide easy physical access to the 
consumers. They have also been advised to 
introduce mobile vans for covering inacces-
sible far-flung, rural and tribal areas for dis-
tnbution of essential commodities to the 
consumers. 

A statement indicating State-wise 
number of fair price shops to be opened 
during the current year is given below. 

STATEMENT 
Unit": Numbei 

Code Name of the AAnual target for opening 
No. StatelU.T. new FPS during 1988-89 

(Aprtl-March) 

1 2 3 

01. Andhra Pradesh 108 

02. Arunachal Pradesh 30 

03. Assam 230 

04. Bihar 50 

OS. Goa 15 

06. GUJarat NIL 

07. Haryana NIL 

08. Himachal Pradesh NIL 

09. Jammu & Kashmir 40 

10. Karna1aka 300 

11. Kerala NIL 

12. Madhya Pradesh 600 

13. Maharashtra 400 

14. Mantpl" 50 

15. Meghalaya NIL 
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2 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh. 

28. D & N Havp.li 

29. Daman and DIu 

30. Deihl 

31. Lakshadweep 

32. Pondlcherry 

Total 

Acquisition of Land for Bhubaneswar 
Airport 

5099 SHRIMATI JAYANTI PATNAIK: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Bhubaneswar has been 
identified as one of the locations for Interna-
tional Airports; 

(b) n so, the total private and Govern-
ment areas acquired for the establishment of 

3 

25 

60 

50 

NIL 

100 

30 

NIL 

20 

2000 

150 

5 

10 

2 

NIL 

100 

2 

10 

4387 

the airport; 

(c) the rate at which compensation ;s 
proposed to be paid to the affected persons; 

(d) the details of the other areas pro-
posed to be acqUlred~ and 

(e) the time by which the construction 
work IS expected to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
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TOURISM (SHRl SHIVRAJ V. PATIL): (a) 
No,Sir. 

(b) to (e). Do not arise in view of answer 
at (a) above. 

Travel Agents In Bangatore City 

5100. SHRI V.S. KRISHNA IVER: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the number of travel agents au-
thorised to book Indian Airlines, Air IndIa and 
Vayudoot tickets in Bangalore City: 

(b) whether there is a need to appoint 
some more travel agents In Bangaloie City in 
view of the Increase in air traffic: and 

(c) if so, the numbp.r of npw travel 
agents proposed to be appointnd? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
SHIVRAJ V. PATIL): (a) The number of 
travel agents authorised 10 book tickets of 
Indian Airlines and Vayudoot are: 

Indian Airlines' 24 

Vayudoot 7 

As regards Air India, the information is 
being collected and will be laid on the Table 
of the Sabha. 

(b) and (c). IndIan Arrhnes has not as-
sessed its final rpquirements of travel agents 
in 8angalore Cit~·. Vayudoot has no pro-
posal. 

As regards Air India, the information is 
being collected and will be laid on the Table 
of the Sabha. 

Budgetary Suppnrl to Nation8r Airports 
Authority 

5101. SHRI V.S. KRISHNA IYER: Will 
the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: • 

(a) whether Government are giving any 
budgetary support to the National Airports 
Authority for maintenance of the airports; 

(b) if not, whether there is any proposal 
to give budgetary support to the National 
Airports Authority; 

(c) whether there is any proposal to 
permit the National Airports Authority to 
charge the user airline for the services ren-
dered; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). It is proposed to give a budgetary 
s"pr0rt of Rs. 350 crOTes to the National 
AIrports Authority dunng the current finan· 
clal year for expansion of facilities at 
D,mapur airport. 

(c) and (d). Under the National Airports 
I\ct·198S, the National Airports Authority is 
leVYing various charges namely Route Navi-
gation Facility Charges, Landing Charges 
and Terminal Landing Charges for the serv· 
Ices rendered 10 the airlines for safe air 
navigation and use of airport facilities. These 
charges are revewed from time to time. At 
the tIme of reVISion of the charge, the Interest 
of the users are also given due considera--
lion. 

Body Scan In Nlmhans 

5102. SHRI V.S. KRISHNA IYER: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether National Institute of Mental 
Heatth and Neu~o Sciences, Bang~lore is 
.equipped with Body Scan; 

(b) if not, whether Government propose 
to provide Body Scan equipment at the s~id 
ms1itl,lte; and 

(c) if so, the steps taken in this regard? 
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THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI MOTllAL 
VORA): (a)to(c). National 'nst~uteof Mental 
Health and Neuro Sciences Bangalore has 
one head scanner procured in the year' 981. 
Besides this, the Governing Body of the 
Institute in its meeting held on 14.7.1988, 
endorsed the n~d for a total body Scan for 
the Institute and suggested that efforts be 
made by NIMHANS to procure the Scan 
through foreign aid scheme or some other 
source. 

Stoppage of Krishna Express and 
Narsapur Express at Raiglr Station 

(S.C. Railway) 

5103. SHRI M. RAGHllMA REDDY: 
Will the MinisterofRAILWAYSbe pleasedto 
state: 

(a) whether Government are ali/cHi'" that 
the pilgrims who go to Yadagiriautta from 
Bhongir railway stallon have to face a lot of 
inconvenience; 

(b) if so, whether there is any proposal 
to provide for a stoppage of the Krishna 
Express and the Secunderabad-Narsapur 
Express at Raigir Station with a vIew to 
provide the facility to the public; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) to (c). One P,')If of 
passenger trains and another pair of fast 
passenger trains are already stoppin!) at 
Raigir. 

Inquiry into Lagos Incident 

5104. SHRI SANAT KUMAR MANDAL: 
Will the Minister of C1VIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Govornment had ordp.red 
an inquiry into the "lagos incident" ne:lrly a 
year ago, which left the Air India crew bitter 
at the end and thA airline poorer by Rs. 70 
lakhs; 

(b) if so, its outcome; and , 
(c) whether the respons;bil~y into the 

roles of various agencies involved in what 
really happened before, during and after the 
incidents, has been fixed and appropriate 
action taken; if so, what? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SH1VRAJ V. PATll): (a) to 
(c). One Air India aircraft operating on the 
route Bombay-Nairobi-Logos was detained 
at Logos in August, 1987. On account of the 
detention of the aircraft Air India sufiered 
loss of some revenue. The matter is receiv-
ing appropriate attention. 

Funds A ~loc2ted to Hospital Services 
Consultancy" Corporfttion 

5105. CH. RAM PRAKASH: Will the 
~.1Inistor of HEAL TH A~JD FA~1IL Y WEL-
FARE be plp.aser:i to state: 

(a) the services provided by the Hospi-
tal Services Consultancy Corporation lim-
ited, New Delhi; 

(b) the funds all06ated by Government 
to this Corporation; 

(c) whether any review of its activities 
has been done; and 

(d) the profits and loss <'ICCOLlnt for the 
year 1987 -88? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRl MOTllAL 
VORA): (a) The Corporation is providing 
comprehensive consultancy serVices in the 
field of hospital planning. design, detailed 
engineering services. project management 
as well as supply, installation and commis-
sioning of medical equipment and mainte-
nance of back-up services etc. for the Pri-
v<'lteIGovE'rnment!Public sector Hospitall 
~ 1edical Institutions in India and abroad. 

(b) The Government of India has so-far 
subscribed Rs. 40 lakhs as paid-up capital. 



339 Written Answers SEPTEMBER 5, 1988 Written AnswelS 340 

(c) The activities ol the Corporatiol19re 
reviewed from time to time. The last major 
review was conducted by the Cabinet' 
Committee on Economic Affairs towards the 
end of 1986. 

(c) The time schedule for the construc-
tion of the bridge will be drawn up jointly with 
the State Government after they convey 
acceptance to the estimate sent to them. 

(d) The Corporation made a profit of Rs. 
33.06 lakhs during 1987-88. 

OVer bridge at JaJpur-Keonjhar Road 

5106. SHRI ANADI CHARAN DAS: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the steps taken to start the cons~ ruc-
tion work of overbridge at Jajpur-Keonjhar 
Road on South-Eastern Railway; 

(b) the estimated cost thereof; and 

(c) the time schedule for the construc-
tion of the bridge? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Construction of road-
over-bridge in replacement of existing level 
crossing at Jajpur-Keonjahr Road has been 
sanctioned in Railways' Budget of 1987-88. 

(b) Rs. 212.04 lakhs. 

Development of Railway Stations on 
S.E. Railway In Orissa 

5107. SHRI ANADI CHARAN DAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the names of the railway station on 
South-Eastern Railway in Orissa. proposed 
to be developed during 1988-89; 

(b) the details of the works to be carried 
out on these stations; and 

(c) whether there is any proposal to 
develop the Jajpur-Keonjhar railway station 
during the current financial year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) and (b). A statement 
showing the names of the stations in Orissa 
where major Improvements are proposed to 
be done dunng 1988-89 is gIven below. 

At present. there IS no proposal to de-
velop JalPur-Keonjhar Railway Station. 

STATEMENT 

S.No. 

1. 

2. 

3. 

4. 

Name of the stauon 
1988-89 

2 

Baitaran; Road 

Balasore 

Berhampur 

Bhadrak 

Improvements proposed to be done dur;ng 

3 

Ralsmg of platform to medIum level. 

ProviSion of a 2nd class waIting hall and 
prOVISion of foot ovar br~ge raistng of 
platforms No.1 & 2 from low level to high 
level. 

Face lifting of station building. 

Provision of a foot over bridge in lieu of existing 
one. 
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2 

5. Bhubaneswar 

6. Cuttack 

7. Dhanmandal 

8. Jharsuguda 

9. Khurda Road 

10. Puri 

1 1. ROl'rkela 

r Translation] 

Depu1y Directors In DDA 

51 DB. SHRI A. P. SUMAN : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the total number of Depl..1y Directors 
wNkings in the Deihl Development Authority 
at present and the number of those belong-
Ing to Scheduled Castes and Scheduled 
Tribes among them: , 

(b) the duties and powers of Deputy 

S.No. 

1. 

2. 

Name of the Depn. 
CadreIWing etc. 

2 

Ministerial Cadre 

Planning Daptt. 

3 

Complete watering arrangements including 
carriage watering, improvements of circulate 
area and station building and provision of Train 
Indication Boards. 

Provision of two dormitories with 4 beds in each 
and provision of Train Indication Board. 

Raising of platform to medium level and provi-
sion of platform cover. 

Provision of a new 2nd Class Waiting hall in lieu 
of the existing one. 

Replacement of existing watering arrange-
ments in between platform Nos. 1 & 22& 3 and 
5 & 6 provision of 2nd class Waiting Hall and 
provision of cover on platform No.2 & 3. 

Remodelling of station building Phase I. 

Provision of 8 double-bed retirtng rooms includ-
ing 2 Ac rooms and provision ot rail level pra~­
form on line No. SA in connection wrth repairs on 
pucca apron on line No.1. 

Director in the Authority; and 

(c) whether the work relating to appointr 
mentlpromotionsltransfers in looked after by... 
the Deputy Directors in Personnel Branch of 
the Authority, if 50,- the total number 01 
Deputy Directors in the Personnel Branch 
and the number of those belonging to 
Scheduled Castes and Scheduled Tribes 
among them; 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The details are 
as follows:-

Total No. of Dy. Directors 

3 

38 

22 
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1 2 

3. Horticulture Wing 

4. Computer Cell 

5. Survey Deptt. 

Total 

No of Oy. Directors 
belonging to 

No. of Oy .. Directors 
belonging to ST 
category. SC category 

8 

Total 10 

(b) They are to supervise the work of 
Asstt. Directors and Superintendents work-
ing under them. 

(c) At present, there are 4 Deputy Direc-
tors in the Personnel Department, but nO:1e 
of them belongs to SC/ST cat~~ory. 

They look after the work of appoint-
ments/promotionltransfers under the overall 
supervision of OSD, CommIssioner (per-
sonnel) and the ve, DDA. 

Allotment of Government Accommoda-
tion To SC/ST Engineers in'DDA 

5109. SHRI R. P. SUMAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

3 

8 

2 

4 

74 

(a) the category-wise number of engi-
neers working in the Delhi Development 
Author~y who have been allotted Govern-
ment accommodation and the category-
wise number of engineers belonging to 
Scheduled Castes/Scheduled Tribes out of 
them; 

(b) whether it is a fact that the engineers 
belonging to Scheduled CasteslScheduled 
Tribes have not been allotted accommoda-
tion as per their reserved percentage and ~ 
so, the reasons therefor; and 

(c) the steps proposed to be taken to 
allot Government accommodqtion to SC/ST 
engineers as per prescribed quota of reser-
vation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The details of 
the engineers working in the DDA to whom 
the Staff Quarters have been allotted are 
given In the statement below. 

(b) No, Sir. The DDA engineers belong-
ing to SC!ST category have been allotted 
Staff Quarters in accordance with the pre-
scribed percentage in the allotment of Staff 
Quarters by the DDA, which is 10% in re-
spect of Type-II Quarters and 5% each in 
respect of Types III and IV. 

(e) Does not arise in vIew of (b) above. 

STATEMENT 

Allotment of Staff Quarters to DDA Engineers 

Category General Scheduled Scheduled Total 
Caste Tribe 

1 2 3 4 5 6 
Type-II JEs 26 4 30 

AEs 10 2 12 -42 



345 Written Answers BHADRA 14, 1910 (SAKA) Written Answ915 346 

Type-IV 

2 ) 

JEs 
AEs 
EEs 

JEs 
AEs 
EEs 
SEs 

3 

4 
60 
.7 

1 
35 
20 
6 

Reserved Quota for Posts of Stenogra-
phers In DDA 

5110. SHRI R.P. SUMAN : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) thQ total number of Stenographers 
working in the Delhi Development Authority 
and the Number of Scheduled Castes and 
Scheduled Tribes among them; 

Total No. of Stenographers 

SC/ST 

(b) According tQ. the DDA, the reserved 
quota could not be filled up in this category 
due to non-availability of the SC/ST eligible 
candidates despite conducting Stenogra-
phers tests exclusively for the recrunment of 
SC/ST candidates. 

(c) The DDA have invited applications 
from the SCIST candidates exclusively up to 
31.8.88, through leading newspapers and 
the Employment Exchange for the recruit-, 
ment of Stenographers by I\olding a test 
which is likely to be held shortly. 

[English] 

ReSCheduling of Timings of Vljaynagar 
Expre8s 

5111. SHRI V. S. KRISHNA IYER : Will 
the Minister RAILWAYS be pleased to state: 

4 5 

5 

8 

6 

4 
66 
7 

n 

1 
43 
21 
6 

71 

(b) the reasons for not tilling up the 
reserved quota in this category; and 

(c) the time bV which the prescribed 
quota in favour of SCIST would be filled up? 

THE MINISTER OF STATE ~N THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The details are 
as follows:-

371 

30 

(a) whether there has been a pressing 
demand from the public for a link of the 
Hampi Express with the Vijaynagar Express 
by rescheduling the arrival time of the latter 
by 30 minutes; and 

(b) if so, the steps taken to provide this 
facility to the passengers? 

THE DEPUTY MINISTER IN' THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD) : (a) Yes, Sir. 

(b) Not found presently feasible. 

Construction of Additional Room In 
Saro]inl Nagar and Naurojl Nagar 

Quarters 

5112. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 



347 Written Answers SEPTEMBER 5,1988 Written Answers 348 

(a) whether there are only two rooms in , 
type IC' quarters of Sarojini Nagar and 
Nauroji Nagar; 

(b) whether there is any proposal to 
construct additional room in the above quar-
tars; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. 

(b) No. 

(c) The plinth area of these quarters is 
almost as per the prescribed yardstick. 
Besides, provision of an additional room in 
these quarters is not technically possible. 

Garages In Government Ouarters 

5113. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) the total number of quarters without 
garages in Sarojini Nagar and Nauroji 
Nagar, New Delhi; 

(b) whether Government propose to 
construct garages in these areas; and 

(c) if so, the likely date by which the 
work is expected to be taken in hand and 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH) : (a) Nil 

(b) No. 

(c) Does not arise 

Fixture. and Fitting In Sarojlnl Nagar 
Quarter. 

5114. SHRI 8ANWARI LAL BAIRWA : 
Win the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the details of sanctioned fixtures and 
fittings (civiVelectrical) for type IC' Govern-
ment quarters in Delhi; 

(b) the details of fixtures and fittings 
provided in type 'C' quarters, original/con-
verted in Sarojini Nagar; 

(c) the reasons for not providing equal 
scale of fixtures and fittings sanctioned for 
type IC' quarters; and 

(d) the likely date by which these facili-
ties would be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) As per state-
merrt I and II below. 

(b) As pEtr statements III and IV below. 

(c) Most of these quarters were origi-
nally constructed as type 'B' and were sub-
sequently converted as type 'C'; Hence all 
the amenities provided for type 'C' quarters 
are not avaIlable for these quarters. 

(d) No firm date can be indIcated as the 
proviSIOn of these facilities depends upon 
availability of funds. 

STA TEMENT-I 

Approved Fixtures & Fittings 'C' type Or. 

1. Openshelf in Kitchen 

2. Storage tank 

3. White Galzed Kitchen Sink w~h 
draining board 

4. Cooking plate for,", standing 

5. Open cupboard with shelves in 
living room 

6. Cupboard with shelves & shut-
ters in the Bed room 
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7. Shelves in Store room (if pro-
vided) 

8. Magic eye one No. 

9. Curtain red with pelmet for draw-
ing & Dining rooms and w~hout 
pelmat for others. 

10. Set up pegs in Bath room 

11. Indian type W.C. with O.H. 
Flushing cistern -1 No. 

12. Wash basin with one tap-1 No. 

13. Tap - 4 Nos. (including 1 for sink) 

14. Shower - 1 No. 

1 S. Mirror - 1 No. 

16. Soap rack in bath & W.C. 

STATEMENT-II 

Sanctioned Fixtures & Fittmgs in Type 'e' 
Quarters 

2 

, . Power Point 2 Nos 

2. Fan Point 4 Nos. 

3. Ceiling Fan 3 Nos. 

4. Light Point 1 (}.los. 

1 2 

5. Light Plug ;: 4 Nos. 

6. Call Bell 1 Nos. 

STATEMENT ·1It 

Fixtures & Fitting sexisting in most of the 
houses in Sarojini Nagar 

1. Openshelf in K~chen 

2. Storage Tank 

3. Cooking platform standing 

4. Open cupboard with shelves in 
living room 

S. Cup Board with shelves & shut-
ters in the Bed room 

6. Shelves In store Room, wher-
eever store room has been pro-
vided. 

7. Magic eye-1 No. (in first floor 
quarters only) 

8. Indian type w.e. with D.H. flush-
ing cistern - 1 No. 

9. Tap - 3 Nos. 

10. Shower - 1 No. 

11. Soap rack in Bath & W.C. 

STATEMENT -IV 

Details of Existing Fixtures in 1096 Type -til Quarters ;n Saroj;n; Nagar. 

Or. No. Lt. Pt. Fan. Pt. Fan Lt. Plug. Power Pt. Call BeD. 

2 3 4 5 6 7 

142GF 9 2 2 3 1 each in 200 1 each in 
quarters only 735 

Quarters 
only 
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1 2 3 4 5 6 1 

142FF 9 2 2 4 

406GF 8 2 2 3 

406FF 8 2 2 4 

2692 type II Quarters were upgraded to Type-III 
Quarters and the details of Fixtures and Fittingsare as 
under:-

1000 5 2 2 

1174 6 2 2 

259GF 7 2 2 

259FF 6 2 2 

Retention of Government Accommoda-
tion After Transfer from Delhi 

5115. SHRI KAMLA PRASAD SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
on 8 August, 1988 to Unstarred Questton 
No. 1763 regarding retentIOn of Government 
accommodation aftertranser from Deihl and 
state: 

(a) whether there is any proposal to allot 
out of turn DDA flats to Government employ-
ees, if registered, In cases where they are 
trar. ferred out of Delhi in the eXigencies of 
service or in the public interest to a station 
where there is no regular pool of accommo-
dation; and 

(b) if not, the detaIls of the safegu~rds 
available to the families of such publiC ser-
vants who are left behind? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No Sir. 

2 

3 

3 

3 

Out of 269 
quarters power 
Pt. one each is 
provided in 100 
Quarters only . . 

(b) Transfer of officers from one place to 
another is a normal feature of the service. A 
transferred official can retain the general 
pool acconTmodation under his occupation, 
in his earlier station of posting for a periQd of 
2 months from the date of transfer. Thereaf· 
ter in special cases, the transferee officer 

I who are not house owners may be allowed to 
retain the accommodation for a period not 
exceedIng 6 months. No further safeguards 
regardIng proviSIon of accommodatIon has 
been made by the Government. 

Functioning of ESI Hospitals 

5116. SHAr RADHAKANTA DrGAL . 
Will the MInister of LABOUR be pleased to 
state: 

(a) whether Government are aware of 
the IrregularitIes and mIs-management In 
the functiOning of the ESI hospitals all over 
the country; and 

(b) ~ so, the details of steps taken or 
proposed to be taken to improve the func· 
tlonlng of the ESf hospitals? 
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THE MINISTER OF LABOUR (SHRI 
B'NOES~W~R\ OUSEY ) : (a) and (b), 
There are at present 104 ESt Hospitalsj[1 the 
country. All these Hospitals, except the two 
Hosp~als in Delhi which are being run di-
rectly by the ESI Corporation, are under the 
administrative control of the respective State 
~v.mments, The cases of irregularitiesl 
mismanagement, if any, are therefore, dealt 
with at the State level and the Central Gov-
ernment does not have any specific informa-
tion in this regard. The ESI Corporation has, 
however, a Sub-Committee known as Gen-
eral Purpose Committee which periodically 
inspects the ESI Medical Institutions in the 
States and suggest suitable improvements 
in their functioning. 

Scarcity of Pilots 

5117. SHRI MAHENDRA SINGH: 
SHRI SANAT KUMAR MAN-

DAL: 

Will· the Minister of CIVIL A VtATION 
AND TOURISM be pleased to state: 

(a) whether the country IS fast heading 
towards a serious pilot drain, causing a Vir-
tual pilot famine especially in lA, as reported 
in the Hindustan Times of dated' 1, August, 
1988; 

(b) if so, the actual requirement and 
availability of pilots in lA, AI ~nd Vayudoot, 
category-wise; and 

(c) the number of pilots of different cate-
gories who have gone to foreign airline dur-
ing the past three years and the main re~ 
sons therefor? 

THE MIN ISTER OF STATE OF THE 
MINISTRY OF CI'Vll AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) Does not arise. 

(c) As the foreign carriers offer lucrative 
salaries and perks, the pilots from the na-
tional airlines are tempted to join them. 

During the last 3 rears, two pilots fram Ai 
lndia joined foreign airlines, Two plbts from 
Indian Airlines. resigned. Indian Airtin8S~ is 
however, not aware whether these two pilots 
have join'ed the foreign carriers. None of the 
pilots from Vayudoot shifted to any of thlt 
foreign airlines. 

[ Translation] 

Allotment of Houses to SCIST In Kh.1 
Gaon 

5118. CH. RAM PRAKASH : wm the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the percentage of re~ervation pro-
vided for Scheduled CasteslScheduied 
Tribes in the allotment of houses in 
Khelgaon; 

(b) the total number of the houses ear-
marked for allotment to the persons belong· 
ing to the said categories and the total 
number of th~ applications initially received 
therefor; 

(c) whether some applications have 
also been received from SCand ST persons 
for allotment of houses thereafter and if so, 
the total number of such applications; 

(d) whether all the applicants under the 
reserved quota will be altctted houses; and 

(e) n not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DAlBIR SINGH) : (a) There is no 
percentage reservation provided for SCIST 
in the allotment of houses in Khelgaon. 

(b) 14 houses were earmari<ed tor 
allotment to persons belonging to SCIST but 
only one applications was received upto 30-
6-87 in response to the advertisement invit 
ing ap~lications. 

(c) 6 applications were received fmd 
SCIST after the 'closure of the scheme.and 
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(d) No, Sir. . 
\e) There is paucity ot rlats. 

[Eng/ish] 

Coach Repair Workshop In Orissa 

5119. DR. KRUPASINDHU BHOI : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a proposal to set up 
some new coach repair work-shops In the 
country; 

(b) If so, the names of the places where 
such workshops are proposed to be set up; 
and 

(c) the steps taken In thiS regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
)-IABIR PRASAD) : (a) No, Sir. 

(b) and (c). Do not anse 

[ rranslatioRj. 
\ 

cancellation of Plots Reserved for SCI 
ST 

5120. SHRI MOTI LAL SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any residential plot, allotted 
by the DDA. to a person belonging to Sched-
ule CasteITribe on the basis of the reserved 
quota but later on canceJled due to non 
payment 01 the amount within the Specified 
period, can be restored in the name of the 
a.ne Scheduled CastelT r!be person In case 
the plot is lying vacant and that person IS also 
,prepared to pay the restoration charges, 
penalty and the requisite amount with inter-
est; 

(b) if not, the reasons therefor; 

(c) whether suclTplots are allotted again 

to Scheduled CastelScheduled Tribe per-
sons or to the applicants of the general 
category; 

(d) if these plots are allotted to the 
Scheduled CastelTrrbe persons, the proce-
dure followed in the allotment thereof; and 

(e) the total number of such plots 
cancelled during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRJ DALBIR SINGH) : (a) and (b). Deihl 
Development Authority has reportee! that 
cancellation of reSidential plots allotted by 
Delhi Development Authority due to non· 
payment of amount wrthln the speCIfic penod 
cannot be restored In the name of the same 
SC/ST person, even If tne plot IS Iymg vacant 
as thiS IS not permissible under the terms & 
conditions of the Rohlnl Scheme. 

(c) and (d) . The plot so cancelled are 
put In the next draw for allotment but 25% 
reservation for SCISTs IS adhered to. 

(e) S'x numbers 

[English] 

Allotment of Plots to SC/ST by DDA In 
Shlvajl Enclave, Deihl 

5121. SHRI MOTI LAL SINGH: 
CHAUDHARY RAM PAR· 

KASH' 

Will the MInister of URBAN DEVELOp· 
MENT be pleased to state: 

(a) whether slum department of the 
Delhi Development Authority sells residen-
tial plots; 

(b) If so, whether there is a prOVIsion for 
re.rvatlOn of plots for Scheduled Castesl 
~Scheduled Tribes; 

(c) H so, the percentage of reservatIOn, 

(d) the total number of residential plots 
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sold in Shivaji Enclave and the number of 
plots, put of them, reserved for allotment to 
Scheduled Castes/Scheduled Tribes; and 

(e) the names of other colonies in which 
residential plots have been sold indicating 
the number of plots sold and the number of 
plots, out of them, allotted to Scheduled 
Caste/Scheduled Tribe persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) and (c). There is no reservation in 
plots sold by auction. However, a reserva· 
tion of 25% has recently been provided in the 
plots as in flatslbuilt shops/stalls etc. allotted 
by the SlurP! Wing of DDA. 

(d) 105 plots were sold in auction in 
Shivaji Enclave. There was no reservation 
for SC/ST. 

(e) Nil. 

1. Safdarjung Hospital 

2. Dr. Ram Manohar Lohla Hospital 

3. All India Inst~ute of Medical 
Sciences 

4. Lady Hardinge Medical College 
& Smt. S.K. Hospital 

(c) Does not arise 

Aircraft Owned by tNa. Jyotsna Holding 
PYt.ltd. 

5123. SHRI K. P. UNNIKRISHNAN: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether any aircraft owned by MIs. 
Jyotsna Holding Pvt. ltd., with its registered 
office at 1·0, Sagar Apartments. Tilak Marg. 
New Delhi has been registered by the 

Ratio of Doctors and Nurses In Hospi-
tals 

5122. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there are more doctors than 
nurses in Central Government hospitals; 

(b) if so, the ration of doctors and nurses 
in Government hospitals in Delhi including 
the All India Institute of Medical Sciences, 
New Delhi; and 

(c) the details of steps taken to rectify 
the s~uation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTIlAl 
VORA) : (a) No, Sir. 

(b) The existing strength of doctors and 
Nurses is as follows:· 

Doctors Nurses 

378 646 

414 428 

680 756 

219 238 

DGCA; 

(b) if so, the date ot acquisition of such 
an aircraft by the above firm and from whom 
it was bought or imported ~ at what price; 

(c) whether this aircraft other aircraft 
taken on lease by above firms has been 
working tor any Ministry. organisation or 
Public Sector undertaking or Indira Gandhi 
Rashtriya Uran Academy or the Aero Club of 
India; if so, the details therAOf and the 
amount paid for its services so far; and 
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(d) whether they have also taken on 
lease any helicopters and let it out to the 
Ministries etc.? 

THE MINISTER OF STATE OF THE 
, MINISTRY OF CIVIL AVIATION AND 

TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
and (b). One King Air C-90 aircraft bearing 
Registration No. VT-EFP is registered in the 
name of MIs. Jyotsna Holding Pvt. ltd., New 
Delhi. This was acquired by them from Inda-
mer Company, Bombay and registered in 
their name with effect from 28.9.1984. 

(c) The aircraft is registered in private 
category. Indira Gandhi Rashtriya Uran 
Academy or the Aero Club of India have not 
taken this aircraft or other aircraft from this 
firm on lease. 

(d) No other aircraft or helicopter is 
registered in the name of Mis. Jyotsna Hold-
ing Private Limited. 

Trekking Programmes 

5124.SHAI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 

PROJECT 

1. Trekker Huts In Slkkim 

2. Trekking equipment for Sikkim 

3. Trekking eqUIpment for Tamil Nadu 

4. Trekking equipment for Kerala 

Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a} the details of various trekking pro-
grammes drawn up and amount sanctioned 
thetefor by Union Government, State Gov-
ernments and the Union Territories for the 
year 1988-89; and 

(b) the steps taken to promote trekking 
in the country? 

THE MtNISTER OF STATE Of THE 
MINISTRY OF C1VIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL ) : (a) 
The Central Government does not draw 
specific trekking programmes. During the 
year 1988-89 no proposal has been re-
ceIved for financial assIstance for trekking 
programmes. 

(b) The Government of India has taken 
up following prOjects to encourage trekkmg 
In the StateslUnton Terntorles:-

Amount SanctIOned 

Rs. 15.86 lakhs 

Rs. 3.88 " 

As. 4.66 .. 

Rs. 3.24 " 

5. Trekkmg equipment for Himachal Pradesh Rs. 5.20 " 

6. Trekking huts In Himachal Pradesh 

Reservation and Allotment of Plots/ 
Houses/Shops to Se/ST 

5125. SHRI MOTILAl SINGH: 
SHRI RAM SWARUP RAM: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the policy of Government in regard 
to the reservation and allotment of reslden-

As. 15.90 " 

tlal plots. bUIlt-up houses stalls, Tharas, 
plots for shops, shops, Kiosks etc. by the 
DDA, to the Scheduled CastesfTribes; 

(b) whether Government have Issued 
any instruC1lons/guldelines to the DDA for 
the implementation of the above-mentioned 
reservation policy; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
('SHRI DALBIR SINGH): (a) There is 25% 
reservation for SC and ST in the matter of 
allotment of residential plots, built-up 
houses, sta~ and shops. 

(b) and (0). Instructions have been is-
sued to DDA from time to time in this regard 
that they should implement the reservation 
orders strictly Earlier there was no reserva-
tion under the Slum Clearance Scheme for 
SC/ST in regard to allotment of houses, 
shops and residential and commercial plots. 
Now orders have been issued that in the 
Slum Wing of the DDA also, there should be 

,similar reservation as in the DDA Main, I.e. 
25% for SC/ST in the matter of allotment of 
residential flats/plots, shops and stalls. 

Complaints flied before National 
Consumers Dispute Redressal 

Commission 

5126. DR. G.S. RAJHANS : Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the number of appllcat l0ns/com-
plaints received by the l\!t1tlonal Consumer 
Disputes Redressal Commlsgll')n so far, 

(b) whether the Commission hrls ac-
knowled!Jed any of thes(' complaints, if not 
the reasons thereror; and 

(c) the steps bf'rng taken to dispose of 
the complnrnts received by the CommiSSion 
expeditiously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L BAITHA) : (a) to (c). As on 

Year D,rect Arlrfition.1f 
operating sta.ff cost 
cost 

2 3 

1985 148.50 4J.50 

13th August, 1,988, the National Consumer 
Disputes Re4ressal Commission has re-
ceived 126 complaints/applications have 
been acknowledged by the Commission. 
The subject matter of each of these com-
plaints is below As. 1.00 lakh in value and as 
such, these do not fall within the jurisdiction 
of the National Commission. These com-
plaints fall within the Jurisdiction of Distrid 
Forums of the State slUT s. 

Loss to Air India on Account of VVIP 
Flights 

5127. SHRIK. RAMAMURTHY:Willthe 
Mrnister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the break-up of losses incurred 
during the past three years by the Air India on 
account of VVIP flights and the compensa-
tion receIved from Government against such 
losses; and 

(b) the break-up of am,ounts billed to 
Government by the Air India during the past 
three years towards the direct cost of 
operatIon of the VVIP charter flights and for 
the fll~hts cancelled by Air India on account 
of such charter flights? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURIS~.~ (SHRI SHIVRAJ V. PATll ) : (a) 
Air India h1s not Incurred losses durrng the 
rast thr€'e ypars on account of operation of 
VVIP fhghis. The charter price which is billed 
to the Government Includes charges on 
account of loss of revenue. 

(b) The break-up of the Charter. price 
billed to Govt. for VVIP flights during the 
years , ~85. 1986 and 1987 is as follows: 

(Rs in lakhs) 

LOS8 Other Total 
of related Charter 
Revenup Costs pn'ce 

4 5 6 

114,00 78.00 300.00 
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1 2 3 4 5 6 

1986 251 16 8286 16761 10522 60685 

1987 15301 11 30 

Air India Charter Flights 

5128 SHRI SYED SHAHABUDDIN 
wIn the Mmlster of CIVil AVIATION AND 
TOURISM oe pleased to state 

(a) the number of alrcrafts chartpred by 
the Government from Air India for the fore'qn 
VISitS of the Prime Minister dunn~ 1987-88, 

(b) the cost of the chartE?r VISit wise 

(c) number of days for .. hlch the 
alrcraft(s) had been reserved for e;:)ch VISit 

(d) Loss Incurred by Air India In diverting 

41 45 31 99 23775 

these aircraft from their normal fltghts, 

(e) expendIture Incurred by Air IndIa In 
fittIng the aircraft (s) forthe use of the Prrme 
MInister' and on deflttln9 them after the flight, 
and 

(1) expenditure, If any, by Air india for 
proViding specIal hospitality and passenger 
servtce? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V PATll) (a) 
Three 

---- ----- ----
(b) I) ViSit to Moscow In July 87 Rs 59 60 Lakhs 

II) ViSit to Tokyo, Montreal, Rs 143 15 lakhs 
Boston, New York, Washtngton, 
etc tn October '87 

III) VISrt to Stockholm In January, 1988 Rs 5372 lakhs 

(c) First VISit 

Second VISit 

third ViSit 

4 days ] ThiS nODS n01 rncltlde the number of 
days for which the aircraft was 

13 days re<;orved for reconflguratlon, de-
configuration and security check etc 

5 days 

(d) There IS no loss to Air India as the net revenue loss IS Included In the charter prtce and 
billed to the Government . 

(e) The matenal cost Incurred, excludIng labour cost IS as under 

First Fight Rs 5381akhs 

Second Fight Rs 1 34 lakhs 

third Flrght Rs 054 lakhs 

(I) Standard selVlC8 IS offered by Air India on International charter fhghts 
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lAS Officers Having Own Houses 

5129. SHRI K. RAMAMURTHY : Wi" 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of lAS officers in the 
Government of India Ministries, who own 
their own houses in Delhi after taking house-
building loans from the Government or also 
from Housing Development and Finance 
Corporation and who ratain Government 
accommodation after letting out their 
houses; 

(b) the number of lAS officers who have 
preferred to stay in their own houses; and 

(c) the number of lAS officers who have 
purchased DDA flats eIther 0'1 hIre purchase 
or on outright purchase? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). The 
information is being collected and will he laid 
on the Table of the House. 

Spraying of Pesticic1es 

5130. SHRIP.R.S. VENKATESAN:Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether pesticides are being in-
creasingly sprayed from aeroplanes listed 
for agriculture and public health: 

(b) the Statr- \\ ._ oar-wise, pesticide-
wise quantities ' ~\ . 'during the last three 
years; and 

(c) whether any monitoring is done of 
dangers if any caused to sprayers, farmers 
and others exposed to hiah levels? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
to (c). The information is being collected and 
will be laid on the Table of the Sabha. 

Financial Assistance for Pucca Houses 

5131. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of poor people who are 
not having,pucca houses of their own in rural 

.,. and urban areas; 

(b) the steps taken under various pro-
Jrammes to provide pucca houses to these 
poor persons in rural and urban areas; 

(c) the amount proposed to be given in 
this financial year and during the last two 
years in the central sector; and 

(0) th~ houses constructed for them so 
far durino the last two years and proposed 
for the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAU31R SINGH) : (a) As per the 
estimates worked out by the National Build-
Ings Organrsation, 11.2 million in urban 
areas a!1d 75.3 million house holds in rural 
areas do not have pucca bouses of their 
own. 

(b) For providing housing to the poor 
people thA follo'.'ving two schemes are in 
operatlcn in the State sector:- (i) Rural 
House-Sltes-Cum-Construction assistance 
Scheme, and (ii) Dwelling Unit~ for EWS and 
L1G. In addition, under the Indira Awas 
Yojana in the Central Sector houses are 
constructed for the SCs, STs and freed 
bonded labourers in the rural areas. 

(c) and (d). Hoysing is a State subject 
C3nd all Social Housing Schemes are imple-
mented by State Government IU.T Admini-
strations Clccording to th~ir neerls and plan 
priorities. Centrrtl financial assistance is 
provid~}d in the shape of block loans and 
block grants Without bemg tied to any par-
ticular head of development. 

The details of allocations made and 
houses constructed under the Indira Awas 
Yojana me as follows:-



367 Written Answers SEPTEMBER 5, 1988 Written Answers 368 

Yesr Funds allocated No. of houses 
constructed 

(Rs. in crores) 

1986-87 124.00 151813 

1987-88 124.00 127948 

1988-89 124.00 134739 (target) 

In add~ion. HUDeO also gives loan assistance to the State Housing Boards/Agencies for 
construction of houses for EWS a nd LlG categories. The details of loans sanctioned and 
number of dwelling U'lits to be construC1ed are as under:-

Year Loan sanctioned 

(Rs. in crores) 

1986-87 193.36 

1987-88 209.17 

1988-89 38.00 

(upto 31.7.88) 

Parking Pottcy in Capttal 

5132. DR. G.S. RAJ HANS . Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government propose to 
evolve an integrat,\d parking policy for the 
capital; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRJ DALBIR SINGH) : (a) and (b). Provi-
sions regarding parking already exist In the 
unified Building bye-laws 1983, the Master 
Plan/zonal Plans and the Regulations of the 
DDA. There is therefore no need tor any 
separate policy in the matter. 

Modernisation of I.T.l.s 

5133. SHAt KAMLA PRASAD SINGH: 
Will the Minister of LABOUR be pleased to 

Dwellings sanctioned 

280556 

271916 

50379 

state: 

(a) whetherthe obsolete equipment and 
machinery IS coming In the way of quality 
and quantitative traintng In Industrial Traln-
mg Institutes; and 

(b) If so, the detaIls of steps proposed 
for modernisation of these Institutes? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) . (a) Yes, Sir. 

(b) The Ministry of Labour have started 
Implementing a Centrally Sponsored 
Scheme for the modernisat Ion of equipment 
in the old State Government IT Is dUring the 
Vllth Plan penod. An amount to the tune of 
Rs. 1704.00 lakhs has been provided for 
replacement of obsolete equIpment & Ma-
chinery in 15 years old ITls in 26 States/ 
Union· Terrnories under this scheme ~S 
Central Assistance during the VII Plan pe-
riod. An equal amount is to be provided by 
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State Governments for this purpose. Out of 
this, an amount of Rs. 167.45 Jakhs and 
515.80 lakhs had already been released by 
Government of India during 1986-87 and 
1987-88 respectively as their share. It is 
expected that many of the IT Is will be able to 
modernise their equipment with this assis-
tance. 

Milk Audulteration 

5134. SHRI LAKSHMAN MALLICK : 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is a wide spread 
malpractice of milk adulteration in Delhi; and 

(b) if so, how this problem is proposed to 
be tackled effectively? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI MOTILAL VORA 
) : (a) and (b). As per the information avail-
able, out of a total of 54 samples of milk 
examined in Delhi during the first six months 
of 1988, 24 samples have been found not 
contormingtothe standards laId down under 
the PFA Act 1954 and the rules made there-
under. The Department of PreventIon of 
Food Adulteration Delhi AdminIstration 
launches prosecutIons in court In cases 
where milk is found not confirming to tr" 
standards. 

STATEMENT CORRECTING REPLY TO 
U.S.Q. NO. 1756 DATED AUGUST 8, 
1988 CHOLERA AND GASTRO-ENTERI-

TIS IN NORTHERN INDIA 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND F.~MIL y 
WELFARE (KUMARI SAROJ KHAPARDE) 
: It has come to the notice of the Ministry of 
Health and Family We~are that there was 
some error in only English version of the 
Statement attached to the reply given in Lok 
Sabha Unstarred Question No. 1756 on 8th 
August, 1988. The figure agaklst Sr. No. 29 
appearina under column Gastro-entaritis 

deaths may be corrected as follows:-

For 

384 

Read 

763 

The error which was typographical, is 
regretted. 

12.00 hrs. 

[English] 

SHAI P. KOLANDAIVELU (Gobichetti-
palayam) : Sir, I have given an Adjournment 
Motion with regard to the president's rule in 
Tamil Naoo for the last more than eight 
months. No date for the elections has been 
announced.. (Interruptions) 

I Translation] 

MR. SPEAKER: You give it, I will for-
ward it. 

[English] 

SHRI P. KOLANDAIVELU : An AdVI-
sory Committee of the Members of Parlia-
ment was constrtuted by you. For the last 
four months, no CommIttee meeting ,has 
been held . (Interruptions). 

MR. SPEAKER: I wi!1 forward your 
complamt. 

SHRI P. KOLANDAIVELU: What is 
thiS, Sir? Forfour months they have not met. 
Is it naam ke vaste? (Interruptions). 

MR. SPEAKER: You give me, I will send 
your complamt... 

SHRI . P. KOLANDAIVELU: It is an 
insult to the House, Sir, 

SHRI ABDUL RASHID KABULI 
(Srinagar) : Sir, there has been an Accord 
between Rajiv Gandhi Government and Dr. 
Farooq Abdullah Government assuring that 
job-oriented schemes like some hyde' 
power proier1s for Kashmir Valley wi" be 
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taken up. These schemes have not been 
implemented ... (Interruptions) 

MR. SPEAKER: There is nothing to be 
discussed here ... 

( Interruptions) 

SHRI ABDUL RASHID KABUU: Cer-
tain job-ori'lnted schemes like some hydel 
power projects for Kashmir Valey were as-
sured but they have not been implemented ... 
( Interruptions) 

MR. SPEAKER: That is something 
else, not like this. 

SHRI ABDUL RASHID KABULI : Sir. 
those scheme should be implemented ... 
( Interruptions). . 

MR. SPEAKER: Not allowed. This can 
be done by some other motion not like this. 

[ Trans/ation] 

SHRI HARISH RAWAT (Almora) : Mr. 
Speaker, Sir, I have given a notice of Breach 
of Privilege against the administration of 
N.D.M.e. 

MR. SPEAKER: I will see. 

[English] 

DR. KRUPASINDHU BHOt (Sam-
balpur): Sir, regarding corruption in Medical 
Council of India, I want to get some clarifica-
tion from the Minister ... (interruptions) 

[ Translation] 

MR. SPEAKER: Give a notice of ques-
tion, I will get i1 done. 

[English] 

SHRI ABDUL RASHID KAHULI : Sir, 
the Government should tuffil thtJ promises 
given to the J & K people so that the Accord 
survives ... (Interruptions) 

cit. S-8.ss 
SHRI SHANTARAM NAIK ( Panaj~ : 

. Sir, it was announced by the Government to 
extend the TV serial 'Ramayana,. But the 
artistes working in Ramayana TV serial are 
being exploited .... (Interruptions). They do 
not get proper salaries. Their condition is 
very pitiable. They are being kept in concen-
tration camps. They are not allowed to go 
out. They do not get medical facilities. Sir, ~ 
is a good decision to extend the T. V. serial 
Ramayana ... (InterruptLons) 

MR. SPEAKER: It is not 'Ramayana' it is 
, Ramayan'. 

[ Translation} 

Speak it correctly It is 'Ramayan' 

[Eng/ishl 

SHRI SHANTARAM NAIK : Sir, the 
actor who was playing the role of Maruit, 
walked out because he did not have proper 
facilities. 

The conditions of the artistes should be 
looked into ... (Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Sir, it is a ma"er of shame that 
three women were paraded naked in To-
harrla vi!lage in Karnataka .... (Interruptions) 

[ Translation] 

MR. SPEAKER: You give it, I will get it 
investigated. 

[English1 

SHRIMATI CHANORESH KUMARI 
(Kangra): Here is a newspapp.r cutting, Sir. 
The police did not take any action. 

MR. SPEAKER: This is something 
which the State Government should take 
care of. It is a very serious matter. They 
should take care of ~ ... 

( Interruptions) 
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KUMARI MAMATA BANERJEE: Sir, 
today is the last day of this session. The 
Home Minister should view this matter seri-
ously and look into it ... (Interruptions) 

MA. SPEAKER: No, not like this you 
give it to me. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) Sir. the Government must make a 
statement on the situation developing in 
Burma, which is a neighbouring State ... 
( Intflrruptions) 

[ Trans/ation] 

MR. SPEAKER: Shri Owaisi, What do 
you want to say? 

SHRI SULTAN SAHABUDDIN OWAISI 
(Hyderabad): Mr. Speaker, Sir, I want to 
know from you ... (Interruptions) 

[English] 

DR. KRUPASINDHU BHOI : Sir, I want 
to seek some clarifications about the MedI-
cal Council of Indil ... (Interruptions) 

MR. SPEAKER: It cannot be done now. 

( Interruptions) 

[Translation] . 

MR. SPEAKER: You give it, I will get it 
done. 

[English] 

SHRI ABDUL RASHID KABULI : Sir, 
the job-oriented schemes which were prom-
ised under the Accord, are not being imple-
mented ... 

( Interruptions) 

MR. SPEAKER : I have heard you. I 
have called Mr. Owaisi.. 

. (/ntertrlptions) 

[ Translation] 

SHRI SULTAN SALAHUDDIN. 
OWAISI: Mr. Speaker, Sir, my issue is quite 
different. I have been facing difficulty due to 
his interruptions. 

MR. SPEAKER : It was for him to see 
that I have allowed you. 

[English] 

He has not the courtesy to do it. 

[ Translation] 

SHRI SULTAN SALAHUDDIN 
OWAISI: Mr. Speaker, Sir, what fate did the 
schemes of Andhra Pradesh meet? It would 
be so nice of you. If you could throw some 
light on them. 

MR. SPEAKER: This has to be done by 
the Government. Let them do it. 

SHRt SULTAN SALAHUDDIN 
OWAISI: The HOlJse should know about real 
position with regard to Andhra Pradesh ... 
( Interruptions) 

[English] 

MR. SPEAKER: Papers to be laid-Shri 
K.C. Pant 

PAPERS LAID ON THE TABLE 

12.05 hrs. 

[English] 

Annual Accounts and review by Govern-
ment on the Accounts of the Himalayan 
Mountaineering Institute for 1985-86 and 
a Statement showing reasons for delay 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): I beg to lay on the Table:-

(1) (i) A copy of the Annual Accounts 
(Hir-di and English versions) of 
the Himalayan Mountaineering 
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Institute, Darjeeling. for the year 
1985-86 together with Audit 
Report thereon. 

(ii) A copy of Review (Hindi and 
English versions) by the Govern-
ment on the Accounts of the 
Himalayan Mountaineering In-
stitute, Darjeeling, for the year 
1985-86. 

(2) A statement' (Hindi and Enghsh 
versiohs) showing reasons for delay 
in laying the papers mentIOned at (1 ) 
above. [Placed In Library. See No 
LT-6520] 

Review on the working of and Annual 
Report of the Marutl Udyog Ltd. for 

1987-88 • 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): Sir, on 
behalf of Shri J. Vengal Rao. I beg to lay on 
the Table a copy each of the follOWing pa-
pers (Hindi and English versIons) under sub-
section (1) of section 619 A of the Compa-
nies, Ad, 1956:-

(1) (I) A statement regarding review by 
the Government on the working 
of the Marutl Udyog Limrted. 
New Deihl, for the year 19B7 -BS 

(ji) Annual Report of the Marutl 
Udyog Limited, New Deihl for the 
year 1987-88 along with Audrted 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed In 
Ubrary. See No LT-6521/88] 

Statement explaining reasons for not 
laying the Annual Report and Audited 
Accounts of tf\. Padmaja Naldu Hima-
layan Zoological Park for 1985-86 within 

stipulated period 

THE MINISTER OF ENVIRONMENT 
ANQ FORESTS (SHRI Z.R. ANSARI): I beg 

to lay on the Table a statement (Hindi and 
English versIons) explaining reasons for not 
laying the Annual Report and Audked Ac-
counts of the Padmaja Naidu Himalayan 
Zoological Park for the year 1985·86 within 
the stipulated period of nine months after the 
close of the Accounting Year. [Placed in 
Library. See No. L T-6522/88] 

Notifications under Central Excises and 
Salt Act, 1944 and Customs Act, 1962 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA)' I beg to lay on the lable:-

(1) A copy of each of the follOWIng Notdlca-
tlons (Hindi and English versIons) under 
sub-section (2) of section 38 of the 
Central EXCises and Salt Act, 1944:-

(I) G S R 810 (E) published In 

Gazette of India dated the 2nd 
July, 1988 together With an ex-
planatory memorandum 
seeking to amend rule 13 of the 
Central EXCise Rules. 1944 so 
as to allow export of tea without 
payment of duty after comfJlYlng 
wrth the procedures laid down 

(II) G.S.R 863 (E) published In 
Gazette of India dated the 17th 
August, 1 gaB together With ar 
explanatory memorandum 
seeking to amend the baSIC 
excise duty on steel castings of 
wheels failing under chapter 86 
which arise dunng the course of 
manufacture of wheels pro-
duced by a factory belonging to 
the Central Government and are 
reqUired for use by any depart-
ment of Central Government. 

(ill) G.S.R. 881 (E) published '" 
Gazette of IndIa dated the 26th 
August, 1988 together with an 
explanatory memorandum 
seekIng to provide that the duty 
of excise falling under ~ub-head-
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ing No. 2404-90 of the Schedule 
to the Central Excise Tariff Act, 
1985 shall not be required to be 
paid during the period from 
28.2.1986 to 23.6.1986. 

(iv) G.S.R. 882(E) published in 
Gazette of India dated the 26th 
August, 1988 together with an 
explanatory memorandum 
seeking to provide that the ex-
cise duty on compounded rub-
ber falling under heading No. 
40.05 of the Schedule to the 
Central Excise Tariff Act, 1985 
and used in the factory of pro-
duction for manufacture of 
goods falling within Chapter 40 
of the said Schedule, shall not be 
required to be paid during the 
period from 28.2 1986 )0 
24.5.1987. [Placed m Library. 
See No. LT-6523/88] 

(2) A copy each of the follOWing Notifi-
cations (Hindi and English versions) 
under section 159 of the Customs ACt, 
1962:-

(i) G.S.R. 84B(E) published In 

Gazette of India dated the 10!h 
August, 1988 together with an 
explanatory memorandum 
seeking to amend NotificatIOn 
No. 208/81-Cus. dated the 22nd 
September. 1981 so as to in-

clude the life savmg drug "Cef-
tazidime Injection" in the ex-
empted category of drugs and 
medicines. 

(ii) G.S.A. 860(E) published in 
Gazette of India dated the 16th 
August, 1988 together with an 
explanatory memorandum 
seeking to reduce the basIc 
customs duty on import of fire-
arms and ammunition by "re-
nowned shots" from the existing 
level of 70 per cent ad valorem to 
38 per cent ad valorem. [Placed 
in Library. 599 No. LT-6524/88] 

Notification under Tamil N~du District 
Municipalities Act, Annual Admlnlstra-. 
tlve Report of Deihl Development Author-
Ity for 1986-87 and a statement regarding 
review on the working of Deihl Develop-

ment Authority for 1986-87 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): I beg to lay on the 
Table:-

(1) A copy of the Notification No. 
G.O.M.S. No. 1018 (Hindi and English 
versions) published in Tamil Nadu 
Gazette dated the 22nd October, 1987 
making certain amendments to the 
Tamil Nadu Municipal Engineering and 
Water Works Service Rules, 1970, is-
sued under SUb-section (2) of section 
77-A of the Tamil Nadu District Munici-
palities Act, 1920, read with Clause (c) 
(IV) of the Proclamation dated the 30th 
January, 1988 issued by the President 
in relation to the State of Tamil Nadu. 

(2) (i) A copy of the Annual Administra-
tion Report (Hindi and English 
versions) of the Delhi Develop-
ment Authority for the year 1986-
87 under section 26 of the Delhi 
Development Act, 1957. 

(ii) A stater.,ent (Hindi and English 
versions) regarding Review by 
tne Government on the working 
of the Delhi Development Au-. 
thority for the year 1986-87. . 

(3) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the p-apers mentioned at (2) 
above. [Placed in Library. See No. l T-
6525/88) 

Annual Report of and Statement regatd. 
Ing review by Gov~rnment on the work· 
Ing of and Annual Accounts of the 
Rashtrlya Sanskritl Sansthan for 1986-87 
and statement showing reasons for delay 

etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
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CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P'. 
SHAHI): I beg to lay on the Table: 

(1) (i) A copy of lhe Annual Aeport 
(Hindi and English versions) of 
the Rashtriya Sanskriti Sanst-
han, New Delhi. for the year 
1986-87. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Rashtriya Sanskrit Sanst-
han, New Delhi, for the year 
1986-87. 

(iii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Rashtriya Sanskrit Sanst-
han, New Delhi, for the year 
1986-87 together with Aud~ 
Report thereon. 

(2) A statement (Hindi and English 
versions) showing reas6ns for delay in 
laying the papers mentioned at (1) 
above. [Placed in library. See No. l T-
6S27/88} 

(3) A copy of Annual Accounts (Hindi 
and English versions) of the Maintained 
institutions of Delhi UniverSity for the 
year 1985-86 together with Audit Re-
port thereon. 

(4) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. [Placed in Library. See No. LT. 
65281881 

(5) A copy of Annual Accounts (Hindi 
and English versions) of the Indian Insti-
tute of Management, Bangalore, for the 
years 1985-86 and 1986-87 together 
with Audit Report thereon. 

(6) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. [P1aced in library. See No. l T· 
6529188J 

Notification under the Monopolies and 
Restrictive Trade Practices Act, 1969 

etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): I beg to 
lay on the Table:-

(1) A copy each of the following Notifi-

(2) 

cations (Hindi and English versions) 
under sub-section (3) of section 22A of 
the Monopolies and Restrictive Trade 
Practice Act, 1969:-

(i) S.D. 556 (E) published in Ga-
zette of India dated the 9th JU'1e, 
1988 making certain amend-
ments to Notification No. S.O. 
408 (E) published in Gazette of 
India dated the 22nd May, 1985 

(ii) S.D. 671 (E) published in Ga-
zette of India dated the 1 st July, 
1988 making certain amend-
ments to Notification No. S.D. 
408 (E) published In Gazette of 
India dated the 22nd May, 1985. 

(iii) S.O. 672 (E) published in Ga-
zette of India dated the 1 st July, 
1988 makmg certain amend-
ments to Notification No. S.D. 65 
(E) published in Gazette of India 
dated the 21st February, 1986. 

(iv) S.O. 754 (E) published ir. Ga-
zette of India dated the 12th 
August, 1988 making certain 
amendments to Notification No. 
5.0. 408 (E) published in Ga-
zette of India dated the 22nd 
May, 1988. [Placed in Library. 
See No. LT-6530/88] 

(i) A copy of the Annual Accounts 
(Hindi and English versions) of 
the National Federation of In· 
dustrial Co-operatives' Limited, 
New Delhi for the year 1983·84 
together with Audit Report 
thereon. 
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(ii) A copy of the Review (Hindi and 
Einglish versions) by the Govern-
ment on the working of the Na-
tional Federation of Industrial 
Cooperatives limited, New 
Delhi, for the year 1983-84. 

(3) (i) A copy of the Annual Accounts 
(Hindi and English versions) of 
the National Federation of In-
dustrial Co-operatives limited, 
Now Delhi, for the year 1984-85 
together with Audit Report 
thereon. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Na-
tional Federation of Industrial 
Cooperatives Limited, New 
Delhi for the year 1984-85. 
[Placed in Library. See No. L T-
6532/88] 

(4) Two statements (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (2) and 
(3) above. [Placed in Library. See No. 
LT-6531 and 6532/88] 

(5) A copy of the Annual Report (Hindi and 
English versions) pertaining to the exe-
cution of the Provisions of the Monopo-
lies and Restrictive Trade Practi~es Act, 
1969 for the year ending the 31 sl De-
cember, 1986, under section 62 of the 
Monopolies and Restrictive Trade 
Practice Act, 1969. [Placed in Library. 
See No. LT-6533/88] 

Thirty-Seventh Report of the Union Pub-
lic Service Commission for ., 986·87 and 
memorandum explaining the reasons for 

non-acceptance of advice of U.P.S.C. 

THE MINISTER OF STATE IN THE 
. MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT): I beg to lay on the Table 
a copy each of the following papers (Hindi 
.and English versions) under article 323 (1) of 

the Constitution:-

(i) Thirty-Seventh Report of the 
Union Public Service Commis-
sion for the year 1986-87. 

(ii) Memorandum explaining the 
reasons for non-acceptance of 
the advice of the Union Public 
Service Commission referred to 
in the above Report. [Placed in 
Library. See No. L T -6534/88] 

Review on the working of and Annual 
Report of the Jute Manufacturers Council 
for 1986-87 and statement stmwing rea-

sons for delay etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT): I beg to lay on the 
Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Jute Manufactures Develop-
ment Council, Calcutta, for the 
year 1986-87 along with Aud~ed 
Accounts. 

(ii) A copy of th~'Review (Hindi and 
English versions}t?y the Govern-
ment on the woridrtg of the Jute 
Manufactures Development 
Council, Calcutta, for the year 
1986-87. 

(2) A statement ~'ndi and ~nglish ver-
sions) showing easons fO'r--~elay -in 
laying the papers mentioned at (1) 
above. [P1ac~ in Library. See No. LT-
653518B~ 

(3) A copy each of the following papers 
(Hindi and English versions) under sub-
set1ion (1 ) of section 619 of the Compa-
nies Ad, 1956:-

(i) Review by the Government on 
the working of the Jute Corpora-
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tion of India limited, Calcutta, tor 
year 1986-87. 

(ii) Annual Report of the Jute Corpo~ 
ration of India Limited, Calcutta, 
for the year 1986-87 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 

(4) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. [Placed in Library. See No LT-
6536/88] 

Annual Accountsofthe National Institute 
of Mental Health and Neuro Sciences for 
1986-87 and annual accounts of the N. 
tional tnstltute of Ayurveda for 1986-87 

etc. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
VORA): I beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hmdi 
and English versions) of the National 
Inst~ute of Mental Health and Neuro 
Sciences, Bangalore, forthe year 1986-
87 along with Audit Report thereon. 

(2) A statement {Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (1) 
above. {Placed in Library. See No. LT-
6537/88] 

(3) A copy of the Annual Accounts (Hindi 
-and English versions) of the National 
Institute of Ayurveda, Jaipur, tor the 
year 1986-87 along with A.ud~ Report 
thereon. 

(4) A statement (Hindi and English ver-
Sions) showing reasOns for delay in 
laYing the papers mentioned at (3) 
above. (Placed in Library. See No. LT-
6538188] 

(5) A copy of Audited Accounts (Hindi and 
English versions) of the Dr. Borroah 

~ 

Cancer Institute, Guwahati, for the year 
1986~87. 

(6) A statement (HincH and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. [Placed in Library. See No. LT-
6539/88] 

(7) A copy of the Annual Accounts (Hindi 
and English versions) of the Ch~­

taranjan National Cancer Research, 
Calcutta, for the year 1986-87 together 
with Audit Report thereon. 

(8) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (7) 
above. [PlaC'ed in Library. See No. L T-
6540188] 

(9) A copy of the Dr. M.G.R. Medical Uni-
versity, Tamil Nadu (Amendment) Act, 
1988 (President's Act No.3 of 1988) 
(Hindi and English versions) published 
in Gazette of India dated the 24th June, 
1988 under sub-section (4) of section 3 
of the Tamil Nadu State Legislature 
(Delegation of Powers) Act, 1988. 
[Placed in Library. SeeNo. LT-6541/88] 

Statements showing action taken by the 
Government on various assurances, 
promises and undertakings given by the 
Ministers during various sessions of 8th 

Lok Sabha 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHln: I beg to lay on the Table 
a copy each of the follOWing statements 
(Hindi and English versions) showing the 
action taken by the Government on various 
assurances, promises and undertakings 
given by the MInisters during the variOUS 
sessions of Eight Lok Sabha:-

(i) Statement No. XXII-Second 
Session, 1985. [Placed In 
Library. See No. L T -6542/88J 
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(ii) Statement No. XV-Third Ses-
sion, 1985. [Placed in Library. 
See No. L T -6543/88] 

(iii) Statement No. XVII-Fifth Ses-
sion, 1986. [Placed in Library. 
See No. LT-6544f88] 

(iv) Statemant No. XIV-Sixth Ses-
sion, 1986. IPtaced in Library. 
See No. L T -6545/88J 

(v) Statement No. XII-Seventh 
Session, 1986. JPlaced in 
Library. See No. L T-6546/88] 

(vi) Statement No. XI-Eight Ses-
sion, 1987. [Placed in Library. 
See No. LT-6547/88] 

(vii) Statement No. VII-Second Part 
of Eight Session, 1987. [Placed 
in Library. See No. L T -6548188] 

(viii) Statement No. VI-Ninth Ses-
sion~ i 987. [Placed in Library. 
See No. LT-6549/88J 

(ix) Statement No. IV. Tenth Ses-
sion, 1988. [Placed in Library. 
See No. L T-6550/88] 

Notification under the Essential Com-
modities Act, 1955 and under the Bureau 

of Indian Standards Act, 1986 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRI D.L. BAITHA): I beg to lay on 
the Table:-

(1) A copy of the Pulses. Edible Oilseeds 
and Edible Oils (Storage Control) 

'Second Amendment) Order. 1988 
(Hindi and EnglIsh versions) published 
in Notrtication No S.O. 595 (E) In Ga-
zette of In~ia dated the 21 s1 June, 1988, 
under sub-sectIon (Ii) of section 3 of tho 
Essential Commodities Act, 1955. 
(Placed in Library. SeeNo. L T-6551/88) 

(2) A copy each of the following Notiflca-

tions (Hindi and English versions) under 
section 4 of the Bureau of Indian Stan-
dards Act, 1986;-

(i) S.D. 740 (E) published in Ga-
zette of India dated the 4th Au-
gust, 1988 making certain 
amendments to Notification No. 
S.D. 464 (E) published in Ga-
zette of India dated the 12th 
May, 1987. 

(ii) S.D. 759 (E) published in Ga-
zette of India dated the 16th 
August, 1988 making certain 
amendments to Notification No. 
464 (E) published in Gazette of 
India dated the 12th May, 1987. 
[Placed in Library. See No. L T-
65521881 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Punjab State Warehousing 
Corporation, Chandigarh, for the 
year 1986-87 along with Audited 
Accounts, under sub-section 
(11) of section 31 of the Ware-
housing Corporation Act, 1962. 

(II) A copy of the Review (Hindi and 
English verSions) by the Govern-
ment on the working of the 
Punjab State Warehousing Cor-
poration. Chandigarh, for the 
year 1986-87. [Placed in Library. 
See No. LT-6553/88} 

[ Translation] 

Report on the progress made In the in-
take of Scheduled Castes and Scheduled 
Tribes against vacancies reserved for 

them 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): Mr. Speaker, Sir, I beg to 
lay on the table of the House a copy of 
Annual Report for the year ended on 31 st 
March. 1987 (Hindi and English versions) on 
the progress made in the intake of Sched-
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uled Castes and Scheduled Tribes against 
vacancies reserved for them in the Ministry 
of Railways. [Placed in Library. See No. LT-
6554188] 

Child Labour (Prohibition and Regula-
tion) Rules, 1988 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA 
KRISHNAN MALAVIYA): I beg to lay on the 
Table copy of the Child Labour (Prohibition 
and Regulation) Rules, 1988 (Hindi and 
English versions) published in Notification 
No. G.S.A. 847(E) in Gazette of India dated 
the 10th August. 1988, under sub-section (1 ) 
of sec1ion 19 of the Child Labour (Prohibition 
And Regulation) Act, 1986. [Placed In LI-
brary. See No LT. 6555188] 

12.06 hrs. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRETARY GENERAL: Sir, I have to 
report the following message received from 
the Secretary-General of Rajya Sabha:-

"In accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Pr~edure and Conduct of Business 10 

the Rajya Sabha, I am directed to return 
herewith t~e Appropriation (Railways) 
No.4 Bill, 1988, which was passed by 
lok Sabha at its Sitting h31d on the 1 s1 
September, 1988, and transmitted to 
the Rajya Sabha for its recommenda-
tions and to state that the House has no 
recommendations to make to the Lok 
Sabha in regard to the said 8ill." 

12_06 1/4 hr •. 

ASSENT TO BILL 

[English] 

of Members-Minutes 

SECRETARY-GENERAL: Sir, I lay on 
the Table the Tamil Nadu Appropriation (No. 
2) Bill, 1988 passed by the Houses of Parlia-
ment during the current session and as-
sented to since a report was last made to the 
House on the 2nd September, 1988 

12.06 1/2 hrs. 

COMMITTEE ON ABSENGE OF MEM-
BERS FROM T~E SITTINGS 

OF THE HOUSE 

Minutes 

[Engfish] 

SHRI ANOOPCHAND SHAH (Borl'-
bay-North): I beg to lay on the Table Minutes 
(Hindi and English versions) of the sitting of 
the Committee on Absence of Members 
from the Sitting of the House on the 31st 
August, 19S8. 

12.06 314 hrs. 

COMMITTEE OF PRIVILEGES 

Th ;rd Report 

[English] 

SHRI JAGAN NATH KAUSHAL (Chan-
dlgarh): I beg to present the Third Report 
(Hindi and English versions) of the Commit-
tee of Privileges. 

12.07 hrs. 

PETITION RE DECLARATION OF HOUS-
ING AS A FUNDAMENTAL RIGHT 

[English] 

SHRI SHARAD DIGHE (Bombay North 
Central): I Qegt\) present a petition signed by 
Shri Jai Sen, Convenor, National Campaign 
for Housing Rights and others regarding 
declaration of Housing as a Fundamental 
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Right and review of proposed 'National 
Housing Policy', etc. 

12.071/2 hrs. 

LOt< PAL BILL 

[~nglis~] 

Extension of time for presentation of 
report of Joint Committee 

SHRI SOMNATH RATH (Ask~): I beg 
to move the following: 

"That this House do further eXlend upto 
the last day of the. Winter Session, 1988, 
the tim e for presentation of the Report of 
the Joint Committee on the Bill to pro-
vide for the appointment of a Lokpal to 
inquire into allegations of corruption 
against Union Ministers and for matters 
connected therewith." 

MR. SPEAKER: The question is: 

"That this House do further extend upto 
the last date of the Winter Session, 
1988, the time for presentation of the 
Report of the Joint Committee on the Bill 
to 'provide for the appointment of a 
Lokpal to inquire into allegations of 
corruption against Union Ministers and 
for matters connected therewhh." 

The motion was adopted 

12.08 hrs. 

COMMITIEE OF PRIVILEGES-CONTO. 

Second Report 

[English1 

SHRI JAGAN NATH KAUSHAL (Chan-
digarh): I beg to mov~ the following: . 

Arunachal Pradesh (Amdt) Bill 

"That this House do agree with the 
Second Report of the Committee of 
Privileges laid on the Table of the House 
on 1 st September ~ 988. 

MR. SPEAKER: The question is: 

"That this House do agree with the 
Second Report of the Committee of 
privileges laid on the Table of the House 
on 1 st September, 1988 .. 

The motion was adopted. 

12.08 1/2 hrs. 

STATE OF ARUNACHAL PRADESH 
(AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): I beg to move for 
leave to introduce a Bill further to amend the 
State of Arunachal Pradesh Act, 1986. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill further to amend the State of Arun-
achal Pradesh Act. 1986." 

The motio" was adopted 

MR. SPEAKER: The Minister may in-
troduce the Bill. 

SHRI SONTOSH MOHAN OEV: Sir, I 
introduce the Bill. 

SHRI P.K. THUNGON (Arunachal 
West): Sir, this Bill is about the State of 
Arunachal Pradesh. If it is to be discus5~ 
today, it will be a long session today. So, the 
time of the House today may be extended so 
that the Bill may be passed. 

• Published in Gazette of India Extraordinery, Part II, Section 2, dated 5-9-88. 
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12.09 hr •• 

BANKING. PUBLIC FINANCIAL INSTITU-
TIONS AND NEGOTIABLE INSTRU-· 
MENTS LAWS (AMENDMENT) BILL· 

[Eng/ish] 

THE MtN5TER OF FINANCE (SHRI 
S.B. CHAVAN): Sir, r beg to move for leave 
to introduce a Bill further to amend the 
Negotiable Instruments Act, 1981, the Re-
serve Bank of India Ad, 1934, the banking 
Regulation Act, 1949, the State Bank of India 
Act. 1955, the State Bank of India (Subsidi-
ary Banks) Act, 1959, the Oeposit Insurance 
and Credit Guarantee Corporation Act, 
1961, the Industrial Development Bank of 
India Act, 1964, the Banking Companies 
1Acquisition and Transfer of Undertakings) 
Act, 1970, the Regional Rural Banks Act, 
1976, the Banking Companies (Acquisition 
and Transfer of Undertakings) Act. 1980 the 
Export Import Bank of India Act. 1981, the 
National Bank for Agriculture and. Rural 
Development Act, 1981 and the Industrial 
Reconstruction Bank of India Act, 1984. 

PROF. N.G. RANGA (Guntur): Mr. 
Speaker, Sir, this Bill seeks to amend a large 
number of Acts which are already there. The 
whole thing seems to be so confusing. What 
is h that it wants to do? We would like the han. 
Minister to make some kind of a statement In 

the House so that we would know the alms of 
this particular omnibus BIIt. 

SHRI S.B. CHAVAN: Sir, atthe st2ge of 
consideration the whole thing will be ex-
plained and at that stage I am sure that the 
han. Member will be convinced that Similar 
kind of prOVisions are proposed to be made 
in the case of all the Acts and that ;s Why they 
have been taKen together. 

MR. SPEAKER: I think ~ would have 
been better for the han. Member to have 
given me notice earlier also. 

PROF. N.G. RANGA: What IS it? 

(Amdt) Bm 

MR. SPEAKER: You should have given 
me notice earlier, Sir. I could have allowed 
you further to say certain things. 

PROF. N.G. RANGA: You did not no-
tice one thing. This has just now come. How 
do you think I could have given a notice to 
you? 

MR. SPEAKER: It was there, Sir. Oth-
erwise I cannot allow, Sir. You have made 
the rules. 

PROF. N.G. RANGA: Something is 
wrong with your office and their office. 

MR. SPEAKER: No, no. It is not wijh 
me, it is with the reading of the rules, Sir. 

MR. SPEAKER: The question is: 

"That leave be granted to Introduce a 
Bill further to amend the Negotiable 
Instruments Act, 1981, the Reserve 
Bank of India Act, 1934, the Banking 
Regulation Act, 1949. The State Bank 
of India Act, 1955, the State Bank of 
India (Subsidiary Banks) Act. 1959, 
the Deposit Insurance and Credrt 
Guarantee Corporation Act, 1961, the 
Industrial Development Bank of India 
Act, 1964. the Banking Companies 
(AcqUisition and Transfer of Undertak-
Ings) Act. 1970, the R~glonal RUlal 
Banks Act, 1976. the BankIng Compa-
nies (AcqUiSition and Transfer of Un-
dertakings) Act, 1980, the Export 
Import Bank of India Act, 1981, tne 
National Bank for Agriculture and 
Rural Development Act, 1981 and the 
Industrral ReconstructIon Bank of In-
dia Act, 1984.' 

The mot/Of} was adopted 

SHRIS.8. CHAVAN: Sir, I introduce the 
Bill. 

• Published in Gazette of India Extraordinery, Part II. Section 2. dated 5·9-88. 
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12.11 hrs.. 

SIXTH SCHEDULE TO THE CONSTI-
TUTION (AMENDMENT) BILL· 

(Eng/ish) 
~ 

THE MINISTER OF STATE IN THE 
MINI$TRY OF HOME AFFAIRS (SHRI 
SANTOSH MOHAN DeV): Sir, I beg to 
move for leave to introduce a Bill further to 
amend the Sixth Schedule to the 
Constitution of India in its application to the 
States of Tripura and Mizoram. 

SHRI P.K. THUNGON (Arunachal 
West): Can I make a submission, Sir. 

MR. SPEAKER: No. You did not give 
me a notice. 

SHRI P.K. THUNGON: In this Bill, 
Assam should also have been included 
because there is a lot of agitation going on 
there in Tribal Areas. 

MR. SPEAKER: The question is: 

PThat leave be granted to introduce a 
Bill further to amend the Sixth Schedule 
to the Constitution of India in its applica-
tion to the States of Tripura and 
Mizoram." 

The motion was adopted 

SHRI SANTOSH MOHAN DEV: Sir, I 
introduce the Bill. 

SHRI P.K. THUNGON: I would like to 
have an assurance from the hon. Minister. A 
lot of agitation is going on in Assam, in the 
tribal areas. 

MR. SPEAKER: I do not know. 

( Inte"uptions) 

MR. SPEAKER: Now, matters under 
Rule 377. Shri Basavaraiu. 

12.13 hrs. 

[MR. DEPUTY-SPEAKER in theCha;~ 

MAnERS UNDER RULE 377 

[English] 

(I) Need to acquire the house In Af-
ghanistan where NetaJI Subhaah 
Chandra Bose stayed after escap-
Ing from British Internment 

SHRI JAGANNATH PAITANIK 
(Kalahandi): Netaji Subhash Chandra Bose, 
when he escaped ·from British jnternment 
and went to Kabul on his way to Germany, 
stayed for 40 days in a house, before he 
crossed over to the Soviet Union and then to 
Germany. The British Government was 
searching for him and even raided that 
house, but with the help of the local people, 
he was able to escape. In this respect this 
house is a historic place in the history of our 
freedom movement. 

This house is now in a dilapidated con-
dition and may collapse any day.ltistheduty 
of our Government to acquire that house and 
after suitable repairs, convert it into a mu-
seum. The present owner of the house is 
ready to give it. Considering our good rela-
tions with the Afghan Government, there will 
be no diffICUlty in this matter. I, therefore, 
urge upon the Government to move in the 
matter and acquire the hOllse. 

[ Translation] 

(iI) Need to enact a law to safeguard 
the interests of Agricultural 
Labourers 

SHRI MADAN PANDEY (Gorakhpur): 
Mr. Deputy Speaker, Sir, labour is a concur-
rent subject. Most ot the laws relating to 
Industrial workers are form~lated by the 
Parliament ar.d these are implemented by 
the State Governments, but the question of 
formulating a Central law for the agricultural 
labourers has been ranging in the fire forthe 
last 13 years. In the second meeting of 
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[Sh. Madan Pandey] 
Standing Committee on Agricultural labour-
ers, held in May, 1975, a recommendation 
was made to enact a Centrar law. In the 
special convention of Unorganised Rural 
Labourers held in 1978, demand was made 
that in order to safeguard the interests of 
agricultural labourers, framing of an 
extensive central law be considered. With a 
view to studying the problems and giving 
suggestions to the Government in this re-
gard, a Standing Central Committee on rural 
unorganised labourers was constituted in 
September 1978, but later on It was dis-
solved. The sub-committee of the Central 
Committee prepared a draft bill for the agri-
cultural labourers, which was considered in 
Labour Ministers Conference in 1981 , hu1 as 
no final decision was reached, a worki~g 
group was constituted. That group also 
failed to reach to any unai1imous decision. In 
September 1982, the Ministry of Labour 
advised the State Governments to make 
laws in consonant with the local situation so 
as to safeguard the interests of the agricul-
turallabourers. In pursuance of this advice, 
Tripura Government enac1ed a law in 1986. 
Except Tripura and Kerala, no other State 
Government has made any law in this re-
gard, though the numberof such agricultural 
labourers, including the marginal farmers, in 
the country is abou1 16 crores. last year, 
after having visited eight States, the sub-
group of Labour Advisory Committee unani-
mously made recommendations to enact a 
Central law. 

Therefore, I demand from the han. 
Minister of Law that the Central Govern ment 
should enad a law in regard to agricultural 
labourers as early as possible to safeguard 
their interests. 

[English] 

(III) Need to construct the building of 
Krlshl Vigyan Kendra, Bhanjan-
agar (Orissa) and also implement 
the training scheme meant for 
cultivations 

SHAI SOMNATH AATH (Aska): Sir, 
though the Krishi Vigyan Kendra at Bhanjan-

agar in Orissa was established more than 
two years back, no training worth the name 
is imparted to the cultivators of the area. 
Although the Revenue Department has 
given land for the construction of the build-
ings, and therA are road communications to 
the site too, construction of the building has 
not yet been taken up. Two years have 
already passed out of the- 5 years period in 
-which, the programme is to be implemented. 
I, therefore, urge upon the Union Agriculture 
Minister, to start the construction of building 
immediately and implement the scheme in 
right earnest. 

(Iv) Need to expedite sanction to the 
Wasteland Development Project In 
Indira Gandhi Canal area 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Sir, in a meeting presided over by 
Secretary, Ministry of Water Resources, 
Government of India on 20th April 1987 it 
was decided that National Wasteland Devel-
opment Board would finance a wasteland 
development prolect in Indira Gandhi Canal 
area. Accordingly, a project amounting to 
Rs. 12 crores was prepared and sent to 
N.W.D.S. In May, 1987. 

The project envisaged afforestation, 
pasture development and sand dune stabili-
sation over 25000 hectares in Indira Gandhi 
Nehar Project area at an estimated cost of 
Rs. 12 crores. 

National Wasteland Development 
Board asked the Rajasthan Government for 
certain clarifications which have also been 
sent to them in June, 1988. Sanction of the 
project has not been received so far. 

It is, therefore, requested that the Union 
Government may expedite sanction so that 
work on the project may be started on war 
footing. 

(v) Need to take suitable measures for 
development of agriculture in 
Orissa 

SHRI CHINTAMANI JENA (Balasore ): 
Mr. Deputy-Speaker, Sir, considering the 



397 Matters Under BHADRA 14,1910 (SAKA) Rule377 398 

increase of popuJation, it is estimated that 
the demand for foodgrains may increase to 
240 million tonnes by the turn of the century. 
But due to large scale erosion and conver-
sion of agricultur(\1 lands into uncultivable 
lands, due to saline inundations, which are 
increasing year by year, the agricultural 
produces are bound td be reduced. To pro-
tect such destruction of agricultural lands 
and to bring more and more areas under 
cultivation, the following measures should 
be taken up in right earnest:-

(a) A well thought plan of the spe-
cialists in the subjec1s, IS to be 
deployed for checking further 
erosion and to reduce salinity 
from the lands. 

(b) A central tubewell Corporation 
may be constituted which may 
set up chains of Tube-wells, to 
exploit underground water. 

(c) Eas~ and timely availability of 
inputs like improved and high 
yielding seeds, fertilizers, pesti-
cides etc. through cooperatives, 
which should be located within a 
radius of 2 km. 

(d) Remunerative prices, should be 
ensured for the farm produce. 

(e) Government should provide 
chains cf small warehouses 
through co-operatIves so that 
the farmers may store theIr prod-
ucts on a very nominal charge to 
get off-season high prices. 

(f) Institutional credit facilities for 
iarmers need to be liberalised 
and the rate of interest should 
not exceed more than 5% and 
the penal as well as compound 
interest should not be charged 
on defaulters and their lands 
should in no case be auctioned. 

(g) Easy availability of loans for 
purchase of agricultural imple-

ments need to be ensured and 
that too, not more than 5 KM from 
their native places. 

[ Translation] 

(vi) Need to allow export of garlic and 
Issue licences for manufacture of 
garlic powder or capsules to en-
sure remunerative price to the 
farmers ~f Chlttorgarh 

PROF. NIRMALA KUMARI SHAKTA-
WAT (Chittorgarh): Sir, I want to draw the 
~ttention of the Government towards an 
important problem faced by the farmers of 
Chittorgarh. Garlic and onion are two impor- . 
tant ingredients of the Indian recipes. The 
farmers who produced garlic by taking loans 
have been put to great loss as it prices have 
crashed in the market and it is being sold at 
throwaway prices as its export has been 
stopped. Once the farmers got verY good 
prices of garlic and onion and they made 
much profit. Taking incentive from this, they 
grew garlic by taking loans on a large scale 
In preference to other crops. In my constitu-
ency Chittorgarh, almost all big and small 
farmers have stored garlic in the hope that its 
price will go up. But it is most regrettable that 
the farmers purchased garlic seeds at the 
rate of Rs. 40 per kilogram, but today garlic 
is bemg sold even below Rs. 2 per kg. As a 
result of it, the farmers are being put to great 
loss. I demand from the han. Minister of 
Commerce that the Central Government 
should allow the export of garlic, so that 
foreIgn exchange could be earned and the 
farmers can get the financial benefits. 

Licences should be issued for manufac-
tUTlng garlic powder and garlic capsules. 
They should be given subsidy liberally so 
that the 1armers can get the utmost bene1it ot 
this Indian produce. 

(vii) Need to set up an 011 refinery In 
Damoh District (Madhya Pradesh) 

SHRI OAL CHANDER JAIN (Damoh): 
Mr. Deputv Speaker, Sir, Bundelkhand area, 
particularly Damoh and Panna districts, 
where about 45 per cent population consists 
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[Sh. Oal Chander jain] 
of Scheduled Castes and Scheduled Tribes 
is a very backward in Madhya Pradesh. 
There is neither any source of irrigation nor 
any big industry in this area. It is proposed to 
set up five oil refineries in the country. One of 
them should be set up in Damoh district of 
our Bundelkhand area, so that this area 
could be developed and the Scheduled 
Castes and Tribes get employment. All the 
basic requirements forthe setting upof an oil 
refinery are available in the Oamoh district. 
We hope that special attention will be paid to 
it and a decision will be taken as early as 
possible. 

(vIII) , Need to implement early the agree-
ment arrived at with the associa-
tion of Junior Engineers of 
C.P.W.O. 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, the long drawn strike of 
Junior Engineers of C.P.W.O. was wlth- ' 
drawn after an agreement was signed be-
tween the association of JUnior Engineers 
and the Ministry. According to the agree-
ment it was agreed that the Ministry is reo 
quired to refer the matter In respect of gIVing 
the pay-scale of As. 1640-2900 to JUnior 
Engineers to the Group of Ministers, with its 
own recommendations. The questIOn of 
payment of salary during the penod of stnke 
is to be considered sympathetically and all 
the criminal cases against JUnior Engineers 
are to be withdrawn and they were not to be 
harassed. 

But now instead of taking steps for the 
fulfilment of the agreements, the office bear-
ers of the AsSOCiatIOn of JUOIor Engineers 
are being victimised and harassed. 

So the Central Government should ar-
rar.ge fer the early Implementation of the 
agreement and the vic1lmis~tlon and harass-
ment of the office bearers should be stopped 
forthwith. 

(Ix) Need to"take necessary measures 
for rehabilitation of the people af· 
fected by floods and earthquake 1" 
North Bihar 

SHRI RAM BHAGAT PASWAN (Ros-

era): Mr. Deputy Speaker, Sir, due to terrible 
flood and earthquake in Darbhanga, Madhu-
bani. Samastipur, Sitamarhi, Monghur and 
Gopalganj districts of North Bihar, normal 
life was paralysed. The standing crops worth 
As. 16 crores have been destroyed due to 
floods. Large areas of these districts have 
been submerged under flood waters. About 
80 lakh people of the state have been af-
fected. 4 thousand houses have collapsed 
due to floods and another 25 thousand due 
to earthquake. The earthquake left 200 
people dead and 2500 injured. All major 
rivers of north Bihar, namely Kosi, Kamla, 
Balan, Bagmatl, Gandak Kareh are flowing. 
above the danger mark. People are terrified 
due to breaches In the embankments of 
rivers at vanous places. Water IS flowi"g on 
a number of highways and transportation 
has come to a standstill at many places. Rail 
services between Pumea and Banmankhl 
have been cancelled. The worst affected 
areas due to floods are Rosera, sub-diviSion 
and Oarbhanga~ Kureshwarsthan block, 
Ghanshyampur, Blrul Scindia, Hasanpur, 
Rasda, Vibhutipur, Wansnagar and Bahen 
have also been hit severely. Consequently 
90 percent standing crops have been sub-
merged under water. Thus, both natural 
calamities flood and earthquake have 
-played havoc and created tragIC conditIons 
I n Bihar. Therefore, I urge the Government to 
kindly arrange relief and rehabilitation on 
war footing for the people affected by earth-
quake and flood. 

[English] 

(x) Need for early clearance to the 
~akreswar Thermal Power Project J .n West Bengal 

KUMARI MAMATA BANERJEE 
(J3davpur): Sir, forthe Industnal recovery of 
the State of West Bengal, assured supply of 
power IS crucial. To gear up the employment 
potentiality In the State, it IS necessary that 
the Bakreswar Thermal Power Project 
should be cleared without any further delay. 
Its Immediate clearance will not only create 
employment scope in the State of West 
Bengal but it will benefit the common work· 
ing peoole of the entire Eastern Region. 
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This project was to be cleared by Au-
gust, 1988. However, on behalf of the pE¥>ple 
of West Bengal, r would request the Govern-
ment that it should take all necessary steps 
immediately to clear this Bakreswar Thermal 
Power Project. 

(xl) Need to set up a high power T.V. 
TransmlHer at Gwallor 

SHRI KRISHNA SINGH (Bhind): Sir, I 
would take the opportunity to bring to the 
notice of the Minister of Information and 
Broadcasting regarding the inadequacy of 
TV services in the backward area'S of Datia, 
Bhind, Morena and Shiv Puri etc. TV is still 
beyond the reach of the common man espe-
cially the weaker sections of the society in 
these backward districts. 

It was earlier proposed to set up small 
low-power transmitters at Datia, t3hind, 
Morena and Shiv Puri. But except at Shiv 
Puri, the scheme has inordinately been de-
layed and possibly shelved. 

There was also an alternative proposal 
to augment the eXisting transmission system 
by setting up a high-power transmitter at 
Gwalior, which also could solve the problem 
of these backward areas. Presently, the 
whole area is covered by the low-power 
Transmitter at Gwalior which is highly Inade-
quate for the purpose and the reception in 
the area is very poor even with the installa-
tion of the booster system with very high 
antennas. 

I would, therefore, urge upon the Gov-
ernment to look into the maHer and ensure 
that either the scheme for setting up of a low-
power transmitter in each of these places be 
i'llp'emented forthwith or the existing trans-
missions system at Gwalior be suitably 
augmented by setting up a high-power TV 
transmitter to cater to these areas 
adequately . 

of Polution) Amdt. Bill 

12.29 hrs. 

WATER (PREVENTION AND CONTROL 
OF POLLUTION) AMENDMENT BILL-

CON TO. 

[English] 

MR. DEPUTY-SPEAKER: The House 
wi!1 now take up further consideration of the 
fol!owing motion moved by Shri Z.R. Ansari, 
on the 1st September, 1988, namely:-

"That the Bill further to amend the Water 
(Prevention and Control of Pollution) 
Act, 1974, be taken into consideration." 

The m(nist~r was already on his legs. He can 
continue his reply now. 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARi): Mr. 
Deputy-Speaker, Sir, as I have already 
mentioned, the Pollution Control efforts 
have to be multi-pronged. Legislation is only 
one of those steps which just helps in po"u-
lion con1r.ol. Setting up of proper organisa-
tions, strengthening of the existing agen-
cies, giving them infrastructure such as tech-
nical manpower and laboratories are essen-
tial to the effective implementation of this 
law. 

Apart from these infrastructural facili· 
ties, crealion of er'lvironmental awareness 
amongst the people, amongst all sections of 
population and also the public participation 
in the process of pollution control are neces-
sary to make the law more effective. (lnter--
ruptions) 

[ Translation] 

SHRI AZIZ QURESHI (Satna): Hon. 
Deputy Speaker, Sir, I would like to submit 
one thing. The hon. Minister has mentioned 
about public participation, but I want to tell 
the House to what extent the situation has 
deteriorated. Last time, I talked to the Hon. 
Minister about the N.D.M.e. What they have 
done is that water supply to my house has 
been stopped. . 
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SHRi HARfSH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, very shabby treatment 
is being gIVen to us. Grass is not being 
trimm$d in entire North Avenue area nor are 
drains being cleaned. You can get it ascer-
tained from any Member. When this situ-
ation prevails where M.P.'s live, one can 
imagine what will be the situation at other 
places. It is a very important point. Your 
Bungalow IS also situated in that area and, I 
afT' afraid, you are also likely to get the same 
treatment and suffer on that account. (Inter-
ruptions) 

[English] 

MR. DEPUTY-SPEAKER: Mintster can 
continuq. 

SHRI Z.R. ANSARI: My submission is 
that this is a mattp.r which pertains to the 
Ministry of Urban Develcpmef'lt and, I think, 
the Minister of Urban Development is here. 
( interruptions) 

[ Trans/ation] 

SHRIAZIZQUAESHI: Han Ministerof 
that department is also present here. (Inter-
ruptions) 

[English] 

SHAI HARISH RAWAT (Almora): They 
are spoiling the environment oftl very Impor-
tant area. (Interruptions) 

SHRI Z.R. ANSARI: May I continue? 
The Minister of Urban Development is here 
and whatever has been said with regard to 
the inefficiency ... (Interruptions) 

( Trans/ation1 

SHRI AZIZ QURESHI: I am sayinq that 
because I spoke against the N.D:M.ct wa-
ter connection of my house was cut. It is 
really a serious matter jf water supply to the 
house ata Member of Parliament is stopped. 
My house No. is 31, Canning lane. There is 
no water even in the over-he? J tank. Are 
there no rules for them? 

SHRI HARISHJaAWAT: When an hon. 
Member raised a matter against the 
N.D.M.e., his water conne'Ction was cut. 
How can we function isfN.D.M.C. behaves 
like this. Is there no rule for them? 

[English] 

MR. DEPUTY -SPEAKER: Minister will 
speak when the n(t)(t Bill is taken up. You can 
raise this point at that time. 

( Interruptions) 

[ Traps/ation] 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIDWAI): 
Has the water supply been restored now or 
not? 

SHRI AZIZ QURESHI: No. 

SHRIMATI MOHSINA KIDWAI: You 
did not tell me about It. There must be some 
fault. 

SHRI AZIZ QURESHI: How can there 
be a fault or.1y in my house? You must take 
some actIon against them. (Interruptions) 

[Eng/ish] 

SHRI Z.R. ANSARI: I do not want to 
maJ<e a long speech. I just want to react to 
some of the valuable suggestions given by 
the Han. Members. Shri Oigvljay Sinh had 
made some very valuable suggestions. He 
has referred to the recommendations made 
by a Committee headed by the Chairman, 
Maharashtra Pollution Control Bc,ard for 
strengthening the infrastr!Jcture of the State 
Boards. '" this connection, \ WIsh to iniorm 
thIS House that an assistance of Rs. 2.6 
crores during the last two years for labora-
tory equipment and technical staff in the 
State Boards has been given. And also, in 
this Act, we have provided how to raise the 
necessary funds for 4mproving the working 
of the State PollutIon Control Boards and the 
Central Pollution Control Board. From that 
point of view, this enactment will certainly 
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help in strengthening the State Pollution 
Control Boards and the Central Pollution 
cOntrol Board and its laboratories and other 
things. Hon. Member Shri Oigvijay Sinh ~as 
said that better coordination is necessary 
among various government agencies if pol-
lution is to be effectively controlled. I ~r­
fectly agree with the suggestion ot~'Mr. 
Digvijay Sinh. We are taking all steps to 
create a better coordinafion among the vari-
ous government agencies. 

70% of the water pollution is because of 
the municipal waste. Therefore, we have to 
coordinate among the Urban Development 
Ministry, Municipal Corporations and Mu-
nicipal Boards for taking care of the water 
pollution. 

A suggestion has been made that 
adequate financial arrangement should be 
made to enab!e the local bodies to treat 
effectively the sewage generated. As you 
are aware, the Central Government has 
taken up one very good programme under 
Central Ganga Authority, the Ganga Action 
Plan. In that plan about Rs. 294 crores have 
been earmarked for treating the water of 
Ganga at various stretches, mostly the 
municipal waste, the sewage treatment 
plants and also for Improving the water 
quality of the river Ganga. 

As far as other rivers arA concerned, the 
Government has made studies of 14 rivers. 
Ganga Action Plan IS only a beginning of the 
whole programme. As we will get more and 
more funds and gain experience from the 
implementation of the Ganga Action Plan, 
we are sure that we will take one after the 
other, other rivers also. In the mean time we 
have asked the State Governments to come 
forward with specifiC plans for the treatment 
of the rivers in their areas at different 
stretches where the water quality of the 
rivers has gone down very much. 

A point has been made regarding river 
Yamuna. I think the Yamuna is also one of 
tho~e rivers where pollution control meas-
ures have to be taken. As soon as we get 
more financial resources, we shall certainly 

take care of Yamuna river also. In the mean 
time we have taken up 'he issue with the 
State Government of UP. with the State 
Government of Haryana and with the Union 
Territory of Delhi that'some pollutipn oontrol 
measures should be taken up. The Union 
Territory of Delhi and the UP Government 
have made certain plans for the sewage 
treatment andt::> improve the waterqualityof 
Yamuna river. 

Shri Aziz Qureshi was very much critical 
about the working of NOMe. Naturally he 
must be. But as I have said. this is a matter 
which is directly concerned with the Ministry 
of Urban Development and Housing. I shall 
also take up the matter with that Ministry and . 
see that this sort of irresponsible behaviour 
should not occur. Fortunately, the Hon. 
Minister ior Urban Development is here, she 
has also heard the reaction and she will 
certainly take the most effe~tive step to deal 
with the NDMC-problem. 

[ Translation] 

SHRIMATI MOHSINA K'DW"': Action 
can be taken only when something is 
brought to my notice. 

[English] 

SHRI Z.R. ANSARI: I do remember on 
an earlier occasion when the Air Pollution 
and Control of Pollution Bill was under con-
sideration Shri Aziz Qureshi had raised 
some points regarding the pollution created 
by some cement factories in his constitu-
ency -Satna. He has again raised the same 
point. I wish to assure on the Floor of the 
House that I have given instructions only the 
other day that effective steps should be 
taken against the polluter. We do not wish to 
distinguish between polluter and polluter. 
For me a polluter is a polluter whether he is 
big industrialist or a small industrialist, a 
public sector undertaking or a priVate sector 
undertaking. I have already given specific 
instructions to visit that are ... 

AN HON. MEMBER: Who will visit? 
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SHRI Z.R. ANSARI: Afterall, the rna· 
chinery is the pollution control ~rd. They 
will go and visit. 

SHRI SRIBALLAV PANIGRAHI: We 
think they are callous. Why don't you send 
experts from here? 

SHRI Z.R. ANSARI: I have asked the 
Central Pollution Control Board because in 

• this Bill we are bringing this provision. We 
have been receiving complaints after com-
plaints for sometimes that in certain specific 
areas the State Poflution Control Boards do 
"<)t aCt efficiently. Therefore, through this 
amanding Bill we want to give that power to 
the Central Pollution Control Board that in 
those areas where the State Pollution Con-
trol Boards do not act swiftly because of any 
reason the Central Pollution control Board 
may acquinHhe powers of the State Pollu-
tion Control Boards and take specific steps 
in those specific areas for a lim~ed period of 
time. So we have provided in this Bill that 
those--powers be given to the Central Pollu-
tion Control Board. 

I have taken steps to ask the Central 
Pollution Control Board to look into this 
specific problem- and if the pollution control 
"'easures are not working there to instal the 
pollution control measures In a time-bound 
programme and see that area IS free from 
pollution. 

SHRI SRIBALLAV PANIGRAHI: While 
participating in the debate we had brought to 
the notice of the hon. Minister spec~lc cases 
where things have gone beyond their control 
and the concerned State Pollution Control 

. Boards do not bother. Will the hon. MInister 
taka out from the proceedings all those 
cases and send experts from here to those 
places? 

SHRI Z.R. ANSARI: I have said of one 
specific case but to all those cases which 
have been mentioned by the han. Members 
t.re on the Floor of the House we give the 
highest prior;ry. As representatives of the 
people they know what sort of things are 
going on. I wish to assure the hon. Members 

that whatever points have been raised on the 
Floor of the House we shall certainly get 

'those things inquired into by the Central 
Pollution Control Board and take whatever 
steps possible for creating a good environ-
ment. 

I just wish to give some facts about the 
steps which have been taken so far. Last 
year, 1,005 cases were launched against 
the polluters under the Water (Prevention 
and Control of Pollution) Act and 218 cases 
under the Air (Prevention and Control of 
Pollution) Act which are more than the 
prosecutions launched till the beginning of 
the last year from the Inception of these two 
enactments. The Central Government has 
taken extreme steps under the Enviro"ment 
Protection Act and 15 units have been di-
rected to close down their units because 
they are not taking environment protection 
measures. 

SHRI SHANKARLAL (Pali): Whether 
these have. been closed? 

SHRI Z.R. ANSARI: We have issued 
notices. Notices for closure are issued. But 
let us be practical. If the units come to terms 
and give a time-bound programme that 
within such-and-such time, they will instal 
pollution control measures, let us be fair. We 
must gl\le them a reasonable time to instal 
the pollution control measures. 

SHRI SHANKARLAL: I think, not a 
Single unit has been closed anywhere in 
India. Can you quote a single instance? 

SHRI Z.R. ANSARI: I think, the hon. 
Member is grossly wrong. There are un~s 
whIch have been closed down. There are 
units whIch come to us asking for some time 
to instal the pollution control measures. The 
Cen1ral Government has looked into the 
time·trame. In certain cases, they have al-
lowed some time tor the installation of the 
pollution control measures. 11 is wrong to say 
that no unit has been closed down. I think, 
the un~s have been closed down. If the hon. 
Member is interested, I may provide him the 
names of those units which have been 
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closed down. (Interruptions) 

I just want to react to the points made by 
one, of the senior most Members of this 
House, Prof. N.G. Ranga. He is not here. His 
criticism or whatever points he had made 
were a bit different from those of other 
Members. While other Members had laid 
more stress on the pollution control meas-
ures, Prof. Ranga's was really a case that in 
the name of pollution control, let us not hold 
up the developmental projects. I do agree 
with that. We never meant to stop the devel-
opment. We never meant to stop industriali-
sation. What we mean is, to carry on these 
developmental works along with the ecologi-
cal concerns so that the ecology and the 
development could go together. And there 
should be a sustained development. At 
some point of time, it should not come to a 
ha~ because of the ecological imbalance or 
because of the total destruction of the envi-
ronments. So, I am one with him that the 
projects should be processed quickly. I just 
want to bring it to the notice that in this Act, . 
we have put a lim~ of four months. If any 
application has been made to the Pollution 
Control Board for clearance, for giving a no-
objection certificate, we have given four 
months. Within the four months, the Pollu-
tion Control Board should take a decision 
e~her to clear it or to reject it. 

If the Pollution Control Board does not 
take any decision either to clear it or to reject 
it, then as in the case of municipal laws. ~ 
anybody presents an application for the 
construction of his house or a plan and if it is 
not cleared within a certain time, then he is 
entitled to go ahead with hiS' plans, in the 
same manner, we have provided that if 
within those four months either the case has 
not been r~jected or cleared, then the indus-
try shall be entitled to go ahead with its own 
plans. 

As far as the clearance from the forest 
angle and environmental angle is con-
cerned, all these projects were divided into 
three categories. that is, the status of these 
projects. Eith~r they were cleared or re-
jected or pending or treated as closed. 

Closed cases were sometimes taken as 
cases pending .. NoW I have just changed the 
whole procedure. There will be only three 
categories, i.e. cases cleared, cases re-
jected either on merit or for not giving the 
proper information. What we have now 
decided is that if the project comes to us for 
forest clearance, then within one month it 
should be cleared, if the application is com· 
plete in a" respects and if all the information 
has been given. IHhey have not given the fuh 
information, then we will give one month's 
time, send them a reply that information on 
particular. points are needed and we will wait 
for one or one and a half month for the 
information. If it is complete in all respects, 
then within six weeks time, cases will be 
cleared under forest clearance and three 
months for environmental clearance. H the 
information is incorpplete, we will give one 
month's time in cases of forest clearance 
and three months in cases of environmental 
clearance to the proposer for giving the 
required information, if there is any lacuna 
and to make good that lacuna. Even after a 
lapse of one or three months for forest and 
environmental clearance respectively if the 
information is not received, then we will 
neither keep the cases pending nor treat 
them as closed. We shall treat them as 
cases rejected for not giving the information 
to the Central Government. We are not going 
10 burden the Central Government or the 
Ministry of Environment and Forests for the 
lapses of those proposals or projects and 
share the criticisms of the han. Members that 
the cases are pending for a long time with us. 
We will not keep any case pending for more 
than three months and for one month. This 
decision has b~en taken. Either cases will be 
sanctioned or rejected and there win no 
pending cases for more than three months. 
ThIS is the position. I hope that this arrange-
ment will improve the situation. 

Some han. Members of Himachal 
Pradesh have brought a very important 
problem of soil erosion and siltation of rivers 
and natural springs. I hope that the hone 
Members are fully aware that the solid and 
water conservation measures are the real 
answer to this problem. The Ministry of 
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Agriculture is supporting certain schemes in ' 
a large measure, particularly in the Hima-
layas. Hen. Members are also aware that the 
Wasteland Development Board has taken 
some projects for the afforestation of those 
critical areas where the siltation problem is 
there. It will. however, take some time to get 
the results out of the efforts which are being 
made. 

Some han. Members mentioned about 
the Delhi Municipal Corporation. I have aI--
ready replied to the",. I have also mentioned . 
about the other riv~rs. 

SHRI JAI PRAKASH AGARWAL: What 
about Yamuna? 

SHRI Z.R. ANSARI: The Union T&rri-
tory of Delhi and the U.P. Government have 
drawn up certain schemes for cleaning 
stretches of Yamuna river in the:r respective 
territories. Haryana has not reacted so far. 

As far as we are concerned, the portion 
of river Yamuna which is nearer Allahabad 
and those places where directly discharges 
are made in the Ganga, that is covered 
under the Central Ganga Action Plan, but for 
the stretches of Yamuna from here to Al-
lahabad, the State Government concerned 
and the Union Territory of Delhi will have to. 
take care of the respective stretches. or as 
soon as we get more resources. It is a 
question of resources. We will also gain 
some experience because of the implemen-
tation of the Ganga Action Plan. When the 
resources become available, we shall be 
able to take up some new areas and 
Yamuna river will also be one of those rivers 
which will be under our consideration for this 
purpose along with other rivers. 

As regards awareness programme, the 
Government has given nearly Rs. one crore 
to 207 organizations for creating public 
awareness and for the participation of the 
people, specialfy the youths and the women-
folk and other secflOns. Also, there are differ-
ent .ncies. mass media and newspapers 
thai are engaged in aeating awareness. 

, Shri Shantardm Naik raised the ques-
tion that the industrialists should be made to 
pay for thp effluents discharged by them in-
the rivers. Yes, how can anybody else be 
held responsibla for the crimes of others? 
The natiol' should not be made to pay for 
such people. It is the duty of the pollu1er to 
see that he stops the pollution and he does 
not create pollution e~her in the air or in the 
water. !he cost of pollution has to be borne 
by the polluters and not by others. 

13.00 hrs. 

Some Members of Orissa have made a 
case for the Ma!1anadi. !tis on9 of the impor-
tant mighty rivers of our country. This river 
also will be taken up along with other riverr, 
when more and more resources will be 
avai!able with us. 

Sir, It is dIfficult to cover all the points. I 
have tried to saver the important points. I 
once again thank the"Hon. Members !orthelr 
valuable suggestions. I hope the Members 
of this House are much more aware of the 
problem of the pollution and so they will gille 
their fullest support to this Water (Prevention 
and ContrOl of Pollution) Bill. 

is: 

Thank you, S,r. 

MR. DEPUTY SPEAKER: Thequ9stion 

"That the 81:~1:Jrtherto umend the W3ter 

(Prev.entlon and Control of 'Pollution) 
Act, 1974 be taken into consideration." 

The motion was· adopted 

Now, we will take up C1ause-by-clause 
consideration of the Bill. 

SincE' tt,erA are no aMe.,drTlents to 
Clauses 2 to 8, So, I will put a" the them 
together to the vote of the House. 

The questIOn is: 

"That daus~ 2 to 8 stand part of the 8n1. 
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The motion was adopted 

Clauses 2 to 8 were added to the Bill 

Clau8s·9 (Amendment of Section 18) 

MR. DEPUTY SPEAKER: Since Shri 
D.S.Patil is absent and there is no amend-
ment to clause 10, I shall put clauses 9 and 
10 together to tpe vote of the House. 

The Question is: 

"The clauses 9 and 10 stand part of the 
Bill. 

The motion was adopted 

Clause 1 

Amendment made 

1. PaQ9 1, 'line 6 

Omit I Manipur" 

2. Paqe 2, lines 1 and ~, -

omit "Ma"ipur." (2) 

(Shri Z.R. Ansari) 

MA. DEPUTY SPEAKER : The ques-
Clauses 9 and 10 were added to the Bill. tlon is: 

MR. DEPUTY SPEAKER: The question 
IS 

"That clauses 11 to 17 stane part of the 
Bill" 

The motion was adopted 

Clauses 11 to 17 were added to the Bill 

MR. DEPUTY SPEAKER. Since there 
is no amendment to Clause 18 to 20, I shall 
put clauss 18 to 20 together to the vote of the 
House. 

The question is: 

"That clauses 18 to 20 stand part of the 
Bill". 

The motion was adopted 

Clauses 18 to 20 were added to the Bill 

MR. DEPUTY SPEAKER: The Ques-
tion is: 

"That Clauses 1, as amended, stand 
part of the Bill. 

The motion was adopted 

Clause 1, as amended was added to the 
8ill 

MR. DEPUTY SPEAKER: The ques-
tion IS: 

"That the Enacting Formula stand part 
of the Bil:" 

The motion was adopted 

Preamble 

Amendment made: 

Page 1, para 3, 

omit U ManipurD (1) 

(Shri Z.R. Ansari) 

"That Clauses 21 to 28 stand part altha MR. DEPUTY SPEAKER. The question 
BiU" is: 

The motion was adopted 

Clauses 21 to 28 were added to the Bill 

"That Preamble. as amende~ stand 
part of the Bill.· 
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The motion was adopted 

The Preamble, as amended, was added to ' 
the Bill 

rltle was added to the Bill. 

SHRIZ.A. ANSARI::I beg to move. 

-That the Bill, as amended, be passed.· 

MR. DEPUTY SPEAlKER: The ques-
tion is: 

-That the Bill, as amended, be passed. 

The motion was adopted 

13.10 hr. 

DELHI RENT CONTROL (AMENDMENT) 
Bill 

[English] 

MR. DEPUTY SPE,(KER: Now the 
Minister, Shnmati Mohslna Kidwai. 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI MOHSINA KIOWAI): 
I beg to move: 

"Thatthe BIll further to amend the Deihl 
Rent Control Act, 1956, as passed by 
RaJya Sabha, be taken Irno considera-
tion. 

Sir: You and the hon Members are 
aware that there have been demands from 
different quarters for amendIng the Deihl 
Rent Control Act. The proposals receIved 
have, however, been often one-sided-l e. 
only in favour of the ~andlords or only to 
espouse the cause of tenants. The Govern-
ment has: however, to take a balanced VIew 
which while beIng essentIally supportive of 
the interests of the weaker sections of the 
society. does not InhIbit development of 
housing for rental purposes and does not 
cause undue and extreme hardship. 

Wrth these particular considerations m 

view, the Government has formulated the 
present Delhi Rent Control (Amendment) 
Bill, 1988, which was introduced by me in the 
last Session of the Rajya Sabha on the 13th 
of May, 1988. The Bill was considered and 
passed in the Rajya Sabha on the 30th 
August, 1988 with amendments since incor-
porated in the Bill now placed before this 
House. 

The principal objectives and reasons for 
the amendment of the Delhi .Rent Control 
Act, 1958, have been set out in the State-
ment of Objects and Reasons appended to 
the Bill; and therefore, they do not bear any 
repetitIOn. However, to put these briefly, I 
may say that this Amendment B"I has three 
principal objectIves. 

The fIrst objective is to rationalise the 
proviSIons of the eXIsting Rent Control law 
by brtnglng about a balance between the 
interests of landlords and tenants. With this 
end in VIew, and haVing regard to the general 
rise in the level of Interest rates, the standard 
rent which was fIxed at 7.5% to 8.25% of the 
cost of constructIOn of the premises and the 
market price of land comprised in the prem-
ises on the date of commencement of the 
construction, is now proposed to be calcu-
lated on the baSIS of 10% of such cost of 
construction and the price of land. For off-
settIng the effect of InflatIOn and rise in the 
cost of mpalrs and maintenance, provISIon 
has been made for the reviSion of standard 
rent to the extent If 10% every three years 

On theIr retirement, death etc. the 
members of Armed Forces, para-mihtary 
forces, and the Deihl Police would be able to 
get one house belonging to them vacated 
from their tenants for self-occupation. SImI-
lar dispensatIOn IS also prOVided for WIdows 

PremIses whICh have been let out for 
residentIal as well as non-reSidentIal pur-
poses at a monthly rent exceeding As. 3,500 
are beIng exempted from the purview of the 
Rent Control law; and consequently, the 
relatIvely affluent tenants of such premIses 
will not be ent~led to protection and benefIts 
extended under the said law. On the other 
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hand, a tenant will have the right of reoccu-
pation or compensation even in cases of 
limited p&riod of tenancy, if the landlord re-
rents the premises within a period of three 
years of his eviction. The penalty for re-
letting or transfer by the landlord after getting 
vacant possession of the rented premises 
for his use is also being .enhanced. Tenants 
are proposed to be given the faciHty of remit-
ting the monthly rent to the landlord by postal 
money order and institutions set up by the 
private trusts are being debarred from evict-
ing their tenants. 

The second objective of this Bill is to 
give a boost to house-building activity and to 
promote maintenance of the existing hous-
ing stock in a reasonable state of repair. This 
is sought to be achieved mainly by exempt-
ing from the purview of the Rent Control Law 
newly-constructed premises for a period of 
ten years from t~e date of completion of such 
construction, and providing for periodical 
revision and updating of standard rent to 
compensate for inflation, etc. 

Finally. the Bill also seeks to reduce 
litigation between landlord and tenants and 
ensure expeditious settlement of disputes 
between them. With this end in view, it is 
proposed to provide that only one appeal, as 
against two at present, from the decision of 
the Rent Controller, will be permissible. 
Moreover. the appeal can be only on the 
question of law and not on questIOn of fact. 

I hope the proposed amendments to the 
Delhi Rent Control Act. 1958. as embodied 
in this Bill, formulated with the objectives 
which I have elucidated, will get the support 
of this august House. 

Sir, I commend the Bill for the consid-
eration of the House. 

MR. DEPUTY SPEAKER: Motion 
moved: ' 

"That the Bill further to amend the Delhi 
Rent Control Act, 1956. as passed by 
Rajya Sabha, bA taken into considera-
tion." 

[ Translation] 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk): Mr. Deputy Speaker. Sir, 
I rise to support this Bill. But atthe same time. 
I want to draw the attention of the Hon', 
Minister to the points which are not stated 
clearly in the Bill and which can be misinter-
preted. This will affect the person whose 
house is about to be vacated. 

First thing stated in this Bill is about the 
limit of the rent. It is stated 'that only those 
properties whose ~atabJe value is below. Rs, 
3500 will come under the purview of this Bill. 
This implies that this Act and the provisions 
made thereunder for vacation and rent in-
crease will apply to those properties whose 
rent is below Rs. 3500. People paying less 
than Rs 3500 as rent will be included ther~in. 
It means that even those who pay Rs. 300, 
Rs. 100, or Rs. 20 as rent will be covered. If 
you make this Bill applicable to those poor 
people also who live in congested and dilapi-
dated, houses itcanbe used as a tool to evict 
them from there orto pay higher rent. But you 
have not made any provision forthe repairof 
the house. It is my submission that those 
people who pay rent below Rs. 500, whom 
we call poor people, should be kept,beyond 
the purview of this Bill. I am saying this 
because the Rent controller will pass orders 
for the vacation of the house or will order a 10 
per cent increase in therent after this Bill is 
passed. If the case is taken to the court, no 
body will be able to do anything for 20 years. 
It is my submission that you must pay atten-
tion to my request. 

There are some properties where 
atleast 50 people or 20 families reside. I 
have even seen 500 people living in one 
Katra. In that case •. if.the owner asks for its 
vacation, there so families will have no place 
go Alongwith this, if they pay rent from As. 5 
to As. 50, it will be very easy to get the house 
vacated under the provisions of this Bill. 

The Bill provides for 10 per cent in-
crease in the rent. My submission is that old 
properties and old tenants should be ex-
empted from it. You can yourself see the 
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condition of the people who pay rent below 
Rs. 500 .. You will be moved 10 tears on 
seeing their plight. There is no light in their 
houses. They live in these house in miser-
able conditions and somehow maKe their 
both ends meet. They are not in a po.sition to 
pay the increased rent. Every landlord wants 
to laise the rent, but is not prepared to 
undertake repairs of the house. No law 
makes ~ mandatory, for the house owner to 
undertake repair work of the house out of the 
rent received. So I feel the courts should 
seize the rent and undertake repair of 
houses orthe D.D.A. should come to rescue. 
I propose that the Government should ac-
quire the property where more than 200 
persons live and thereby provide them relief. 

The Government has made a prov:sion 
for the personnel of Armed Forces and Delhi 
Police, employees of the Central Govern-
ment and Delhi Administration under clause 
14 'A and '8' of this Bill. I would like to know 
from the hon. Minister which section of soci-
ety this Bill aims to benefit? It is good on the 
part of the Government to get the houses of 
the personnel of Armed Forces, vacated. 
They serve a1 the borders in- military and 
navy far away from their families and face 
bullets. But now a proviSIOn is be.ing made in 
this Bilf to get the house of a clerk also 
vacated. What is the use of getting the 
houses of emptoyees of the Central Govern-
ment who are permanenlly pcsted in Delhi 
vacated. They are also m possess10n of 
Government accommodation. What pur-
pose would it seNt! if the houses of the 
employees of Delhi Administration, who are 
in non transferab,e service and continue to 
stay in Delhi for nearly, 20 years or more are 
got vacated. In prevailing economic condi-
tionsonly a person who has an Income of Rs. 
five to seven thousand can construct· a 
house. So what is the use of getting thei( 
houses vacated. To my mind this is totatly 
undesirable. Section~21 of the BiD racom· 
mends payment of damages. incase of 
nonpayment of rent, but there should be 
some relaxation or exception to this also. 

SHRIMATI MOHSINA KIOWAl: It is 15 

percent. 

SHRI JAI PRAKASH AGARWAL: To 
my mind this IS on the higher side and the 
hon. Minister should herself see how this 
figure can be brought down. 

In clause-18(3) a provision has been 
made of fine and imprisonment of upto six 
months, in case of property transfer and re-
letting. I believe that forcible eviction or get-
ting the hcuse vacated on the pretext of self 
occupation and then either relating it or 
transferring It is a criminal act, as this ren-
ders somebody homel~ss. Imprisonment 
and Imposition offine of As. 5 to 1 0 thousand 
are not deterrent enough, as the property 
valued lakhs of rupees easily gets vacated. 
Ithink the existing pL'nishment for rendering 
sam pone homeless is not sufficient and 
therefore it should be made more stril1gent. 
I have one proposal to offer for considera-
tion. In case of eviction by the Government, 
arrangements must be made forthe person-
nel of Armed Forces and those serving In 

Police and on the bordeis 10 providG them 
D.D.A. flat, otherwise the person who are 
eVicted will have no place to live in. He will be 
literally on road. Housing problem in Delhi is 
so acute that it is not easy to find accommo-
dation on hire. 

One more problem will crop up as a 
result of this. A person finding difficult to get 
the house vacated, may finalise a deal with 
any teHring person on 50 : 50 basis and 
payment of Rs. 5 lakhs on vacation of the 
house. There are cases when the people 
pjnchase the house two years before the 
oate Of retirement and when one year is left 
for; the retirement they file an application 
dilmanding vacation of the house. The case 
i$ generally decided between six months to 

.,' one year. Atleast. the Govem';'ent should 
make a provision that the houses which are 
20 years old. or which have been rented 20 
years ago, can only apply for compulsory 
vacation but not purchased two years ago. I 
would suggest that an affidavit should be 
taken from the person, declaring non owner-
ship of house for the last 20 years and that he 
has not transferred any property in the name 
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of his wife or children or in any other name. 
There is no provision in this Bill restricting 
people from owning two houses. There must 
be some restriction on persons from getting 
one house vacated, if they have sold the 
other or have transferred the second one in 
the narT'e of the,ir relatives. 

I would like to say one more thing. 
Exemption should be granted to the house 
where five or more families live in. The Bill 
mentions about two types 01 properties 
"residential or not". What is the meaning of 
"not". 'Residential' is alright, as the person 
needs a place to live i". While "not" refers to 
commercial establishment and shops which 
are sought to be vacated. This is too much. 
The owner has fetched commercial rent for 
a long time and now when he is due to retIre 
he wants hiS property back. This IS unJust. 
The han, Minister must see that the tenants 
are not harassed or ruined. 

Further, the Government has gIven 
exemption for 1 0 years in case of new con-
struction. Who will be benefitted by this 
exemption. A person already owning a 
house, will misuse the provision In case of 
new one. Only the people oWning one house 
should be allowed to reap the benefit of this 
exemption and not the persons owning 
houses more than one. 

I would like to say one thing m:>re. Limit 
should be fixed for personal use also. Sup-
pose, there is a big three or four storied 
house of 20 rooms, WI" the entire house be 
vacated? Not more than two to four rooms 
should be vacated for personal use. The 
hon. Minister is requested to look Into this. 

Artemative accommodation should be 
allotted, incase vacation is sought of build-
ings, housing community centres, schools, 
nursing homes and dispensaries, because 
this will have adverse affect 01\ people living 
in their vicinity. 

I would like to request the hon. Minister 
that the present Bill should not meet the 
same fate as in the case of Delhi Apartment 
Act. Poor people should not ~ deprived of 

benefits. There are instances where owners 
have not spent even single on repair of 
house for the last 50 or 100 years. Recently, 
many housec; collapsed in old Delhi. Today 
itself in the morning, I apprised the han. 
Minister of the death of people in house 
collapses. The hon. Minister must take strin-
gent action against the landlords, who do not 
pay any attention towards the repairs of 
hou:.es even though they receive the rent 
from tenants, Efforts should be made to 
safeguard the interests of poor and protect 
them from dying in house collapses. 

I believe the han. Minister will look into 
the suggestions which I have extended and 
incorporate them in this Bill. 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy Speaker, Sir, this Bill is a very impor-
tant one in several ways. The residents of 
Delhi in particular, ar~ very well aware of the 
housing problems. I have been living in Delhi 
since past about 20 years. There is a saying 
and I quote it, "Fools build houses, wise men 
live in them." 

Thousands of Delhites have com-
plained to me about their housing difficulties 
with the hope that I will convey it to the han. 
MinistGr. People have a notion that only 
l!loney people build houses. On the contrary 
the wealthy people do not build their own 
houses. They grab others' houses. Once 
these moneyed people take a house on rent, 
they never leave it. No one is able to evict 
them. And they also pay very meagre rent 
say Rs. 2 or As. 5. 

Please listen to me carefully. In Oethi, 
an ordinary man sells his agricultural land to 
buy a small flat and then rents it out. Today 
the prices of all the commodities are increas-
ing but the same does not apply to rents. The 
owner of a house is called a landlord. The 
term 'lord' which is a synonym of God, shows 
as ~ he is a man of a very high status. But in 
fact, he is nothing but a man who belongs to 
the lower middle class and has bought a flat 
after selling his land in the village. He bor-
rows some amount from L.I.C. and else-
where and acquires a small flat and then 
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rents it out. But now he neither gets the rent 
nor gets it vacated. 

Jha Committee had fixed a limit of As. 
1500 after considerable discussion and de-
liberation. You should go through the whole 
report carefully and study the entire context. 
Now the hon. Minister will say that context 
has changed. I would say that the tenants 
paying As. 1500 are today in such a position 
that they can settle it themselves. The 
number of people paying Rs. 3,500 is very 
less. If this limit is fixed then rent will never 
increase. There are many people whose 
only source of income is house rent. Again, 
it is important to see as to what was the value 
of rupee at the time of the construction of the 
house as col}lpared to the current value of 
rupee. I would say that a realistic picture 
should be given and I think the hon. Minister 
will agree on this point that a comprehensive 
Bill should be brought for which the views of 
an the organisation in Delhi should be 
sought. Earlier also Govt. have done that but 
the bill has not been comprehensive 
enough. You should take every ones' views 
as to how the people are exploited. I know 
such people~ 

For example, a man constructed a 
house in Delhi with immense d.fficulty and 
rented out the upper portion of it. He lives on 
the ground floor. The tenant liv.ng In the 
upper portion of the house created so much 
trouble for the landlord that he had to sell the 
hfuse at the throwaway prices in sheer 
desperation. I am seized for another Inter-
esting incident. A tenant got a house on rent 
after much request but later on disputes 
arose with the landlord as the tenant did not 
give the rent in time because he did not want 
to pay. Instead he brought a snake charmer 
to his house and would release one snake 
downstairs every day. The landlord was not 
aware as to wherefrom snakes would come 
daily. At last when he came to know the truth, 
he begged the tenant to have mercy on his 
children and then he disposed off the house 
at a throwaway price. How can the people 
belonging to the lower-class surVive under 
such circumstances? 

There was a colleague of mine. I knew 
him very well. He earned Rs. 300 per month 
but he died young. He had a commercial 
property and a residential one which was 
rented out. They could not be vacated and 
his widow was rendered shelterless. Is that 
the law? A balanced approach should be 
adopted and the interests of the lower middle 
class be kept in view. You go to the Con-
naught Place. Everyone kno",s that the 
'pagrl of every shop in that area is As. 30 to 
As. 50 lakhs but the rent which they are 
paying for it is only Rs. 50. If the owner wants 
that they should get their shops vacated, ~ is 
protested against on the plea that they are 
poor and will have to face extreme difficul-
ties. At the time when these shops were 
constructed, rents were very low and some 
wise person got such a shop on a rent of Rs. 
50. The rent is still As. 50 but the tenants 
changed hands and kept on earning lakhs of 
rupees by sub-letting the shop. Thus the 
people taking 'pagris' became millionaires 
and billionaires but the real owner of the 
shop became a pauper. Is thiS the balanced 
approach? Therefore, the limit should be 
reduced to As. 1500, 

Secondly, it has been stated that the 
standard rent will befixed at the rate of 10 per 
cent of the cost of the construction of the 
house. I want that it should be raised to 20 
per cent. I have stated earlier also as to why 
should people construct houses. One of my 
friends is a bUSinessman ~nd he says that to 
Invest money for building a house IS foolish-
ness and that there Investments should be 
made in bUSiness Instead. There are attrac-
tive f'!lolletary returns in rt. If you want to 
encourage people to build houses you 
should make the standard rent more realis-
tiC. Then you say that there will be a '0 per 
cent increase in the standard rent whereas in 
view of the present 'Inf1allon rate which is 20 
per cent per an'1um, it should be raised to 20 
percerft. Aga'n. It has been provided thatthe 
Army personnel or the employees of the 
Deihl AdministratIon can get their houses 
vacated after the.r retirement. Why should 
not this provision be made applicable to all? 
Should not a person working in a company or 
say, an M.P. who lived in Delhi for his two 
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terms and bought a small flat with immense 
difficulties and could not get el~ed for the 
third term, have the right to get his house 
vacated? Should not a person working in a 
limited company have the right to get his 
house vacated after his retirement? For 
instance, a person works at Ghaziabad or 
Faridabad and fortunately he is able to get a 
D.D.A. flat through the system of lottery. 
Should he not have the right to get his house 
vacated at the time of his retirement? Simi-
larly, ~ a person dies a na1ural death, his 
widow should have the right to get her house 
vacated. You have also provided that if it is 
let out after getting it vacated, then it will be 
punish.able under taw. You should look to the 
circumstances of the individual. Suppose a 
house is vacated and thereafter the landlord 
dies. Should not his widow in the absence of 
the breadwinner have the right to rent out the 
house? What is the justification of putting her 
behind the harsh under such circum-
stances? Our society is a welfare society. 
such laws should be enacted which may 
benefit every section of society. It should not 
be that someone occupies the house by 
force, and it may not be possible 10 evict him. 
As regards commercial property, people 
proudly say that it fetches an attractive 
amount of rent. But such properties are 
never vacated. You have stated that the 
provisions will apply to both residential and 
commercial properties. I rise to support this 
Bill. But I want that the hon. MInister should 
bring a comprehensive Bill In the next ~es­
sion in which the interests of the middle class 
should be taken care of. 

[English] 

SHRI HAROOIjHAI MEHTA (Ahme-
dabad): Sir, I have most profound respect for 
thehon. Mmisterwhomovedthe Bill and I am 
sanguine that being open-minded as she IS, 

she will certainly take into consideration the 
point that I seek to raise. 

Sir, I can understand the anxiety of the 
Government to ensure that the activity of 
house-building is not stifled on account of 
any constraints that may flow from such a 
legislation. But there are other means in 

order to encourage house building. Mainly it 
should be the responsibility of the State: 
Forty years have passed since we attained 
Independence, we have also enacted the 
Urban Ceiling legislation. In Delhiwe had the 
general culture that land must belong to the 
State. Land cannot be a matter of property of 
private ownership so that it can be in turn a 
source of exploitation. So, the steps that we 
should have taken (i) are more rigorous 
enforcement of urban ceiling legislation, (ii) 
better encouragement for housing activities 
to public sector like the HO:.Jsing Board, and 
(iii) total removal of dependence on private 
agencies for housing construction so that 
there should be no difficulty in the matter of 
housing. Shelterless people have been in-
creasing year after years on account per-
haps of our sluggishness in the matter of 
housing activity and lack of concentration on 
the public sector activity of housing. 

Sir, I thought the Urban Development Minis-
try under the dynamic leadership of Mohsi-
n2ji would more concentrate on monitoring 
the better enforcement of urban ceiling leg-
islation. Instead, the concentration is on the 
legislation to control tenants. This Delhi Rent 
Control (Amendment) Act could have better 
been deSignated as Delhi Tenants' Control 
Act. But whatever it is, Sir, in fact I also would 
have expected some Bill like the one based 
on principle of "land to the Tiller" as extended 
to the hOllslng also, i.e. who stays for 20 
years as a tenant in a particular house must 
be entitled to become the owner. This con-
cep~ of owner of the house and somebody 
depending on him in his capacity as a tenant 
should have been dealt with suitably and 
accordll"'gly the relationship should have 
been rDtionalised. So. rightly to rationalise 
the Situation we have to make the tenancy 
right. develop into ownership rights, My 
good friend, Dr. Rajhans, cited several ex-
amples. But there are extreme examples 
and they do not reflect the general situation. 
One Swallow does not make the s·ummer. 
Bu and large, taking clauses as a whole, it is 
the tenartts class which deserves protection 
against exploitation by landlords. After all, 
landlords give some premises on rent, be-
cause they do not need it. He has bought the 
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house; he has constructed the house. But 
$Orne portion is not required for his purpose. 
Therefore. he utilises that as a sour~e of 
income. I should have welcomed a measure 
for taxing the rent income. According to pne 
estimate, only the rent, being unclElaned 
income. perhaps will bring revenue to the 
Centre to the tune of Rs. 5000 crores per 
year. ~ would be a good way of raising 
money for developmental and anti-poverty 
programmes, by taxing the rental income, 
namely that of rent. by the Urban Develop-
ment Ministry. in consultation with the Fi-
nance Ministry. 

I am afraid that this would affect not only 
Delhi city but other cities also. Delhi situation 
has been dealt with by my good friend, Mr. 
"Aggarwal. But thiS will be emulated by other 
States also. If this is the leadership giv.en by 
the Central Government for inspiration to the 
State Governments, Tenants in all the 
States also will come to face similar situation 
that might arise on account of tha present 
Bill. In my respectful submission, these 
aspects should have been borne in mind' 
before placing this Bill. 

First of all, there is an exemption from 
this Bill, when the rent exceeds Rs 3500. In 
my submission, it should have been con-
nected with some past date. Otherwise. they 
wnl simply go on increasing the rent and then 
they will say, it is As. 3500. Therefore, as on 
1 st January. 1988, if the rent was actually 
As. 3500 or more, the exemption should 
have been granted. Similarly. exemption in 
future also should be limited to those new 
houses whose standard rent would be Rs. 
3500 or more. Then 10010 return by way of 
rent is too much. Rs. 1 ,000 will be a monthly 
rent chargeable as standard rent and that 
will have 10 be paid by a tenant. if the total 
cost is As. 1,20,000. That means, only one 
bed room-flat perhaps. Even that will be not 
be there. In Delhi price, it may be 8"en less 
than 55 sq. metres. For a space of less than 
55 sq. metres, the tenant will be required to 
pay a rent of Rs. 1.000 and that would be 
glorified as standard rent. So, 8% return per 
year should have been sufficient, instead of 

10%. 

Similarly, take the example of increaa-
ing the rent. My good friend Mr. Aggarwal 
has ~ade a very good point. I have also 
suggested in my amendments, which I have 
placed them today. Unfortunately, rny no-
tices 1m amendments have not been ac-
cepted a3 I have given them today. But I 
would like the Minister to consider that 10% 
increase or whatever number, should be 
granted, only upon the conditions that during 
the preceding three years, landlord has 
complied.with all the requirements of law; he 
has fulfilled his obligations of law and he has 
kept the tenements in good condition, and 
has carried out service repairs. That should 
have been the condition at which this esca-
lation should be granted periodically. That 
means, ~ is the duty of the landlord to keep 
the premises in reasonable state of upkeep 
and to show to the rent controller that the 
other obligations have been fulfilled to the 
rent controller. Then only, 10% increase 
should be granted. 

Similarly, so far as non-payment of ar-
rears IS concerned, to ask the tenant to 
vacate on the ground of non-payment of 
arrears is to impose penalty for incapacity to 
pay. It IS not In all cases that the tenants do 
not pay because they do not want to pay. 
Non-payment is also on account of 
unavoidable circumstances. I would also like 
to have an amendment in the Bill on the lines 
of English law. The English law prescribes 
that even when the arrears of rent together 
WIth the awarded cost are paId, at any time, 
before the execution, the tenant is saved 
from evictIOn. Relief against forfeiture 
should have been extended to them. But 
instead of that, it is sought to be truncated. If 
the awarded cost and arrears of rent are paid 
in time, before the execution, there should 
be no eviction. 

There should be no eviction on the 
ground of non-payment except when the 
failure to pay is deliberate and vexatious. By 
and large, the tenant likes to pay. Let ~ be 
clearly understood that the tenants are not 
tenants by choice but by compulsion. In our 
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social system only some people can be-
come landowners and the rest remain ten-
ants. So, topenalisethetenanton account of 
incapacity to pay will bEt really not consistent 
with the objectives for which such legisla-
tions are normally enact-:td. 

Similarly, requirement of retiring Gov-
ernment servant or army personnel should 
be shown to be bonafide. Otherwise, the 
requirement is likely to be interpreted as just 
wish of the landlord. That is not the spirit of 
such legislation and that should not be th@ 
provision of this legislation. 

MR. DEPUTY SPEAKER: Please con-
c!ude. 

SHRiHAROOBHAIMEHTA'imaybe 
allowed to speak two or three minutes more 
because this Bill has far-reaching effect or. 
the State Legislatures also. 

MR. DEPUTY SPEAKER: They will 
move amendrne~ts at that time. 

SHRI HAROOBHAI MEHTA- I may 
point out that forfeiture the non-payment 
also should be on account ot circumstances 
which are not beyond the control of the 
tenant and should be deliberate and vexa 
ticus. Otherwise, it will be tantamount to 
penafising the tenants tor incapacity to pay 
evenwhenthe same isduetocircumstances 
beyond this control. The 8i1l provides for 
15% Interest on arrears of rent. Thousands 
of lakhs of tgnants are poor. They are not 
able to makeJx>th ends meet. They will have 
to pay 15% interest merely because of the 
incapacety to pay. We should Move towards 
debt abolitions. Instead, we are setting up a 
new army of debtors by such a provision. I 
also submit that there should be no penalty 
by way of interest for non-payment of loan. 
Similarly, it is good if appeals are minimised 
but W6 should make a beginning in such 
matters in other branches of law. In the case 
of landlmd-tenant cases, early disposal of 
cases means early eviction of the poor ten-
ant and throwing him on the footpath. The 
appeafs should lie not only on the question of 
law but also when it Involves the question of 

eviction. 

Similarly, Clause 17 is not commend· 
able for acceptance. Clause 17 provides for 
deletion of second appeals. Early disposal 
means early oviction of the tenant. By this 
Bill only the landlords lobby will be very 
happy. T enant~ will be put to discount by this 
Bit: and they wi I' be put to great agony and 
hardship. I hope the hen. Minister, open-
minded as·c;h~ is, may reconsider this. In-
stead of pushing this Bill through with this 
thi" at1endance in the House, the hon. Min-
ister may kind!y wait for better attendance in 
the House for pursuing this Bill after rtX;On-
sidcring the same. There is no hurry about 
this Bi~1 because the attendance is very \I1in. 

With these words, I appeal to the Gov-
ernm8nt to reconsider tne Bill. 

SHRI SRIBALLAV PANIGRAHI (Oeog-
arh): Mr. Deputy Speaker. Sir, I like to sup-
port the Bill, the Delhi Rent Control Bill, 1988 
but, at the same time, I have some sugges-
tIOns to make. 

In our country, housing poses a prob-
lem. It is In tact an acute problem inthe urban 
centres, the big cities iike Madras, and Delhi 
being the capital, It is 1urther more acute. 

There is also growth in construction of 
residential houses. But that is no' commen-
surate with the growth of population. There 
was a demand for this sort of amendment 
fforn different quarters. ! need not elaborate. 
It is there in the Statement of Objects and 
Reasons and the Government have reacted 
to them in the affirmative. 

Those small landlords who are con-
structing some houses and who spend their 
entire life's earnings, definitely need to be 
helped. When there is a tenant, arrogant 
enough, not obliging the land-Jord to vacate 
as and when demanded or required by the 
land-lord himself, naturally the State has a 
role and some responsibility to help and to 
fulfil that, as I understand, this Bill is here 
before us. But, at the same time, enough 
caution should bo taken to see that this 
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provision is not misused. I was telling you 
one thing. The Government employees. 
who, out of their own savings construct some 
house for their own use and when they 
require it on retirement etc., they should get 
the possession will in time. In this connec-
tion. I pose a question to the Government. It 
agitates my mind. We are in a democracy 
where our declared.policy is to treat all at par. 
But that does not mean that in a society like 
ours, with full of inequalities, we are just 
equals. Therefore, when a socIety is filII of 
inequalities, there has to be some discretion 
to be exercised judiciously. Now, the G~­
emment employees get Housing loan from 
Government with very marginal rate of inter-
est to construct houses. My question is this: 
Do, they construct it for therr own stay? 
Should they be given Government accom-
modation and allowed to rent out their can-
struded building that too With a Government 
loan? Further, the rate of interest is minimal. 
So, this is a questIOn which agitates my 
mind. Should they be allowed to do so? Of 
course, one may say that thereby, the em-
ployees are helping to minimIse the acute 
housing problem to some extent. But I don't 
agree. Suppose, if an employee stays in his 
own house and he does not occupy in Gov-
ernment Quarters, then another employee 
may be alloted that -accommodation. Al-
ready, there is a long queue among the 
Govemment employees to get Government 
quarters. Therefore, it should be considered 
carefully. There" should be two types of 
house-owners or land-lords. Admittedly it is 
a common knowledge that the area of hous-
ing is a paradise of the blackmarketeers. 
Precisely speaking, this is a very vital field for 
the investment of such black money. Palatial 
buildings are constructed where lakhs and 
lakhs of rupees are sPent. But those who 
construct such palatial buildIngs show jug-
gler of accounts that only As. one lakh or 
something like one waC) spent. But, in fact 
they spend a lot by way of investing in 
beautifullumishings. h is also true of our 
Govemment employees and officers .. For 
some corrupt officers, this is a paradise. I 
can categorically prove this. They take the 
loan amount of Rs. 7Q,OOO or one lakh. But 

just send somebody to assess the valuation 
.;af the house with all the furnishings. They 
might have spent much more than the 
amount. The other aspect is that they will be 
giving the houseon rent. Sir, there is a ceiling 
also like Rs. 15001- or something. I will come 
to it later on. This is my observation. I request 
that those who are genuinely poor employ-
ees or small land-lords without much of 
income and who have invested their savings 
in house-buildings, they should be helped. I 
agree with this idea. There should be some 
liberal approach. But, about the others, we 
should adopt a stiff attitude. I would like to 
say that at present we have a ceiling on the 
amount like Rs. 35001- etc. I would like to ask 
as to why we should go by this ceiling. This 
ceiling of Rs. 1500, Rs.3500 or Rs. 5000 
goes on fluctuating, with the rate of Inflation 
going up. So, why should we not accept the 
recommendations of the National Commis-
sion in this regard and accept the plinth area 
instead of such an amount? As you know, 
the plinth area remains the same, 80 square 
metre or something like that. I would request 
the Hen. Minister to give a serious thought to 
it. At the same time. I have a suggestion that 
this benefit should also be extended to wid-
ows. 

THE MINISTER OF URBAN DEVEL-
.JPMENT (SHRIMATI MOHSINA KIOWAI): 
h is already there. 

SHRI SRIBAllAV PANtGRItttt: tt is- a 
good prOVIsIon. It is there in case of acciden-
tal death and also the natural death. I wel-
come the provision relating to personnel of 
armed services. It is very good provision 
because they fight against heavy odds in 
borders and when they come back and if 
they are not given the possession, it will be 
a discouragement for the people to join 
army. 

About the ten per cent increase in 
course of every three years, I support the 
Government's stand because that is also the 
bank rate. In case of three years fixed de-
posH scheme. they also aHow ten per cent 
interest and it is also in turn with that. 
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As regards the ten years exemption to 
new construction, here also, we may have it 
under two categories. When a poor Govern-
ment servant has constructed a house and if 
he requires to have a new construction for 
his own purpose, why has he to wait for ten 
years. It is too much. There should be recon-
sideration on this aspect. 

With this, I support the Bill. But at the 
same time, the suggestions, points which 
have been made by me, I would request the 
Government to kindly give its thought to it 
and also improve the Bill. Of course, there 
was a need for such a Bill. But it should be 
further improved. Keeping the above point in 
view. Thank you. 

[ Translation] 

SHRI SHANTI DHARIWAL (Kota): Mr. 
Deputy Speaker, Sir, I rise to support the 
Rent Control Bill which has been brought 
here.IThere are certain points which I would 
like to discuss but the persons who have 
spoken before me, have already covered 
them. 

The special welcome point In this bill is 
the provision relating to the landlords and 
tenants. As regards the standard Rent, 
Government has stated that it could be in-
creased by 10 per cent every three years, 
but I agree with Dr. Rajhans that it should be 
increased to 15 per cent. 

As han. Shri Panigrahl has stat~d that it 
should be. the responsibility of the owner of 
the house to look after its maintenance, but 
it has CJften been observed that tenants want 
a different kind of repair work than what the 
landlords want. This gives rise to litigations. 
Therefore, it is upto you whether you keep 
the limit at 10 per cent but the tena"t should 
be made responsible for the maintenance 
and the landlord should not be asked to 
undertake it. "the landlord is made respon-
sible for it then it is but natural that disputes 
will arise between them. The proposed 10 
per cent increase after every three years is 
all right but in view of the current inflation, 15 
per cent hike wi" be justified. 

14.00 hrs. 

. My second submission Is that the ceil-
ing of Rs. 3500/- should be reduced to 

. Rs.1S00/-. I think it will be quite reasonable. 
Previously, two appeals were allowed there 
for the settlement of Rent Con1rol cases but 
now it wiu be decided with one appeal only. 
This is a welcome point. Therefore, I support 
this Bill. As regards the various concessions. 
we are airaid of their misuse. Hence. certain 
preventive measures should be taken in this 
regard. 

The Govt. had allotted plots of land to 
the war wintjows in different colonies. But it 
has been observed that these widows have 
further sold away their plots at higher prices 
subsequently. I want to give an ilJustration in 
this connec1ion. There is a coJony called 
Uday Bagh in Neeti Bagh. The war widows 
had been allotted plots over here but 70 per 
cent of them have sold their plots at higher 
prices. If you really want to give benefit to the 
people .... (Interruptions) 

So far as concessions to the war wid-
ows are concerned, I am in favour of their 
houses to be vacated at the earliest. But the 
provision of such concessions may be mis-
used even in this case. It should also be kept 
in view. 

I agree with what hon. Shri Panigrahi 
has stated about Government servents. As 
per my information, more than 50 per cent of 
the Government officers own two or three 
houses at some place or the other. You 
should definitely pay attention to all these 
matters. 

With these words, I support the Bill. 

SHRIMATI SUNDERWATI NAWAl 
PRABHAKAR (Karol 8agh): Mr. Deputy 
Speaker, Sir, I welcome the Rent Control 
(Amendment) Bill whidl has been intro-
~uced today. All its provision will prove 
useful. Now I want to make certain points. 

Just now old hQuses, tenants and shops 
were mentioned. ."There are many okt 
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houses where peep, have been living for 
20-25 years paying "a meagre amount of 
rents ranging from Rs. 51- to Rs. 151- only. 
The owners of those houses want to in-
crease the rent. When it comes to repairing 
the houses. the house-owners are unwilling. 
An hone Members said that a house-owners 
should get his house repaired at periodic 
intervals. I am also in agreement with them 
on this point. The house-owner should cer-
tainly get his house repaired. But he can do 
so only when he gets full and timely payment 
of rent from the tenants. How is he to under-
take repairs If he receives a meagre alT'ount 
of Rs. 15/- as rent and the expendIture 
invotved on repairs is Rs. 5OOO/-? This prob-
lem exists throughout the country and not in 
Delhi alone. On the one hand house-owners 
have some problem and the other tenants 
also have some problems. There are house-
owners who suffer from a number ot prob-
lems. Suppose a person constructs a house 
with four rooms. He keeps two of its rooms 
with himself and lets out remaining two 
rooms. If the house-owners has two chil-
dren, who on growing up would certarnly 
need more rooms forthelr use. So I am of the 
opinion that th~re should be some provI-
sions to get the house vacated If he needs it 
for his own use. But he can do thiS only if he 
needs the house for personal use, not to let 
it out to another person on more profrtable 
r~. Then acticn would be taken against 
him. I support thIS provisIOn of taking action 
against a house-owner who asks his tenant 
10 move out.Jn order that other can move In. 

There are many people who have been 
staying In rental accommodation for 5-7 
years. The house-owner stays on the top 
floor and the tenant on the ground floor 
which is a very useful arrangement as far as 
tenant is concemed f an) not critiCising the 
tenant tommunity but the way a tenant uses 
his ground floor accommodatIOn is most 
improper. Thc:t t9nant installs machInes, 
uses the area 10r commercial purposes and 
..",. much more than the house-owner. 
Then, instead of paying proportionate rent, 
he gives a paltry sum of Rs. 50!-, Rs. 1001- or 
At. 1501- as rental. The tenant cannot claim 

to have become the owners of a house just 
because he has been staying there for 10-15 
years: I shall, give an example from mv 
constituency. An extremely poor widow had 
a two-room house. She rented out one of the 
rooms. The tenant paid rent for one year and 
in the next year he stopped the payments. All 
the imploring and cajoling by the poor 
woman was in vain. The plight of the widow, 
who has no children, can be well imagined. 
So there are many such tenants who refuse 
to pay rent to the house-owner. Both the 
house-owner and the tenant should enjoy 
certain benefits. The Bill was provisions to 
this effect. 

Government quarters are given to 
Government employees in service. When 
they retire the Government asks them to 
vacate the quarters. I want the Government 
to provide alternative accommodation to its 
retired employees when they vacate the 
quarters. Not that the Government gets the 
quarter vacated without caring if the em-
ployee is shelterless from then on. The 
employees also have a family to support. So 
they should be asked to vacate the quarter 
only when they get alternative accommoda-
tion. 

My hon. colleague was saying that 
widows sell their houses. Why is this said 
only in the case of widows? Even people 
staying in 'jhuggi'Jhonpri' colonies sell the 25 
yard plots given to them by fhe Government 
and construct 'jhuggis' elsewhere. This Bill IS 
beneflCtal for widows as it provides for shel-
terto herseH and her children. Provisions for 
personnel of the Defence Services art! also 
welcome. But the Bill should also have some 
prOVisions for freedom fighters as they 
fought for the country's Independence. 

Mr. Deputy Speaker, Sir, I am not 
again~t the tenant community. In fact, I feel 
that both the house-owner and the tenant 
should be treated at par. "the house-owner 
needs the house for his persona~ use, the 
tenant should vacate it. Otherwise the tenant 
cannot be pressurised into vacating the 
premises. With these words, I 9xpress my 
support for this Bill. 
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[Engll$h] 

SHRI VIJAY N. PATIL (Erandol): Mr, 
Oeputy Speaker, Sir, I rise to support this 
amendment Bilt. I would not like to repeat the 
points which have already been made by my 
friends. I would ,lik~ to mention something 
different. h is well known that Delhi is a city 
in India which has grown at the fastest rate 
as compared to other cities. Fifty years ago, 
its population was less than 5 lakhs. Now it 
is more than 60 lakhs. By the turn of the 
century, it will be more than one erare when 
the population of India will be more than 100 
erore. At least one individual out of every 1 00 
people in India will be staying in Delhi. 

We are planning forthe development of 
national capital region, trying to have all the 
facilities in different zones or regions of 
Delhi. It is a very gocd thing. But at the same 
time, if you give these facilities to Central 
Government employees or Defence person-
nel on retirement in Delhi alone, then there 
will be a tendency of increasing the popula-
tion of Delhi still further. We should try to 
include in that fold even Chandigarh and 
other Union Territories. The State Govern-
ments should also be made to adopt such 
measures as far as the Aent Control Act is 
concerned. 

Among the Central Government em-
ployees, we find some people more privi-
leged and other less privileged. There are 
Central Government employees in Delhi 
who stayed throughout their hfe in Delhi 
alone. There are others who are not able to 
see the face of Delhi. So, we should make 
some diflerence in this relief as far as the 
Rent Control Act and the landlord-tenant 
relationship are concerned. The Cent, al 
Government emplo~·ees. who have stayed 
In Delhi for more than 25 years and enjoyed 
the Government accommodation. built up a 
house, rented it Otlt and on retIrement, on the 

..pretext of their being thrown out of the Gov-
ernment accommodation, want vacation of 
the rented out house which they built 20 
years earlier. This should not happen. There 
should be some concession for the Central 
Govemment officers who worked outside 

Delhi for a long period of time. 

We are adopting good laws and taking 
good measures for the persons who have 
got their houses constructed already or who 
will be constructing them shortly. But what 
about the lakhs and lakhs of people who are 
waiting in the queue after becoming Mem· 
bers of the cooperative societies since 1983. 
In 1983, hundreds of societies were regis-
tered. But they have not been allotted land 
uptill now. Five years have passed. Another 
five years will be required for the construe· 
tion of the houses and thus getting accom· 
modation for the people who have enrolled 
themselves as m.embers of the housing 
societies in 1983. What are we doing for 
that? What is the Central Governmem doing 
for that? We understand that the rates per 
square metre have increased manifold. It 

. was Rs. 135 per square metre. Now it is 
speculated to be more than Rs. 435 per sq. 
metre for the persons who will be getting 
land through the new housing societies. This 
is also a measure for accommodating the 
Central Government employees, Defence 
personnel and the DDA employees. There 
will be a number of them in these coopera-
tive societies. By Enacting this amendment 
is going to help the persons who are having 
houses earlier. But what about those who 
are in the queue? That is why I request the 
hon. Mlntster to look into the matter. 

Sir, 10 per cent increase is allowed in 
rent after three years which is also a good 
measure. I have seen specially in Nariman 
Point area in Bombay that people earning 
As. 5 lakhs per month and more are staying 
In the flats and paying a rent of Rs. 250 per 
month. Aent Control Act is meant for middle 
class people', poor people, people who are 
earning less than As. 2000 per month. That 
is the idea and moral behind it. If these 
people belonging to the affluent category are 
vacated, there will be more rent to the land· 
lord and more revenue to the Corporation . 
So, measures are required to look into such 
cases also. Of course, Rent Control Aet is 
being arT'ended for Delhi. I would like to 
thank the Government forthis because Delhi 
which was a municipal town has now be· 
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come a Corporation, a metropolis and by the 
turn-of the century is going to be a megapolis 

. and that is why measures are necessary to 
improve the situation. 

With these words, 'thank you, Sir, for 
giving me an opportunity to speak and I 
support the Bill. 

SHAt AJAY MUSHRAN (Jabalpur): Mr. 
Deputy Speaker, I rise to support the Oelhi 
Rent Control (Amendment) Bill, 1988 which 
has been brought by the Government and 
also congratulate the hon. Minister for hav-
ing brought this Bill because it will defin~ely 
give the much wanted relief to the defence 
personnel in particular so far as vacating the 
premises, the rented accommodation and 
the accommodation in which retired or going 
to retire is going to live is concerned. As I see 
in the Bill, the personnel who are gOing to 
retire or who have retired from Delhi Admini-
stration are at par so far as thIS concession 
is concerned with the defence personnel. I 
have noobiection to the Delhi Administration 
officers also enjoying the same facility 
through this Bill when enacted but I will 
certainly demand from the han. Minister to 
give something more to the defence person-
nel so that the people who lay their lives for 
the country and the people who sit on the 
chair all the time and enjoying the privileges 
living in Delhi all the tim(t are not put at par. 
So, I would suggest that the hon. Minister 
may consider that certaIn amendments be 
made itT the various proviSIOns which are 
going to be inserted after Section 14(a) 
which says that such persons can apply to 
the Controller for recovery of minimum rent 
of such premises within one year. H is not the 
date of the application which is so necessary 
for providing relief as the date by wh~h the 
Controller or whoever is the appellate au-
thority should enforce the vacation of the 
premises. As we all know, defence person-
nel invest their hard-eamed money to get 
loans from the Army WeHare HOUSIng 
Schemes. They- take loans trom the other 
nationalised banks and they make their 
.houses on loans. Generally it can be seen 
that the Army personnel make houses as 

two units. One they glve on rent andtbtother 
they. \iketo keep forthemsetves. So far 88the 
recovery of the loan is ~med. some of 
them even rent out both the units. In tha1 
case, if the officer or the person of the 
defence forces is going to apply within one 
year of his retirement and if the actual vaca-
tion of that place takes two or three or ten 
years, then the whole purpose is lost. 

Secondly, keeping in view the present 
defence environment, our casualties in Sia-
chen and IPKF operations are immense. I 
am not going to give the flQures because 
they are non-official and official figures are 
not known to me. Since the hon. Minister is 
a lady, so far as the widows are concerned, 
particularly Involved in these two operations 
which are going on, I would like to make a 
submiSSion. I would submit that immediate 
vacatIOn on receipt of application should be 
enforted. How it IS done will depend on the 
Minlstrl of Urban Development, Ministry of 
Law and the Delhi Administration. I would 
suggest that in the case of a Widow whose 
husband has been killed in actIOn, or a 
person himself who has been Incapacitated 
in war, who wants to get the premises given 
on rent or not on rent but occupied illegally 
vacated, that must be got vacated within 

. three months of his or her applying. So far as 
other defence personnel are concerned, 
there should be some limit on the appeal 
stages, up to which one can go. I believe 
there are certain States where beyond the 
Controller, there is only one appellate court 
which IS permitted. There are certain States 
which have enacted rent control legislation, 
not thiS Bill. but they have their own legisla-
tion, and they have done amendment also, 
partICularly in Haryana, although Haryana 
has not gIven as much as Punjab. J would 
submit to the han. Minister to have a look at 
the Punjab Rent Control Amendment Act 
and ensure that the appellate Stages. are 
reduced to one appellate court and the 
decision must be enforced. 

This Bill is a very laudable so far as the 
spirit is concerned, but so far as the Delhi 
Administration is concerned, I do not know 
how the hen. Minister will be able to coordi-



nat., but there is a dire necessity to have it, 
beCause 1here are hundreds of war widows 
who are not able to Jive in thEfir own houses 
as they cannot get the same vacated. The 
cases go up to the Supreme Court. There 
are cases where the house owners, particu-
larly if she happens to be a widow, have been 
living in the barsati, and both the first and the 
second floors are being occupied by the 
people wt,o are bringing political pressure or 
have advantage of illegal wrangle and keep 
the nouse for ten years or more. 

I once again congratulate the hon. 
Minister f6r bnnging this Bill not a day earlier 
and I support it. I also submit tflat the han. 
Minister may kindly look into what I have 
stated so that the spirit of the Bill when it is 
enacted is actually implemented more for 
the benefit of the defence personnel and 
other categories should also take ad\lantage 
of the fallout of this Bill. 

I thank you, Sir, for giving me this oppor-
tunity to participate on this Bill. 

[ Translation] 

SH~IMATI MOHSINA KIOWAI: Han. 
Mr. Deputy-Speaker, Sir, I am grateful to all 
those han. Members who expressed their 
views on the Delhi Rent Control (Amend-
ment) Bill. From the hon. "'embers' 
speeches it would have become clear how 
difflcu~ it was for the Government to bring 
this Bill as it involved striking a balance 
between landlords ar.d tenants. Interests of 
both the parties have been kept in mind while 
framing this Bill. I want to assure the han. 
Members that the Government has made 
honest efforts to see that tenants are not put 
at loss. The so-called landlords used to be 
called 'Lords' during the British rule. I feel 
that 'house-owner would be a more appro-
priate term than 'landlord' because condi-
tions existing In the era when the Ad was first 
made were mllch different from those exist-
ing today. As before, efforts have been di-
rected towards safeguarding the rights of 
POOr tenants. Today the situation has 

. changed. Previously people constructed 
houses by investing their own money and 

were landlords in-the real sense. Later they 
rented out their houses. Today people con-
struct houses with money borrowed from 
banks and other sources. It ;s in such a 
situation that the Government thought of 
bringing an amendment In this Act. Recom-
mendations of both the Jha Committee and 
the Petition Committee have been consid-
ered. An interim report of the Urban Art 
Commission was received by the Govern-
ment in the last Session. 

Mr. Deputy-Speaker, Sir, we are all 
- aware of the rapid urbanisation in the coun-

try. House-building activ~ies are posing a 
problem for the Government. There was a 
long-standing demand for an amendment to 
the Rent Control Act. This Bill has not been 
Introduced merelv on the reoommendations 
of the Jha Comm~tee but many other pego1e 

-have also been consulted. 

Sir, I would like to give you an example. 
India is an agricutturaLcountry. On one side 
our farmers want the best possible price for 
their produce and this price to be increased 
every year. On the other hand consumers 
want foodgrains and other commodities at 
the lowest possible price. Now it is the duty 
of the Government to strike a compromise 
betwaen the two. A compromise which rro-
tects the interests of both sides and does not 
result in any loss to either. 

Hon. Shri Agarwal said that this Bilt 
does not impose any restrictions on the 
house owners who do not properly maintain 
their houses. One of the main objectives of 
th,s Bill IS to cut down the litigation pcocess. 
Another objective is to increase house-build-
ing actIVIties and ensure bener and more 
regular maintenance of houses. With in-
crease," amount of rent, repairs of houses 
are bound to be undertaken. 

SHRI JAJ PRAKASH AGARWAL: This 
Bill provides for a 10% increase in rents but 
it does not provide for incurring expenditure 
on repairs. There is no compulsion on the 
landlord in this regard. 
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SHRfMAT~ MOHSINA KIOWAI: The 
rights of a landlord are restricted because if 
he does not bother about the maintenance of 
the house, it would collapse. It is in the 
interest of the landlord to pay attention to the 
maintenance of the house. He can ~t good 
rent if he maintains his house property. 

SHRI AJAY MUSHRAN: These days, 
the landlords adopt various techniques and 
prefer even to suffer some loss in order 10 get 
their house vacated from the tenants. 

SHRIMATI MOHSINA KIDWAI: These 
are the weaknesses of human nature. The 
Government cannot prevent these things to 
happen. 

We, on our part, have made efforts to 
give protection to the poor tenants. It is for 
this reason th at the limit has beGn fixed at Rs. 
3500. Shri Haroobhai has said that this limit 
of Rs. 3500 is too much, 

[English] 

SHRt HAROOBHAI MEHTA: I have not 
said so. What I said was that Rs. 3,500 
should be the rent as on 1.1.88 sq,that soma 
people may. not take mis-advantage of such 
a provision by raising the rent The Jha 
Commission cannot be the last word on 
landlord-tenant relationship. 

SHRIMATI MOHSINA KIDWAI: The 
Jha Commission recommended only Rs. 
1500. 

[ Translation] 

Perhaps Shri Rajhans had said this. 

Sir, I was saying that the Jha Committee 
had submitted its report very early. It had 
recommened the limit of Rs. 1500. As the 
Government intended to include the rich 
tenants, so the upper limit was raised to Rs. 
3500. We take it 10r granted that the tenant 
who pays Rs. 3500 as a monthly rent would 
be quite rich. The Government wants to 
provide protection to the poor tenants so the 
limit has been raised from Rs. 1500 to Rs. 
3500. 

_ BesidesJ exemptiol1 has been granted 
for fen years to the new construction. A 
provision to this effect has been made in the 
Bill. The tenants already living in the houses 
have also been benefited. Till now, the ten-
ants had to vacate the house after cOnstruct-
ing their .own "ouses. BlIt this Bill provides 
exemption to them for ten years' under new 
construction. Because people have to repay 
the loan which they have taken from banks 
for constructing houses. Keeping all these 
matters in view the Government has made 
this provision to encourage housing activity. 
Earlier no tenant was enthusiastic to con-
struct his own house, because he knew that 
he would have to vacate the house as soon 
as he builds his own house. But now the 
Government has made the provision that the 
tenant will not be forced to vacate the house 
for ten years even if he constructs his own 
house. 

Another provision is that the rent can be 
revised upto 10% after eVery three years, 
This has been done because people used to 
involve themselves in litigation and as a 
resul1 there were cases which remained 
pending for over 10 years. In order to check 
the incidence of Irtigation the Government 

, has made the provision to revise the rent 
upto 10% after three years for the purpose of 
maintenance of the house. I feel the tenants 
shouldn't have any objection in this regard. 

Shri Panigrahi. Shri Rajhans and Shri 
Ayarvval raIsed the matter of Government 
servants. So far as the personnel of armed 
forces afe concerned. there is no doubt, that 
thiS section of people sacrifice their liv~s to 
guard the borders of the country ar1d there· 
fore Ithink that the minintumfacilitywhichwe 
can provide them is to vacate their houses 
whenever they require it. I would like to 
Inform Mushran Sahib that the Government 
have introduced the summary procedure to 
enable them to get their houses vacated by. 
merely one appeal. They can appeal to 
vaca1e their houses through law and not 
merely on the basis of facts. Moreover" the 
number of appeals have been reduced from 
two to one. Widows who own house have 
also been covered under this Bill. They can 
get their houses vacated. Summary process 
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has been tntroduced for the war-widows. 
This procedure has been formulated for 
armed forces, military personnel, widows 
and Government servants in order to get 
their houses vacated at the earliest without 
any delay or litigation. 

SHRI AJAY MUSHRAN: The same 
facility has been provided to the Police per-
sonnel also. I would like to know the defini-
tion of the word 'immediate' used in the 
contexct ot war-widows. , would like to sug-
gest that 'immediate' should mean not more 
than three months. 

SHRIMATI MOHSINA KIOWAI: I would 
look into the suggestion. 

So far as the Central Government ser-
vants are concerned, they live in Govern-
ment accommodation and the list of applica-
tions is quite long. In some departments 40% 
requirements are fulfilled while, in other 60% 
are fulfilled. So thiS facility has been pro-
vided to them also. I agree that the duty of 
police personnel is not as hard as that of the 
army personnel yet in the prevailing condi-
tions their job has also become tough. Be-
sides., there is no harm in covering the 
employees of Delhi administratIon under the 
Rent Control Act. If the Central Government 
employees, and Delhi Administration em-
ployees residing in Government quarters 
shift to their own houses, It would encouraqe 
hOUSing activity. I do not claim that the Bill 
would have an ImmedIate reformatary ef-
tect, but something would definitely be 
achieved. (Interruptions) 

SHRI JAI PRAKASH AGARWAL: DDA 
flats should be allotted to those who are 
asked to vacate the houses. 

SHAJMATJ MOHSINA KIDWAJ: As 
present I cannot assure you that DDA ac-
co'mmodatlon would be prOVided to those 
who vacate the houses. (Interruptions) 

Even those who have registered their 
names, with the DDA have not been able to 
get accommodation, inspite of our best ef-
fort~. Everybody knows that there are three 

basic needs of man which includes the re-
quirElment of housing. We have attained 
self-sufficiency lrr food and clothing but in 
housing we have yet to achieve 1his. The 
Hon. Prime Minister himself has empha-
sised upon the need for the National Hous-
ing Bank. Many other facilities are also being 
provided in order to encourage housing 
activity and to enable the people to live in 
their own houses. A provision has been 
made th2ft the owner would be permitted to 
get the house vacated only it-he chose to live 
there, otherwise not. In this way, the tenants 
have also been .safeguarded.' In case the 
house is re-rented, the former tenant wiH 
have full right to live in the house. The owner 
would be penalised if he forcibly gets the 
house vacated. The aim of the Bill is limited. 
Some new additions have been made in 
order to fulfil the long term demands of the 
residents of Delhi. Old demands are already 
in the Bill I think the people would enjoy many 
benefits when the Bill is enforced. It would 
not harm anyone. !think all the doubts of Shri 
Agarwal may have been clarified. 

[Engfish] 

IS: 
MR. DEPUTY SPEAKER: The question 

"That the Bill further to amend the Delhi 
Rent Control Act, 1956. as passed by 
Rajya Sabha. be taken into considera-
tion." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up Clause by Clause consid-
eration of the Bill. 

Shn Hafiz Mohammed Siddiq. 

Clause 2 (Amendment of Section 3) 

SHRI HAFIZ MOHAMMAD SIDDIQ: I 
beg to move: 

Page q,-

after line 17. insert - " (9) to Wakf 
property". (1) 
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MR. DEPUTY SPEAKER: Shri G.M. 
BanatwaHa: 

SHRI G.M. BANATWALLA: I beg to 
move: 

Page 1,-

after line 17, insert-

"(e) to any premises, whether residen-
tial or not, held under trust for charitable 
or religious purposes, including, all wakf 
premises and premises hold by :nstrtu-
tions declared by the Central Govern-
ment by notification in the Official Ga-
zette to be an institution of national 
importance.- (2) 

MR. DEPUTY SPEAKER: Shri 
Ramashray Prasad Singh. No, Not 
here. 

[ Translation] 

SHRI HAFIZ MOHO. SIDDIa (Mo-
radabad): Mr. Deputy Speaker, Sir, I am 
pleased that Delhi Rent Contr~I'Amendment 
Bill, 1988 has been introduced in the House. 
The exemption to the army officers is worth 
fPPI'eciating. Similarly, many provisions 
have been made to reduce the disputes 
between the land lords and the tenants and 
to solve the problem of accommodation. The 
amendment I had moved, was regarding 
wakf property which in critical cond~ion. The 
tenants residing there for more than 50 years 
have been paying rent of only Rs. 2 or As. 5 
per month. The Government cannot afford to 
compensate the loss of wakf property. I 
propose to make amendment and hope it 
would be adopted. It should be exempted 
from the Rent Control Act so that the prop-
erty wonh emres of rupees in Delhi can be 
saved. I hope that the hon. Minister would 
pay attention towards this. The wakf Board 
was formed to help those poor children who 
had no source of income. But that property is 
being misused thes. days. The tenafJts 
cannot afford to spend money on poor chil-
dren.1 would urge the Government to accept 
my amendment in view of the intentions of 

the foundars of the Wakf Board and to help 
lhe poor. 

[Eng/ish] 

SHRI G.M. BANATWALLA: Sir, my 
amendment is very clear. It seeks to exempt 
trusts and Wakf premises, as also premises 
which belong to institutions of national im-
portance from the Rent Control Act. It has 
already been explained to the House that the 
rigours of the Rent Control Ad are destruc-
tive of the trusts and Wakf properties. These 
properties are not there in ordel'to derive any 
personal income. These properties are for 
charitable purposes, for religious purposes; 
and as I have said in my amendment, for the 
purposes of an institution which has been 
declared in the Official Gazette to be an 
institution of national importance. The prem-
ises of such types of institutions tn"sts and 
Wakfs should not be subject to the nqours of 
the Rent Control Act. Otherwi~e, the reli-
gious and the charitable purposes of these 
institutions will suffer. 

I have, therefore, requested that these 
premises be exempted. This is also one of 
the demands that have always been voiced 
in different States. Whenever we have ap-
proached the Central Governmenfwith this 
particular demand, we have been told that 
the various States have to be approached, 
as far as their Aent Control Act is concerned. 
But here we have the Delhi Rent Control Act; 
and the Central Government can set a trend, 
can set a model for all these States also, that 
they too, in their respective States, may 
exempt the premises belonging to the trusts, 
Wakfs and institutions of national impor-
tance from the rigorous of the Rent Control 
Act. 

I hope my amendment will be accepted. 

[ Translation] 

SHRIMATI MOHSINA KIOWAI: Mr. 
Deputy Speaker, -Sir, I think the amend-
ments of Shri Siddiq and Shri BanatwaUa 
regarding Wakf Board and similar charitable 
institutions, can be considered. But at pres-
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ent, I am unable to accept them. These 
amendments will have to be studied thor-
oughly. We will have to see how many 
people will be affected or benefited if Wald 
Board is exempted. 

SHRI G.M. BANATWAlLA: The matter 
.. should be considered sympathetically. 

[English] 

MR. DEPUTY SPEAKER: Mr. Siddiq, 
are you withdrawing your amendment, or 
shall I put it to vote? 

[ Translation] 

SHRI HAFIZ MOHAMMAD SADDIQ: I 
am withdrawing it. 

[English] 

MR. DEPUTY SPEAKER: Has Mr. Sld-
diq the leave of the House to withdraw his 
amendment? 

SOME HON. MEMBERS: Yes. 

Amendment No. 1 was, by leave, 
withdrawn 

MR. DEPUTY SPEAKER: Mr. Banat-

\ MR. DEPUTY SPEAKER: Mr. 
Ramashray Prasad Singh is not present. 
There are no amendments to Clauses 5 to 7. 
So, I put Clauses 4 to 7 together to the wte 
of the House. The question is: 

"That Clauses 4 to 7 stand part of the 
BilL" 

The Motion was adopt9d 

Clauses 4 to 7 were added to the Bill 

MR. DEPUTY SPEAKER: Mr. 
Ramashray Prasad S.ngh is not present. 
There are no amendments to Clauses 9 to 
12. So, I put together Clauses 8 to 12 to the 
vote of the House. The question is: 

"That Clauses 8 to 12 stand part of the 
BilL" 

The motion was adopt9d 

Clause 8 to 12 were added to the Bill 

MR. DEPUTY SPEAKER: Clause 13. 
Mr. Ramashray Prasad Singh is not present. 
There are no amendments to Clauses 14 to 
20. So, I put Claus~ 13 to 20 together to the 
vote 01 the House. The question is: 

wala, do you want your amendment to be "That CJauses 13 to 20 stand part of the 
put to vote? Bill." 

SHRI G.M. BANAlWALLA: Yes. The motion was adopted 

Amendment No.2 was put and Clauses 13 to 20 were added to the Bill 
negativ9d 

MR. DEPUTY SPEAKER: There is no 
amendment to Clause 3. So, I put Clause 2 
and 3 together to the vote of the House. The 
question is: 

-That Clauses 2 and 3 stand part of the 
Bilr. 

The motion was adopted 

Clauses 2 and 3 W9fe add9d to the 
Bill 

MR. DEPUTY SPEAKER: The question 
is: 

"That Clause 1, Enacting Formula and 
Title stand part of the Bill.· 

The motion was adopted 

Clause 1, Enacting' Formula and the Long 
Title were add9d to the Bm. 

MR. DEPUTY SPEAKER: Now the 
Minister. 
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SHRIUATIMOHSINA KIOWAI: I beg to 
move: 

'1'hat the BRI be passed.· 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed-. 

The motion was adopted 

14.46hr .. 

MERCHANT SHIPPING (AMENDMENT) 
BILL 

[English} 

MR. DEPUTY SPEAKER: We now take 
up the next item. Mr. Rajesh Pilot. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt RAJESH PilOT): Sir, t beg to move: 

"'That tbe BiU further to amend the Mer-
chant Shipping Act, 1958. as passed by 
Rajya Sabha. be taken into considera-
tion.-

Sir: With your permission. I would like to 
say a few words while moving the Merchant 
Shipping (Amendment) Bill, 1988 for the 
consideration of the House. 

At international level, civil law for dam-
age caused by oil poHution resvlting from 
escape or discharge of oil from ships is 
determined by the International Convention 
on Civil UabiJity for Oil Pollution Damage 
1969. The provisions of the above Conven-
tion have been incorporated in Part XB of the 
Merchants Shipping Ad, 1959 by the Mer-
chant Shipping (Amendment) Act, 198B. 
The liability under the above Convention is 
fixed in terms of 'Franc' which is a unit 
consisting of 65.5 miNigrams of gold of 
mitesimal fineness nine hundred. By adopt-
ing the 1976 Protocol to the above Conven-
tion, the 'France' has been replaced by the 

Special Drawing Rights for the purpose of 
determining the limits of liability for oil pollu-
tion damage. The Special Drawing Rights is 
definQ_d by the International Monetary Fund 
and the amounts of liability are converted 
into national currency of the country which is 
a part to the Convention on the basis of the 
value of that country's currency with refer-
ence to the Special Drawing Rights. 

India acceded to the tnternational Con-
vention on Civil Uability for Oil Pollution 
Damage, 1969and 1975 Protocoi on 1st May 
19B7; and these instruments have come into 
force for India from the 1st August 1987 as 
per the Convention provisions. As such, it 
has become necessary to amend the provi-
sions bf Part XB of the Merchant Shipping 
Act. 1958 to replace 'franc' by special Draw-
ing Rights. But by replacement the 'franc' by 
SDRs, the amounts of the limits of liabHity 
have not undergone change, but the liability 
in terms of the national currency will hence-
forth be converted on the basis ofthe relation 
of such national currency with SDRs. 

This Bill seeks to revise the provisions 
of the Merchant Shipping Act on the above 
lines, and this is necessary because India 
has accepted the 1976 Protocol to the 1969 
Convention. 

I now move the Motion for the House to 
adoptthe amendments suggested in the Bill. 

MR. DEPUTY SPEAKER: Motion 
moved: 

'That the Bill further to amend the Mer-
chant Shipping Act, 1958, as passed by 
Rajya Sabha, be taken into considera-
tion." 

Now Mr. Shantaram Naik. 

SHRI SHANTARAM NAIK (Panaji): I 
stand to support this Merchant Shipping 
(Amendment) Bill, 1988. 

Whenever any Bill on this topic of mer-
chant shipping has bee';' introduced. in this 
House in the past. the convention has been 
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that hone Members of this House focussed 
on the problems of seamen in this country. 

14.49 hr •. 

[SHRI SHARAD DIGHE in the Chai~ 

So, I would take the opportunity to this 
Bill to remind the hone Minister of certain 
problems concerning the welfare of sea-
men, which are pending. 

As the hone Minister is fully aware, sea-
men from Goa have been asking for a sepa-
rate Recruitment Centre to be established in 
Goa. In principle, I have seen that the Minis-
ter also does not object to any Recruitment 
Centre being established. Earlier, when I 
had discussed trns matter with him, and also 
during the other meetings, one of the prob-
lems found was that the union concerned 
itself was opposed to the opening of a new 
centre, or a centre at Goa. 

When the matter of welfare of one terri-
tory or one class of Seamen comes, I think it 
will be advisable to hold a meeting of repre-
sentatives of Seamen from Goa and the 
representatives who are concerned with this 
and sort out the problem, because an impOr-
tant Port like Mormugao has got historical 
background where there used to be a Centre 
earlier during the Potuguese regime. Sec-
ondly, Seamen from Goa Were known the 
world over for decades together; they were 
very popular in this business of welfare of 
Seamen. When such a traditional Port ex-
ists, I would humbly request for the estab-
lishment of a separate Recruitment Centre 
in Goa to be considered by the government. 

No doubt, I suppose, the Nanda 
Committee Report has gone against thiS. 
But the question ;s the ultimate decision is 
left with the Minister considertng the totality 
of the circumstances. Reports are only an 
aidforthe Minister to arrive at adecision. But 
H he considers the totality of the circum-
stances, if he considers the genuinness of 
the Seamen from Goa, I think, you will agree 
with me that a separate Recruitment Centre 
in Goa is absolutely essential. 

A short while ago, I had dropped a lettef 
to you concerning certain Seamen who had 
worked on Merchant Ships during the Sec> 
ond World War. This is a special issue which 
I would like you to consider. At that time, ttw 
British Government had requisitioned cer-
tain Merchant Ships for use duringwartime. 
The Seamen who got injured grievously or 
otherwise did not get anything. A big number 
is also in Goa. They are now 80-85 years of 
age. They do come to me for some help. 
Somebody told them - I do not knO\V 
whether it is true - that the British Govern-
ment had reserved certain fund to be paid as 
compensation to those who were injured 
during the war time. Somebody also told 
them that this fund was kept with the Govern-
ment of India to be paid to the injured Sea- -
men, but so far they have not been paid 
anything. They are bringing certain newspa-' 
pers cuttings to show that this fund was k~ 
with the Government of India by the British-
Government to be paid to the Seamen who 
were injured during the war time. Therefore, 
it is pitiable that so far they have not been 
paid anything; they are now old people. They 
somehow hope that they will get some 
compensation out of this fund kept with the 
Government of India by the British Govern-
ment. If that be so, I earnestly request you or 
otherwise to enquire from the British Gov· 
ernment about it, if need be, and do the 
needful in the matter with respect to these 
two categories of Seamen. 

[~iOn) 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Chairman, Sir, I support the 
Bill from my heart. It is a technical amend-
ment, there is nothing in it to be objected. But 
I want to say a few things. Sir, as Shantaramji 
has said that a registration centre should be 
opened in Goa, I agree with that and support 
his demand. Sir, I want to explain the prob-
lems faced by the seamen. There are only 
two registration centre in our country. One 
each in Calcutta and Bombay. Recruitment 
facilities exist only in Bombay and not in 
Calcutta. But, registratiqn facilities, are 
available at both the places, Bombay & 
Calcutta. People come from South as wen as 
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(Kuman Mamata Banerjee) 
from North. They are feeling great difficulties 
in going and coming. The point raised by 
Shantaram Naik is in this connection is cor· 
rect.' support it. A registration centre should 
be opened in South India, it will be beneficial 
for the people living there. The centre may 
be stabtished at Madras or some other 
place. but it should be established in South 
India as it will be beneficial for the people of 
South. The seamen registered at Bombay 
are recruited at Bombay. But the people 
belonging to Calcutta and registered there 
do not have recruitment facilities at Calcutta. 
The problem is that the dock area falls in my 
constituency. Calcutta is a pioneer port and 
the seamen belonging to Calcutta are sup-
posed to be the best in the world. But, they 
are facing a lot of difficulties. A long list is 
pending but not a single seamen has been 
recruited. We are moved to hear their plight. 
We have also written to the Hon. Prime 
Minister about the grievances of these best 
seamen. 

[English) 

The Prime Minister is kind enough to assure 
me that he will look into the grievances of the 
seamen of Calcutta. 

[ Translation] 

Seamen belonging to Calcutta are the 
best seamen, but there is no scope forthem. 
I request the Government that a grievances 
caR should be set up so that attention can be 
paid towards thousands of cases of Calcutta 
seamen pending. On going through it you 
will come to know the discrimination being 
practiced there. Hon Minister is a dynamic 
personality, he should see that there is no 
discrimination so far as my constituency is 
concerned. It should not happen that one is 
getting food while the other is going without 
it. You must pay attention to it. 

I also support the unemployment allow-
ance recommended ~ Nanda Commission. 

Any seamen coming forward for registration 
llas to stay out for 6 to 12 months, he gets no 
employment therefore, he is unable to sup-
port his family_ He has to face great difficulty. 
It will be good enough if unemployment 
allownace is paid to him till he gets the job. it 
will serve him well. It has also been recom-
mended in the report submitted by Nanda-
Com mission. 

Foreign-ships do not enter Calcutta port 
at present. There are exists a Leftist Union. 
They do not allow any foreign-ship to enter 
there. If some such ships enters Cakutta 
port, they try to create a disturbing situation. 
1t IS a important matter. The Government 
should look into it. Our Calcutta port is a 
pioneer port, but it is deteriorating. Authori-
ties concerned may be contacted in this 
regard. The law and order situation may also 
be taken up with the local Authorities. The 
entry of Foreign ship should be facilitated. If 
this happens, seamen in Calcutta will get 
more opportunities. 

Attention should be paid towards wel-
fare of seamen. A committee or a board 
should be constituted for this purpose. There 
are m~ny a seamen in my constitue"",""Y. I 
move to tears at their plight. There are so 
many talented people in our country, they do 
not get opportunity to show their talents. You 
may adopt different scales in this regard and 
give opportunities to seamen of Calcutta in 
the matter of recruitment, otherwise what 
they will think about the country. 1 do not want 
to s~ak more,-I hereby conclude my speech 
and support this Bill. 

[English) 

SHRI CHINTAMANI JENA (Balasore): 
Hon'ble Chairman, I am very much grateful 
ior having provided me an opportunity to 
participate in a very ,mportant and useful 
Amendment Bill brought by our hen. Minis-
ter, for which t convey my heartily gratitude 
to him. But I would like to speak in my mother 
tongue Oriya for which interpretation ar-
rangements may kindly be made. 
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[ Translation] 

• Mr. Chairman, Sir, I rise to support the 
Merchant Shipping Second Amendment Bill 
1988. This is a very useful and important Bill. 
I am grateful to the Honourable Minister for 
bringing such an important Bill in this House. 
Sir, I would like to speak in my mother 
tongue, Oriya. The interpretation may kindly 
be arranged. 

Sir, we have got a vast strEt.ch of sea 
coast. The length of our sea coast is about 
3600 kilometres. We have 10 major ports 
and 103 minor ports located in our sea coast. 
It is really very necessary that our major and 
minor ports should be developed. But it is 
regre\table that enough attention has not 
been paid for the development of major as 
well as minor ports. The reasons are not far 
to seek. One bf the main reason is that there 
is no coordination between the major and 
minor ports officials. The major ports are 
under the control of the port Trusts Boards 
and the State Government are looking after 
the minor ports. I feel that proper co-ordlOa-
tion should be established between the port 
Trust Boards and the State Governments. 
The State Governments should seek the 
advice of the Port Trust Boards for the devel-
opment of small ports. Similarly the Port 
Trust Boards should monitor the functioning 
of the minor ports and suggest measures for 
their development. If necessary the Honour-
able Minister should bring a comprehensive 
Bill in order to establish proper coordrnation 
between the major and minor ports. 

As I have said earher enough attention 
has not been paid for the development of 
ports. I may cite the example of Paradeep 
Port. The Govt. of Orissa has been demand-
ing for the development of the port since 
long. The State Govt. of Orissa has been 
urging upon the Union Shipping Ministry to' 
build a berth and a few more general berths 
in Paradeep Port. A huge quantity of coal 
and other minerals are lying outside the Port 
as no berths are being constructed. I am 
sorry, step has not been taken for the Con-

struction of coal berths and a few other 
general berths as required now. I hope the 
Honourable Minister will consider the pro-
pcsals given by the State Government 01 
Orissa in this regard. Sir, tl':ere has been 
demand from the Govt. of Orissa to deepen 
the channel of Paradeep Port. The Par-
adeep Port is silting up very fast. h is not in 
a position to accommodate big vessels. As a 
result of this, Japan and South Korea are not 
willing to increase the export of iron ore from 
Paradeep Port. The decline in the export of 
minerals through Paradeep Port wi!! have 
adverse impact 0:1 the economy of t~e State 
of Orissa. Therefore it is very necessary to 
deeper the port. The Central Government is 
not taking any step on this request on the 
plea of constraint of resources. I would like to 
appeal to the Honourable Minister to accept 
the proposal given by Hyundayu Gorpora-
tion of South Korea in this regard and 
thereby help the port on it's development. 

Then Sir, I would like to say a word 
about the modernisation of ports. I am glad 
that the Honourable Minister has taken a 
number of steps for the development of 
some ports. The Central Government has 
identified some major ports fer modernisa-
tion. In this context. I would like to say a word 
about Paradeep Port. There has been a 
demand since long to modernise that port. 
Unfortunately no step has been taken on that 
direction. I would like to place the demand of 
the people of Orissa before the Honourable 
Minister to include Paradeep Port under the 
mod&rnisation programme. 

Sir. some port~ are facing congestion 
problem. Bombay port is one of them. More 
ships should not be kept there and surplus 
ships should be diverted to Paradeep Port as 
few vessels are coming 10 that port. Now, I 
would like to say something about Shipping 
Industry. The Indian Shipping I'ndustry is 
now facing crisis. h is caught in a vicious debt 
trap. The Industry owes Rs. 2041.7Scroreto 
the Government of India by way a loans and 
interest. As there is continuous recession in 
the Shipping Industry. it may not be able to 

• !ranslation of the speech originally delivered in Oriya. 
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come out of the debt trap in near future. The 
GoVL had set-up the Shipping Development 
eoard Fund Committee in 1958. The Ship-
ping Oevelopmern Board was helping the 
Sh~ Industry. The Industry was getting 
loan and financial hetp from S.D.F.e. It had 
during the last 29 years provided substantial 
financial assistance to the Industry and a 
significant portion cf the fleet had been 
.::quired through funds made avaitabfe by 
the S.D.F.e. But it is regrettable that the 
Shipp~ng Development Board Fund 
Committee was wound up by the Govern-
mentjn 1987. The Shipping Companies are 
now not getting any help from the Govt. as a 
result Of that many Shipping Companies are 
in red now. f request the Honourable Minister 
to come to the rescue of the Shipping Indus-
try as it is in a precarious financial position. 

Then Sir, twould like to say about grow-
ing pollution in the ports one of the objectives 
of bringing this Bill is to '!lake some provision 
for controlling po nut ion in the ports. The 
Govt should take all possible steps to curb 
pollution in the ports. Sir. there are a large 
nu mber of seamen working in different major 
ports. They have got many problems. These 
problems should be resolved through the 
sea-force's unions. The Central Govt. 
shOuld help the sea-men and regulate their 
~ condition. 

FinaNy, I would like to say a word about 
the minor ports rn Orissa. In our State we 
have a minor port at Gapalpur and another at 
Ohamra and Kasafal. The Ohamra minor 
port at KasafaJ is located in Balasore district 
which ;s in my Constituency. Besides, Ka-
shaphal minor Port is also coming up. It is 
also Jocated in my Constituency. The devel-
opment of these minor ports is very neces-
sary. The State GaYl. had appealed to the 
Central Govt. and had sent a number of 
proposals for the development of these 
minor ports. I had put a questIon to the 
Honourable MinIster in the House regardrng 
the steps taken by the Govt. for the develop-
ment of the minor Ports in Orissa. In his reply 
the Honourable Minister stated that the 
extension of financial support to the State 

Govt. forthe development of those Ports has 
not. become possible on account of con-
straint of resources. H adequate financial 
help is not extended to the State the devel-
opment of these ports is not possible. Par-
ticularly the Kashaphal minor Port which is 
sharply coming up. As such I request the 
Honourable Minister to provide financial 
support to the State Govt. so that the minor 
ports located in Orissa and elsewhere are 
fully developed. I am making this appeal • 
because during pre-independence days 
when there was no road communication 
available in the country. the water ways were 
the only means of communication. Now, the 
country has become Independent. We are 
financially sound. Now, we should revive 
those water ways by developing the minor 
ports. I would also like to appeal the Minister 
to see that proper co-ordination is estab-
lished between the major and minor ports .• 
hope Honourable Minister will listen to my 
suggestions and take neces~ary steps for 
the development of the m ajar as well as the 
minor ports. 

With these words, I support the Bill once 
again and conclude my speech. 

[English] 

PROF. SAIFUDOIN SOZ (Baramulla): 
Mr. Chairman. Sir, the Merchant Shipping 
(Amendment) Bill moved by our dear friend. 
Shri Pilot, only updates the statute and to 
that extent this step is appreciable. But the 
Members who spoke before me have ex~ 
peeted from Mr. Pilot that he will come for· 
ward with greater measures for modernisa-
tIOn and recently he dId put rn efforts in that 
direction so far as Motor Transport Vehicle 
Bill is concerned. So far as the Shipping is 
concerned, there are two aspects on which 
I will speak very briefly. 

SIr, there are at present two recruitment 
centres, one at Bombay and the other at 
Calcutta. I feel that Southern part of the 
country is neglected and therefore sugges-
tIOns have already come to you to open a 
recruitment Centre in the South. So far as 
the recruitment is concerned, the people 
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from the Souther,n States will have to go to 
Bombay or Calcutta which is a far off place 
for them. It is a sort of discrimination and now 
that you are coming forward with those 
measures to modernise the whole transport 
system, you must come forward with these 
suggestions and commit yourself for setting 
up a recruitment centres. I would suggest 
that one Centre may be set up at Madras and 
another in Goa also as suggested by Shri 
Shantaram Naik. Sir, you have got the 
Nanda Committee recommendations before 
you and I understand that the Nanda 
Committee would not go in for having more 
Centres for recruitment. But there are other 
suggestions made by that Committee. If you 
want to recruit people, why should this re-
cruitment activity be confined to Bombay 
and Calcutta only? Therefore, there may not 
be the recommendations in this regard by 
the Nanda Committee. But a couple of more 
recruitment centres are necessary. 

Another point is that seamen who have 
registered themselves for the Sarvice have 
remained unemployed and nobody bothers 
for them. Therefore, there would be some 
unemployment allowances for them. I would 
request that you please look into those two 
aspects and that will certainly modernise the 
Merchant Shipping service. One is that you 
must have more recruitment centres and the 
other is that for the seamen once registered 
and ~they remain unemployed. there should 
be a system whereby they got unemploy-
ment allowances. I would not ask for doles 
for them. Dole is a concept whereby you pay 
for those who have no work. But here they 
should be given allowances because trley 
find no employment. Therefore. I hope while 
replying to the debate the hon. Minister will 
kindly give us assurance that there Will be 
more Centres for recruitment and there will 
be unemployment allowances available to 
the Seamen who are registered with you. 
Thank you. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Mr. Chairman, Sir, 
this Bill is for a total replacement of 'franc' in 
the present Merchant Shipping Act by Spe-

cial Drawing Rights. I have explained this in 
my speech when I mentioned the reasons. 
The hon. Members have talked of two or 
three points. One is' about the recruitment 
Centre, the second is about the unemploy .. 
ment allowances and the third is about the 
recession in the Shipping business. Of 
course, the hon. Member from Orissa has 
mentioned about the ports. 

Now, as far as the recruitment Centre is 
concerned, there have been debates on this 
point for the last two years that instead of 
having two centres, we should have 2 or 3 
more centres and I have mentioned in my 
reply to the points ir this House that because 
of the understanding and the agreement 
with the Union, we could not really open a 
third Centre. We are discussing with them on 
this point. But in between the shipping serv-
ice is under recession. If you recall, about 10 
or 15 years ago. Indian shipping units were 
not able to get seamen because all the 
seamen used to get jobs in the foreign ship-
ping companies and they were better paid 
than by the Indian shipping companies: So, 
everything was all right, there was not much 
of waiting tlrne md people were getting the 
jobs. But whefl the shipping went into reces-
sion. all these people in the foreign shipping 
companies also came back and the number 
of registered unemployed seamen went very 
high. Now, luckily and fortunately the freight 
rates are catching up in shipping and we are 
coming out of the recession all over the 
world. and I am hopeful that if this recession 
really goes out of the picture, and we catch 
up With the shipping freight now, there is 
likelihood that we might attain the same 
posi1ion as it existed 10 years or 15 years 
back. As on today, I have the information that 
at Bombay we have 20,174 registered sea-
men and the number of jobs available Is 
round about 8000. Similarly, in Calcutta we 
have 8,823 registered seamen and we have 
jobs available to 2100. In totality today we 
have 19000 people already waiting. Now, 
opening the centre in south or other places, 
as has been mentioned by the hon. Member, 
is a very noble idea, but the first thing is the 
jobs. There is nOjJse registering at 10 places 
and job availability remains dead as it is a 
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year back or so. So, I have this point in my 
mind and we are discussing with the union 
people that at least we should start a centre 
in South where the coastline is so much. 
Whether it is Goa or Visakhapatnam, all 
these places are under consi1eration. 

The second point the han. Members 
have pointed out is shipping. I have said, Mr. 
Chairman, Sir, that in the recession period 
also when all world shipping companies 
were reaDy showing the deficit, Indian ship-
ping companiss sustained the recession, 
not all of them, but most of the companies 
fought well with the recession and not many 
companies went under liquidation as other 
developed countries' companies went under 
it du[ing this period. We have taken meas-
ures from the Government side. Regarding 
the companies which are viable, we are 
going out of the way to help them, whatever 
cargo support we can give, we are also 
coming out with cargo support to them, fi-
nancial help we haye extended to them, and 
I specially take an open darbar once in three 
months and meet the shipping companies 
person to person. All my officers come with 
me ana we sort out the problems of all 
companies and whatever problems are 
there, we normally sort them out on the spo~. 

Another point has been memioned 
about the ports. As I often said in the House, 
Mr. Chairman, modernisation and develop-
ment of ports is a continuous process. Over-
night you cannot really modernise all the 
ports, you cannot develop all the ports. It is 
a very expensive sector. Whatever lin Ie 
resources the Government has got. the 
country can afford, we are putting our best 
and today we have the modern pons with us 
and the House will be happy to know that. as 
I said earlier. we did a record handling of 133 
minion tonnes which was much more than 
last year. So, every year we are increasing 
our handling of cargo and new ports like the 
Nhavasheva Port which will be totally mod-
em will be able to compete with other mod-
em ports in the world. So, these are the 
continuous efforts of the Government in this 
sector. 

Lastly, I thank all the hon. Members for 
whatever comments or suggestions they 
hav~ given regarding my Ministry and the 
Department. I will certainly consider all those 
points and do whatever best can be done by 
the Government. 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the Mer· 
chant Shipping Act, 1958, as passed by 
Rajya Sabha, be taken into consideration." 

The motion was adopted 

MR. CHAIRMAN: The House will now 
take up clause-by-clause consideration of 
the Bill. 

The question is: 

"That clauses 2 to 6 stand part of the 
Bill." 

The mo,;on was adopted 

Clauses 2 to 6 were added to the Bill. 

MR. CHAIRMAN: The question is: 

"That clause 1, the Enacting Formula 
and the Long Title stand part of the Bill." 

The motion was adopted 

Clause 1, the Enacring Formula and the 
Long Title were added to the Bill. 

SHRI RAJESH PILOT: I beg to move: 

Ul"hat the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed". 

The motion was adopted 
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DOCK WORKERS (REGULATION OF 
EMPLOYMENT) AMENDMENT BILL 

[Eng/is!)] 

MR. CHAIRMAN: We go to the next 
item - Consideration of the Bill further to 
amend the Dock Workers (Regulation of 
Employment) Act, 1948, as passed by Rajya 
Sabha. 

Shri Rajesh Pilot. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Mr. Chairman, Sir, 
with your permission, I would like to say a few 
words while moving the Dock Workers 
(Regulation of Employment) Amendment 
Bill. 1988, as passed by the Rajya Sabha, for 
consideration and passing of the same. The 
Dock Workers (Regulation of Employment) 
Act, 1948 does not contain any express 
provision for Annual Reports of Dock Labour 
Boards being sent to the Government or for 
laying of the Annual Rep0rts and the Audited 
Reports of these Boards before the two 
Houses of Parliament. 

The Committee on Papers Laid on the 
Table of the House (Seventh Lok Sabha) 
had in its Twenty-first Report presented to 
the Lok Sabha on 14.8.1984 recommended 
as follows: 

"The Annual Reports and Audited Ac-
counts of all the Dock Labour Boards 
should in future be laid on the Table of 
the House aldng with review of the 
Government within 9 months of close of 
accounting year and if necessary 
amendment may be made in the Dock 
Workers (Regulation of Employment) 
Act, 1948 or the rules if any, made 
thereunder in that regard .. 

The Committee also recommended 
that the annual reports and audited reports 
for the years 19n-78 to 1982-83 should be 
placed on the Table of the House. This was 
implemented. Thereafter both the annual 
reports and audited accounts of the Dock 
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Labour Boards for the period from 1983-84 
have been placed on the Table of both the 
Houses. 

Now a specific provision is being made 
in the Dock Workers (Regulation of Employ-
ment) Act, 1948 to provide that the Dock 
Labour Boards shall submit to the Govern-
ment, Annual Reports of the working of the 
Schemes. Provision has also been made for 
the laying of Annual Reports and Audited 
Accounts on the Table of the Houses of 
Parliament or the State Legislature, as the 
case may be. In the case of Major Ports, the 
Central Government is the appropriate 
Government.-The respective State Govern-
ments are appropriate Governments in re-
spect of the minor ports. 

The Bill has already been passed by the 
Rajya Sabha 0 .... 10.8.1988. 

I beg to move: 

"That the Bill further to amend the Dock 
Workers (Regulation of Employment) 
Act, 1948, as passed by Rajya Sabha, 
be taken into cons:deration." 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Dock 
Workers (Regulation of Employment) 
Act, 1948, as passed by Rajya Sabha. 
be taken into co nsidemtion. II 

~i Mamala Banerjee, 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir I rise to support the Dock 
Workers (Regulation of Employment) 
Amendment Bill. I Ytould ~ke to congra1ulate 
the hon. MInister on bringing forward this BiR. 
This Bitt is really a revolutionary Bill and this 
is the first time that the- Government has 
brought forward this Slil to control and check 
the irregularities in the Dock Labour Board, 
in every port. Sir, Dock Labour Board _has 
been set up under the Oock Workers (Regu-
lation of Employment) Act, 1948. 

Now, I can tell you, from our side that the 



467 DocIe WorlcetS 
(Reg. 01 

SEPTEMBER 5, 1.988 Employment 468 

[Kumari Mamata Bane~ee] 
function of the Calcutta Port, which is .a 
pioneer port, is not up to the mark. Many 
financial irregularities are there. They are 
not even submitting their annual reports and 
audit reports. The workers are not convinced 
how the management is dealing with all this 
audit report. People do not know what is 
happening. There are some lacunae in the 
provisions. That is why, for the first time, the 
Minister has brought forward this Bill, at least 
to convince the people, convince the work-
ers and to convince the Members of this 
House as to what is the function of the Dock 
Labour Boards, what is their expenditure; 
and how they are going to develop ports and 
other things. I suppOrt this Bill from the core 
of my heart. But I want to tell one thing to the 
hon. Mioni Minister. 

Calcutta port is an important Port. It is in 
our State. There is a feeling in the people that 
Calcutta Port is deteriorating day by day. 
though you have taken some important 
measures to modernise the Calcutta port. 
That is why, I request the han. Minister to set 
up al least monitoring committee aT monitor-
ing cell conSisting of local MPs. MLAs and 
other representatives and the other techni-
cal experts to look after the grievances of the 
workers for which I shall be grateful to him. 

Secondly, in Calcutta Dock Labour 
Board, you must appreciate one thing. Safar 
as my knowledge goes, 8000 died in har-
ness case. The present Chairman of Cal-
cutta Port has cancelled all the list. These 
people are waiting tor 10 years, 15 years. In 
the case of those who had died in harness, 
their dependants were assured tha1 they will 
be given a job. But after 15 years, the present 
Chairman has cancelled all the List. These 
people started a hunger strike in my Con-
stituency. I personally met the Chairman. I 
requestthe Chairman to consider this matter 
and also if you are goin9 to set up a new 
strategy or ideologies, then you start from 
'!OW. I requested the workers to withdraw the 
strike because I talked to the han. Minister. 
Wtth the Ust pending and -wilh the people 
waiting for a long time, why are you going to 
cancel the present list? I would like to re-
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quest you to save Calcutta port and the 
Workers. At the same time, you start negotia-
tions with the union to improve the lot of 
dependants of those who had died in har-
nlJss. 

Regarding modernisation, there is a 
feeling amend the people that Calcutta Port 
is deteriorating. That is why, I would request 
you to take strong measures to modernise 
this Calcutta Port. You should set up one 
monitoring committee and involve the local 
MLAs, MPs and t~chnical experts also. 
Phrase give them opportunity to work be-
cause it is our moral duty. I can take one 
decision one day. But I have to see whether 
tt'lis decision will affect the people or not 
because politics is for the people. Politics is 
not for the individual. That we have to main-
tain. That is why. I am rising my voice. I 
believe and I am optimistic that you will at 
least consider.my point of view. 

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): Mr. Chairman, I support this Bill, the 
Dock Workers (Regulation of Employment) 
Amendment Bill. I congratUlate the hon. 
Minister for having come to the House with 
this Bill which seeks to provide for the sub-
mission of annual reports of the Dock La~ur 
Boards, to the Government and also for 
laying of the annual reports together with the 
audited accounts on the Table of the House 
of Parliament or the State Legislature. as the 
case may be. 

As you know, in this land where we are 
having the largest democracy of the world 
functioning, it is the Parliament that is su-
preme and naturally the annual reports and 
the audited accounts' necessarily should be 
placed before these Houses so that Mem-
bers, the representatives of the people, 
could know about the activities that are being 
carried on in ports, and docks, as pointed out 
by my previous speaker, Kumari Mamata 
Banerjee. so that if there are irregularities, 
the House could come to know about it and 
also would suggest remedial measures. 

As regards the problems and sufferings 
of the Dock workers, as you know, we have 
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got the Dock Workers Safety and Welfare 
Act. It was passed by Parliament three years 
back in 1985. But although long three years 
have elapsed, meanwhile as far as I under-
stand. by and large, the welfare measures, 
as incorporated in this Act, are yet to reach 
the dock workers. There is a lot of gap 
between the lip and the cup. 

We are quite happy and we are proud 
that we are quite a progressive country and 
we have a large- number of progressive 
regulations in our statute books. While 
coming to the implementation part of it, we 
are pained to observe that the implementa-
tion is not being made in different States in 
the fields with the spirit with which such Bills 
are brought forward. The seriousness is lost 
somewhere. Therefore, all these things 
should be ensured properly. I would request 
the hon. Minister to be very particular about 
it. 

There is another thing. There is no 
adequate housing scheme for the dock 
workers in different docks and ports. Sir. you 
hail from Bombay. You know about rt. There 
is no adequate housing scheme there 10r th~ 
dock workers in Bombay also, which IS the 
biggest port. Of course. there are some 
houses in Bombay. But, I think in Calcutta 
and Madfas it is not there. There are some 
houses constructed in Paradip, that too after 
a strike. But that is not adequate. They are 
below the requirement. 

Every year, large number 01 dock work-
ers meet with accidents. They suffer from 
accidents. Therefore, it calls for strict safety 
measures to be taken. Accident is accident. 
We have to take all precautions to see that 
accidents do not take place. But when there 
is some accident, we should be very careful 
and over-cautions to see that the victims are 
properly treated and proper medical treat-
ment is given to them. Also, they should be 
duly compensated. Adequate compensa-
tion should be paid to them because in the 
course of discharging their duty, while they 
are working for the nation, they meet with 
accidents. That way, emphasis should be 
laid to see that they get adequate compen-
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sation. 

Next, I would come to the workers par-
ticipation in management. It is a very lofty 
ideal. We are harping on it day-in-and-day-
out that workers participation should be 
ensured. At least in Government undertak-
ings, to start with and in ports and docks, we 
have to see that this is implemented. A great 
number representatives of the workers 
should be there in the Advisory Committee, 
in other committees so that they themselves 
can decide the issues effectively or mean-
ingfully. They can playa meaningful role in 
deciding their own problems. This should be 
done. 

Sir. it is painfully observed that there is 
a great disparity between the service condi-
tions and working conditions among port 
workers and dock workers. Different kinds of 
facilities pre given to the port workers and 
dock workers. Port workers are somewhat 
placed in a better position. Those facilities 
enjoyed by the port workers should be ex-
tended to the dock workers also. This is my 
earnest request. Why should there be any 
dIstinction or discrimination when they are 
working almost together on the dock? There 
are two sets of rules. This is not fair. Further, 
a number of casual workers, apprentices 
etc. are there w~hout enjoyiFlg the security of 
jobs. They don't have security of job. That 
should be provided. Medical facilities should 
be extended; educational facilities should be 
extended not oAly to the workers but also to 
their children and family etc. I don't like to 
take much time. I would emphasise that 
workers participation in the Dock labour 
Board should be ensured. Our hon. Minister 
is dynamic. He has progressive views. 
Therefore, he should consider this aspect as 
to how these workers could participate 
meaningfully, effectively in all these organ-
isations, in all these bodies like the Dock 
Labour Board etc. It will be better H an Expert 
Committee is appointed to look into the 
problems and sufferings of the dock work-
ers. And the Report that they would be 
submitting should be sympathetically con-
sidered and implemented. I understand that 
this amending Bill will a~ply to seven ~ajor 
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ports. But we have ten major ports. Why 
should these three ports be left out? This Bill 
should equally and uniformly apply to all our 
major ports. This is definitely an improve-
ment on the existing law. As I said, there is 
much more scope for improvement particu-
larly in reSR9Clofworking conditions, service 
conditions of the port workers and the dock 
workers. The disparity that is existing be-
tween these two types of workers should 
also be done ~way with. All the facilities that 
are presently enjoyed by port workers 
should be extended to dock workers also. 
With this, I give my support to this Bill and I 
conclude. 

SHRI CHINTAMANI JENA (Balasore): 
Hon. Chairman, Sir. I rise to support a very 
useful a'mendment brought by our Hort 
Minister. This Bill provides for fixing of re-
sponsibility and accountability of the per-
sons who are involved in strikes and also 
bringing the functioning of the dock into a 
standstill position. It is a very good and 
useful measure for which lance again con-
gratulate the Han. Minister. But I would like 
to speak rest of my speech in Oriya, my 
mother-tongue for which interpretation may 
kindly be arranged. 

[ Translation] 

-Mr. Chairman Sir,l rise to support the Dock 
Workers (Regulation of Employmet:lt) 
Amendment Bill. This is a very useful and 
important Bill. This Bill seeks to fix accounta-
bility on the wot1(ers or any other person 
responsible for organising illegal strike and 
thereby causing losses to the ports. This Bill 
also seeks to regulate the employment of the 
workers. Therefore I congratulate the 
Honourable Minister for bringing this Bill. 
But. I would like to speak in my mother 
tongue Oriy~ 

Sir, at the outset, I would like to express 
my thanks to the Honourable Minister for 
making some important proviSions in the Bill 
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which will go a long way in providing certafn 
benefits to the workers. The illegal strikes 
can be curbed. Accountability would be fixed 
on the persons organising such strikes. 1n 
the process the ports will not suffer any loss. 
The illegal strikes continue for days together 
and cause huge losses10 the ports and it has 
an adverse impact on our economy. Such 
type of situation can be averted. The 
Honourable Member Miss Mamata Baner-
jee was speaking about the problems of the 
Dock Workers in Calcutta Port. I hope it will 
not be improper if I say a word about the 
problems of the dock workers who are work-
ing in that Port from Orissa. Sir 80% of the 
total dock worKers in Calcutta ~rt are from 
Orissa. They did not join the trade Unions set 
up by the leftist parties" Calcutta Port. 
Therefore the leftist trade Unions put pres-
sure on the Calcutta Port Trust to remove 
those workers. Now they are thrownout of 
Employment and have gone back to Orissa 
They are sitting idle as no other work is 
available for them. The misery of those 
workers is beyond description. Sir, those 
workers were working in those parts since 
tong. Even their forefathers were working in 
that port. But I am sorry to say that the poor 
and hard working workers were removed 
from the rx>rt due to political pressure. This is 
the situation not onlv in Calcutta Port. It 
happened in Paradeep Port too. The loading 
and unloading activities in Paradeep Port 
came to a standstill due to inter-union rivalry. 
The port work remains suspended for 
months together. The ships were stranded 
at the port for days together. FinaUy they 
were diverted to Vizag Port. This was the 
situatiqn in many ports. However, I am grate-
ful to the Honourable Minister for bringing 
this Bill with a view to avoid such irregulari-
ties. 

Now I would like to speak on the prob-
lems of dock workers working in various 
major ports and then I would like to give 
some suggestions to the Govt. to resolve 
their problems. There are two kinds of dock 
workers. Some dock workers work under the 
Port Trust and other kind of workers work 

- Translation of the speech originally delivered in Oriya. 
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under the Dock Employees Board or Dock 
Workers Board. The workers in Port Trust 
Board get higher wages than the workers 
working under the Dock Employees Board. 
The pay scale/wages etc. of the workers in 
Port Trust Board is equivalent to the pay 
scalelwage rate of the Central Govt. Em-
ployees. On the other hand the wages given 
to the workers working under the Dock 
Employees Board is much less than what the 
workers of port trust get. All the other ports 
have docklabour Boards that ensure atleast 
one t~,ing that the workers on the roster of the 
dock labour board get atleast a minirT'um 
level of wage every month whether they do 
any work or not. But there should not be 
disparities on the payment of wages. I hope 
the Honourable Minister will look into this 
aspect and adopt a system to remove the 
disparities. But provision has been made in 
our Constitution for equal remuneration for 
equal work. Sir, the basic problem of the ten 
major ports is that they lack a proper man-
ning scale and norms. The manning norms 
were formulated and agreed upon in the 
sixties when there was little mechanisation 
and have remained unchanged ever since. 
Moreover, the wages paid to Madras Port 
Trust Workers are more than the wages paid 
to the workers of Bombay Port Trust. The 
workers at Paradeep Port Trust get less 
wages than the Bombay Port Trust workers 
and the workers working in Calcutta Port get 
much less than what the workers of Par-
adeep Port get. I do not know why the 
difference is so much between one port and 
the other. In this context, I would like to 
suggest the Minister to introduce uniform 
wage structure for the workers In all the 10 
major ports. 

Sir, the Shipping Industry is being 
modernised. About 60 to 70% of the total 
Cargo in different ports are being loaded and 
unloaded mechanically. The magnetic 
cranes can handle upto five times the vol-
ume of Cargo handled manually. As a result 
of adopting mechanised Cargo handling in 
different ports under the modernisation pro-
grammes, the workers engaged in manual 
handling were throws out of employment 
So, under the present labour practices the 
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workers are sitting idle. On the other hand it' 
is often observed that the mechanised cargo 
handling operation fail due to mechanised 
error. In such cases the Cargo handling 

, activities remained suspended for days to-
gether. The Port Trust has to pay a huge 
amount to the foreign Shipping Companies 
as demurrage charges. In order to avoid 
such situation and to save the Port Trust 
from losses, I would like to suggestthe Govt. 
to keep some port workers as reserved 
workers by giving them some amount of 
wages. In such situation they can be en-
gaged in Cargo handling work. But, I do not 
object to the introduction of the modernisa-
tion programme. It is a good sign for the. 
development of the ports. 

Finally, I would like to say a word about 
the welfare of the dock workers. I am sorry to 
say that the Dock Workers Boards are not 
paying adequate attention to provide proper 
housing and medical facilities to the work* 
ers. The Co*operative societies under the 
Dock Labour Board are not functioning ef-
fectively. I request the Honourable Minister 
to see that the Co-operative societies func-
tion well and meet the need of the dock 
workers. As shelter is the basic need of the 
human being, the housing problems of the 
dock wC'rkers should be solved on pricrity. I 

The medical facilities should be provided to' 
every worker as they are under the impres-
sion that provision of medical facility is the 
primary responsibility of the Central Govern-
ment. 

With these words I thank you very much 
for giving me the opportunity to speak and 
conclude my speech. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Mr. Chairman, Sir, 
as I have mentioned, this is only the implem-
entation of the recommendations of the 
Committee of the House which had said that 
we should lay the papers on the Table 01 the 
House. Han. Members have pointed out a 
few suggestions and points in their -
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speeches. Kumari Mamata Banerjee ha~ 
mentioned about the Calcutta dock labour 
Boards annual reports. They have been 
giving the accounts. Only to counter all this, 
we have brought the legislation that they 
should be laid on the Table of the House. 

She has also mentioned about the Cal-
cutta port modernisation. I have. off and on, 
replied in my answers in this House that 
Government is aware of the problems of the 
Calcutta port. Whatever efforts Government 
could put. we are on it. 

She also mentioned about some people 
who have died in harness as a resutt of the 
accident. This is a particular case. I will get 
the details and would let the han. Member 
know abc?ut it. 

Mr. Jena has pointed out about the 
workers' participation in the Board. He is not 
here. There are 12 members on the Board. 
Out of the 12, 4 are from the labour. So, there 
is a participation of the workers on all the 
Board's activities. 

Shri jena has also pointed out about the 
housing facilities at the ports. It is a tact that 
we do not have the full facilities for all the 
workers. But we have, up to some ratio, 
houses in each port. Housing is a very burn-
ing problem in all the ports. The Government 
is paying considerable attention to this prob-
lem. 

We have the hospitals in most of the 
ports. The port hospitals are one at the good 
hospitals. I have visited them myself. They 
are well maintained. All facilities are avail-
able in the port hospitals. 

Another point was about dffferences in 
the wages of the dock workers at different 
ports. h is not true. The wage settlement is 
common for an the major ports. Of course, 
their hOuse rent allowances and other piece 
rate earnings certainly differ. There are dif· 
ferences in the working cuhure also. In 
Madras port, there is a gang of 4 which 
handles a container or which handles one 
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'particular cargo. In Bombay, it is a gang of 
22. A job is done at Madras port by four 
people. The same job is ,done by 22 at 
Bombay. This culture is thfne. We are look-
ing into ~ very seriously. We had discussions 
with the labour unions. Recently, we have 
introduced a system for port labour that 
bonus at the port will be linked with the 
productivity. We have some date for assess-
ing t~e productivity in each port. I hope that 
with the productivity-linked bonus, the effi-
ciency at the ports will go up. Some uniform-
ity will be prevailing in various sectors of the 
ports. 

lance again thank all the Members for 
their kind suggestions about the Depart-
ment. As I have said, it is just an implemen-
tation of the Committee's recommendations 
which we have brought forward to the 
House. With these words, I once again, 
thank the Members. 

PROF. N.G. RANGA (Guntur): The 
point he raised was parity of treatment be-
twaen dock workers and port workers. What 
have you to say? 

5HRI RAJESH PILOT: ThA han. 
Member has also said about the various 
differences between the DLWs and the port 
workers which are existing. I agree with this. 
We had discussions. One of the reform 
committees which was appointeq for the 
ports, even recommended that we should 
abolish the DLBs. But we have to take a 
balanced approach in the discussion with 
the labour and the Government policy. We 
are on the Job of discussion. 

MA. CHAIRMAN: The question is: 

"That the Bill further to amend the bock 
Workers (Regulation of Employment) 
Act, 1948, as passed by Rajya Sabha, 
be taken into consideration." 

The motion was adopted 

MA. CHAIRMAN: The House will noW 
take up clause by clause consideration of the 
Bill. There are amendments by Shri Anadi 
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Charan Das. He is not present. So, I put 
clause 2 to the vote of the House. The 
question is: 

"That clause 2 stand part of the Bill." 

The motion was adopted 

Clause 2 was added to the 8ill 

MR. CHAIRMAN: The question is: 

"That Clause 1, the Enacting Formula 
and the Long Title stand part of the BilL" 

The motion was adopted 

Clause 1, the Enacting Formula and 
Long Title were added to the Bill. 

SHRI RAJESH PILOT: I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

Th9 motion was adopt9d. 

15.50 hrs. 

AUROVILLE FOUNDATION BILL 

[English] 

MR. CHAIRMAN: Now wewill take the 
next item - Auroville Foundation Bill. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUl TURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAI. l.P. 
SHAHI): On behalf of Shri P. Shiv Shanker, 
I beg to move: 

"That the Bill to provide for the acqUIsi-
tion and transfer of the undertakings of 
Auroville and to vest such undertakings 
in a foundation established tor the pur-
pose with a view to making long-term 

arrangements for the better manage-
ment and further development of Aurov-
iIIe in accordance with its original char-
ter and for matters connected therewith 
or incidental thereto, as passed by 
Rajya Sabha, be taken into consider~­
tion." 

Sir, at this point of time, I would like to 
make a very brief statement about the provi-
sions made in the Bill. Auroville was con-
ceived out of a charter proclaimed by Mother 
in 1968. It aims at international understand-
ing, peace, progress and bringing humanity 
together. For a few years thereafter, that is, 
upto 1973, things went on very well but after 
the Mother left this world, differences arose 
between the society and the Auroville result-
ing in greater controversy, sometimes in 
criminal litigation and thereafter Govem-
ment of India had to intervene and bring an 
Act in 1980. As things could not settle down,-
this Act had also to be extended in 1985 and 
1987. Now we are placed in a position when 
it has been found that the society and the 
Auroville are not pulling on well with each 
other. Therefore, there is a proposal for 
Auroville Foundation before us. This Foun-
dation has three basic elements. One is the 
International Advisory Council. The other is 
the Governing Board and the third is the 
Residents' Assembly for day-to-day work-
ing. These three bodies will work in future 
towards attainment of the goal of Auroville. 
In the meantime, after 1980, things have 
been straightened to some extent and ef-
forts were made in Auroville towards affores-
tation, soil conservation, water conserva-
tion, agriculture, integrated rural develop-
ment, educational research, scientific re-
search. cottage industries and computer 
technology. The residents of Auroville have 
also developed a self-organising system. All 
this needs to be encouraged and consoli-
dated. The Bill whicr is before us has certain 
special features as I have already pointed 
out. 

Now. in order to avoid all controversies 
getting perpetuated in the Governing Board, 
the Government has decided in principle 
that none of the existing societies or trusts 
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win have a right of representation on the 
Governing Board. All nominations to this 
body, wilt, therefore, be on individual basis. 
The Mother had declared in the beginning 
that "Auroville wants to be th~ bridge 00-
tween the past and the future. Taking advan-
tage of all discoveries from without and from 
within, Auroville will boldly spring towards 
future realisation." The aim of Auroville is to 
discover a new life, deeper and more com-
plete and to show the world that tomorrow • 
will be better than today. In such an en-
deavour, difficulties are naturally to be ex-
pected. But the Government is determined 
tq.help the process of developm ent of Au rov-
iIIe in such a way that the aims and the goals 
01 Auroville could be realised by all those 
who wish to be engaged in these material 
and spiritual researches. 1t is in this very 
context, I appeal to the Han. Members that 
the Auroville Foundation Bill be taken into 
consideration and discussed in this House. 

MR. CHAIRMAN (SHRI SHARAD 
DIGHE): Motion moved: 

"That the Bill to provide for the acquisI-
tion and transfer of the undertakings of 
Auro\/ille and to vest such undertakings 
in a foundation established for the pur-
pose with a view to making long-term 
arrangements for the better manage-
ment and further development of Aurov-
ille in accordance with its :mglnal char-
ter and for matters conneCted therewith 
or incidental thereto, as passed by 
R~lYa Sabha, be taken Into considera-
l:on. 

( r,ar.slc1tionJ 

I SHRI AZlZ QURESHI (Satna): Mr. 
Chairman, SW,' stand to support the Aurov-
iUe Foundatton Bill, 19R8. Han. Minister has 
just stated that thiS found;'1tion Wi'lS estab-
lished In ~ 969 by the mother of Pondichery, 
a saued person-=thll'. It IJ Known to all of us 
that there is a very ,·mportant background of 
tilts Importanf or~anv,ilnon ct Pondichery 

and that is the message conveyed by Shri 
Arvindo Ghosh. The flames of his revolution-
CJry message originated from his academic 
background can still be seen and felt I)y us. 
This Auroville Foundation came into eXis-
tence because of the situation prevailing in 
Pondichery Ashram afterwards. 

There was a special aim behind estab-
lishing this foundation and the Pondichery 
ashram before it. The aim was to develop 
this organisation as an International Cultural 
Township and should propagate mutual 
understanding, promotion of peace, peace 
in the world, abolition of hatred between the 
man and the man and to build a new society 
based on cultural activities. The importance 
of this organisation has increased at pres-
ent. 

There is a race for arms in the world. On 
the one hand there are wars and on the other 
people want to come close to each other and 
want to cooperate for the common cause. 
Big powers of the world, particularly imperi-
alist powers, do not want peace to be estab-
lished In the third world countries in order to 
have continued sale of their arms. The sig-
nificance of Aurovllie Foundation increases 
in such a situation. I am saying thiS because 
Shri Arvindo Ghosh, who Infused the spirit of 
revolution, had to migrate to Pondichery 
because he could get no place in India 
because India was ruled by Britishers at that 
time. He continued the struggle and fight. If 
we turn the pages of hIstOry, we shall find 
that Bengal has given us great revolutionar-
ies like Arvindo Ghosh, Maulana Azad and 
Subhash Chandra Bose, who infus&d the 
spirit of revolutlO11 in the country. Besides 
these, there was another revolutionary Raja 
Mahendra Pratap, whose aim was to estab-
lish a new society In the world based on love 
between man and man and the happiness of 
the people in general and where there are no 
geographical barriers at all. Among these 
revolutionaries, the, names of Maulana 
Barqtunah Bhopali and lala Hardyal cannot 
be forgotton. 

16.00 hrs. 

They kept the flame of independence move-
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ment burnil;lg not only in India but outside the 
borders of India, in Canada, America, Ja-
pan, Afganistan and Turkey. Now when you 
have brought this Bi}I, I would like that we 
should value the sentiments and the objec-
tives for which Pondichery Ashram ·was 
founded by Shri Arvindo Ghosh and subse-
quently the Ashram was given the shape of. 
foundation by the Mother. There is a shrine 
of Shri Arvindo Ghosh in the Ashram which 
is a place of worship for the new generation 
and where they go and pay their homage. I 
will like to say in this connection that when 
you are going to establish it, we should 
establish as a centre of French culture there 
because the place where this ashram ex-
isted was under the possession of French. 

We have' a tradition where we have 
accommodated various religions and cul-
1ures and have provided full opportunity for 
flourishing them. Not only this, we have kept 
them safe. Due to this, I would like to say that 
Auroville Foundation should be made a 
centre of French culture and language. , 
would also like to say that the French culture 
should be continued and protected by the 
Government. I want that we should not forget 
those great revolutionaries of France who 
showed the path of revolution to the entire 
world. French revolution has influenced 
every thinker and has added a new chapter 
in the history of the world. French is a beau-
tiful language and the French people are 
civilised people. We pay our homage to the 
people of the country who fought bravely 
against facism in the second world-war and 
faced Hitler valiantly. I want that the culture 
of such a great country should be preserved 
here and we should provide facil~ies for its 
further development. 

I congratulate the Indian Government 
and the Han. Minister for bringing the Bill 
related to Auroville Foundation. There have 
been clashes regarding the foundation, its 
property and the society a few days back and 
the way things were propagated is rea\\y a 
matter of shame for us. ~ is reany unfortu-
nate that the people invoJved in infighting do 
not know the apiril behind the foundation of 
Pondichery Ashram an6Auroveille Found8-

tion. This Foundation is getting funds from 
Government of India, State Governments, 
Foreign countries and even from UNESCO. 
You should keeping thing in mind that the 
elements detrimental of to the interest of 
India and the nation should find no place 
here. The Government should be vigilant in 
this regard. Th~ spir~ and the sentiments 
behind establishing this Foundation are still 
alive in India and will continue to do so till the 
man's dreams, are fulfilled. 

This foundation is built on the dreams of 
man, which get shattered and broken and 
are also dashed to the ground many a times. 
But still one cannot stop dreaming of bright 
future, because a person has every right to 
see dr'ams and no one can deprive him of it. 
So I want that Government should ensure 
nourishment of the sentiments on the basis 
of which this Aurovillo Foundation, this the 
Pondicherry Ashram was established. 

with these words, I support this Bill. 

16.06 hrs 

STETEMENT RE: PROCUREMENTIMINI-
MUM SUPPORT PRICES OF RABI 

CROPS OF 1988-89 

[ Translation1 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAl): Mr. Chairman, the 
Government have fixed the procurement! 
minimum support prices of Rabi crops of 
1988·89 to be marketed in 1989-90 season. 

2. The procurement price of wheat of 
f air average quality has been raised from Rs. 
'73 per quintal during 1988-89 mari<.ting 
season to As. 183 per quintal for the 1989-90 
marketing season. 

3. For barely of fair average quality, the 
minimum support price has been raised by 
Rs.101- per quintal and fixed at Rs. 1451-per 
quintal for 1989-90 marketing season. 

4. The minimum support price for gram 



483 Auroville Sf:PTEMBER 5, 1988 Foundation Sill 484 

iSh. Bhajan La~ 
of fair average quality has been fixed at Rs. 
325/- per quintal tor the 1989-90 marketing 
season marking an increase of 'As. 35/- over 
the price fixed for 1988-89 marketing sea-
son. 

5. The' minimum suPPort price of 
mustard of fair average quality has been 
raised from Rs. 430 during the 1988-89 
marketing season to Rs. 460 per quintal for 
1989-90 marketing season. The minimum 
sUPfX>rt price of safflower for the 1989-90 
season has been fixed at As. 440/- per 
quintal marking an increase of As. 25/- per 
quintal over the price fixed jn 1988-89 sea-
son. The minimum support price of Toria 
would be announced separately on the basis 
of its normal market price differential with 
rer'astedlm ustard. 

[English] 

AUROVILLE FOUNDATION BILl - Contd. 

MR. CHAIRMAN: We now reSU'11e the 
discussion on the Auroville Foundation Bill. 
Now Prof. Aanga. 

PROF.N.G. RANGA (Guntur): It is a 
happy co-incidence that during the same 
Session, almost within the same fortnjght, 
we have had before us the Bill dealing with 
Jamia Millia Islamia, and now this B_i11 about 
Auroville. We hope that Jamia Millia Islamia 
lNOuld rise to the same status, with regard to 
it.: special religious characteristics, as that 
atta''1ed by the institution in Egypt, trom 
which Abdul Kalam Azad himself had drawn 
his in:;piration. 

I have had the privilege of visiting Au-
roville, and I bear witness to the fact that from 
out of a rocky jungle and useless area of 
land, we have raised a wonderful area of 
greenery, with trees, foliage and flowers. It is 
an achievement indeed. for human effort. 
But most unfortunately, like an other human 
institutions, it· has also gone into the ways of 
struggle and strain. leading to bloodshed 
also, as between the adherents and follow-

ers of Aurobindo Ghosh and the Mother. 

From the days of Upanishad seers and 
sages always differ from each other; some-
times they used to quarrel and fight; and the 
same thing had happened here also. But, at 
the same time, we are very happy that this 
Auroville was conceived and had been 
brought intet existence as a great institution 
especially in India, because from all overthe 
world, these students of philosophy and 
Aurobindo Ghosh School 'of thought gather 
there to carry on their researches into Indian 
philosophy as well as Hindu, Sikh, Buddhist 
and all other Asian philosophical studies. 
So, it is a matter of honour for India to have 
these people coming, highly educated, 
speculative seers, from all over the world in 
order to carry on their own researches in 
practical life as well as intellectual sphere. 
Therefore, it is the duty of the government to 
ensure proper, progressive, peaceful and 
happy environment for these people and 
then help them also not to get at each other's 
throats not to see each other's blood, but, 
laarn to live together in harmony with each 
other through fraternal discussion and de~ 
bates and in that way make their own contri-
bution as the ancient seers had done to the 
philosophy of life, philosophy of humanity. 

Aurobindo started his life as a national-
ist and went to the~xtent of being a terrorist 
and having found that terrorism was of lim-
ited use, nationalism also was not so very 
universally acceptable and agreeable and 
useful for humanity as a whole, he came to 
the conclusion that the whole world had got 
to be treated as one unit and the whole 
humanity to be served, and enlightened, had 
got to be educated and helped to live within 
itself in peace. He believed, therefore, in 
world peace and then seers and sages of 
world peace had sent spiritual messages 
from all corners of the world with the result 
that come over here to Auroville to carry on 
their researches and studies. 

I have learnt that the government has 
taken up the responsibility of affording them 
the necessary physical atmosphere of 
~ce and harmony and mutual coopera-
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tion. We all welcome this Bill. We are ex-
tremely anxious that government should go 
out of its way and afford them every possible 
physical facility for the gentlemen and 
women who gather there under the inspira-
tion and the canopy of the philosophy of 
Aurobindo and Mother. I wholeheartedly 
support this Bill and I t.lope that the govern-
ment would spare fund, if and, when needed, 
in order to help it to flower itself into an 
institution for furthering world peace and the 
unity of humanity all over the world. 

SHRI N. TOMBI SINGH (Inner Ma-
nipur): Mr. Chairman, I welcome and support 
this important Bill. I do not like to dwell on the 
philosophy of Shri Aurobindo and the insp~ 
ration of Mother which has attracted people 
from all over the world enabling this historic 
experiment in an international township in 
Auroville. 

I also had the privilege of visiting this 
Auroville experiment site and I was very 
impressed by the experiment that was being 
taken up there. 

This Bill has provided a new turn to the 
old experiment. I hope that the measure that 
has been introduced by the Central Govern-
ment will have ijs positive effect on this very 
important experiment. 

I would like to express some points not 
necessarily doubts on which 1 will seek some 
clarifications from the hon. Minister. Here, in 
this Bill there are three bodies to help the 
administration of this Auroville Foundation, 
the Governing Board, the Residents' As-
sembly and the International Advisory 
Board. Here, the Governing Board is defined 
and it is described as though that is not going 
to be an executive body. The Chairman may 
be a functionary because some question of 
remuneration or allowances to be given to 
the Chairman of the Governing Board is 
mentioned here. The Governing Board itself 
may meet once a year. That suggests that it 
is not going to be an executive body. 

Then the Residents' Assembly is going 
to be the most important body, although high 

powers are not going to be_given becaUse it 
is the residents that will matter the maximum 
in this administration. Her. it is not very 
clearly mentioned whether this Residents' 
Assembly will have a functionary authority, 
or an officer to arrange, to convene and also 
to maintain its records, for the way it is 
mentioned, this Assembly will have its per-
manent office secretary. Here it is men-
tioned that the Secretary to the Governing 
Board shall maintain the register of resi-
dents. But this registration of residents is a 
business of the Secretary and that goes with 
the powers of the Secret~ry to the Board. 

Here it is not clearly mentioned whether 
the Secretary will be the administrative. 
permanent officiat who will convene the 
meetings and keep the records of the Resi-
dents' Assembly. and it is also not men-
tioned how many times and in what manner 
the Residents' Assembly will meet. 

There will be a Working Committee 
also. In this working committee certain du-
ties have been allotted and the same diffi-
culty will arise that there is no permanent 
functionary attached to the Residents' As-
sembly. 

Then we have the International Advi-
sory Board, which is also a remote body, 
which will be helping in many ways. The 
membership will be drawn from a wide range 
of fields, from a wide range of geographical 
regions and the utility and the desirabilijy is 
understood. But the point is that the Govern-
ment Board ~self has a Chairman to control 
its functions and then the Central Govern-
ment is nominating its nominees from time to 
time in order to keep track of the activities 
from the side of the Central Government, 
that is quite good. But in the absence of a 
liaIson between the Governing Board, the 
Residents' Assembly and the International 
Advisory Board, - of course that Is n9t a 
very essential- as I had expressed earlier, 
the Residents' Assembly will have to be 
provided a permanent liaison with the Gov-
erning Board, if it is not there. 

I have seen the rule making provisions. 
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In this rule making power is not clearly 
mentioned. Perhaps it is given in Clause 31 
which deals with the power to make rules. In 
sub-clause (h) tt provides "any other matter 
which is to be or may be prescribed.- Per-
haps. the need to make rules for the Resi-
dents' Assembly may be governed by this; 
otherwise, there is no mention anywhere 
how matters are to be conducted with rela-
tiontothe Residents' Assembly. As;t is, I see 
certain lacunae in the drafting of the Bill. If it 
is so, perhaps, the Government may see that 
these lacunae may be eliminated because 
this experiment in international cultural 
township is going to be a very critical test. 
When it comes to philosophy it is all right. But 
it is going to be philosophy plus material 
consideration because it gives to admini-
stration a small world by itself although it is a 
big world because people will be dt awn from 
allover the world representing different 
faiths. They will, no doubt, be attracteQ by 
the philosophy of the Mother and Sri Au-
robindo. Already we have seen in the past 
that there has been a dispute or diff erence of 
opinion on matters of finance. power and 
other things. Unless these are tackled prop-
erty, this is going to create some problems. 
Government has good intentions that this 
legislation will remove the difficulties. Unless 
there is a proper liaison between the Gov-
ernment board and the Residents' Asstm-
bty, this problem will not be solved; rather it 
may invite criticism. 

With these words I welcome this Bill aod 
r~uest the han. Minister to kindly give 

1: lciritications in his reply. 

[ Translation} 

SHRI RAM SINGH YADAV CAlwar): Mr. 
Chairman. Sir. I support the Auroville Foun-
dation Bill, 1988. 

Han. Chairman, Sir. in 1972. as the 
Deputy-5peake, of Rajas1han Legislative 
Assembly. I had the opportunity to visit 
PondicMrry Ashram and International Au-
rovIIe and to He the late Mother which gave 
a new experience of1he culture, atmosphere 
and spirituaf knowtedge of that place. I cher-
ished hope that the international AlIroville 

which was being constructed at that time, will 
be a model institution of world peace in the 
international field and will work as a coordi-
nating force between the various civiliza-
tions of the world. But it is a matter of regret 
t~at after sonie time i.e. in 1968 several 
disputes cropped up about the property and 
powers and in 1980, an Emergency Bill was 

. broughtinthis House. But today the situation 
has worsened to such an extent that ev&n 
with the provisions of this Emergency Bill. 
WfJ cannot manage\the affairs of the institu-
tion properly and that is why this Auroville 
Foundation Bill was necessitated to be intro-
duced in this House. I thank the han. Minister 
for taking a timely step. Infact, Aurobindo 
Ghosh was a great son of Mother India, was 
brought in a spiritual and political revolution 
alongwith an spiritual upsurge in the entire 
country and with his spiritual messages he 
wanted to put an end to the exploitation and 
harassment in this world and to build such a 
society where peoR'e could live with a feeling 
of universal brotherhood and mutual har-
mony and which could bring the people 
nearer to each other. Besides this the high 
ideals of secularism and equality of all relig-
Ions of Pandit Jawahar Lal Nehru and Ma-
hatma Gandhi were given a practical shape 
through this Pondicherry Ashram. As Ma-
hatma Gandhi taught everybody to become 
self-dependent in life. So also the persons 
who lived in Pondicherry Ashram worked 
hard to manage food and clothes for them-
selves. It was so expected of them. But 
gradually there crept in such unwanted 
things that the people started feeling dis-
gusted with such activities and due to which 
the vision of Shri Aurobindo Ghosh could not 
be realised. 

Today, it is a matter of pride fa' us that 
in 1980, the Government tried their leve' best 
to protect this institution, which was on the 
verge of its decline. But when the Govern-
ment found that the provisions of this Emer-
gency Bill are also not adequa1e to serve 
their purpose, them this Bill was introduced 
in the House in its original form. 

Ther. is a provision in this Bill about 
which many important Members have spo-
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ken. It has been provided in the Bill that the 
meeting of the Governing board should be 
held at least once in a year. But the Govern-
ment Board is an apex body and it should 
meet at least twice a year. From time to time 
some guidelines should be issued about the 
formulation of new ~licies and the inclusion 
of various objectives therein. It does not 
appear to be feasible for the Governing 
Board that it would be able to contribute 
something significant towards promotion of 
international understanding, world peace 
and development of international culture 
and further pursuance of spiritual and other 
studies along with the studies in the Indian 
philosophy and various other streams of 
philosoph¥ by holding only one meeting in a 
year. You may, therefore, please re-con-
sider it. You have provided in the Bill that1he 
meeting of the Governing Body must be held 
once in a year. The Governing Body cannot 
hold more than one meeting until and unless 
special circumstances demand so. You 
should think over it. 

You have constituted a 'Resident As-
sembly' and all the resident's of the town-
ship will become the members of the Assem-
bly. There should be an institution which may 
exercise control over the Resident Assem-
bly. By virtue of my personal experience, I 
could say that anybody could go there and 
register himself as a member and live there. 
There should be some provision in the Bill to 
prevent the undesirable persons, whose 
stay in India are not in the country's interest, 
from staying there as their stay may not liked 
by the Government of India and the commu-
nity there. There should be some sort of a 
body which may look into such cases. The 
body will decide the suitability of persons 
who could be granted permission to stay 
there. Those who are not eligible should be 
removed from there and the foreigners 
should be deported to their respective coun-
tries. These provisions must be made 
therein. In between some such activities 
were noticed there which created apprehen-
sion. and prompted in bringing this emer-
gency Bill. The Government should ensure 
that no person belonging to any intelligence 
agency like the C.~.A or any other agency 

gain entry into it in the pretext of cultural or 
some other activities and defeat the very 
objective of this institution. It is, therefore, 
necessary that the Government should be 
very cautious with regard to selection of 
persons to be recognised by the Residents 
Assembly. A monijoring body or some con-
trolling agency must be there to regularise 
such activities. At the same time the penal 
provisions made in the Bill indicate that tak-
ing of documents, merature, plans etc. by th~ 
persons who are in possession of such' 
things are considered very important, will not 
be in the interest of the country. But the rules 
do not specify the time by which he can give. 
It has been stated in section 8 that if the 
person will not handover them, the Govern-
ment will take away the documents from him. 

. [English] 

"8 (1) On the vesting of the manage-
ment of the undertakings in the Foun-
dation or on the appointment of a 
Custodian under Section 7, all per-
sons in charge of the management of 
the undertakings immediately before 
such vesting or appointment shall be 
bound to deliver to the Foundation or 
Custodian, as the case may be, all 
assets, books of account, registers 
and other documents in their custody 
relating to the undertakings. 

(2) The Central Government may 
issue such directions as it may deem 
desirable in the circumstances of the 
case to the such Custodian as to the 
powers and duties of the Custodian 
and such Custodian may also, if it is 
considered necessary so to do, apply 
to the Central Government at any 
time for instructions as to the manner 
in which the management of the 
undertakings shall be conducted or in 
relation to any other matter arising in 
the course of such management 

(3) Any person who on the appointed 
day, has in his possession or under 
his contrOl, any books, documents or 
other papers relating to the undertak-
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ings should be Hable to account for 
the said books, documents or other 
papers to the Central Government or, 
the Foundation, as the case may be, 
and shall deliver them up to the 
Central Government or the Founda-
tion or to such person or body of 
persons as the Central Government 
or the Foundation may specify in this 
behalf" 

I think when the Bills passed and the assent 
of the President is received, then that person 
is under obligation to hand over all those 
papers, the documents, the bank accounts 
and all those things should be handed over 
to the Government of India or to the Officer 
being appointed on behalf of the Govern-
ment. 

[. Translation] 

At the same time I would like to submit, 
as has been said by Shri Ranga in the 
House, that the Government should accord 
the same status to this institution as has 
been given to the Jamia Millia University 
because this institution has also been set up 
in the memory of Shri Aurobindo Ghosh, a 
great son and spiritual leader 9f the country. 
We can be able to preserve the spirit and the 
sanctity of his gospel only when arrange-
ments are made to undertake special study 
of his teachings, philosophy, gospels and 
thoughts, for which not provision has been 
made in this Bill asto howthe residents of the 
township who are living there under such an 
atmosphere would be inspired for this. 

Mr. Chairman, Sir, it possesses proper-
ties worth crores of rupees for which funds 
were donated by the Government of India, 
many State Governments and foreign insti-
tutions. They contributed not only monetarily 
but in terms of literature and thoughts also. 
Some eminent personalities from abroad 
have also contributed to enrich its literature. 
We should make such a provision in the 8ill 
which may inspire the young generation and 
coming generation to follow the principles of 
Shri Aurobindo so that they could lead a 

peaceful life, a fife which Shri Aurobindo had 
dreamt of. It is absolutely necessary to 
embhdy these sentiments in the Bill. I am 
hopeful that the philosophy, the principles 
and teachings of Shri Aurobindo will find 
berth in the Bill and the imaginations of this 
great sage will be fulfilled. It will provide soul 
to His ~ul and fulfil the mission he had 
started. Wijh these words, lance again 
express my thanks for bringing forward this 
Bill. 

[English] 

SHRI SRIBALlAV PANIGRAHI (Oeog-
arh) : Mr. Chairman, Sir, I whole-heartedly 
welcome this Bill, the Auroville Foundation 
Bill,1988. 

Sir, as you know, Auroville is a well-
known international cultural centre and it is in 
the process of being built up, it is in the 
process of construction and so many ob-
structions came up, I am not going into 
details. Thanks to the Government of India, 
they have intervened at the appropriate time 
and after their intervention also a lot of devel-
opmental activities have taken place there 
and now they have come before the House 
with this 8ill to create a Foundation, the 
Auroville Foundation, which will remain in 
the overall charge of this International Cul-
tural Centre. And the Bill also seeks to ac-
quire all properties etc. which are controlled 
or owned by several trusts, several organ-
isations that will be put together here without 
paying any compensation. This is a wel-
come feature in this Bill. 

As you know, this Auroville is associ-
ated with the sacred memory of Sri Au-
robindo. We are proud of Sri Aurrilbindo that 
he was born in our country. India IS famous 
as a land of rishis hermits and great saints 
and Sri Aurobindo was really a rishi in the 
modern sense of the term. He was a nation-
alist, he has contributed a great deal to our 
freedom movement. You know the fa~ous 
Alipur case, and in the Alipur jail, he has 
himself written that he was Sri Krishna in 
person and talked to him face to face. That 
had great impact in ryis mind and he has 
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clearly stated in his writings that India was 
destined to achieve Independence. 

16.38 hrs. 

IMR. DEPUTY SPEAKER in the Chai~ 

No force in the world could prevent India 
achieving her Independence, but independ-
ence or freedom was not an end in itself. A lot 
more has got to be done according to him for 
the emancipation of human beings individu-
ally and human civilisation collectively and 
thus hewentto Pondicherry, founded the Sri 
Aurobindo Ashram there. (Interruptions). 

You' now how he engaged himself with 
long meditation for this purpose'and, Sir, as 
you know, he was a great philosopher and 
hewasa great spiritual leader, a great leader 
of spiritual movemant of the entire world, not 
only India. He was a great spiritual leader 
and he was a philosopher. His philosophy 
was the blending of science with spiritual-
ism. It was also so to say a meeting ground 
of western and eastern philosophy. We are 
right in giving our tribute a befitting tribute to 
Sri Aurobindo - we have had his statue at the 
entrance of the Central Hall of Parliament. 
So, Sri Aurobindo was a great leader of the 
spiritual movement of the world. He believed 
in the world family VASUDEVA KUTHUM-
BAKKAM. He believed in Diwa Jeevan 
divine me. According to him, we human 
beings are not complete and the process of 
evolution is going on and the supramental 
power will be descending on the earth to 
effect great changes in human life. 

Sri Aurobindo was joined by the Mother 
in the Ashram. She was next to Sri Au-
robindo as long as he was there. On the 28th 
February, 1968 she founded Auroville. She 
conceived of this project in furtherance of Sri 
Aurobindo's philosophy which is to be 
Iool(~d upon as a vision. The vision was 
provided by Sri Aurobindo and the Mother. 
Auroville has to provide the infrastructure for 
a better divine life for a better tomorrow for 
everybody. 

One again, , welcome the Bill. The 

Government of India had taken over the 
management temporarily from Sri Au-
robindo Society, after great turmoil there. 
afterthedeath ofthe Mother. In the Bill, there 
are provisions for Resident Assembly Board 
of Governors etc. But how these organisa-
tions will be managed, how the members will 
be selected. About this, thqre is no mention. 
I would like to seek clarification on" that. 
These organisations should be given full 
freedom and, of course, the Government of 
India should watch from outside autonomy 
and give necessary monetary support and 
other support for Auroville to come up, ac-
cording to the vision and concept of Sri 
Aurobindo and the Mother. 

SHRI L.P. SHAHI: Sir, some apprehen-
sions have been expressed during the dis-
cussion by various Members. One of the 
apprehensions was made that the Govern-
ing Body was to meet only once. But it is not 
so. The provision says that the Governing 
Body must meet at least once a year. It does 
not debar the Governing Body meeting 3 
times or 4 times or as and when the situation 
so demands. 

So far as other diHiculties which have 
been expressed by some of the hon. Mem-
bers are concerned, I would only say that we 
are having this Bill and this will be passed 
into an Act. After that rules will be framed for 
day to day running of the whole affair. So, 
rules have to fill up the gaps, if any. Every-
thing cannot be brought on the statute book 
itself. Certain portion of the work is always 
left for the rules to complement the same. 

So far as Resident Assembly is' con-
cerned, some of the Members have ex-
pressed their apprehension th~t some anti-
social elements may come in. Th~ anti-
social elements have to be taken care of by 
the normal law and order authority, not by 
the Foundation itself. It is because, it may be 
a difficult task for the Foundation whereas 
our Home Ministry and other agencies which 
are engaged in watching the anti-social 
elements have always the authority to pick " 
up such persons who indulge in anti-social 
activities.and they can be turned out, not only 
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out ~f 'Pondicherry but out of the country, if 
and when it is needed. So, that apprehen-
sion need not be associated with the Foun-
dation of the Aurovine. 

He has been expressed by Prof. N.G. 
Ranga and 5hri Aziz Qureshi, Shri Pani-
grahi, Shri Ram Singh Yadav and others, 
Auroville is a concept, is a vision, which has 
to be attained and, for that, continuous and 
systematic working is to take place by the 
Members of the foundation, members of the 
governing body, the Legislative Assembly 
and all those who constitute Auroville from 
now on. For that, we have to wait and see. 
We have to watch the working of the founda-
tion from now on. In this way, we have-been 
able to eliminate the different warring camps 
so far, who were engaged in disputes of 
ownership of property and all that. Now that 
no previous Trust or Body will have any lien 
over the foundation, I think, the foundation 
will wot1( in a free and better atmosphere 
than before and they will be able to achieve 
their objectives. 

MR. DEPUTY S~EAKER: The Ques-
tion is: 

"That the Bill to provide for the acquisi-
tion and transfer of the undertakings of 
Auroville and to vest such undertakings 
in a foundation established for the pur-
pose with a view to making Iong-ter,l1 
arrangements for the better manage-
ment and further development of Aurov-
ille in accordance with its original char-
ter and for matters connected therewith 
or incidental thereto, as _ passed by 
Rajya Sabha. be taken into considera-
tion." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up C~use by Clause consid-
eration of the Bill. 

The question is: 

"That C.lauses 2 to 34 Stand part of the 

Arunachal Prad9sh (Amdt.) Bill 

Bill" 

The motion was adopted. 

Clauses 2 to 34 were added to the Bill. 

MR. DEPUTY SPEAKER: The question 
is: 

"That clause 1, the Schedule, the enact-
ing formula and the long title stand part 
of the Bill." 

The motion was adopted 

Clause 1. the Schedule, the Enacting 
Formula and the Long Title were added to 

the 8i/l. 

SHRI L.P.SHAHI: I beg to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed." 

The motion was adopted 

16.47 hrs 

[English] 

STATE OF ARUNACHAL PRADESH 
(AMENDMENT) BILL 

THE MINISTER OF 5T ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV) : I bAg to move: 

"That the Bill further to amend the State 
of Arunachal Pradesh Act, 1986 be 
taken into consideration." 

The Bill seeks to provide for sixty seats 
in the Arunachal Pradesh Legislative As-
sembly by amending Section 1 0 of the State 
of Arunachal Pradesh Act, 1986. Section 10 
of the that Act provides that the total number 
of seats in the Legislative Assembly of the 
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State of Arunachal Pradesh will be forty. The 
Act further provides that until the Legislative 
Assembly of the State of Arunachal Pradesh 
has been duly constituted, there shall be a 
provisional Legislative Assembly of 33 
Members (30 elected members of the Legis-
lative Assembly of the erstwhile Union Terri-
tory of Arunachal Pradesh and three nomi-
nated members of the Assembly.) 

When the State of Arunachal Pradesh 
Bill. 1986 was considered by Parliament, 
Members of this august House suggested 
that the strength of the Arunachal Prarlesh 
Legislative Assembly should be sixty which 
is the minimum number provided under the 
Constitution. Again when the State of Arun-
achal Pradesh Amendment Bill, 1987 was 
discussed in Parliament dUring the Budget 
Session of 1987, the demand to raise the 
strength of the Legislative Assembly of 
Arunachal Pradesh was made In addition, 
the Chief MIOlster of Arunachal Pradesh has 
been pressing for raising the strength of the 
Legislative Assembly from 40 to 60 Accord-
Ingly, we have carefully conSidered the 
matter. Given the size of the State 01 Arun-
achal Prad~sh and the thin distribution of the 
populatIOn, there IS adequate JustificatIon for 
raising the number of seats 10 the LegislatIve 
Assembly from forty to sixty. We have there-
fore brought forward the proposed amend-
ment in order to fulfil the aSpirations of the 
people of Arunachal Pradesh 

At present 10 the provIsional Le~lslatlve 
Assembly of Arunachal Pradesh all the 33 
seats including the 3 nominated are held by 
the members of Scheduled Tnbes of Arun-
achal Pradesh. The Constitution (Fifty Sev-
enth Amendment) Act, 1987 provides that If 
all the seals In the Legislative Assembly of 
such State in eXistence on the date of corn-
Ing into force of the Constitution (Frlty Sev-
enth Amendment) Act, 1987 are held by the 
members of to the Scheduled Tribes, all the 
seats except one shall be reserved for the 
Scheduled Tribes ;n the Legislative Assem-
bly of any such State. Accordingly, It has 
been provided in the 8111 that on raising the 
strength from 40 to 60, In the Legislative 
Assembly of .Arunachal Pradesh, the num-

(Amdt.) Bill 

ber of seats reserved for Scheduled Tribes 
will be 59. Delimitation of constituencies will 
be undertaken by the Election Commission 
after thiS Act comes IOta force. With these 
words, Sir, I beg to move that the Bill be 
taken mto consideration. 

MR. DEPUTY SPEAKER: Motion 
Moved. 

"That the Bill further to amend the State 
of Arunachal Pradesh Act, 1986, be 
taken Into conSideration." 

Shn P.K.ThuRgon to speak. 

SHRI P.K.THUNGON (Arunachal 
West) Mr. Deputy-Speaker, Sir, once again, 
I take thiS opportUnity to thank the hon. 
Home Minister and specially the han. Prime 
MInister for bringing In this amendment to 
the State of Arunachal Pradesh Act. As you 
remember, in December 1986 itself when 
the State of Arunachal Pradesh Bill was 
Introduced, I had requested the han. Home 
MIOIster to Increase the number of seats in 
the State Assembly from 40 to 60. At that 
time, the han. Prime MInister himself was 
kind enough to assure that as and when 
such a need would be telt. the Bdl could be 
amended Not only that. In other aspects 
also, the Prime Minister had assured this 
august House and the people of Arunachal 
Pradesh that wherever and whenever nec-
essary modifications and amendments 
would be made. By bringing In thiS amending 
Bill, the Prime MInister once again vindi-
cated hiS speCial affection for the tribal 
people of Arunachal Pradesh in particular 
and the North-Eastern region In general. 
That IS why I would like to go on record that 
on behalf of the people of Arunachal 
Pradesh, lance agalO heartily lhank our 
Prime Minister and the han. Home Minister. 

Sir, the need of proper representation in 
a democratic system IS the upper-most and 
the essence of the system. Arunachal 
Pradesh IS a vast State In terms of geo-
graphical area. Its area IS 84,000 Sq. Kms. 
Its highest peak IS about 23000 metres and 
slants down to the foot-hills upto a Irttle about 
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8000 ft. The population is about seven lakhs 
only. Now, you can very well imagine that in 
such a vast area and difficult terrain, where 
no proper road communication is there, no 
rail communication is there, how difficult it is 
to visit the places. Even the road communi-
catio~ is so scare that to go from one end .of 
my constituency alone to another end, it 
takes about a month, if I really want to visit 
my constituency by road. Therefore, the 
need of proper representation was felt very 
very strong. 

Sir, as I stated, the terrain is so rugged 
and we do not have any other communica-
tion, We do not have proper air communica-
tion. That is why, it is necessitated to have 
more seats to represent in the Assembly in 
the real sense of the word. Keeping this in 
view, the Government has brought forward 
this Bill. I had, in December 1986 itself, 
brought an amendment to this effect. That 
amendment has been accepted now by the 
Government. I would like to thank the Han. 
Minister particularly our Sontoshji who be-
longs to North-Eastern region and under-
stands Arunachal Problem bener. 

I have a few more points to add here. 
While we are very happy that this amend-
ment has been brought and aspirations of 
people of Arunachal are met to some extent, 
there are certain fears in the minds of the 
people of Arunachal Pradesh where almost 
more than 80 per cent of people are tribals. 
We have about 20 major tribes and over 100 
subtribes. These tribes have their own cul-
ture, they have their own value of life, they 
have their own traditions and they are very 
keen to safeguard their culture, tradition, 
their land, their mountain, their forests and 
their rivers. To do that. unless some consti-
tutional protection is given, it becomes diffi-
cult to protect. At times, in the midst of 

, numerous problems of this great country, 
these small problems of such difficult areas 
and tribal communities get submerged. If 
there is no proper protectlon. it is likely that 
not only the culture will be effected but there 
is fear of some of these tribes going extinct. 
There is a fear of their being over-flood9d by 
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other population. That is why, I have lasttime 
In December 1986 moved an amendment 
for giving proper constitutional protection to 
the people of Arunachal Pradesh in respect 
of religious and social practices of Arun-
achalis; Arunachal's customary law and 
procedure; administration of civil and crimi-
nal justice involving decisions according to 
Arunachali's customary laws; and owner-
ship and transfer of land and its resources. 
Once again, on this occasion, , would like to 
reiterate my request that at an appropriate 
time, very soon, the Han. Minister may bring 
the amendment so that proper protection is 
given to the people of Arunachal Pradesh. 
This is not a new provision that we are asking 
for. This provision has been given to the 
States like Nagaland and Mizoram. 

On other aspects also, I would like to 
elaborate a little bit. There is no difference on 
stra1eglc location between Arunachal 
Pradesh and Kashmir. There is no differ-
ence in so far as topography is concerned. 
Rather Arunachal is more difficult. There is 
no difference in safar as varied culture within 
Jammu and Kashmir and within Arunachal 
Pradesh is concerned. When Jammu & 
Kashmir can have the constitutional provi-
sion under Article 370 why can't Arunachal 
be given thiS kind of protection. 

PROF. S.AIFUDDIN SOZ (Baramulla): 
The situation is different. You cannot 
equate. 

SHRI P.K.THUNGON: The situation 
may be different but the conditions are 
same. I do not demand that Article 370 be 
given to Arunachal Pradesh. 

17.00 hrs 

But what I am trying to say is that -, think 
my friend from Kashmir will try to understand 
me - when Kashmir has been given such 
protection, why not Arunachal Pradesh be 
given at least this kind of protection where 
the culture,land and the customary laws are 
protected? That is why I would urge the Hon. 
Minister to give proper thought and I hope 
that he will be kind enough to bring another 
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amendment in due course giving such pro-
tection. 

The Government of Arunachal Pradesh 
has been given special powers according to 
the 55th Constitutional Amendment. The 
people of Arunachal Pradesh are very keen 
that why they should not be believed prop-
erly and why they should be .kept in suspi-
cion. Because the Governor's hands have 
been strengthened; at the same time the 
people's representatives and the elected 
Government shall have to agree to what the 
Governor says in certain aspects if this pro-
vision is kept. Therefore, the people feeJ as 
if they are not given proper responsibility. 

In the original Act there are two lists. 
One is the tribal list and another is the SC list. 
In the tribal list and another is the SC list. In 
the tribal list certain names of the tribals have 
been given which are derogatory names to 
their communities. I would request the Han. 
Minister to get it corrected when he is going 
to bring the consohdated bill for the list of 
tribals. This is the urge of the people of 
Arunachal Pradesh. 

In Arunachal Pradesh there are no 
scheduled caste people. Originally no 
scheduled caste people inhabited inside 
Arunachal Pradesh. Even now also H you 
see the statistics, the census, they are very 
negligible - those who are members of 
scheduled caste, are working as Govern-
ment employees temporarily. Therefore the 
people of Arunachal Pradesh feel that the 
SC list in Arunachal Pradesh is not reqwred. 
That can be deleted. 

Another point I must bring to your kind 
notice and through you·to the notice of the 
Han. Minister that from time to time between 
Arunachal Pradesh and Assam a lot of 
clashes take place along the boundary. This 
problem has been created because of the 
reason that some land from Arunachal 
Pradesh was transferred to Assam through 
a notification known as 1951 notification. I 
would like to very clearly state that in this 
notification while taking some of the areas of 
the then Nefa, along with that area naturally 
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some tribals of Arunachal Pradesh living in 
the adjacent areas also went there. In 
Clause 3 of the State of Arunachal Pradesh 
Act it is stated that the area of Arunachal 
Pradesh will be the area of the then Nefa. 

.... Arunachal Pradesh Union T-erritory t 
which excludes the area of 1951 not~ication. 
According to section 7 of the North Eastern 
Areas (Reorganisation) Act, 1971, the Unior 
Territory of Arunachal Pradesh comprises 
the territories which immediately before that 
day comprised in the tribal areas specified in 
Part B of the table apended to paragraph 20 
of the Sixth Schedule to the Constitution. 

After that, they added: 

"But excluding areas covered by Notifi-
cation No. TADIRI3S/S0/109, dated 25 
Februa'119? 1, issued by the Governor 
of Assam." 

This is the main reason why the problem 
between Assam and Arunachal Pradesh 
crops up again and again. This is the main 
Irritant between the two friendly neighbors. 
Therefore, I would like to request the hon. 
MInister once again that appropriate amend-
ments may be brought to the Slat6 of Arun-
achal Pradesh Act and to the North East 
Regional Reorganisation Act, 1971. TI-. 
people of Arunachal Pradesh, who have 
been there alongwith their land, can also' 
come back along with off that area. 

MR. DEPUTY SPEAKER: How is this 
connected with the increase inthe number of 
Members? Wind up. 

SHRr. P.K.THUNGON: I will concluda 
now. The people of Arunachal Pradesh are, 
by nature, peace-loving. They believe in 
nation-building and in national integration. 
Almost all the population of Arunachal 
Pradesh is tribal population. we would have 
demanded that all the seats in Arunachal 
Pradesh should have been reserved. But we 
have said that though all the constituencies 
are populated by tribals, at least one seat 
should be de-reserved so that non-tribals 
can also be given representation in the 
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Assembly. 

Once again, I would like to thank the 
hen. Minister. On behaH of the people of 

• Arunachal Pradesh, I would also like to thank 
the Prime Minister. 

PROF. N.G. RANGA (Guntur): Mr. 
Deputy Speaker, Sir, I am glad that this Bill 
has been brought forward. My hen. friend 
from Arunachal Pradesh has a1ready wel-
comed it. 

I would like to sound a note of warning 
not only in regard to Arunachal Pradesh but 
in regard to all the tribal areas. Rightly or 
wrongly, we have been following the British 
method of parliamentary democracy where 
one party is in power and another in the 
opposition. But we have not so far suc-
ceeded in having an Opposition party united 
and, at the same time, behaving in a respon-
sible manner in the hope of «se'f forming a 
Government and, therefore, looking at eve-
rything in a very highly responsible and 
representative fashion. To try to introduce 
this system even in the tribal areas and tribal 
States, according to me, is a highly risky 
experiment. We are seeing it failure in the 
case of Mizoram. We have experienced it in 
Tripura and in several other places also. As 
my han. friend from Arunachal Pradesh has 
already said, most of these people are tribal-
minded with their own tribal traditions, highly 
zealous of those traditions and therefore, 
they do not want to be split up. They are split 
by strifes. There used to be quarrels, fights, 
and they used to kill each other. There used 
to be wars between one village and another. 
As I used to go to Nagaland, in same vil-
lages, there used to be huge stones and 
when I asked them, they used to tell me 
these are the stones which are the symbols 
of the achievements they ha··/e made in 
killing so many people in such and such 
neighbouring vUlages. Not so long ago, they 
used to hold a garland of skulls also of their 
own warrior enemies which they used to 
bring as tropism. With such people, if we try 
to introduce this British system, according to 
me, which is not very suitable to ourselves, 
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then it would be a very wrong thing. What we 
, ought to do is to try to introduce with suitable 

modifications some such thing that we have 
in Switzerland, of all-party Government in 
Holland, Denmark and several other small 
states in Europe itself. The Constitutional 
Head is given the freedom to wait for one or 
two weeks, for one or two months in order to 
bring about an adjustment of programmes, 
of sentiments and of personalities, and get 
them together to agree to make a coalition 
Government and carry on in an harmonious 
manner. On the other hand, here, we indulge 
in 'Aaya Ram Gaya Ram.' This has resulted 
in a lot of immorality. If you try to introduce 
it in this fashion, among the tribal people, it is 
bound to have bloody results and it is likely 
to destroy their tribal harmony, the tribal 
hegemony also. Already every tribal area is 
split up into two bits-one bigger and the other 
smaller. They are also at war with each 
other. Then tribe against tribe are at war 
generally today, in a political manner and 
then within the tribe there will be war again. 
You will be destroyirg the kind of hegemony 
and unity which my han. friend is trying to ask 
us not to destroy but to protect. Therefore, 
efforts have got to be made by the Govern-
ment to provide seats for all one tribes. I am 
glad that they have done it in this Bill. In the 
sense that they are increasing the total 
number seats in Arunachal Assembly. But 
that is not enough. As you get them together, 
you have got to help them to-form a Govern-
ment. What kind of a Government? Is it the 
kind majority party Government that we are 
having? I do not think it will be suitable to 
them. Even as it is now, why is it that all these 
benches in thG Opposition benches are 
empty today ? It is because we have not 
been able to make a success of the Ameri-
can system of party Government. Although it 
is already 40 years since we have adopted 
this system, according to the Constitution, 
we have not been able to throw up a solid, 
strong, harmonious Opposition Party. I tried 
my best but f~iled. So many people have 
tried and failed. We all found it necessary to 
come back again to our mother party, that is, 
Congress. Therefore, it is necessary even in 
this non-tribal part of the country, to think in 
terms of coalition governmttnts. H you cann't 
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~ you do not want to have it, well and good, 
go ahead with that way. But so far as the 
tribal areas are concerned, you have got to 
think only in the terms of a coalition Govern-
ment of if possible an All Party Government 
or what yo\J call a Consensus Government 
or Swiss type of Government. Unless you 
begin to think on those I~nes, you are likely to 
make a mess of our representative Govern-
ment. 

Secondly, I agree with my Hon. friend 
from Arunachal Pradesh. When he said that 
special protection has got to be given to 
those people regarding claimed property. In 
Kashmir for instance, non-Kashmiris are not 
allowed to own huge property and land. The 
same is the position with regard to Nagaland 
and some other tribal areas. That kind of 
unction we have placed upon the rest of the 
humanity in our country. We must extend 
similar protection to our people in Arunachal 
Pradesh also. Afterall the people of Arun-
achal Pradesh are not so alien to us, as a 
matter of basic origin and culture. They have 
got a capital city called, Itanagar. The Itan-
agar is a very familiar name to Andhra 
Pradesh. We have got Itanagar Podu. The 
term Itanagar itself has come from the earlier 
word Itamma. Itamma is a goddess, and it 
was the name that we had given to mother 
cult in the whole of India. They were driven 
away as some fierce people were coming 
into the country. They have gone farther and 
farther right up to the Arunachal and there 
they have kept faith with one word which is 
the original word for the Indian culture and 
Indian languages, i.e. 'Jtamma'. Therefore, 
they area a part of our culture, they are a part 
of our humanity but a small part. 

My han. friend should also give a 
thought to the idea whether the whole of that 
area should be entirely a monopoly of only 7 
lakhs of people. Should they not be willing to 
let other people come in there as tenants and 
work with them in order to develop the coun-
try. At the same time, first priority should be 
given to their own people for all the rituals on 
the earth and below the earth. Whatever it is 
special protection has got to be awarded to 
our people and I am glad that this Bill has 
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been brought before us. I hope Government 
will be very careful to see that this Angle 
Americal System of dividing the people into 
many political parties, vyiog with each other, 
misbehaving towards each other, in the 
manner in which we have been ,behaving in 
this Parliament as well as outside, should be 
given away. In this way we could save our-
selves from this malignant disease of the 
West. 

SHRI N. TOMB) SINGH (Inner Ma-
nipur): Sir, I support this State of Arunachal 
Pradesh (Amendment) Bill, 1988. Sir, as we 
say, "All monkeys are alike", when the State 
of Arunachal Pradesh got the Statehood, I 
was congratulated by many a people think-
ing that I belong to Arunachal Pradesh. It is 
because we all look alike. Similar is the 
position with regard to Nagaland and 
Mizoram. 

Sir, it is an area bigger than Assam and 
its population has just to catch up the million 
figure. This is the very very peculiar situ-
ation. But Arunachal Pradesh deserves this 
very special provision because it is the 
neglected area throughout the history of our 
country. In the British days or even after the 
independence this was considered as the 
remote area. The Arunachal Pradesh was 
being treated as if it was no-man land. Only 
atter 1962. when there was an agreession 
from China, we realised the importance of 
this area from the communication point ot 
view, from the strategical international bor-
der point of view. From so many other points 
of view we realised the importance of the 
Arunachal Pradesh. Today, we have raised 
the strength of the Assembly from forty to 
sixty. As Prof. Ranga has rightly pointed out 
that by doing so, we shall be providing them 
their right. The villages there are very small 
and far between. We distribute the entire 
population into sixty· constituencies. The 
constituencies were very-very small but 
nevertheless, the people deserve it. From 
one area to another area and from one 
village to another village and from one vil-
lage to the polling station, the distance is so 
vast that the polling officers have to go four 
days ahead in order to reach that particular 
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[She N. Tomb; Singh] , 
position. So, this is a very peculiar posftion, 
The legislative Assembty alone cannot 
serve the purpose of the Arunachal Pradesh 
State, it is only a means to an end. What we 
need in Arunachal Pradesh is the develop-
ment of tribal languages. As 1 mentioned the 
othen:Jay. the institution of the Indian lan-
guages in Mysore is taking up development 
of tribal languages. This institution should 
work in the fields rather than sitting in a 
remote place like Mysore. In order to take 
care of the tribal languages of the whole 
country I some speciat institution or a branch of this institution in Mysore under Human 
Resource Ministry should be located in 
soma suitabte city in the North-East may be 
Guwahati or in other city there - to develop 
trma' languages. This is a suggestion. I hope 
the Government wil,1 take care of it 

Then comes culture and tradition. Un-
less proper care is taken through some 
Centres, I think the culture of Arunachal 
Pradesh wiU die. ' 

On the economic front comes Jhoom 
cultivatioh. Even in Arunachal Pradesh, I 
have had the privilege of covering -some of 
the districts. For instance, if you want to go 
from ltanagar, the Capital to Tezu, another 
district. you will have to go out of Assam 
VaHey wherefrom you can approach T ezu. 
This wtrf. Arunachal Pradesh today. from 
the point of view of communication - inter-
State as w,ell as Inter-State-is not approach-
able by road. It is still not approachable from 
one district to another district by road. So, 
this has to be ironed out. 

On the economic front, I suggested 
Jhoom cultivation. It is still continuing. Forest 
wealth are indiscriminately out down or 
destroved, In orderto stop this, the onty way 
perhaps is to impose structures on destruc-
tion of forests. As I have seen from my own 
experience during some of my visits, the 
timber merchants and even the local mer-
chants are extracting and are destroying 
forest wealth i"ctiscriminatet.". They are 
doing so just by reducing the forest wealth. 
Unless we preserve the forest wealth of 

(Amdt.) 8ill 

Arunachal Pradesh and places like this, it is 
difficult for them to come up again. 

The other point is, in order to raise the 
standard of the people, you must increase 
th~ communication from one place to an-
other first. For that, you will have to develop 
the roads. 

The other aspect is. Arunachal Pradesh 
has got tremendous potential in sports and 
education. There are some schools which 
are run by missionaries and they are situ-
ated in Tezu. We saw one such school which ' 
is run by Vivekananda Kendra. There the 
girls were very-well responding to the pres-
ent system of education and I had not seen 
better talents in similar villages anywhere 
else in the country. That means given the 
right opportunity, the right assistance. the 
right atmosphere, I thirik the boys and girts of 
Arunachal Pradesh will develop to the high-
est level that we can expect anywhere' in the 
country. For this we.have to assist the State 
Government because they have no infra-
structure. As I have already mentioned. they 
have tremendous sports talents. We have to 
support them and bring them up. Our sports 
organisations or institutions from different 
parts of the country should come forward 
with special scholarships. and encourage 
the sports talents of Arunachal Pradesh. 
They will not be lagging behind any other 
comm~n~y. ' 

Lastly, I would like to say that Arunachal 
today will be a model tribal State, because 
this State is not exposed as Tripura is, to 
other valley areas of the country, because 
access to this State is not open; but once 
communication is opened from other valley 
areas, we shalt need special measures to 
protect the tribals. At least in this respect. 
inspite of the hazards and inspite of risks. I 
would suggest that from the mainland of 
Assam, more roads. more waterways and 
more bridges across the rivers that divide 
Arunachal and Assam are necessary. 

Now about the dispute between Arun· 
achal Pradesh and Assam. J do not know 
whether Arunachal will be needing more 
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land. But nevertheless, if it involves land 
which was ~s own earlier, they perhaps 
deserve the restoration of that land. But so 
far as disputes among the North-Eastern 
States are concerned, they are a very seri-
ous matter, and the head-ache should be 
removed by the'.Central Government. The 
Home Ministry shoutd play a pos~ive role in 
removing the border disputes between 
Nagaland and Assam, Nagaland and Ma-
nipur, and Assam and Arunachal Pradesh 
as mentioned by my hon. friend from Arun-
achal Pradesh. 

With these words, I welcome and sup-
port this Bill. 

17_27 hrs, 

PROF. SAIFUDDIN SOZ (Baramulla) : 
I SL!pport this Bill. It is a good measure. 

As the Statement of Objects and Rea-
sons indicates, the number of Assembly 
seats there is to be increased. It is a State 
having very difficult, mountainous terrain, 
and is sparsely populated. Therefore, it will 
be convenient to have 60 Assembly seg-
ments. It is a progressive measure; and 

- therefore, I support it. 

After I heard Mr. Thungon speak on it, 
and just now Mr Tombi Singh. I felt that they 
want Arunachal Pradesh to progress in a big 
way. But since Mr Thungon used a political 
concept while discussing the developm9nt 
of Arunachal Pradesh. I felt tempted to ex-
press myself very briefly on this subject. 

The measure before us says that the 
State will have 60 Assembly seats. As I said, 
this is a progressive measure; and as for 
development of this backward State. they 
have their own culture, and their culture is as 
good as that of any others living in India. If 
Mr. Thungon wants protection of that trihal 
culture, that has also been provided for in the 
Bill, as 59 seats will be reserved for the tribal 
candidates, and only one seat will be there 
as the non-tribal constituency. So, the aspi-
rations of the people 01 Arunachal Pradesh 
have been taken care of in the Bill. 

(Amdt.) Bill 

Mr. Thumb; Singh and Mr. Thungon are 
very anxious and eager about the overall 
development of Arunachal Pradesh. I sup-
port their rontention; but they can ask for a 
greater funding and greater care about the 
development of Arunachal Pradesh. Cer-
tainly there is a case for the development of 
hill States. The case for development of 
Arunachal Pradesh was very strongly sup-
ported by our senior most colleague in the 
House, Prof. Ranga. I support that trend of ' 
thinking. 

Somewhere in his speech, Mr. Thungon 
used the concept of an Article of the 
Constitution, like Article 370 which the J & K 
State has. 

For us it was a different situation; for us 
it was a bridge to be with the Union of India. 
Therefore, it was a provision in the 
Constitution of India and it will remain with 
us. That is a Manifesto of the Congress Party 
and the National Conference. But when you 
talk of the development of Arunachal 
Pradesh and when you mention a concept 
like this, I tell you this sort of thinking will 
generate fissiparous tendencies in the coun-
try. I feel that these are not sweets that can 
be distributed to other States. It was a situ-
ation that was taker:l into consideration by 
the framers of the Constitution. It was a 
bridge for us to be with the Union of India. 
That is not an economic concept so that as 
a result of Art. 370 there will be more devel-
opment. There will be more development, 
tremendous development in Arunachal 
Pradesh, because that is needed. The 
Central Government will commit itself to the 
greater development of Arunachal Pradesh. 

SHRI P.K.THUNGON: I think. the han. 
member has miss understood me. I have not 
asked for Art. 370. I said. the conditions are 
the same; at least constitutional protection 
for their culture, for their land, for their cus-
tomary laws. That is one thing. I think what 
the han. member was trying to say. Artie. 
370 is only a link, why can't we also ask for 
it. Is he prepared to do away with ~rticle 370? 

We are already fully linked now. 
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. PROF. SAIFUDDIN SOl: That wiU not 
suit you. I support your contention for the 
development of Arunachal Pradesh. We 
support it particularly after I heard Prof. 
Ranga H you want an overall development, 
graater development of a particular part of 
India, then you do not invoke the provision 
like Art. 370 as has been enshrined in the 
Constitution of India. That was a situation 
onlyforone State. That was not an economic 
concept ; that was a political concept. I 
support this Bm whole heartedly and suggest 
that there shotJld be an Hill Development 
Council There was an idea like that even 
during the time of Mr. Indira Gandhi; we were 
discussing about it. Perhaps the Prime Min-
ister of India, Rajiv Gandhi, also wants that 
the States which areas having mountainous 
tetJains we must be concerned about their 
development. Therefore, so far as economic 
development of Arunachal Pradesh is con-
cerned, I support that also. 

SHRI WANGPHA lOWANG : (Arun-
achal East): Mt. Deputy Speaker, Sir. while 
welcoming this Bill I express my gratitude to 
the han. Prime Minister, Rajiv Gandhi be-
cause of his blessings Arunachal Pradesh 
attained a Statehood and today a Bill is being 
introduced for increasing the number of 
Assembly seats from 40 to 60. I also thank 
the Home Minister. particularly Shri Sontosh 
Mohan Dev for introducing this Bill. Today, it 
is another red Jetter day in the annals of 
Arunachal Pradesh, because, today in this 
House, a Bill is being introduced to increase 
the number of Assembly seats from 40 to 60. 
I hope with this the aspirations of the people 
of Arunachal Pradesh will be fuHilled. 

Last time, when a BiJl for de-reservation 
of seats was introduced - one seat out of 40 
seats - in the case of Arunachal Pradesh 
Statehood Bill, J raised an objection. J said, it 
was not justified when people wanted 60 
seats. Now. out of 40 seats, one seat has 
been de-reserved. But today I am happy that 
the number of seats has been increased to 
60 and out of that -only one will be de-
reserved. That will bring an emotional good 
feeling amongst the various sections of the 
peopfe, and we are happy that the number of 

(Arndt.) Bill 

A~sembly seats is being inGreased to 60. 

One thing I was also expecting that tlu. 
amendment of the list of tribes of Arunachal 
Pradesh, would also come up in this Bill, 
because last time when we had a meeting 
with the Home Minister he had assured us 
that at least these two things wouJd be 
brought about in this amendment. But some-
how the amendment of the list of tribes has 
not come up. 

As has already been stated by my col-
league Mr. Thungon, Arunachal is almost 
cent per cent tribal area and in the last 
Statehood Bill some names of tribes were 
mentioned which do not exist how. And there 
is no scheduled caste in Arunachal at all. 
Earlier, there were one or two scheduled 
castes in the foothill area, which were within 
Arunachal Pradesh, but as per the 
Governor's 1951 Notification a great chunk 
of the foothill areas was transferred to As-
sam and perhaps with that some scheduled 
castes also have gone away. So, there is no 
scheduled caste in Arunachal Pradesh now. 

Arunachal Pradesh had remained a 
very peaceful area and as one of our col-
leagues has mentioned earlier, Arunachal 
was not very much known outside, particu-
larly during the British days when it was 
known as the North East Frontier Agency. It 
was considered like a sort of a buffer zone 
and there was no developmental activity 
during the British days. Occasionally the 
Britishers used to send a positive military 
expednion. Besides that, there was no de-
velopmental activity worth the name and 
there was no missionary and any other activ-
ity, fortunately or unfortunately, fortunately 
because the people there, remained virgin 
and natural in their attitude and there was no 
pollution ot their mind or there was no end 
influence from outside. And so 'arthe people 
of Arunachal have remained nationalists to 
the very core of their hearts. Unfortunately, 
Arunachal rEV11ilined cut off right from the 
beginning. There was no missionary or any 
other activity. As a result, Arunachal still 
remains backward in all respects-industri-
ally, agriculturally and aU that. The rate of 
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literacy is among the lowest in the country. 
That is why; even after attainment of state-
hood, the Central Government will have to 
have a liberal attitude towards Arunachal in 
the matter of development. 

We have a distinct culture and tradition 
and have certain rights over land and for-
ests. We want to preserve all these things 
and I hope, Government will look into these 
things. 

A very learned Member, Prof. Ranga, 
has mentioned a very debating point that we 
have been introducing a representative form 
of Government, why not try in tribal areas 
some sort of coalition type of government. I 
hope, this will be debated in the highest 
forum. But at the same time, I must say that 
although the people in the North-east have 
different tribes, they are living with their own 
customs, and they are not totally different 
from any other people in the country. So far 
as fighting among tribals is concerned, per-
haps, similar type of fighting among different 
communities and tribes in the country else-
where was also prevalent. So from that point 
of view, people of Arunachal Pradesh or 
north-east were not different in their attitude 
from any other people in the country. 

W~h these words, I support the Bill. 

( Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy Speaker, Sir, this Bill has been 
brought forward at the most opportune time. 
I have visited Arunachal Pradesh. I know the 
difficulties being experienced by the people 
of the State very well. That is why I want to 
express my views on this Bill. It is very 
difficult to move from one place to the other 
in Arunachal Pradesh. However, the people 
of Arunachal Pradesh are good natured. The 
State has beeil provided a 60 member As-
sembly which should have been done much 
earlier as has been said by our colleagues. 
But better late than never Arunachal 
Pradesh enjoys a pivotal position in the 
country. You might have seen that external 
forces raise their ugly heads in the border 

(Arndt.) Bill 

states like Arunachal Pradesh and Megha-
laya etc. from time to time ~nd very untoward 
incidents take-placg in these states. They 
know that the people of Arunachal Pradesh 
are peace loving and are very sober by 
nature. I was astonished to see that even 
persons w~h high academic qualification 
believe in superstitions. They even hold high 
posts. I beg pardon from my colleague Shri 
Thungan for telling this naked truth. The 
people are so superstitious that if somebody 
falls ill, they believe that somebody has 
cursed him with some black magic and they 
prefer to take recourse to sorcery for curing 
the ailment. They do not bother to see if it is 
typhoid, malaria or jaundice or any other 
diseases. Their only treatment is sorcery. I 
was spell bound to see such attitude of 
people. It is therefore, necessary that the 
communication network should be spread. 
The most important thing is that superstition 
must be eradicated there. Otherwise, the 
development of the region cannot be pos-
sible. Finally, , express my thanks to the 
Government for bringing forward this Bill in 
the House though it is a bit late. 

[English) 

SHRI SHANTARAM NAIK (Panaji): Mr. 
Deputy Speaker, Sir. I stand here to wel-
come this Bill. In fact, during the present Lok 
Sabha, three States were covered and our 
Prime Minister really deserves congratula-
tions, affection and love of people of three 
States which are now created. One is 
Mizoram. second is Arunachal Pradesh and 
third is Goa. These three States were suc-
cessfully given Statehood in a period of less 
than two years and, therefore, the people of 
these three States are really indebted to the 
han. Prime Minister for considering the age-
old demand of the p90pl~ of these three 
States. 

I also welcome the conversion from 
forty seats to sixty seats. In fact, when the 
respective Bills came into this House, as far 
as Goa is concerned, we ourselves de-
m anded that we should have forty seats. We 
were not in favour of sixty. But Mr. Thungan 
himself was in favour of sixty seats. I think 
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Mizoram has got forty seats because they 
preferred forty. But Mr. Thungan has got a 
case because these are hilly areas. To go 
from one place to another, you h~ve to cross 
not less than two or three mountains. There· 
fore, ahhough the population of Arunachal 
Pradesh is less, if you see area-wise, there 
is a dire need of converting this forty into sixty 
seats. 

As far as these newly-born States are 
concerned, I would suggest that certain 
States have to be included in the speciar 
category for the purpose of finances. When 
new States are created, we require certain 
more finance. I know that the North-Eastern 
States are covered under a list which is 
maintained by the Ministry of Finance as 
special category list, under which the budg-
etary gaps of those States are covered by 
the Central Government. Similarly, taking 
advantage of this occasion. I request the 
Government that Goa should also be in-
cluded in that list so that the budgetary gap 
of Goa is also filled, as is done in the case of 
North-Eastern States. 

Another aspect that I would .ike to be 
considered is that when our infrastructure is 
developed, when Union Territories are con-
verted into States, the language of the 
people is also to be adopted and absorbed. 
As far as Goa is concerned. Goa was liber- . 
ateet in 196-1, after which a Constitutional 
amendment was made to make it a part of 
Mother India. But subsequently its language 
was not included in the Eighth Schedule. 
Today, there are certain languages which 
are in the Eighth Schedule. So; the people of 
these States feel that their language is not 
included. Our land has been mduded by way 
of Constitutional amendment but the Eighth 
Schedule of the Const~ution has not been 
amended to incfude the language of the 
people. Therefore, this aspect should be 
considered. Or I woukf suggest that the 
Eighth Schedule itself should be scrapped 
altogether and all langu~es should be 
devetoped by way of ordinary law, just like 
the Parliament passes other taws. 

(Amdt.) Bill 

Lastly, I would like to state that after the 
• State is created, certain aspects are there. 

For instance, creation of State cadre, ap-
pointment 01 State Public Service Comm is-
sian, etc. These things should be expedited. 
As far as Goa is concerned, the State Public 
Service Commission was appointed only 
after one year of the creation of the State and 
till today State cadre is not formed. So, these 
things should be followed up so that the 
infrastructure of the newly born State is 
created as early as possible. Thank you. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): Sir, I am thankful 
to all the Members who participated in the 
debate and all of them have not only sup-
ported but also conveyed their thanks to the 
Prime Minister and the Home Minister for 
taking this in~iative. As a matter of fact, the 
whole House, irrespective of any party con-
sideration, both the Opposition and the 
Members on the Treasury Benches-in 
December 1986 when this Bill was passed-
supported the demand by the Members of 
the Arunachal Pradesh as well as the Chief 
Minister of Arunachal that the seats should 

. be increased to 60. Sir, once it has been 
reserved for non-tribal people, Election rules 
are such that even a tribal can also contest 
for a particular seat. As a matter of fact, in 
Nagaland where there are 59 seats, the 
seats for tribal people and one seat is for the 
non-tribal. In the last General Election, the 
non-tribal people had elected Mr. Hokeshi 
Sema in that particular State. This is the 
relation in the North -Eastern region between 
the Tribal and the non-tribal. 

Sir, some Members said that there was 
a lack of communication in tribal areas. It is 
true the area is about 83,743 Kms. The 
population is about 6.28 lakhs and with this 
number of 60 seats, the average works out of 
1396 per square kilometer and the average 
population will be 10,500. Mr. Thungon has 
very rightly said that there are also other 
demands from Arunachal. One of the de-
mands was the special power which has 
been given to the Governor. Now, the Gov-
ernor will only use this power in consultation 
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with the Council of Minister and I think be-
cause of the strategic location of Arunachal 
Pradesh, the Government of India feels that 
it should cOAtinue still now and there is no 
question of disbelieving the peoples' repre-
sentatives of Arunachal, as mentioned by 
Mr. Thungon. We have got ample faith. He 
has very rightly said that Arunachal is a 
peace-loving State and other States had to 
take the path of agitation 10r getting state-
hood for those States, but Afunachal has 
never believed in a very undemocratic agita-
tion at any time and they have been re-
warded by the Prime Minister by giving the 
Statehood and within a span of only one 
year, the number of seats has been in-
creased and the election is due in 1989 and 
before that delimitation work will be taken up 
and completed. I am sure that the people will 
be able to elect their representatives and will 
be able to serve the areas. Prof. Ranga has 
raised certain points. They are for con sid-
erationofthe highest authority. Butone point 
I would like to tell him is that even today land-
line regulation, that is. the West Bengal 
Frontier Regulation, 1873, is applicable in 
Arunachal Pradesh. Under this Regulation, 
an In~ian national is required to obtain per-
mit to enter Arunachal Pradesh. Further, no 
outsider is allowed by land or acquire prop-
erty without the permission of the Govern-
ment. " is already there. 

Shri Thungon has referred to the border 
dispute. The Government of India and the 
Minister of Home Affairs have written to both 
the Chief Minister to meet and discuss the 
issue. At the official level atso, we had sev-
eral discussions and I am sure that in future 
this problem will also be solved. 

As regards the cultural heritages, the 
tradition of the tribal people. in ihis respect 
also there was a demand from Arunachal. 
But the Prime Minister and the Home Minis-
ter have assured that Government of India 
will give all possible help to see that tribal 
heritages, their culture and their language 
are protected and they are also developed 
and on riched to bring them to the highest 
standard and we shall continue to do it 
because Arunachal Pradesh, as Ur. Naik 

(Amdt.) Bill 

has rightly said, is one of the special cate-
gory States. Out of their total budget alloca-
tion, 90 per cent goes from the Central 
Government and as such the assurance of 
the Government of India and the Prime 
Minister and the Home Minister will be kept. 

Another point has been mentioned by 
the two Members of Arunachal Pradesh 
about the Jist of certain tribes to be changed. 
A separate Bill is coming and as assured by 
the Home Minister in this Bill, the demand of 
the Arunachal Pradesh has been met and I 
think in the next Session of the Parli~ment 
that Bill will come and during that time. that 
part of their d&lmand will also be fulfilled. 

As I said earlier, it is a red letter day for 
all of us. I do not want to make a big speech 
I convey my thanks to all the Members of the 
House who have openly supported this Bill 
and also they have given a lot of encourage-
ment the people of Arunachal and with this 
particular hope, I think in future when they 
will have an Assembly of 60, they will be 
better represented in the House and they will 
be more effective in the field of legislation 
and in the economic development of the 
areas. 

With these words, I commend the Bill to 
be taken into consideration. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That the Bill further to amend the 
States of Arunachal Pradesh Act, 
1986. be tak~n into consideration.· 

The motion was adopted. . 

MR. OEPTUY -SPEAKER: The House 
will now take up clause-by clause considera-
tion of the Bill. 

The question is: 

That clause 2 stand part of the Bill.· 

The motion was adopted. 
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Clause 2 was added to the BIll. 

MR. DEPTUYeSPEAKER: The ques-
tion is: 

"That clause 1, the Enacting Formula 
and the long Title stand part of the 
BiA.-

The motk>n was adopted. 

Clause 1, the Enacting Formula and the 
Long Titls _19 added to the 8111. 

SHRI SANTOSH MOHAN DeV: Sir, I 
move: 

"'That the Bill be passed.· 

JAR. DEPTUY-SPEAKER: The ques-
mnis: 

-That the Bill be passed.· 

The motion was adopted. 

17.57 hra. 

[UR. SPEAKER in the Chait1 

STATEMENT RE: AMENDMENTS TO 
DIRECT TAX LAWS AND WEALTH (IN-

HERITENCE) DUTY BilL, 1988 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN T~E 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): Sir, The Hon'ble Members will 
kindly recall that the then Finance Minister 
during his Budget Speech in February this 
year, expressed his intention to reconsider 
some of the provisions of the Direct Tax 
Laws (Amer,dment) Act, 1987 to redress 
genuine grievances taking into account the 
various representations and suggestions 
received by the Government. In particular, 
he had referred to the proposed new system 
of assessment of partnership firms, the levy 
of additional tax at 30 per cent in certain 

Duty Bill 

ca.ses, the new provisions relating to chari-
tabie trusts and organisations as welt· as 
institutions engaged in scientific .research 
and the provisions reJating to reopening of 
assessments. However, considering the 
work required to be done in this regard and 
to remove uncertainty relating to assess-
ment of firms, on 30th March, 1988, it was 
announced that the new provisions relating 
to partnership firms will come into operation 
from the assessment year 1990-91. 

h was expected that legislation in re-
spect of all these matters would be intro-
duced In the Monsoon Session of the Parlia-
ment. However, because of the large num-
ber of representations that have been re-
ceived relating to amendments made by the 
Direct Tax Laws (Amendment) Act, 1987, 
issues raised during discussions with the 
representatives of the Chambers of Com- . 
merce/trade associations etc., 
Govemment's anxiety to ensure that due 
consideration is given to the various difficul-
ties that have been brought to our notice, the 
Govemment has not been in a position to 
bring forth the new legislation in the current 
Session of the Parliament as expected. 

The-aocounting period to which the new 
provisions would apply has already started 
with effect from 1st April, 1988. Since the 
drafting of the Bill containing various amend-
ments is likely to take a Httle more time and 
since the delay has created some uncer-
tainly for religious and charitable trusts, vol-
untary organisations and scientific research 
institutions etc., the Government has de-
cided that the pos~ion in respect of such 
institutions should continue to be the same 
till 31.3.1990 as it was before the Direct Tax 
Laws (Amendment) Act, 1987. In other 
words, the provisions as introduced by the 
Direct Tax Laws (Amendment} Act, 1987, 
unless further amended, would apply to 

-such institutions also, as in the case of 
partnerships with effect from 1.4.1990, i.e., 
assessment year 1990-91. The effect of this 
would be that till this period, the provisions of 
the Income-Tax Act, 1961, which stand 
omitted or amended with effect from 
1.4.1989 would continue to operate for and 
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upto 1he assessment year 1989-90. No 
postponement regarding the other two mat-
ters, i.e., those relatir,g to additional tax and 
,e-opening of assessments IS necessary at 
this stage. 

During the Budget Session, the then 
Finance Minister while introducing the Fi-
nance Bill, 1988, for oonsideration had an-
nounced certain additional tax incentwes 
and concessions. These were:-

(i) Esctusion of the income of the 
exporters from exports and the 
State Electricity Boards and 
other companies engaged in the 
generation and distribution of 
electric power kom the purview 
of section 115 J. 

(ii) Extension of benefit of section 
80HHC with certain restrictions 
to foreign exchange earnings of 
hotels, travel agencies, tour 
operators etc. 

(iii) Introduction of the investment 
allowance as an option to the 
existing Investment Deposit 
Account Scheme. 

Besides, it is also proposed to make 
certain further amendments to attract remit-
tances in foreign exchange by off-shore 
funds. and for investment in Mutual Fund in 
India by Non-Resident Indians in non-repa-
triable bOOds. The Government has also 
decided to extend the concession by way of 
deduction under section SOU presently 
available to blind and physically handi-
capped residents to persC'ns who are men· 
tally 111 or handicapped as well. 

With a view to avoiding the introduction 
of piecemeal amendments to the Direct Tax 
laws, I seek the indulgence of this House for 
introducing art the amendments together in 
the Winter Session of Parliament. In the 
meantime, taxpayers can take into account 
the eHect of the incentives and concessions 
already announced during the Budget Ses-
sion in formulating their plans. 

In the Budget Session of Parliament. 
the then Finance Minister had announced 
that the Government have decided to levy 
tax on the transfer of wealth through inheri-
tance which will be applicable to all wealth-
tax assesses. The tax is to belevied in re-
spect of assets subjected to wealth-tax. A 
Bill in this regard was to be introduced in the 
Budget Session. However, the work relating 
to trns Bill, which is of a unique nature. took 
more time than was expected by1he Govern-
ment and though its shape has been worked 
out, the draft of the Bill needs final touching 
up. Therefore, this Bill will also be introduced 
in the Winner Session of the Parliament. 

18.00 hrs. 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Mr. Speaker Sir, 
what we always say is considered to be 
customary. But what I am going to say is not 
going to be just customary. I want to thank 
you, Sir, and the Deputy-Speaker for con-
ducting this Session; of course, you have 
always conducted the Session with dignity. 
with ability, with impartiality, with fair-
mindedness and wherever necessary with 
reasonable firmness. 

SHRI NAWAL KISHORE SHARMA 
(Jaipur): Member of Parliament also want to 
thank the Chair. 

SHRI H.K.L. BHAGAT: I do not forget 
the Members of Parliament. I will come to 
them. I must thank the Members of Parlia-
ment-he is very right. My colleague and old 
friend of mine is reminding me, I must thank 
all the Members of Parliament. 

SHRI NAWAL KISHORE SHARMA: 
You have misunderstood me. We want to 
thank the Chair. 

SHRI H.K.l. BHAGAT: When I am 
speaking as Minister for Parliamentary Af-
fairs, I am speaking on behalf of you and in 
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any case, all those who are sitting on this 
side. 

Now, what I wish to say is, of course, we 
'have always taxed your patience and your 
colleague, Oeputy-Speaker's patience, abil-
ity and capacity to handle the situation. But 
we have taxed them a little more during this 
Session. It has been somewhat progres-
sively increasing. The Deputy Speaker this 
time and of course, earlier also, was put to a 
lot of strain. All of us are grateful to both of 
you for running the House. 

I want to thank very appreciatingly the 
Secretary-General, his colleagues and the 
staff of the Lok Sabha Secretariat for assist-
ing the House and for doing hard work, 
sometimes sitting very late. 

I would like to thank the han. Members 
belonging to all sections of the House. Now 
we may be parting, for some time and they 
say, that at the time of parting, always good 
words should be said. For all we did, whether 
it was good or not good, I want to thank 
everybody. 

All the hon. Members took interest in 
this Session. They have been present in 
large numbers also and, therefore, I want to 
thank the hon. Members, whether of the 
ruling party or in the various Oppqsition 
groups. I want to thank them all for the 
contribution that they have made. 

I would like particularty to thank-of 
course, they are a part of the lok Sabha 
Secretariat-the Parliamentary Reporters 
who have to take notes of the proceedings, 
taking notes particularly when so many 
people are standing and sometimes, I do not 
know. even you do not know, what is being 
aaid. Their fate is an the more difficult. They' 
to take notes and sometimes they have to 
ask us and I want to thank them. 

l believe I am lucky and I believe the 
House is also fortunate in having at least two 

-very good Parliamentary Affairs Ministers 
Le., Urs. Sheila Oikshit and Shri P. Namgyal. 

Duty Bill 

I am, of course, an old horse. But the way 
they have handled the problems and'situ-
ations, I must compliment them. Of course, 
they have done extremely well. I assure you 
that when I am praising them, I am not 
praising myself. I am keeping myself out if it. 
I want to praise Shri P. Namgyal. He took 
over this responsibility only a little while ago 
during this Session and he had done it ex-
tremely well. But for the cooperation of the 
hon. Members. nobody can do it. 

I want to thank the Secretary, Depart-
ment of Parliamentary Affairs and his col-
leagues and other people who have to do 
hard work and all those who are associated 
with the functioning of the committees. I think 
I win be failing in my duty ~ I do not thank the 
Watch and Ward staff who have alsoto do lot 
of work during the Session. 

I want to thank all those who work in the 
Library, who work in the canteens and all 
those are associated with the functioning of 
Parliament. Parliament is a very big institu-
tion and so many people work for it. 

I will be failing in my duty if I do not thank 
the Press. They have been covering the 
proceedings very well and we are grateful to 
them. Of course, tomorrow they are not 
coming but tomorrow we are not meeting. 
But I must thank them for the coverage that 
they have given to Parliament. 

I want to thank all concerned and the 
various Ministries. 

SHAI M. THAMBI DURAl (OHAR-
MAPURI): Your Department of Doord-
arshan. you are forgetting. Do not forget 
them. 

SHAt H.K.L BHAGAT: Now Mr. A.K 
Panja, the hon» Minister is reminding ma for 
thanking the Ministers for doing the roster 
duty. Well, I am sorry that I have been 
roasting some of them. So I must thank them 
pll also. 

We are all grateful to you, sir, for having 
been a source of strength and guidance to us 
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and to the MemQers. 

I just forgot to mention one person, I 
have noted it. last time I forgot and this time 
also I Wa6 about to forget, and that is the 
Marshal, the Marshal who stands by your 
side and guides us, because I have also 
been once on the Panel of Chairmen of Lok 
Sabha and I know how much erect he is and 
how much he knows the subject. I must 
appreciate the Marshal. 

MR. SPEAKER: Hon'ble Members, as 
the Eleventh Session of 8th Lok Sabha 
comes to a close today, I consider it my duty 
to thank all sections of the House on my 
behalf and on behalf of the Deputy-Speaker 
and Members of the panel of Chairmen for 
the cooperation they extended to us in con-
ducting the proceedings of the House 
smoothly. Well, smoothness comes only 
after roughness ... 

AN HON. MEMBER: It is subjective. 

MR. SPEAKER: It is all subJective. But, 
what shall we do, if there is no unevenness 
sometimes? It is all in the game. I think times 
will change, moods will change and we will 
be doing the job we are entrusted with be-
cause, on you lies the onus to <":a,rry on the 
good job which we have been given by the 
people. 

In this short Session, we have had 25 
sittings in all lasting over 139 hours approxi-
mately. 

The House considered and passed 24 
Government Bins including six Bills replac-
ing Ordinances promulgated during the last 
inter-Session period. Some of the important 
Bills passed by the House are-the Motor 
Vehicle, Bill, the Religious Institutions (Pre-
vention of Misuse) Bill, the Prevention of 
lHicit Traffic in Narcotic Drugs and Psy-
chotropic Substances Bill, the Jamia Millia 
Islamia Bill, the Water (PreventIOn and 
Control of Pollution) Amendment Bill and the 
Delhi Rent Control (Amendment) Bill, 1988 
etc. 

As many as 162 Questions including 
one Short Notice Question were asked and 
orally answered on the floor of the House. 
Apart from this, we have had discussions on 
four Calling Attention Notices, four HaH-an-
Hour discussions and seven Short-Duration 
discussions. 

Some of the important discussions held 
under Rule 193 were--alleged payment of 
commission in connection with Bofors Con-
tract, incidence of gastro-enteritislcholerain 
U nion Territory of Delhi, reported income of 
Jyotsna Holdings Private Limited, atrocities 
on Hanjans and Adivasis, floods in various 
parts of the country, railway accident which 
took place on the 8th July, 1988 killing sev-
eral persons and the Memorandum of Set-
tlement on Tripura. Out of these, the discus-
sion on the Memorandum of Settlement on 
T ripura remained inconclusive. Besides, six 
Statutory Resolutions including one approv-
ing continuance of President's Rule in the 
State of Tamil Nadu and the other approving 
impositIon of President's Rule in the State of 
N agaland were also discussed in the House. 

Members also raised 153 matters under 
rule 377. 

Today, we are celebrating the birth 
centenary of Or. S. Radhakrishnan, former 
President of Union of India I had the privi-
lege of paying tributes to him on this occa-
sion on behalf of the House. 

let me come again ditto the remarks 
made by our Minister who called himself an 
old horse. I do not know. He is not an old 
horse. He is young like a filly. He is dancing 
about, doing his job very finely. Also, his 
colleagues, who have been very dexterously 
attending to their jobs and helping us all 
around, meeting and arranging some com-
mon POints between the Opposition and the 
Ruling Party plus my own colleagues in this 
Secretariat, the staff, the Watch & Ward, the 
Secretary-General and the grand Marshal-
a" of them are very very good and they have 
been excellent. 'ha'l9 got no problems from 
any of them and they were very very helpful. 
But it was all due to the effect that you are 
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tnar. because you behaved so well. You did 
it. 

(/ntenuptions) 

MR. SPEAKER: Well, for this side or 
that side, ceRain times I have to see and 
keep my mouth shut. I think everything is 
going to turn out well. When we meet next, 
everything will be bright. Hope is life and life 
IS hope. I am not a pessimist. Shri Banat-
walla is sitting here looking at me and I think 
he is .... 

SHRI G.M. BANATWALA (Ponnanl): I 
am the only Opposition Member present. .. 

MR. SPEAKER: Yes, because you 
repre59nt so well, Sir, I think, they are all 
represented well. He is a very fine advocate 
and he can represent well. So, I have full 
confidence in your capability, Mr. Banat-

DUty BRI 

walla, to represent all of us. 

SHRI G.M. SANA TWALLA: I thank you, 
Sir, and thank you for thanking me, Sir. 

MR. SPEAKER: Right. That is how he is 
a very good advocate. That proves my point. 
And thank you once again. let us hope we 
just meet again in fine spirits. And thanks to 
this old grand patriot who has been always 
there sitting like a sentinel upholding 
everyone's good points. 

PROF. N.G. RANGA (Guntur): Thank 
you, Sir. 

MR. SPEAKER: The House now stands 
adjOurned sine die 

18.15 hrs. 

The Lok Sabha then adjourned sine die 
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